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IN THE NATIONAL GREEN TRIBUNAL, PRINCIPAL

BENCH, NEW DELHI
0.A. No. 423 of 2022
Mohinder Pal and another Applicants
Versus
State of Haryana and others Respondents

Reply on behalf of Respondent No. 7 i.e.
M/s JSM Foods Private Limited.

Respectfully Showeth:

1. That the respondent No. 7 is a private limited Company and
is filing the present reply through its authorised signatory
namely Sh. Veerbhan Wadhwa who has been authorised by
the Board of Directors vide resolution dated 25.09.2021. A
copy of the Board Resolution dated 25.09.2021 is attached

herewith as Annexure R-7/1.

Preliminary Submissions/ Objections:

2. That it is submitted that the answering respondent had
participated in the e-auction which was conducted in
pursuance of e-auction notice dated 27.04.2015 and
submitted bid for grant of mining contract for Mandoli
Ghaggar East and Mandoli Ghaggar West Mining
Blocks. As per Clause 4 of the auction notice, the area of the

mining blocks was tentative and was notified “as is where is
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basis”. However, the nature of the minerals available in the
mining block were not mentioned in the auction notice. A

copy of the auction notice dated 27.04.2015 is Annexure R-

7/2.

. That on account of being the highest bidder, respondent No. 1

had communicated the acceptance of bid to the answering
respondent by way of Letter of Intent dated 19.06.2015 for
respective mining blocks. As per the letter of intent, the
proposed mining contracts were for sand minor mineral. A

copy of the Letter of Intent dated 19.06.2015 is Annexure R-
7/3.

4. That in pursuance of the Letter of Intent dated 30.11.2015, the

answering respondent had submitted the Mining Plan and
Progressive Mine Closure Plan with respondent No. 1 for
aforesaid mining blocks which were duly approved on
08.01.2016. A copy of the Mining Plan is attached herewith as
Annexure R-7/4.

5. That it shall be imperative to state that the answering

respondent had submitted applications dated 17.06.2016
with respondent No. 5 for the purpose of seeking grant of
Environmental Clearance as per the EIA Notification dated
14.09.2006. Respondent No. 5, after due deliberation and
consideration of all the relevant aspects, granted
environmental clearance dated 21.12.2016 for both the

aforesaid mining blocks. A copy of the Environmental
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Clearance dated 21.12.2016 for the respective mining blocks

are attached herewith as Annexure R-7/5.

6.That it shall be imperative to state that the answering
respondent had executed the mining contracts for the
aforesaid mining blocks with respondent No. 1. The mining
contract for Mandoli Ghaggar West mining block was
executed on 26.07.2016 (Annexure A-2) and the mining
contract for Mandoli Ghaggar East mining block was executed

on 21.07.2017 (Annexure A-5).

7. That after obtaining the necessary clearance from respondent
No. 3 in terms of the provisions of Water (Prevention and
Control of Pollution) Act, 1974 as well as Air (Prevention and
Control of Pollution) Act, 1981, the answering respondent had

commenced the mining operations in the year 2017.

8.That it shall be imperative to state that the answering
respondent was granted the mining contract for the aforesaid
mining blocks for extraction of sand minor mineral. After the
commencement of the mining operations, the answering
respondent was extracting sand minor mineral from the
mining lease areas of the aforesaid mining blocks and was

selling the same.

9.That after the extraction of sand minor mineral from the
upper layers of the mining lease area comprised in the
aforesaid mining blocks, the answering respondent came
across minor quantities of boulder and gravel that were

inextricably mixed with sand. Immediately, the answering
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respondent submitted an application dated 25.09.2020 to
respondent No. 1 seeking permission to dispose boulder and
gravel mined alongwith sand from the aforesaid mining
blocks. A copy of the application dated 25.09.2020 is attached
herewith as Annexure R-7/6.

10. That thereafter, the application submitted by the

answering respondent was taken up for consideration by
respondent No. 1; and respondent No. 1 was pleased to pass
the Orders dated 05.02.2021 in favour of answering
respondent. A copy of the Orders dated 05.02.2021 (for both
the mining blocks) is attached herewith as Annexure R-7/7.

11. That the perusal of the Orders dated 05.02.2021 shall reveal

that the same were passed by respondent No. 1 in exercise of
powers available under Rule 56(19) of Haryana State
Mining Rules, 2012. Furthermore, the orders were passed
after taking into consideration the survey conducted by the
team constituted by respondent No. 1 and after assessing the
economic viability. As per the orders dated 05.02.2021, there
was neither any increase in the approved production capacity
as per the EC nor there was any change in the mining lease
area nor the agreed terms and conditions. The Orders dated
05.02.2021 were passed after taking a well informed decision

and by correctly exercising the statutory powers.

12.That in pursuance of the Orders dated 05.02.2021, the

answering respondent submitted an application dated
12.02.2021 to respondent No. 1. As per the said application,

request was made to update the e-ravaana portal account of



the answering respondent as per the Orders dated
05.02.2021. A copy of the Application dated 12.02.2021 is
attached herewith as Annexure R-7/8.

13.That thereafter, the answering respondent had submitted a
similar application dated 05.04.2021; and on the said basis,
respondent No. 1 had issued letters dated 08.10.2021 to the
answering respondent for the purpose of providing an
opportunity of hearing. A copy of Letters dated 08.10.2021
(for both the mining blocks) is attached herewith as
Annexure R-7/9.

14.That thereafter, the answering respondent had submitted
applications dated 13.10.2021 with respondent No. 1 seeking
concession regarding the stipulations mentioned in the orders
dated 05.02.2021. Respondent No. 1, after taking into
consideration the aforesaid applications, passed orders dated

05.01.2022 which are attached herewith as Annexure R-

7/10.

15.That as per the Orders dated 05.01.2022, the respondent No.
1 had allowed the request of the answering respondent
regarding disposal of boulder and gravel by updating the e-

ravaana portal account of the answering respondent.

16.That it shall be imperative to state that the Environmental
Clearance dated 27.06.2016 was granted by respondent No. 5
in favour of answering respondent for a period of 5 years.
However, in view of the Notification dated 18.01.2021 issued
by the MOEF & CC, Government of India, the period from

366
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01.04.2020 to 31.03.2021 was ordered to be excluded while
calculating the period of validity of EC and there was an
extension of one year. In this regard, a copy of Notification

dated 18.01.2021 is attached herewith as Annexure R-7/11.

17.That it shall be further imperative to state that while passing

the orders dated 05.02.2021, respondent No. 1 had neither
increased the authorized production capacity nor the mining
lease area. In view thereof, the answering respondent was not
required to seek environmental clearance for the additional
minerals as the same was not required in terms of Paragraph
No. 7 (ii) of the Notification dated 14.09.2006 issued by
MOEF & CC, Government of India. It was neither a case of
expansion nor a case of change of technology / process
involving a change in the product mix. A copy of the
Notification dated 14.09.2006 is attached herewith as

Annexure R-7/12.

18. That despite the fact that the answering respondent

was not under any legal obligation to obtain EC for the newly
added minerals, as a matter of abundant caution, the
answering respondent had submitted applications with
respondent No. 5 for the purpose of seeking addition of
boulder and gravel in the environmental clearance. In this
regard, a copy of the applications dated 20.10.2021,
11.11.2021, 28.12.2021, 10.01.2022 and 17.02.2022 are

attached herewith as Annexure R-7/13.
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19.That apart from seeking addition/modification of EC, the
answering respondent had submitted application dated
01.06.2022 for the purpose of extension of EC. Respondent
No. 5, after taking into consideration all the facts and
circumstances, issued letter dated 07.10.2022 to the
answering respondent whereby the EC was extended and the
newly added minerals were also incorporated in the EC. A
copy of the letters dated 07.10.2022 for both the mining

blocks are attached herewith as Annexure R-7/14.

20. That it is submitted that the answering respondent has
been conducting the mining operations in consonance with
the agreed terms and conditions as well as in compliance of
the applicable laws. The answering respondent was granted
the permission to extract boulder and gravel as additional
minerals in due exercise of powers by respondent No. 1. There
was no delay on the part of answering respondent to inform
respondent No. 1 regarding the discovery of additional
minerals which had occurred during the course of mining.
The answering respondent is disposing off the additional
minerals after obtaining the necessary
permissions/clearances and the allegations of illegal mining

are completely false and baseless.

21.That the applicants have filed the application before this
Hon’ble Tribunal by misusing the jurisdiction of this Hon’ble
Tribunal as well as by concealing and suppressing the
material facts. The application filed by the applicants is

devoid of merits and the same is liable to be dismissed.
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Reply on merits:

1. That the contents of paragraph No. A of the application are

vehemently denied being false and misleading. It is
submitted that there is no illegal mining of boulder and
gravel by the answering respondent. In this regard, the

contents of preliminary submissions are reiterated.

. That the contents of paragraph No. 3 refers to the legal

provisions contained in Rule 56 of the Haryana Minor
Mineral Concession, Stocking, Transportation of Minerals
and Prevention of Illegal Mining Rules, 2012. Hence, no

reply is required to the contents of paragraph No. 3.

. That the contents of paragraph No. 4 are denied being false.

It is submitted that the e-auction dated 10.06.2015 and
11.06.2015 was conducted by respondent No. 1 in pursuance
of e-auction notice dated 27.04.2015 vide Annexure R-7/2. It
is further submitted that there was no mention of the nature
of minerals in the e-auction notice and the same is apparent
from its perusal. Furthermore, in this regard, the contents of

paragraph No. 2 of preliminary submissions are reiterated.

. That the contents of paragraph No. 5 are a matter of record.

In this regard, the contents of paragraph No. 3 of preliminary

submissions are reiterated.

. That the contents of paragraph No. 6 are not related to the

answering respondent. Hence, no reply needs to be
submitted.
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6. That the contents of paragraph No. 7 are a matter of record.

7. That the contents of paragraph No. 8 are not in related to the
answering respondent. Hence, no reply needs to be
submitted.

8. That the contents of paragraph No. 9 are a matter of record.
However, it is submitted that the environmental clearance
for extraction of sand minor mineral was granted on the
basis of the letter of intent issued by respondent No. 1 as well
as the approval of mining plan granted by respondent No. 1.
After the commencement of mining operations, the
answering respondent was selling sand minor mineral only.
During the course of mining operations, the answering
respondent came across minor quantities of boulder and
gravel which were inextricably mixed with sand. The
answering respondent immediately submitted application
dated 25.09.2020 seeking permission to dispose off the
same. Respondent No. 1, on the basis of detailed survey
conducted by the Department, passed orders dated
05.02.2021 in exercise of powers available under Rule 56(19)
of Haryana State Mining Rules, 2012 granting permission to
the answering respondent to sell boulder and gravel. Since
there was neither any increase in the authorized production
capacity nor the mining lease area, the answering respondent
was not required to obtain EC for the newly added minerals
as per notification dated 14.09.2006. In this regard, the

contents of preliminary submission are reiterated.
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9. That the contents of paragraph No. 10 are a matter of record.

10. That the contents of paragraph No. 11 are a matter of

record.

11. That the contents of paragraph No. 12 are not related to the

answering respondent. Hence, no reply is required.

12.That the contents of paragraph No. 13 are not related to the

answering respondent. Hence, no reply is required.

13.That the contents of paragraph No. 14 are admitted only qua
the contents of order dated 05.02.2021 vide Annexure A-8
being a matter of record. The rest of the contents of
paragraph No. 14 are denied being false. It is submitted that
after extracting minerals from the top layers of the mining
lease area for a period of around two years from the
commencement of mining operations, the answering
respondent discovered the presence of boulder and gravel in
the lower layers in small quantities. The answering
respondent submitted application dated 25.09.2020 with
respondent No. 1 seeking permission to dispose boulder and
gravel as additional minerals. The answering respondent
reliably learnt that a similar situation had occurred in an
adjoining mining block namely Kanalsi. Thereafter,
respondent No. 1 had conducted a detailed survey of the
mining lease area and presence of boulder and gravel was
found in small quantities. After taking into consideration the
survey report as well as after assessing the economic
viability, respondent No. 1 passed the orders dated

05.02.2021 in exercise of powers available under Rule 56 (19)
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of Haryana State Mining Rules, 2012 (referred to in
paragraph No. 3 of the original application). Moreover, the
answering respondent was selling the minerals through e-
ravaana portal only as per the option available therein. There

was no wrong sale of minerals through e-ravaana portal.

14.That the contents of paragraph No. 15 as well as document
vide Annexure A-9 are denied for want of knowledge.
However, it is submitted that the applicant has failed to
attach any proof of service vis-a-vis the representation dated
04.12.2021 and the same makes it apparent that the

representation is just an afterthought.

15.That the contents of paragraph No. 16 are a matter of record
in so far as the same refers to the contents of order dated
05.01.2022 vide Annexure A-10. The rest of the contents are
denied being false and misleading. It is submitted that there
was no requirement to ascertain the environmental
compensation while passing the Orders dated 05.01.2022 as
no damage was caused to the environment. It is further
submitted that the Orders dated 05.01.2022 were passed by
respondent No. 1 to carry out necessary changes in the portal
account of the answering respondent. It shall be imperative
to state that while passing the Orders dated 05.02.2021,
respondent No. 1 had neither increased the production
capacity nor increased the mining lease area. Hence, the
answering respondent was well within its rights to conduct
mining operations vis-a-vis the additional minerals on the

basis of the clearances and approvals already granted as it
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was neither a case of expansion or modernization or change
of product mix due to change of technology or process and
there was no requirement to obtain EC for newly added

minerals as per the notification dated 14.09.2006.

16.That the contents of paragraph No. 17 are not related to the

answering respondent. Hence, no reply is required.

17.That the contents of paragraph No. 18 as well as the

document vide Annexure A-12 are denied for want of
knowledge. However, it is submitted that the applicant has
failed to attach any proof of service vis-a-vis the
representation dated 04.12.2021 and the same makes it

apparent that the representation is just an afterthought.

That the contents of paragraph No. 19 as well as the
document vide Annexure A-13 are denied for want of
knowledge. However, it is submitted that the applicant has
failed to attach any proof of service vis-a-vis the
representation dated 04.12.2021 and the same makes it

apparent that the representation is just an afterthought.

19.That the contents of paragraph No. 20 as well as the

document vide Annexure A-14 are denied for want of
knowledge. However, it is submitted that the applicant has
failed to attach any proof of service vis-a-vis the
representation dated 04.12.2021 and the same makes it

apparent that the representation is just an afterthought.

That the contents of paragraph No. 21 as well as the

document vide Annexure A-15 are denied for want of
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knowledge. However, it is submitted that the applicant has
failed to attach any proof of service vis-a-vis the
representation dated 04.12.2021 and the same makes it

apparent that the representation is just an afterthought.

21.That the contents of paragraph No. 22 are a matter of record
in so far as the same refers to the notification dated
17.03.2022 vide Annexure A-16. However, it is denied that
there is any sort of violation of the provisions of the aforesaid
notification by the answering respondent. It is submitted that
the answering respondent, in response to the notice dated
28.03.2022 issued by Haryana Water Resource Authority,
had submitted a reply dated 30.05.2022. As per the reply, the
answering respondent had stated that as per the
Environmental respondent No. 5, the total requirement of
water is 52.82 KLD and the source of the water shall be water
tanks only. There is no requirement of ground water and the
answering respondent was bound to comply with the terms
and conditions mentioned in the EC. Hence, the answering
respondent had requested the Authority to issue NOC. A
copy of the reply dated 30.05.2022 (for the both the mining
blocks) is attached herewith as Annexure R-7/15.

22, That the contents of documents vide Annexure A-17 are
a matter of record. However, the contents of paragraph No.
23 are denied being false on account of the fact that the
contents of document vide Annexure A-17 have not been
shown in the correct perspective. It is submitted that all the

transit pass annexed with the original application vide
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Annexure A-17 have been issued after the passing of the
orders dated 05.02.2021 issued by respondent No. 1. The
answering respondent had all the right to issue transit pass
for boulder, gravel and sand after the passing of Orders dated

05.02.2021.

That the contents of paragraph No. 24 read with sub-
para No. 1 to 22 are denied as no ground is made out to grant
any of the reliefs sought by the applicants in the original
application. In this regard, the contents of preliminary

submissions are reiterated.

That the contents of paragraph No. 25 (wrongly
numbered as 23) are denied as no cause of action has arisen
in favour of the applicants for the purpose of filing the
original application before this Hon’ble Tribunal. The
applicants have ostensibly tried to create a cause of action in
their favour on the basis of representations dated 04.12.2021,
10.02.2022, 22.02.2022 and 08.03.2022. However, none of
the alleged representations are supported by any proof of

service and the same are merely an afterthought.

That the contents of paragraph No. 26 (wrongly
numbered as 24) are denied as the reference to the judgment
of Hon’ble Supreme Court vide Annexure A-18 is completely
misconceived. The original application is not maintainable as
no cause of action has arisen in favour of the applicants. In
this regard, the contents of preceding paragraph are

reiterated.
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26. That the contents of paragraph No. 27 (wrongly
numbered as 25) are denied for want of knowledge. However,
it is submitted that the as per the knowledge of the answering
respondent, the applicants had previously filed Appeal No.
19 of 2022 titled as Junaid Ayubi & Another v. State of
Haryana & others wherein allegations of illegal mining were
raised against respondent No. 9. The petitioners have
intentionally and wilfully concealed the said fact in the
present petition and are guilty of misleading this Hon’ble

Tribunal.

Prayer:- In the light of the submissions made herein above, it is
submitted that the Original Application filed by the applicants is
liable to be dismissed with costs and the applicants are not entitled

to any relief as prayed for.

PLACE: KARNAL
DATED:-14.02.2024

Respondent No .7

Through Counsel:-

(M.F. KHAN, B. KRISHNA)

Advocates for the Respondent

MFK & Co.

Ch. No. 417, Additional Building, Block D,
Gate No. 03, Supreme Court of India,

New Delhi- 110001

Off at : 9, Todarmal Lane, Bengali Market,
New Delhi- 110001


Bibhuti Krishna
KARNAL

Bibhuti Krishna
14.02.2024
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IN THE NATIONAL GREEN TRIBUNAL, PRINCIPAL
BENCH, NEW DELHI

0.A. No. 423 of 2022

Mohinder Pal and another Applicants
Versus
State of Haryana and others Respondents
AFFIDAVIT
I, Veerbhan Wadhwa aged years son of Sh. Dayal Dass R/o

Village and Post Office Gumthala Rao, Tehsil Radaur, District
Yamunanagar do, hereby, solemnly affirm and declare as under:-

1. That the deponent is the authorised signatory on behalf of
respondent No. 7 and the deponent is competent and authorised
to file the accompanying reply on behalf of respondent No. 7.

2.That the facts and circumstances mentioned in the
accompanying reply are based upon the documents maintained
by respondent No. 7 in ordinary course of business as well as on
the basis of the personal knowledge of the deponent.

3.That the contents of the accompanying reply may kindly be read
as part and parcel of the present affidavit and the same have not
be reproduced herein below for the sake of repetition.

PLACE \\V\J\p//
DATED:- * DEPONENT
VERIFICATION:-

Verified that the contents of the present affidavit are true and
correct as per my knowledge and belief. Nothing herein has been
concealed or suppressed.

| Cerified tha' the above was declare |
soleman &affirmation befme me at |

\Xarnal by the deponent wi J~£ DEPONENT
ersaess/
I

ey =
s SELULE U W /

gentiiied DY SN .ot
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1SM FOODS PRIVATE LIMITED
CIN Ma, LaT0e0L20] 1PTC 146348
Rogktersd Address - W2 :EI.'-_'--";Z- Floor Ground MEAR MOD SCHODL VILLAGE BASA| DARAPUR. Mew Dalhi, West Daihi PIN Mo 110015
Corparaty Office Addross - WE G676 Sactor 13, Urban Estate, Karmal- 132007 {Harvana)

Ermail ; jsmioodsprivatelimited@gmat com , jsmioodsmandoli@gmail com
Mabile ; 093151-33000, 92548-31000

COPY OF RESOLUTION DATED. 25/09/2021

It is here by Resolved that JSM FOODS PRIVATE LIMITED | is doing extraction of Mining
Products at Mandoli Ghaggar West Bloc in the District Yamuna Nagar and Mandoli Ghaggar
East Block in the Distriot Yamuna Nagar.

It is further resolved that Director Mr Tanish Wadhwa S/ Sh Manoj Kumar and Sh Veerbhan
Wadhwa ‘S/o Sh Dayal Dass are authorized for the Administrative functions including handling,
execution of mining operations at shove bath the locations Mandoli Ghaggar West Block and East

Block in the Thstrict Yamuna Nagar,
Their Signatures are attested below. J FOOQDS EVTLLTD.
¥

Signatire of (a) Mr Tanish Wadhwa S0 Sh Mano] Kumar :

Sigmature of (B Mr Veerbhan Wadhwa S5/0 Dayal Dass "

Compiled & .:‘.“L‘ﬂﬂ! by 2 =or JSA FL

5 . ; h.Sign.
[HadhngWa hwal [Tanish W dhwafﬂm' LGN
h ; '

Director G Director
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Haryana Gover nment
Department of Mines and Geology
Sector-17, Chandigarh
27" April, 2015

DMG/HY/e Auction/YNR/2015/2150

It is hereby notified for the information of the General Public that mining contracts for extraction of

minor minera from mines of the district of Yamunanagar will be granted through the process of e-Auction.
The e-Auction will be held on 10/06/ 2015 at 9.00 hours and bids can be submitted from 10.06.2015 09:00
am to 11.06.2015 12:00 Noon extendable maximum up to 3.00 PM. The important instructions for
participation in the online e-Auction are as under:

A.

B.

The bids shal be made online on the e-pr ocur ement website https.//haryanaeprocurement.gov.in.

The intending bidders before participation in the e- auction/ bidding process will be required to
create their user account online and obtain user-id / password on the website
https://haryanaeprocurement.gov.in (If already created user account, this step needs to be skipped).
For necessary instructions regarding participation in e-Auction of mines/blocks please visit the
af orementioned website and click on the available link “How to...” a the Home Page.

After getting the user account created, the prospective/ intending bidders shall upload following
documents (in PDF format not exceeding limit of 10 MB for individual document) along with
earnest money(EMD) and e-service fee in order to participate in the e-Auction latest by
09/06/2015 05:00 PM anytime after the publication of this document:

i) “No Dues Certificate” from the authorised officer or an affidavit sworn before any
Magistrate to the effect that no amount of contract money, royalty, dead rent or surface rent
is due in respect of any mining lease/mining contract or mineral concession held by him
earlier or in respect of any mineral concession currently held by him or his family
members;

(i) Copy of the Partnership deed or Article of Association (in case of company), or an
affidavit (in case of sole proprietor);

(iii) A copy of authority letter by the Partnership Firms or Copy of resolution of the Board of
Directors (BoD) of the Company in favour of the person who shall be offering the bids
online for such intending agency;

(iv) Earnest Money equal to 10% of the reserve price of the mining area/site for which bid has
to be made, rounded by an amount of Rs.10,000/-, through online payment in due course of
time i.e up to 09.06.2015 till 05:00 PM. In case the intended bidder fails to pay online
EMD fee under the stipulated time frame will not be allowed to enter in e-Auction of
mine(s)/ block(s). The payment for EMD fee can be made by eligible bidders online
through RTGS / NEFT or OTC. (Please refer to important Payment Guidelines under
Annexure— ‘A’ provided by online payment gateway service provider i.e. ICICl| Bank).

The intended bidder must remit the funds at least T+1 working day (Transaction
day + One day) in advance before the expiry date & time i.e. 09.06.2015 upto 05:00 PM.
The payment shall be made against the beneficiary account number as mentioned in the
challan  to be  generated online a the eProcurement portal
https://haryanaepr ocurement.gov.in.

(V) Details of the bidding agency in case of requirement of refund of EMD (&) Refund
Account Name (b) Refund Account No. (c) IFSC code of the Bank. Note: Please cross
check the information to be submitted online before saving the same as the information in
non editable.

(vi) The Bidders shall have to pay e-Service Fee of Rs.1000/- online by using the service of
secure electronic payment gateway. The secure e ectronic payments gateway is an online
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interface between contractors and online payment authorization networks. The Payment for
e-Service Fee can be made by eligible bidders/ contractors online directly through Debit
Cards & Internet Banking Accounts.

Note:  Any document uploaded as per (i) , (ii) and (iii) above at |ater stage/ after auction found to
be wrong/ false shall invite revocation /cancellation of bid and forfeiture of amount
deposited at the time of auction apart from debarring the bidder from participation in any
subsequent bids for aperiod of 5 years

In case of any query regarding process of e-Auction, the intended bidder can contact the service
provider at below mentioned address:

M/s Nextenders (India) Pvt. Ltd. O/o. Director Supplies and Disposal Haryana, SCO — 09,
lInd Floor, Sector — 16, Panchkula — 134108 E - mail: Chandigarh@nextenders.com Help
Desk: +-91-172-2582008-09, 2618292 and 1800-180-2097 (Toll Free Number)

Note- A training-cum-orientation program for the intending bidders will be held on 15" and
22" May 2015 at Panchkula or Chandigarh office of Nextenders from 11.00 A.M. to 1.00 P.M.
Parties interested in attending the same are requested to contact/confirm participation to Sh.
Kanwarjeet Singh Mobile 09592259876, Sh. Sat Dev Sharma 9872252144 Sh. Deepak Mobile
— 9501176347 or the helpdesk on Toll Free No. 1800-180-2097 and 0172-
2582008/2582009/2618292 or through E-mail: chandigarh@nextenders.com.

Any bidder interested to participate in the auction can submit his bid/s from date 10.06.2015
09:00 am to 11.06.2015 12:00 Noon.

However in case any bid in respect of any mine/ block is received 10 minutes prior to time
fixed for closure for the bid then the time for closure of the bid in respect of said mine/ block
would be extended automatically by 10 minutes, so that equal opportunity is made available to
the persons participating in the bidding process. Such extensions of ten minutes will continue
till bids are received within next 10 minutes of last bid, otherwise the same would get
concluded.

In case the bidding would continue during such extensions of 10-10 minutes, the bidding
process will finally conclude at 03.00 pm and no further extension would be given thereafter.

The minimum bid incremental value during the initia time provided i.e. up to 10.06.2015 12.00
noon) will be multiple of Rs. 50,000 (Fifty Thousand). However the increment during extended
period (11.06.2015 from 12.00 noon to 3.00 PM) will be multiple of 100000 (one lakh) instead
of 50,000 (Fifty Thousand).

The details of the areas of the Mining Blocks along with reserve price and period of mining
contract which are to be granted on mining contracts and other terms and conditions of the
auction are given below:

District Yamuna Nagar:

380

Sr. | Name of Block/ Name of Details of Khasra No/Killa No Area Reserve Period
No. Block No. the Village (in hect.) Price
(inCrores
per annum)
River bed Mining Blocks
1 Bailgarh North | Bailgarh /10, 11, 20, 21 44.00 7.20 7
Block/ YNR B1 2/14,6,7, 8,13, 14,15, 16, 17,
18,19, 21, 22,23, 24,25
3/ 25

4//5,6,7,13, 14, 15, 16, 17, 18,
19, 22, 23, 24/1, 24/2/1, 24]2/2,
25

5111, 2,3,4,5,6,7,8,9, 10, 11,
12, 13, 14, 15, 16, 17, 18, 19, 20,
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Name of Block/
Block No.

Name of
the Village

Details of Khasra No/Killa No

Area
(in hect.)

Reserve
Price
(inCrores
per annum)

Period

21,22,23

8//1, 2,3, 9,10, 11, 12, 19, 20,
21

6//1, 10, 11
911,2,3,4,5,6,7,8,9, 10, 11,
12, 13, 14, 15, 16, 17, 18, 19, 20,
22,23,24,25

17113, 4,5, 6, 7, 8, 14, 15, 16, 17,
25

18//1, 2,9, 10, 11, 12, 13, 17, 18,
19/1, 19/2, 20/1, 20/2, 21, 22, 23,
24,25

20//111,12,2,3,4,7,8

Bailgarh South
Block/ YNR B2

Bailgarh

54//2, 9/1, 9/2, 11, 12, 19, 20, 21
53//16, 25

56//5, 6, 7, 14, 15, 16, 17, 23, 24,
25

55//1, 10, 11, 20

72113, 4/1/1, 4/1/2, 4/2, 5, 7, 8,
13, 14, 18, 19, 22, 23

73/11, 2,9, 10, 11, 12/1, 12/2, 20,
21

74//15, 16/1/1, 16/1/2, 16/2, 17,
24,25

85//3,4/1, 4/2,5,7,8,9, 11,
12/1,12/2, 13, 14, 18, 19,20,21,
22

84//25

86//1/1, 1/2, 2, 10

87/14,5, 6/1, 6/12, 7, 13, 14, 15,
17,18, 22/1, 22/2, 23/1, 23/2
93//2, 10, 11

28.00

4.60

Mandoali
Ghaggar East
Block/ YNR B3

Mandoli
Ghaggar

52/12,3,4,5,6,7,8,9, 13, 14,
15, 16, 17, 18, 23, 24, 25
53/11,2,3,4,7,8,9, 10, 11, 12,
13, 14, 17, 18, 19, 20, 21, 22, 23,
24

58//1,2,3,4,7,8,9, 10, 11, 12,
13, 14, 18, 19, 20

59//3,4,5, 6,7, 8, 13, 14, 15, 16,
17,18

20.18

3.30

10

Mandoli
Ghaggar West
Block/ YNR B4

Mandoli
Ghaggar

53//5, 6, 15, 16/1, 16/2, 25
54//1to 25

55111, 2, 9, 10, 11,20
57//1to 4, 7to 13

58//5, 6, 15

25.56

4.20

Kanalsi Block/
YNR B5

Kanasi

41//16, 24, 25

42//16 to 19, 20, 21,22 to25
43//16, 17 to 24, 25

444/1, 10, 11, 12, 19, 20, 21, 22
45//1, 2,310 8, 9, 10tol1, 12, 13
to 18, 19, 20to 21, 22, 23to 24,
25/1, 25/2
46//1,2,3,4,5,6,7,8,9t0 17,
18, 19, 20, 21, 24, 25
47//13,4,5,6,7/1,7/2,8,9 min,11
min,12 to 25

48//16 min, 24 min, 25

52//4 min, 5, 6,7, 15

44.14

7.25
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Name of Block/
Block No.

Name of
the Village

Details of Khasra No/Killa No

Area
(in hect.)

Reserve
Price
(inCrores
per annum)

Period

53//1, 2, 3,4/1, 4/2, 5,7, 810 13,
19

Jairampur Jagir
Block/YNR B6

Jairampur

Jagir

2/120, 21, 22

6//125

7113,8/1, 8/2, 3, 4/1, 412, 5/1, 5/2,
6/1, 6/2, 6/3,7/1,7/2, 713, 12/2,
12/3, 13/1, 13/2, 13/3, 14/1, 14/2,
14/3, 15/1, 15/2, 15/3, 16, 17/1,
17/2, 1810 23, 24

8//1,2,10/1, 10/2, 10/3, 12/1,
12/2, 16, 24/2, 25
11//1t03,8,9t012, 13, 19to 22
12//5, 6, 14, 15, 16, 17, 24, 25
15//13,4t07, 8, 13, 14, 15, 16,
17, 18, 23, 24/1, 24/2, 2413, 24/4,
24/5, 24/6, 25/1, 25/2, 25/3, 25/4,
25/5, 25/6

16//1, 2,9, 10, 11, 12, 20, 21/1,
21/2, 21/3, 21/4, 21/5

19//1, 10 min, 11min, 19min, 20,
21,22

20//3t0 8, 13to0 16, 17, 25
23//1,2,8,9, 13 min, 17 min

33.58

5.50

10

Bir Tapu Block/
YNRB 7

Bir Tapu

17//1/1,1/2, 2tol4, 15/1, 15/2,
16 min, 20, 21, 25 min

18//3 min, 4, 5,6, 7, 8, 9 min,12
min, 13to 19, 20 min, 21 min,
2210 25.

14.45

2.75

Odhari North
Block/ YNR B 8

Odhari

17//20min, 16, 17, 18, 19, 21, 22,
23, 24,25

27//4min, 3min, 8min, 9min,
10min

28//14min, 18min, 19min,
21min, 25/1min, 16, 17, 22, 23,
24,25

18.48

6.05

Odhari South
Block/ YNRB 9

Odhari

36//5min, 7min, 14min,17min,
18min, 23min, 6, 15, 16, 24, 25
37/11/1,1/2, 2/2, 3, 4,5, 6, 7, 8,
9/1, 9/2, 10, 11, 12, 13/1,13/2,
14, 15, 16, 17/1, 17/2, 18, 19, 20,
21/1, 21/2, 22, 23, 24, 25/1, 25/2
38//11, 12/1, 12/2, 13/1,13/2, 14,
15/1, 15/2, 16, 17, 18,19/1, 19/2,
20, 21, 22/1, 22/2, 23,24, 25
471111, 142, 2/1, 2/12, 3, 4,5, 6, 7,
8/1, 8/2, 9/1, 9/2, 10, 11, 12,
13/1, 13/2, 14/1, 14/2, 15, 16,
17/1, 17/2, 18, 19, 20, 21, 22/1,
22/2, 23, 24, 25/1, 25/2
48//3min, 2min, 9min, 12min,
19min, 20min, 21min, 4, 5, 6, 7,
8, 13, 14, 15, 16, 17, 18, 22, 23,
24, 25

53//11,2,3,4,5,6,7,8,9, 10, 11,
12, 13, 14/1, 14/2, 15, 16, 17, 18,
19,24, 25
54//1,2,3,4,5,6,7,8,9, 10, 11,

56.98

9.35

10
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Name of Block/
Block No.

Name of
the Village

Details of Khasra No/Killa No

Area
(in hect.)

Reserve
Price
(inCrores
per annum)

Period

12, 13, 14, 15, 16, 17, 18, 19, 20,
21, 22,23, 24,25

58//1, 2, 3, 4, 10/1, 10/2 59//1, 2,
3,4,5,6,7,8,15

60//5

10

Lapra Block/
YNRB 10

Lapra

5//2min, 3min, 7min, 8min, 9,
10min, 11min, 12 to 14,15min,
16 to 19, 20min, 21min, 22to 25
16//1min, 2'to 20, 21, 22, 23, 24,
25/1, 25/2

15//6/1min, 15min, 16,24min,
25min

4//11min, 18min, 19min, 20 to
23, 24min, 25min

18//1min, 2min, 7min, 8min,
9min, 10 to 13, 14min, 17min,
18min, 19, 20,21,22min, 23min
17//1to 20, 21, 22, 23, 24,25

34.28

5.60

11

12

Pobari Block/
YNRB 11

Pobari

14//5

15//1 min,2min,3 min,6min, 7/1,
712, 8,9, 10, 12, 13, 14, 15, 16,
17,18, 25

16//6/2 min, 7 min, 8 min, 9 min,
10 min, 11/1,11/2, 12, 13, 14, 15,
16, 17,18,19, 20/1, 20/2,21
min,22 min,23,24,25

17//3 min, 8,9, 10 min, 11, 12,
13, 18, 19, 20/1, 20/2, 21, 22, 23

Nakom

2//15, 16min

3//11, 19, 20, 21min, 22, 23
6//2min, 3min, 4min, 5min, 6, 7,
8min, 14min, 15min

5//10, 11, 12, 18, 19, 20min,
22min, 23, 24, 25

14//4min, 5min

15//Amin, 2min

23.05

3.80

Jathlana Block/
YNRB 12

Jathlana

103//11, 19, 20, 21, 22
104//7min, 8min,9min, 10min,
11, 12, 13, 14, 15, 16, 17, 18, 19,
20, 21/1, 21/2, 22, 23

105//6, 7, 8, 9, 10, 11, 12, 13, 14,
15, 16, 17, 18, 19, 20, 21, 22, 23,
24, 25/1, 25/2

106//13, 14, 15, 16, 17, 18, 19,
20, 21, 22, 23, 24, 25, 11, 12,
123//1to 15, 16, 17, 18, 19, 20,
21, 22,23

124111, 2, 3, 4/1, 4/2, 4/3, 5/1,
5/2,5/3, 6/1,6/2,7, 8, 9/1/1,
9/1/2,9/2, 9/3, 10, 11, 12/1, 12/2,
12/3, 13, 14,15,19,20, 21

125//1, 2, 3, 9/1, 9/2, 10,11,20
107//14min, 15min, 16,17, 18,
19min, 20min, 21, 22,23,24, 25
108//25min

121//5min, 6, 7min, 14min,
13min, 15, 16 ,17, 18min, 23min,
24,25

122//1to 23, 24, 25

101.27

16.60

10
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Name of Block/
Block No.

Name of
the Village

Details of Khasra No/Killa No

Area
(in hect.)

Reserve
Price
(inCrores
per annum)

Period

13

126//1, 2, 3,4, 8,9, 10, 11, 12,
21,20

127//3 to 8,2min,9min,12min,
19min, 13, 14, 15, 16, 17, 18, 19,
25

137//16, 17, 18, 23, 24,25
138//2,31t08, 9, 12, 13, 14, 15,
16

139//1, 2min, 8min, 9, 10, 11, 12,
20

136//21min

Dhakwala

1,2,3,4,5,6,7,8,9, 10, 11, 12,
14, 15, 16, 17, 18, 19/1,19/2, 20,
21, 22, 23, 24, 25, 26, 27, 28, 29,
30, 31, 32, 33, 34, 35, 36, 37, 38,
39, 40, 41, 42, 43 min, 44, 45,
46, 47, 48 min, 49 min, 50, 51,
52, 53, 54 min, 55 min, 56 min,
221, 222 min, 223 min, 224 min,
225 min, 226, 227, 228, 229,
230, 231, 232, 233/1,233/2, 234,
235, 236, 237, 238, 239, 240,
241, 242, 243, 244, 245, 246,
247, 249 min, 251 min, 252, 253
min, 254 min, 340 min, 341,
342min, 343 min, 344, 345, 346,
347, 348, 349, 350, 351 min, 352
min

M T Karhera
Blocl/ YNR B
13

MT
Karhera

3//18, 19min, 20min, 21min,

22, 23,

4//25min

11//6, 7, 8min,12, 13, 14,
15,16/1, 16/2, 17, 18, 19min,
20/1min, 21min, 22, 23, 24, 25
12//1, 2, 9, 10, 11, 20,21/1, 21/2
13//1, 10, 11, 20, 21, 22

14//1to 25

15//5/2, 6, 7, 14/2, 15, 16, 17,
18min, 23, 24, 25

21//1to 13, 14min, 17/2min
18min, 19, 20, 21, 22

22/11, 2min, 10min, 1/1, 1/2, 5, 6,
10min, 15, 16, 21/1,24, 25

26//1, 10, 11, 20/2

27111, 4,5/1,5/2,6,7,8, 9/1, 9/2,
10, 11, 12, 13, 14, 15, 16, 17, 18,
19, 20/1

20/2,21, 22, 23, 24, 25
28//5min, 6min,15min, 16min,
25min

31//5, 6, 7min, 14min, 15, 16,
17min, 24min, 25

32//1, 10, 11, 20, 21

37//1, 10, 11, 20, 21

38//5, 6, 15

42/142

32/12, 3,4, 5min, 6min, 7, 8, 9,
12, 13, 14, 15min, 17min, 18, 19,
22, 23, 24min

67.79

11.10
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Name of Block/
Block No.

Name of
the Village

Details of Khasra No/Killa No

Area
(in hect.)

Reserve
Price
(inCrores
per annum)

Period

37/12, 3, 4min, 8min, 9, 12,
13min, 19, 22

14

Nagla Rangran
Block/
YNRB 14

Majri

31 min, 34, 35, 36, 32 min, 33,
37,38, 70 min, 71 min, 42 min,
43, 133, 134, 135, 136 min, 142
min, 143, 144, 145, 152, 156,
157, 158 min, 153, 154, 155 min,
165 min, 166 min, 168, 169, 180,
184, 185 min, 177, 181, 182,
183, 206, 207, 208, 209, 210,
215, 219, 220, 221, 216, 218,
230, 231, 217, 229, 232, 233,
234, 238, 44, 36, 45, 46, 47, 48,
49, 50, 51, 52, 53, 54, 55, 56, 57,
58, 59, 60, 61, 62, 63, 64, 65, 66,
67, 68, 69, 146, 147, 148, 149,
150

Nagla
Rangran

1//17min, 18, 19, 21, 22/1, 23/1,
23/2, 24min

5/11, 2, 3, 4min, 8min, 9, 10, 12,
13/1min, 19min, 22/2min, 6/5, 6,
7,8, 13, 14/1, 14/2, 19, 20, 21,
22,23,24

71125

8//4/1, 4/2,5/1, 5/2, 6, 7, 13,
14/1, 14/2, 15, 16, 17, 18, 22,
23/1, 23/2, 23/3, 24, 25
9/1,2,3,4/1,4/2,5,6,7,8,9/1,
9/2, 10, 11/1, 11/2, 12, 13, 14,
15min, 16min, 17, 18, 19/1, 19/2,
20, 21, 22, 23, 24min

17/11, 2, 3, 4min, 7min, 9, 10,11,
12, 13min,18min,19, 20/1, 20/2,
21, 22min
18//12,3,4,5,6,7,8,9,12/1,
12/2, 13, 14, 15, 16, 17,18, 22,
23, 24, 25/1, 25/2

19//12, 3,4,5,6,7,8,9,12, 13,
14, 15/1, 15/2, 16, 19

20//1, 2min, 9min, 10, 11, 20, 35

Sandhala

9//12min, 13, 19, 20min, 21min,
22

18//5min, 6, 7min, 14min, 15,
16, 17, 18min, 23min, 24/1, 24/2,
25

19//1, 10, 11

21//2min, 3, 4,5/1,5/2, 6, 7, 8,
9min, 12, 13, 14, 15, 16, 17, 18,
19, 20min, 21min, 22, 23, 24, 25
20//1, 10, 11
34//1,2,3,4,5,6,7,8,9,10, 11,
12,13, 14, 18, 19, 20, 21, 22, 23

89.48

14.65
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Sr. | Name of Block/ Name of Details of Khasra No/Killa No Area Reserve Period
No. Block No. the Village (in hect.) Price
(inCrores
per annum)
33//6min,15min,16min, 25min
37//5min, 6, 15, 16, 25
36//1, 2, 3, 8/1, 8/2, 13, 12/1,
12/2, 11, 20, 19/1, 19/2, 18, 21,
22, 45//5, 46//1, 2
15 | Nagli Block/ Nagli 1//18min, 19, 21, 22, 23min 5//1, 77.25 12.65 10
YNRB 15 2, 3min, 8min, 9, 10, 11, 12,
13min, 18min, 19, 20, 21, 22,
23min
6//5, 6, 15, 16, 25
11//5, 6, 14, 15, 16, 17, 18, 19,
20min, 21, 22, 23, 24, 25
12//1, 2,9, 10,11, 12min, 19min,
20, 21, 22min
21//1, 2min,9min,10,11,20,21
22//1to 25
23//4min, 5, 6, 7min, 14min, 15,
16, 17min, 24min, 25
28//4min, 5, 6, 7min, 14min, 15,
16, 17min, 24min, 25
29//1to 25
30//1, 10, 11, 20,21
37//1, 10, 11, 20, 21min
38//1to 24, 25
39//4min, 5, 6, 7,8min, 12min,
13, 14, 15, 16, 17,18,19,20min,
21,22,23,24,25
40//16min, 17min, 24, 25
41415
42//1t09, 10, 12,13t0 17, 18,
24,25
43//1, 2, 3,4, 8,9, 10, 11, 12, 20,
19, 21
44//1, 45115
16 | GumthalaNorth | Gumthala 45//21, 46//12 min, 13 min, 14, 44.62 7.30 7
Block/ 16, 17, 18, 19, 20, 21, 22, 23, 24,
YNRB 16 25, 47//16 min, 17 min, 18 min,

21 min, 22 min, 23 min, 24, 25,
66//15, 16 min, 24 min, 25, 67//3,
4/1, 4/1,5, 6,7, 8min, 9 min, 10
min, 11 min, 12, 13/1, 67//13/2,
14, 15, 16 min, 17, 18/1, 18/2,
19, 20, 21, 22/1, 22/2, 23 min, 24
min, 69//1, 2, 3, 4,5, 8,9, 10, 11
min, 70//1, 9 min, 2, 10 min,
83//1/1, 1/2, 2/1, 2/2, 2/3, 3/1, 8,
9, 10, 11, 12, 13 min, 18 min, 19,
20, 21, 22, 23/1min, 23/2min,
84/4,5, 6/1, 6/2, 6/3, Tmin, 14/2,
14/3, 14/4, 14/5, 15/1, 15/2, 16/1,
84//16/2, 17min, 25/2, 99//4min,
5/1, 5/2, 5/3, 6, 7/1min, 7/2 min,
14, 15, 16, 17min, 24min, 25,
100//1, 2/1, 2/2, 3min, 8 min,
9/1,9/2, 10, 11, 12, 13 min, 18
min, 19, 20, 21, 22, 23 min,
113//1/1, 1/2, 2, 3 min, 8 min,
113//9, 10, 11, 12, 13 min, 18
min, 19, 20, 21, 22, 114//4, 5/1,
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Name of Block/
Block No.

Name of
the Village

Details of Khasra No/Killa No

Area
(in hect.)

Reserve
Price
(inCrores
per annum)

Period

5/2, 6, 7min, 14min,15,16,
17min, 24min, 25

17

Gumthala South
Block/
YNRB 17

Gumthala

124//4 min, 5, 6, 7 min, 14 min,
15, 16, 17 min, 24 min, 25,
125//1, 2, 3 min, 8 min, 9, 10, 11,
12, 13 min, 18 min, 19, 20, 21,
22, 23, 136//3 min, 2, 1, 8 min,
9,10, 11, 12, 13 min, 18 min, 19,
20, 21, 22, 23 min, 137//5, 6, 15,
16, 25, 147//5 min, 6 min, 15
min, 16 min, 25 min, 148//1, 2, 3,
8,9, 10, 11, 12, 13 min, 18 min,
19, 20, 21, 22, 23, 157//1, 2, 3,
8,9, 10, 11, 12, 13, 14 min, 17
min, 18, 19, 20, 21, 22, 23, 24
min, 158//5 min, 6 min, 15 min,
16 min, 25 min, 164//5, 6, 15, 16,
25, 165//1, 2, 3, 4 min, 7, 8, 9,
10, 11, 12, 13, 14 min, 17, 18,
19, 20, 21, 22, 23, 24, 172//1
min, 2, 3, 4,6 min, 7, 8, 9, 10
min, 11 min, 12, 13, 14, 15 min,
16 min, 17, 18, 19, 20 min, 21,
22, 23,24, 25, 176//2, 3, 4, 5,
177//1, 10, 69//6, 7, 46//8, 9, 10,
11, Imin, 2min, 47//15min, 6min

49.67

8.15

18

Dhanaura Block
/YNRB 18

Dhanaura

67, 72 min, 75 min, 74, 73, 72,
71, 68/1, 68/2, 68/3 min, 68/4,
68/5, 68/6, 68/7, 68/8, 68/9,
68/10, 69/3 min, 69/4, 69/5, 69/6,
69/7, 69/8, 69/9, 69/10, 69/11
min, 69/12, 69/13, 69/14, 69/15,
69/16, 69/17, 69/18, 89/1, 89/2,
89/3, 89/4, 89/5, 89/6, 89/7, 89/8
min, 89/9, 89/10, 89/11, 89/12,
89/13, 89/14, 89/15, 89/16,
89/17, 89/18 min, 89/19, 89/20,
89/21, 89/22 min, 89/26 min,
89/27, 89/28, 89/29, 89/30 min,
88/1 min, 86/27, 69/19

18.18

4.40

10

Outside River Bed Mining Blocks

19

Bhood Kaan
Block/
YNRB 19

Bhood
Kalan

40//11, 12/1, 12/2, 13, 16, 17, 18,
19, 20, 21, 22, 23, 24, 25, 41//14,
15, 16, 17, 25, 43//1, 2, 3,4, 5, 6,
7,8,14,15,26,44//1,2,3,7, 8,
9,10,11,12,13,18,19, 20

12.62

3.35

20

Bhood Majra
Block/
YNR B 20

Bhood
Majra

26//1, 18, 19, 20, 21, 22, 23,
27115, 6, 14/2, 15/1, 15/2, 16, 17,
24, 25/1, 25/2, 25/3, 29//4, 5, 6,
7,15,30//1, 2,9, 10, 11, 12, 13

9.95

2.65

21

Kohliwala
Block/ YNR B
21,22& 23

Kohliwala
YNRB 21

4//11,2/1,2/2, 8, 9/1, 9/2, 10, 11,
12/11, 12/1/2, 12/2, 13/1,
5/16/1/1, 6/12, 6/2, 7/1, 7/2,
14/11, 14/12, 14/2, 15, 16, 17

Kohliwala
YNRB 22

10//1, 2,7, 8, 9,10, 11, 12, 13,
14, 15, 16, 17, 18, 19, 23/1, 23/2,

27.89

7.35
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Name of Block/
Block No.

Name of
the Village

Details of Khasra No/Killa No

Area
(in hect.)

Reserve
Price
(inCrores
per annum)

Period

24, 25.,11//21, 14//3,4,5,6,7, 8

Kohliwaa
YNRB 23

71113, 14, 16, 17, 18, 19, 21, 22,
23, 24/1, 24/2, 25,

8//18, 19, 20, 21/1, 21/2, 22, 23,
24,16//11,1/2,2,3/1, 3/2,4, 8,
9,10, 11, 12/1, 12/2, 13, 17//3, 4,
56,7, 15.

22.

Devdhar Block/
YNRB 24

Devdhar

23//11, 12,13, 14, 15, 16, 17, 18,
19, 20, 21, 22/1, 22/2, 23/1, 23/2,
24, 25, 22/21, 24//12, 13, 14, 15,
16, 17, 18, 19, 20, 21, 22, 23, 24,
25, 25//16, 23, 2411, 24/2, 25,
30//13, 411, 412, 5, 6, 7/1, 7/2, 8,
13, 14, 15, 16, 17, 18, 31//1, 2, 3,
31//4,5,6,7,8,9, 10, 11, 12, 13,
14, 15, 16, 17, 18, 19, 20, 32//1,
2/1,2/2,3,4,5,6,7, 8,91, 9/2,
32//10/1, 10/2, 11, 12, 13, 14, 19,
20

31.87

8.40

23

Gulabgarh
Block/
YNRB 25

Gulabgarh

8//11, 12, 13, 16, 17, 18, 19, 20,
21/1, 21/2, 2143, 22, 23, 24/1,
24/2, 25, 9/112, 13, 14/1, 14/2,
15, 16, 17, 18, 19, 22, 23, 24, 25,
10//3, 4,5, 6, 7, 8,13, 14, 15, 17,
111, 2,3,4,5,7/1,7/2, 8, 9/1,
9/2, 9/3, 10, 11, 12/1, 12/2

16.19

4.25

24

Churhpur
Block/
YNRB 26 & 27

Churhpur
YNR B 26

15//22/1, 22/2, 23min,
19//10min, 11, 12, 13min,
16min, 17, 18, 19, 20, 21, 22,
23, 24, 25, 20//2, 3, 4, 5min, 6,
7,8,9, 12, 13, 14, 15, 16, 17, 18
, 19, 24, 25/1 to 25/4, 32//4, 5, 6,
7,14, 15, 16, 17/1, 17/2, 17/3,
24,25,33//1,2,3,4,5,6,7,8,9,
10, 11, 12, 13, 14, 19, 20, 21/1,
21/2, 22/1, 22/2, 43//4, 5/1, 5/2

Churhpur
YNR B 27

50//2, 3,4,5, 6, 7,8, 9min, 13,
14, 15, 16/1,51//1, 2, 3, 4, 5, 6,
7,8,9, 10, 11, 12, 13, 14, 15,
16/1, 16/2, 17, 18, 19, 20min, 22,
23/1, 23/2, 24, 25, 52//1, 2, 3, 4,
5,6/1,6/2,7,8,9, 10, 11, 12, 13,
14, 15, 16min, 17min, 18, 19, 20,
21, 22/1, 23min, 53//1, 2, 3/1,
3/2, 4, 5min, 7min, 8, 9, 10, 11,
12, 13, 14min, 20min

50.40

13.25

25

Malikpur
Khadar Block/
YNRB 28

Malikpur
Khadar

47//5t0 16, 17, 18, 19, 20, 22,
23, 24, 25, 48//1 t0 15, 17 to 22,
54//3, 4, 5, 41//13, 14, 15, 16, 17,
18, 19, 21, 22/1, 22/2, 22/3, 22/4,
22/5, 23, 24/1, 24/2, 25, 40//11,
20, 21, 49//1, 10

23.20

6.10

26

Pipli Majra
Block/ YNR
B 29,30&31

Pipli Majra
YNRB 29

6//21/1, 21/2, 71125, 12//4, 5, 6, 7,
8/1, 8/2, 13, 14, 15, 16/1, 16/2,
17,18, 19/1, 19/2, 21/1, 21/2, 22,
23, 13//1, 10, 11

Pipli Majra

16//12, 13, 19, 20, 21, 17//16, 17,

18.20

4.80
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Name of Block/
Block No.

Name of
the Village

Details of Khasra No/Killa No

Area
(in hect.)

Reserve
Price
(inCrores
per annum)

Period

YNR B 30

23,24, 25,2012, 3,4,5,9

Pipli Majra
YNRB 31

6//15, 16, 17, 24, 25, 5//20, 21,
22,14//1, 2, 3,10, 13//4,5, 6/1,
6/2, 7

27

Ismailpur
Block/
YNRB 32

Ismailpur

15//14, 15, 16/1, 16/2, 16/3, 17,
18/1, 18/2, 22, 23, 23/1, 23/2, 24,
25, 16//11, 12, 13, 14, 15, 16, 17,
18, 19/1, 19,2, 20, 21/1, 21/2, 22
to 25, 17//11, 12,13, 14, 17, 18,
19, 20, 21, 22, 23, 22//1, 2, 10,
23//1to 15, 17 to 23, 24//2/1,
2/2,3t08, 9/1, 9/2, 10/1, 10/2,
11, 12, 13/1, 13/2, 14 to 25,
25//15, 23/1, 23/2, 24, 25,
28/13/1,3/2,4,5, 6, 7/1,7/2, 8, 9,
13, 14, 15, 16, 17, 24, 25,
291111, 12,2/1,2/2,3,4,5,6, 7,
8,9/1,9/2,10, 11, 12, 13, 14,
15/1, 15/2, 17 to0 21, 22/1, 22/2,
23/1, 23/2, 35//1, 2/1, 2/2, 9, 10

50.50

14.50

28

Jaidhari Block/
YNRB 33

Jaidhari

31//4,5, 6,7, 14, 15, 16/1, 16/2,
17, 24, 25, 32//1 to 25, 33//1, 2,
3,4/1,4/2,5,6,7/1,7/2,8,9, 10,
11/1, 112, 12, 13, 14/1, 14/2, 15,
16, 17/1, 17/2, 18, 19, 20, 21/1,
21/2, 22, 23, 24/1, 2412, 25/1,
25/2, 25/3, 34//1, 2, 9, 10, 11, 12,
19, 20, 21/1, 21/2, 22, 41//4, 5/1,
5/2,6,7,19//21, 22, 20//21, 22,
23, 24, 25, 21//21, 22, 23/1, 23/2,
2411, 24/2, 25/1, 25/2, 22//24, 25,
381111, 1/2, 2/1, 2/12, 9/1, 9/2, 10,
111, 112, 12/1, 12/2, 19/1, 19/2,
20, 21, 22, 39//1 t0 17, 24, 25,
50//4,5, 6, 7, 14, 15, 51//1, 2,9,
10,11, 12

49.60

13.05

29

Jaidhar Block/
YNRB 34

Jaidhar

271112, 13, 14, 16/1, 16,2, 17,
18/1, 18/2, 19, 20, 21, 22, 23, 24,
25, 26//25/1,25,2, 33//5, 32//1/1,
1/2,2,3,4/1,4/2,4/3,5,6,7,8,
9, 10, 13, 14, 15, 16, 17, 31/1, 2,
3,6,7/1,7/2,8,9, 10, 11, 12/1,
12/2, 13/1, 13/2, 14/1, 14/2, 15,
16/1, 16/2, 17, 18, 19, 20, 21, 22,
23, 24, 25/1, 25/2, 43//2, 3, 4/1,
4/2, 5, 6, 30//11, 19, 20/1, 20/2,
21,22,23,44//1, 2,3

25.60

6.71

30

Haldari Gujjar
Block/
YNR B 35

Haldari
Gujjar

8//1to 25, 14//1 to 25, 18//1/1,

1/2,2t09, 10/1, 10/2, 11 to 25,
19//1to 25, 20//1to 4, 7 to 10,

11to 14, 17t0 20, 21 to 24

46.80

12.30

31

Nandgarh
Block/
YNR B 36

Nandgarh

4/19/1, 9/2, 12, 18/1, 18/2, 19,
21/1, 21/2, 22, 23/1, 23/2, 24/1,
24/2, 11/5, 6, 7, 12, 13, 14, 15/1,
15/2, 16, 17, 18/1, 18/2, 19, 20/1,
20/1, 21, 22, 23, 24/1, 24/2, 25,
12//1, 2, 3,4,5,6/1,6/2,7,8,9,
10/1, 10/2, 11, 12, 13, 14, 15/1,

32.10

8.45
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Name of Block/
Block No.

Name of
the Village

Details of Khasra No/Killa No

Area
(in hect.)

Reserve
Price
(inCrores
per annum)

Period

15/2, 17, 18, 19, 20, 21, 22, 23/1,
23/2,13//10, 15//1, 2, 9, 10, 11,
16//1, 2,3/1,3/2,4,5,6,7, 8,9,
10, 11, 12/1, 12/2, 13, 14, 15, 1
17,18, 19, 20/1, 20/2, 23, 24,

23//3

32

Begampur
Block/
YNRB 37

Begampur

63//11, 12, 64//11, 12, 13, 14, 15,
17,18, 19, 20, 21, 22, 23, 24,
65//14, 15, 16, 17, 18, 19, 20, 21,
22, 23, 24, 25, 66//16/1, 16/2, 17,
18/1, 18/2, 23, 24, 25/1, 25/2,
70//3/1,32/2,4,5,6,7, 8,9, 11,
12, 13, 14, 15, 16 to 25, 71//1, 2,
3/1, 3/2,4t011, 12/1, 12/2, 13,
14, 15/1, 15/2, 16 to 19, 20/1,
20/2, 21/1, 21/2, 22 to 25, 72//1,
2,3,7,8,9, 10/1, 10/2, 11 to 14,
15, 16/1, 16/2, 17/1, 17/2, 18 to
21, 22, 23, 24, 25, 73//11, 20,
75114, 5, 76//1t0 5, 6, 7 to 14, 15,
16, 17 to 20, 21 to 24, 77//1 to 4,
5/1, 5/2, 6, 7/1, 7/2, 8t0 10, 11,
12, 13/1, 13/2, 14 to 18, 19/1,
19/2, 20, 21/1, 21/2, 22 to 25,
78116, 7, 8, 13, 14, 15, 16 to 25,
80//15, 16, 81//1, 2, 3, 4, 5/1, 5/2,
6, 7/1,7/2, 810 10, 11, 12, 13/1,
13/2, 14 to 18, 19/1, 19/2, 20,
21/1, 21/2, 22/1, 22/2, 23, 24, 25,
85//2, 3, 4, 82//1to0 11, 12/1,
12/2, 13, 14, 15, 17, 18 to 20, 21,
22,23,84//2,3,8,9, 13, 83//1to
3,4,7,8,9 10

39.50

10.40

33

Mandewaa
Block/
YNRB 38

Mandewaa

11//13, 17, 18, 23/1, 23/2, 24,
25/1, 25/2, 15//1, 35/1, 9, 10,
11/1, 112, 12, 19, 20/1, 20/2,
21/8, 14/13/1, 3/2, 4/1, 4/2, 5/1,
5/2,6/1, 6/2,7, 8, 13, 14, 15/1,
15/2, 16/1, 16/2, 17, 18, 19, 20/1,
20/2, 21, 22, 23, 24/1, 24/2, 25/1,
25/2, 20//4/1, 4/2, 5/1, 5/2, 6, 7,
19/1

27.00

7.10

Galauri Block/
YNR B 39

Galauri

4/11, 2,9, 10, 11, 12/1, 12/2,
19/1, 19/2, 20, 21/1, 21/2, 22/1,
22/2, 5113, 4/1, 4/2, 5, 6/1, 6/2,
711,712, 7/3, 8, 13, 14, 15, 16,
17,18/1, 18/2, 23/1, 23/2, 24, 25,
8/13/1, 312, 4,5/1, 5/2, 6, 7/1, 7/2,
8, 13/1, 13/2, 14/1, 14/2, 15, 16,
17,18/1, 18/2, 23/1, 23/2, 24, 25,
9111, 12, 2/1, 22,9, 10, 11,
12/1, 12/2, 12/3, 19, 20/1, 20/2,
21, 22,12//1, 2, 9/1, 9/2, 10,
13//13, 4,511, 5/2, 6, 7, 8/1, 8/2.

24.00

6.30
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The terms and conditions of the Auction:

1

10.

The period of contract shall commence w.ef the date of grant of environmental clearance by
competent authority as required under EIA notification dated 14.09.2006 and as amended from time
to time by the MoEF, Gol or on expiry of a period of 12 months from the date of acceptance of
highest bid/issuance of “Letter of Intent”,(Lol) whichever is earlier;

Any site/area can be withdrawn from the Auction without assigning any reason;

Though due care had been taken in specifying the details of the areas of the mining blocks.
However, in case of any inadvertent clerical mistake, the same shall be got rectified/corrected even
after the auction but before execution of contract agreement;

The Block areas are Tentative and are being notified on ‘asis where is basis’ and all prospective
bidders are expected and presumed to have surveyed the areas to make their own assessment for the
potential of the areas for which bids are to be offered. The State government shall not be responsible
for any kind of loss in land / area or any other loss to the bidders/contractors at any point of time
(before or after grant of contract) on account of reduction of land/ area or otherwise. Further, the
bidders are also expected to have gone through the terms and conditions of auction notice and also
the applicable Acts and Rules for undertaking mining;

No request regarding reduction in bid amount on account of reduction in land/area of the Mining
Block, on any account including that of change in description of khasra numbers / location etc. at
any stage will be entertained on any ground. This shall also include any loss/reduction of area for
actual mining for want of compliance of applicable laws/restrictions for mining or part of the
contracted area had already been operated in the past. Needless to state that this also includes the
changes, if any, as per condition no. (3) and the prospective bidder shall give their bids taking
account of all such eventualities;

No person shall be dligible to participate in the Auction, who or any of his family membersis a
defaulter of any mining dues in respect of any mineral concession granted in the past or any other
current mineral concession. In case any of the partners of a Partnership Firm or a Director of a
company participating in the auction process or any of their family members are found to be
defaulter, the bidder firm/company would be held indligible;

In case any bidder participated in the auction is found to be in arrears at any stage, his bid shall be
revoked / cancelled with forfeiture of the amount deposited by him;

All intended participant can view the highest quoted bid during online bidding process. The highest
bidder will be informed for confirmation of the same through e-mail and SMS alert at his online
registered email and Mobile Number respectively;

The highest bid received shall become the ‘annual contact money’ amount payable by the
bidder/contractor. The amount of annua contact money initially determined on the basis of
c3ompetitive bids/auctions shall be increased by 25% on compl etion of each block of three years;

Explanation: If theinitially determined annually bid/contract Rs. 100/, it shall be increased
to Rs. 125/- with the commencement of the fourth year and to Rs. 156.25 with the
commencement of the 7th year and so on and so forth for the next each block of three
years.

The highest bidder would be informed about the same- confirmation that he being declared as
highest bidder- as per which he shall be liable to deposit 25% of the annual bid/contract money
amount as “security” and one month’s advance contract money. The above said amount shall be
deposited as per following schedule:

@ an amount equal to 10% of the annua bid amount/ highest bid, after adjusting the EMD
deposited for said mine/ block, as ‘initial bid security’ within 24 hours of conclusion of the
bidding process. The payment has to be made through RTGS/NEFT by secured online
payment gateway ;
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12.

13.

14.

15.

16.

17.

18.

19.

20.

21.
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(b balance amount of bid security i.e. 15% of the annual bid amount along with one month’s
advance contract money before commencement of the mining operation or before expiry of
the period of 12 months, which ever is earlier;

In case the highest bidder fails to deposit 10% of the annual bid amount online towards the “Initial
bid Security” within 24 hours given for the same the earnest money deposited shall stand forfeited.
Further such bidder(s) shall not be eligible to participate in any future auctions/Tenders/competitive
bidding process in respect of any area for obtaining mineral concession in the State for a period of 5
years,

The bids offered/ received during the e-auction process shall be provisionally accepted and the
Director shall obtain the orders of Government thereon. No bid shall be regarded as successful bid
unless accepted by the Government;

After deposit of 10% of the bid amount (asinitial bid security) after the conclusion of auction by the
highest bidder(s), No request fro the highest bidder(s) regarding revocation or the withdrawal of the
highest bid shall be considered. In case, any such request is made the same shall be followed by the
Penal action i.e 10% amount deposited towards initial bid security shall stand forfeited and un- paid
15% amount towards security shall be recovered as arrears of land revenue and such bidder(s)
shall debarred from participation in any future auctions/Tenders/competitive bidding process in
respect of any areafor obtaining mineral concession in the State for a period of 5 years;

The earnest money deposited by the bidders other than highest bidders shal be refunded upon
completion of the auction proceedings;

After the acceptance of highest bid by the State Government and on issuance of Letter of Intent, the
Lol holder shall execute an agreement in Form MC-1 appended to the ‘Haryana Minor Mineral
Concession, Stocking, Transportation of Minerals and Prevention of Illegal Mining Rules, 2012’
within aperiod of 90 days of the order of grant of Lol;

In case of failure to execute the agreement, after issuance of acceptance of bid/Lol within prescribed
period, the acceptance/Lol shall be deemed to have been revoked and 10% amount deposited
towards initial bid security shall stand forfeited and un- paid 15% amount towards security shall be
recovered as arrears of land revenue and such bidder shall debarred from participation in any future
auctions/Tenders/competitive bidding process in respect of any area for obtaining minera
concession in the State for a period of 5 years;

After execution of agreement, either before commencement of the mining operation or before expiry
of the period of 12 months from the date of issuance of Lol, whichever is earlier. In case of failure to
deposit the balance 15% amount towards security (as required under clause 10(b) above) the
acceptance of bid/issuance of Lol/execution of agreement shall be deemed to have been revoked and
10% amount deposited towards as initial bid security after the conclusion of auction shall stand
forfeited. Further un paid 15% amount towards security shall be recovered as arrears of land revenue
and such bidder shall debarred from participation in any future
auctions/Tenders/competitive bidding process in respect of any area for obtaining mineral
concession in the State for a period of 5 years;

The contractor shall also deposit/pay an additional amount equal to 10% of the due contract money
alongwith installments towards the ‘Mines and Minerals Development, Restoration and
Rehabilitation Fund’;

The contractor shall be liable to pay advance Income Tax as per provisions of Section 206 (c) of the
Income Tax Act, in addition to the contract money payable as per term and condition of the contract
agreement;

On enhancement of the contract money with expiry of every three years period, the contractor shall
deposit the baance amount of security so as to upscale the security amount equal to 25% of the
revised annua contract money as applicable for one year with respect to the next block of three
years,

No interest, whatsoever, shal be payable on the security amount deposited under proper security
head of the government;
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The Lol holder/contractor shall aso furnish a solvent surety for a sum equal to the amount of the
annua bid for execution of the agreement. In case the surety offered by the contractor(s) during the
subsistence of the contract is not found solvent, the contractor(s) shall offer another solvent surety
and a supplementary deed to this effect shall be executed;

The mining contractor shall got prepareaMining Planalong with the Mine Closure Plan
(Progressive &  Fina) from the Recognised Qualified Person asper chapter 10 of the “Haryana
Minor Mineral Concession, Stocking, Transportation of Minerals and Prevention of Illegal Mining
Rules, 2012” for mining area granted on contract. The contractor shall not commence mining
operations in any area except in accordance with such Mining Plan duly approved by an officer
authorized by the Director, Mines & Geology, in this behalf.

Further, the actua mining will be allowed to be commenced only after prior Environmental
Clearance is obtained by the Lol holder/mining contractor for the Mining blocks area from
Competent Authority as required under notification dated 14/09/2006 issued by the MoE&F, Gol or
as amended from time to time.

The Mining contractor would also be liable to pay following to the land owners;

(@ Theannual rent in respect of the land area blocked under the concession but not being operated,
and

(b) The rent plus compensation in respect of the area used for actual mining operations.

The amount of annua rent and the compensation shall be settled mutually between the landowner
and the mining contractor. In case of non-settlement of the rent and compensation, the same shall be
decided by the District Collector concerned in accordance with the provisions of Chapter 9 of the
“Haryana Minor Mineral Concession, Stocking, and Transportation of Minerals and Prevention of
Illegal Mining Rules, 2012”.

The total mineral excavated and stacked by the concession holder within the area granted on mining
contract shall not exceed two times of the average monthly production as per approved Mining Plan
at any point of time;

The Mining contractor shall not stock any minera outside the concession area granted on mining
contract, without obtaining a valid mineral dealer license as per provisions contained in Chapter 14
of the “Haryana Minor Mineral Concession, Stocking, Transportation of Minerals and Prevention of
Illegal Mining Rules, 2012”;

The contractor shall not carry out any mining operations in any reserved/protected forest or any area
prohibited by any law in force in India, or prohibited by any authority without obtaining prior
permission in writing from such authority or officer authorized in this behalf. In case of refusal of
permission by such authority or officer authorized in this behalf, contractor(s) shall not be entitled to
claim any relief in payment of contract money on this account;

Following specid conditions shall be applicable for excavation of minor mineral(s) from river beds
in order to ensure safety of river-beds, structures and the adjoining areas:

a No mining would be permissiblein ariver-bed up to a distance of five times of the span of
a bridge on up-stream side and ten times the span of such bridge on down-stream side,
subject to a minimum of 250 meters on the up-stream side and 500 meters on the down-
stream side;

b. There shall be maintained an un-mined block of 50 meters width after every block of 1000
meters over which mining is undertaken or at such distance as may be directed by the
Director or any officer authorised by him;

c. The maximum depth of mining in the river-bed shall not exceed 3 meter from the un-mined
bed level at any point in time with proper bench formation;

d. Mining shal be restricted within the central 3/4th width of the river/ rivulet;
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e. In case of areas adjoining to rivergrivulets, no mining shall be permissible in an area up to
a width of 500 meters from the active edges of embankments on either side of all other
rivers rivuletsin case of river Yamuna;

f.  Any other condition(s), as may be required by the Irrigation Department of the state from
time to time for river-bed mining in consultation with the Mines & Geology Department,
may be made applicable to the mining operationsin riverbeds.

That no mining operation shall be allowed in the urbansizable zone of area notified by Town and
Country Planning Department. Further, in case of the agriculture zone notified by Town and
Country Planning Department mining shall be permissible only after obtaining prior permission
from the competent authority;

A safety margin of two meters (2m) shall be maintained above the ground water table while
undertaking mining and no mining operations shall be permissible below this level unless a specific
permission is obtained from the competent authority in this behalf;

Further the depth of excavation of minera shall not exceed nine meters (9m) at any point of time;

The contractor shall not undertake any mining operationsin the area granted on mining contract
without obtaining requisite permission from the competent authority as required for undertaking
mining operations under relevant laws,

The contractor shall be under obligation to carryout mining in accordance with al other provisions
applicable as per Mines Act, 1952, Mines and Mineras (Development and Regulation) Act, 1957,
Forest (Conservation) Act, 1980 and Environment (Protection) Act.1986 and the rules made there
under Wild Life (Protection) Act, 1972, Water (Prevention and Control of Pollution) Act, 1974 and
Air (Prevention and Control of Pollution) Act, 1981;

Sh. Rajbir Singh has filed a CWP No. 27700 of 2013 before the Hon’ble Punjab and Haryana High
Court challenging (i) commencement of contract period after 12 months from the date of acceptance
of highest bid/issuance of “Letter of Intent” or from date of obtaining of environmental clearance
from competent authority which ever is earlier and (ii) payment of rent and compensation to surface
right holder/land owners from where mining operations are to be carried out. Therefore,
commencement of period of contract & payment of compensation to land owners shall be as per
final outcome of court order in said CWP;

M/s Om Minerals, one of the Lol holders has filed a CWP No. 7991 of 2014. A few other Lol
holders have also filed separate CWPs before the Hon’ble Punjab and Haryana High Court
challenging levy of Stamp Duty on execution of ‘Contract Agreement’. The said matter is still
pending for adjudication; accordingly, the charging of stamp duty for the execution of contract
agreement shall be as per final outcome of the said CWP’s;

Further information, if any required, can be had on any working day from the office of the Mining
officer, Mines & Geology Department, Y amuna Nagar or from the O/o the Director General, Mines
and Geology, Haryana,30 Bays Building, Sector-17,Chandigarh.

Arun Kumar Gupta,lAS
Director Generd, Mines & Geology, Haryana
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Annexure-A

Guideline for Online Payments in e-Auction

Post registration, bidder shall proceed for bidding. Bidder shall proceed to select the e-auction
he is interested in. On the respective Department’s page in the e-auction portal, the
Bidder would have following options to make payment for e-Service fee & EMD:

a. Debit Card b.
Net Banking c.
RTGS/NEFT

d. OTC

Operative Procedures for Bidder Payments
A) Debit Card

The procedure for paying through Debit Card will be as follows:

(i) Bidder selects Debit Card option in e-Procurement portal.

(ii) The e-Procurement portal displays the amount and the card charges to be paid by
bidder. The porta aso displays the total amount to be paid by the bidder.

(iii) Bidder clicks on “Continue” button

(iv) Thee-Procurement portal takes the bidder to Debit Card payment gateway screen.

(v) Bidder enters card credentials and confirms payment

(vi) The gateway verifies the credentials and confirms with “successful” or “failure”
message, which is confirmed back to e-Procurement portal.

(vii) The page is automatically routed back to e-Procurement portal

(viii) The status of the payment is displayed as “successful” in e-Procurement portal.
The e-Procurement portal also generates a receipt for al successful
transactions. The bidder can take a print out of the same,

(ix) The e-Procurement portal alows Bidder to process another payment attempt in case
payments are not successful for previous attempt.

B) Net banking

The procedure for paying through Netbanking will be as follows:

(i)  Bidder selects Netbanking option in e-Procurement portal.
(i)  The e-Procurement portal displays the amount to be paid by bidder.
(iii)  Bidder clicks on “Continue” button

(iv) The eProcurement porta takes the bidder to Netbanking payment gateway screen
displaying list of Banks

(v)  Bidder chooses his/ her Bank

(vi) The Netbanking gateway redirects Bidder to the Netbanking page of the selected
Bank

(vii) Bidder enters his account credentials and confirms payment

(viii) The Bank verifies the credentials and confirms with “successful” or “failure”
message to the Netbanking gateway which is confirmed back to e-Procurement portal.

(ix) The page is automatically routed back to e-Procurement portal

(X)  The status of the payment is displayed as “successful” in e-Procurement portal.

The e-Procurement portal also generates a receipt for al successful
transactions. The bidder can take a print out of the same.
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(xi) The e-Procurement portal alows Bidder to process another payment attempt in case
payments are not successful for previous attempt.

C) RTGS/ NEFT

The bidder shall have the option to make the EMD payment via RTGS/ NEFT. Using this
module, bidder would be able to pay from their existing Bank account through RTGS/NEFT.
This would offer a wide reach for more than 90,000 bank branches and would enable the
bidder to make the payment from amost any bank branch across India.

Bidder shal log into the client e-procurement portal using user id and password as per
exiging process and selects the RTGS/NEFT payment option.

Upon doing so, the e-procurement portal shall generate a prefilled challan. The challan
will have al the details that is required by the bidder to make RTGS-NEFT payment.

Each challan shall therefore include the following details that will be pre-popul ated:

Beneficiary account no: (unique aphanumeric code for e-tendering)
Beneficiary IFSC Code:
Amount:
Beneficiary bank branch:
Beneficiary name:
The Bidder shal be required to take a print of this challan and make the
RTGS/NEFT on the basis of the details printed on the challan.

The bidder would remit the funds at least T+1 day (Transaction + One working day)
in advance to the last day and make the payment via RTGS / NEFT to the beneficiary account
number as mentioned in the challan.

Post making the payment, the bidder would login to the e-Auction portal and go to the
payment page. On clicking the RTGS / NEFT mode of payment, there would be a link for
real time validation. On clicking the same, system would do auto validation of the
payment made.

List of N nkin K

COoONOOAWNE

Allahabad Bank

AxisBank

Bank of Bahrainand Kuwait
Bank of Baroda

Bank of India

Bank of Maharashtra
CanaraBank

City Union Bank

Central Bank of India

. Catholic Syrian Bank
. Corporation Bank

. DeutscheBank

. Development Credit Bank
. Dhanlaxmi Bank

. Federal Bank

. HDFC Bank

. ICICI Bank

. IDBI Bank

. Indian Bank

. Indian OverseasBank
. Indusind Bank

. ING VysyaBank
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23. Jand K Bank

24. KarnatakaBank

25. Kotak MahindraBank

26. Karur VysysBank

27. Punjab National Bank

28. Oriental Bank of Commerce
29. South Indian Bank

30. Standard Chartered Bank
31. State Bank Of Bikaner and Jaipur
32. State Bank of Hyderabad
33. StateBank of India

34. StateBank of Mysore

35. State Bank of Travencore
36. State Bank Of Patiala

37. Tamilnad MercantileBank
38. Union Bank of India

39. United Bank of India

40. VijayaBank

41. YesBank

D) OTC

The bidder shal have the option to make the EMD payment via OTC. Using this module,
bidder would be able to pay from their existing ICICl Bank account through CASH/DD/ICICI BANK CHEQUE.

i. Bidder shall log into the client e-procurement portal using user id and password as per existing
process and selects the OTC payment option.

ii. Upon doing so, the e-procurement portal shal generate a prefilled chalan. The challan will
have all the details that is required by the bidder to make OTC payment.

iii. Each challan shall therefore include the following details that will be pre-popul ated:

Beneficiary account no: (unique aphanumeric code for e-tendering) Beneficiary
IFSC Code:
Amount:
Beneficiary bank branch:
Beneficiary name:
iv. The Bidder shal be required to take a print of this chalan and make the
OTC on the basis of the details printed on the challan.

v. The bidder would remit the funds at least T+1 day (Transaction + One working day) in
advance to the last day and make the payment via OTC to the beneficiary account number as
mentioned in the challan.

For making payment through Demand Dr aft against the online Challan generated for OTC:

If the amount is more than 50,000 (Fifty Thousand) then the intended bidders are required to provide ICICI Bank

cheque or draw demand draft in favour of below furnished details:-

Sr No. Account Name/ title Account no
GOH E- PROC EMD ESCROW A/C
1 DSND - MINGEO 001305010048
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Instructions for Intending Bidders to participate in Auction

How to Participate:

Part A

E-Auction Portal Signup & Bidding Process

Web portal for e-Auction of Haryana Single e-Procurement portal at
https://haryanaeprocurement.gov.in

1. Signup: Bidder must required to create a login ID and password on the e-Procurement Portal
by providing the basic information. Signup on the portal is free. Bidder has to create the login
account for participating online into e- auction.

After filling up all the required details carefully, bidder has to click on submit button in order to
complete the Sign-up process.

On completion of the Sign-up process, bidder will receive a registration activation mail on the
registered email ID.

[ swn
Halp Lire 1800-180-2087

Government of Haryana
eProcurement (DEMO)

Home System Requinments Howta .. 7 Downloads Tender Forms | Departrnents FAQ Contact Us

e | 8] A

Latest News

S=arch Cvents Fartal Statlstcs

All Calsgury Toa Jwoarlne ] b | okal noy of lendars ;- 483
Total no. of Blddors: 34
Total Live Eventsil)
Tender . . LastDate of : :
No Ieterence Mo, Descriptian Ueporiment el Corrigenduns/Addendims
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Contractor Registration Form

Frst Hama *

Last Hame *

Cmpany Nama *

fzamame -

Passwond *

Cunfimn Fasswond

Securty Question *

Securty Anzwers *

| Kanwarject
Singh

.r-le:-c

| resthidders
sassanan

| LidI lil]

Cup

Shariff

Mlsripiing Burtion |:
Email* testbiddere@gmail.com
Secondary Email | kunwarjestsingh @hotmail. o
By CZDPSOICIE | EJAECFZ1234a
Telephone* LS00y
Fax 01722582008
Muliile 3592753RTR
ity | Panichikule]
Slate’ Haryang
Country*
Vendor Category”
Company Office Address * i
. | Pariz MO Exzmoted
SCO No. 9, Sectar 16, 2nd Fioor
£ seletan
7 e i
£l et
[ wsree
] DAKSHIN HARYANA BLILI VTRAN KEGAM LIMITED
Register for Porials ®

] (TR HARYANA BAILIVITRAN HGAN LIWTED
I”] POWER GENERATION CORPORATIOH LIMTED
] ROADMIEYS ENGINEER MG CORPORKTAN

] HARYAMA TRANSPORT DEPARTHERT
[ oz
Drag o order

245

| Bk |

i

an
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Help Line 1800-180-2087

Government of Haryana
eProcurement (DEMQ)

Sysiem Regquirements How o .. 7 Downloads | Tender Forms  Departments 3 Gontact Us

[arfla|a|

Signup Successiully.

Welcome fo HARYANA e-Tendars Cortel. Thenk you for registerng with https demoheryana ezndersin

Youwilhicoo e g conhomalion cosil sy on you iegescoed ol aodicss
Thank vou,
HARYAMA e-Temders Team
Ezetview in 1300x730 Recodution Privacy Policy | Contact Us Copyroht B 2004 Zovemmert of | laryanz eFocurerrsnt | Powered by MECTENDERS

Note: (a) In case of Individual the bidder must entre his/her name or mentione Individual against

company Name.

(b) For vendor Category select ‘OPEN’ from the drop-down.

2. Search Auction: Bidder can view the live auction events and download the related documents

without login to the portal.

Szarch Tender Furlal Slalistivs

Tokal no.of Rlddars - 3
Total Lve Events(1)

S Reterencs Moo Deseriptina Departmert Cordgendums/Addendums
i Anction of Misks 181220141 O E AR DL ETIN 2317 2014
3. Bidder Login. Login to the eAuction portal for online participation on Auction event.Interested

bidders have to enter their online registered login ID and password with the portal. If the bidder forgets

his/her password, the same can be retrieved by clicking on the “forget your password” link at the website,

400
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and thereby furnish their registered security question and answer to recover password at the e-Auction
website. After receiving the correct security question and answer, bidder will receive auto-generated

email from the system containing the password reset link.

User Login

Usemame I:|| etk bt

|} Login using username arc cerimeats

| I YU RESINIT AR LIRET 3Rettatinn

4. Dashboard. After successful login, bidder will be redirected to the dashboard. Dashboard is

divided into 2 Sections.

a. Current Events. Current events will display the live auctions. Bidder can be able to participate in

any of the live auction as per the scheduled date and time.

| &

Completed Events: Once the auction will be concluded, it will shown in this section Current

event tab. Bidder can check for the reports in this section after the auction will be concluded.

Bidder has to click on “Bid Here” link in order to bid on the auction he/she wish to participate.

= % i P & N i ig =

Dasiboars  Dowrloze  Arzmoves 2z “2xdomck My PO My Drietzzse D-panelmersCoc_Deshbos: My Frohle

FUYFNT MANAGFMENT

Completed Evant(s) |

I Tender Referance No. Start Time End Time check Task View Bld Bld Here Post Guery
= = E
144 Aviption T Hats T, U004 T P RS H R SRR SUTE T W R v Eﬁ .

Flesse click sraw ta amneess |

= % m 2 I's b5 i@ L) - &
mathemrs Dowrlaas Arnuss Pim =2duare My B My iriefrase Sipmneloersis_ Tashhoar Ry Profils
| CurEent Fuent(s) f‘mﬂm{‘)

Hecord not fosnd.

1w lender Reference No. start e Lnd lime Reports Host Guery ‘
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5. Acceptance of terms and conditions. Bidder has to read carefully & accept the auction terms and

conditions before bidding online on the e-Auction portal. And the bidder will be redirected to the e-

Payment page.

TERMS & CONDITLUNS FOR AULTEON - 134

lerms and condincns

6. Online payment for eService and EMD/ Registration fee. Bidder is mandatorily required to pay

eService fee of Rs. 1000/~ using the online payment gateway through their Debit Card/Internet Banking.

For EMD/Registration fee payment bidders can have the option to make online payment of the amount

through Debit Card/Internet Banking/RTGS/NEFT/OTC.

To make payment through RTGS/NEFT/OTC a pre-filled Challan shall be generated at the e-Auction
portal for EMD/Registration fee payment. And remit the funds at least T+1 working day in advance to the

closing date of e-Bidding.

So therefore all the intending bidders are require submitting of their EMD / Registration fee amount well

in advance keeping in view the closing date & time of the e-Auction event / Online Registration.
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. [ - 1 L - = e
- e it & 3 [=1 12 = “
Cumnluce IEERT koo Fzslrauh My PO M Brielootn Soapaneinmn O _Daalibu=: My Prulile

MATICMAL ELECTRONIC FUND TRAKSFER (HEFT]/REAL TIME GROSS SETTLEHENT(RTGS)
[ obed sdbyasocetss LLUCALL LK

Sank's Capy

Part-1| Details of applicant/ remitter/ origanator| Date 2014-12-19 12:47:35
Bl Suassanl haw s es. Sl
Aefure aemnoant kot I12R4RATACD

defure Srmvant ek |0 Dace SLINGONOT 04

netalls of Baneficiary

L JCIC. park od

Eranudi- 12121 Btk od CMS, Mumbai.

Eznaficzry Hame:- 123

Koaadinarg AN TTHAY

[ ST S

Tk o A CJRRINT

Amnunt Ret -an

treer 14 Pt

Fiiaslnir et

1. 1tis 2cy sec that 21l biccsr meis pavmre-t via K1=5M . | steast ore day in acv=ice o the aszdav..n the =vent

hidder me ki saymert an the =3t dny ane 570 i not fua £o o Fae he hidee s for alidatior 50 aess Nt of any Faanon
wehalsueen . Deparnenl, s barer ar -0 scaren s, sees o pruviden un sayrsenl galsway seryoe Souade waald
not 3= held ressons 3 = i1 amy manner. Ir sush 2ses bidces ey not be asls ta subr < the s2ader,

2. It ic t~2 bidder's recponeisi ty to ercure the: RTGEMEFT payments are mzcs o the axact detz £ 32 maitenad i
Wiz e I die v Lol o disciepanuy, p=ynenl wouhd oo be consider=d and would 12, be sue lebie o
wealictatior 7 1 MIY mymsrt.

7. Auction Bidding: Once the e- challan generated by respective bidder is verified by the system,

he/she can enter into the online auction hall by clicking on the button “Go for Auction Bid”.

L. & ax [ EE . *
Uastboars Lowrlozc = My B My Uriefzege _mipanelmerzoZ Ueshboss Mv Frofile
PAYMENTS FOR AUCTION : 134
Auclivn Dycumenl Arnuunl Rs, | | suniesslully paid

Aazion LML Smol-z f

On the bidding page, bidder is required to bid on the auction. Bidder can check for the Auction

Documents/attachments in the real time. Page can also have a view to see the time remaining in the

auction bidding.

. i ) b ] =3 = (4
- - % da & 2 i 2 - w
Soadauh My PO My Srielcue S apanelnie . C thlus: My Prufile

Dasibuar.  Duanluey Moo Foiz

TTEM(S) OF AUCTTON

| W Auclion slarled |

Anctian 1 R Anctinn SEarte: FITAIY T Anction | nds: POTE-12 410 40
Draye Huuis Moo es Sewunds
Hime fiemaimang: 4 41 3 55 stahis: e N of extonsinn [
Thom Mo Oponing Pricn 1ast Rid Rid Prico fipeeation
ANCTION AL JAJEA RESIDERTIAL 20CC02.00 Lacs
ST IML, CI - IYOTL NAGAR, TAIFUR
Tl bmvs Frice
g Mowt hid prieo: n000F.00  Thocands
B

mid tnc: 400 Thousands Keserve Frice:  ZUUDDL.UU Lacs

Moz, Inc. Pur Bid: 5
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Part B

Closing

The auction remains live till the closing date and time as defined in the bid document. Bidders
can see the closing date and time by accessing the auction document and even on the e-Auction
portal. However, the time of e-Auction will automatically be extended if the bidder tries to bid in
the last 5 minutes before the closing time of the auction for the next 5 minutes. However, the
increment during extended period will be multiple of 100000 (one lakh) instead of 50,000 (fifty
thousand).

E-Payment for Bid Security Amount by the H1 Bidder:

The highest bidder has to initiate online payment towards ‘Bid Security’ under the stipulated
time frame as referred to the event Document. The concern bidder require to follow the below
given screenshot for making payment online through RTGS/NEFT/OTC to the beneficiary
account number pre-filled generated under the e-challan. The aforesaid bidder must remit the

fund in due course of time.
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1D Tender Referznce ho. Start Time
i 0250310
546 KMPE 18:14:7]
5 iE-02-22
3 AN

End Time

2015-03-2)
12:00:00

2015-03-20
12:00 00

v
\ 4

i

Tender Ref. No. Rework Bid

Curreat Events Completed Bid

Bid Hepe ~

ViewBid  StatTime  EndTime

Record not found.

Opening Pending T=nJE Opened | Awarded EE‘EIEr
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HID SECURITY FOR AUCTION 594

Auction Details
Audtion ID: i
Audtion Starts Date: LIED-1 10000
Auction Type F Auctior
Aution Type Lim =2 Auctior
Auction ftent Details

o ae A2 Bidder fa- s item

Teem name; £icaon 3 Baotk fe. 2 Your Bid is: % |

ou ae A2 Bidder far his item

Ttem name: 41czon 27 Baotk Ne, 2 ‘fnurﬂidis:g: o~

ou are 4L Bidder fa- s item

Ttem name: £acton o°Baoth He, 3 Your Bid is:

Huctian ref ho:
Huctian Ends Date:

Huctian bid seaurity %

Adcdon of Boott_2004/2015 TEST
21530305 20000
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Note- A training-cum-orientation program for the intending bidders will be held on 15" and 22" May 2015 at
Panchkula or Chandigarh office of Nextenders from 11.00 A.M. to 1.00 P.M. Parties interested in attending
the same are reguested to contact/confirm participation to Sh. Kanwarjeet Sngh Mobile 09592259876, Sh. Sat
Dev Sharma 9872252144 Sh. Deepak Mobile — 9501176347 or the helpdesk on Toll Free No. 1800-180-2097
and 0172-2582008/2582009/2618292 or through E-mail: chandigarh@nextenders.com.
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Director General, Mines and Geology Department Haryana

30-Bays Building, Sector-17, Chandigarh.
Registered
From
The Director General,
Mines & Geology Department, Haryana
30 Bays building, Sector-17,

Chandigarh,
To

JSM Foods Private Limited,

W Z/ 932, Basie Darapur, 1= Floor,
Near Senior Secondary School,
New Delhi-110015.

Memo No. DMG/HY/Cont/M. G, West Block/YNR B 4/2015/3918
Dated Chandigarh, the 19.06.2015

Subject: Acceptance of the highest bid/ in respect of the Sand minor mineral
mines of “Mandoli Ghaggar West Block/YNR B 4" having Tentative
Area of 25.56 hectares in the district Yamuna Nagar, offered in e-
auction held on 10.06.2015 and 11.06.2015 and issue of Letter of
Intent (Lol) - regarding.

You participated in the in the e- auction held on 10.06.2015 and 11.06.2015 on
the State Government web portal https://haryanaeprocurement.gov.in after accepting
the terms and conditions of the auction notice DMG/HY /e Auction/YNR/2015/2150
dated 27.04.2015 and Corrigendum DMG/HY /e-Auction/YNR/Corr./2015/3358 dated
19.05.2015 in order to obtain mining contracts of minor mineral mines of the district
Yamuna Nagar. You offered the highest bid of Rs. 04,20,50,000/- [Rs. Four crore twenty
lakh fifty thousand only] per annum, against the Reserve Price of Rs. 04,20,00,000/- per
annum, for obtaining the Mining Contract of Minor Mineral Mines namely "Mandoli Ghaggar
West Block/YNR B 4' for extraction of Sand having tentative area of 25.56 hectares. The
details of the khasra numbers of the tentative area under above said Mining Block is
attached as Annexure ‘A’.

A You are hereby informed that the State Government has accepted the highest bid of
Rs. 04,20,50,000/- [Rs. Four crore twenty lakh fifty thousand only] offered by you in
respect of the above said minor mineral mines of ‘Mandoli Ghaggar West Block/YNR B 4'
under the provisions of the Haryana Minor Mineral Concession, Stocking, Transportation of
Minerals & Prevention of lllegaj Mining Rules-2012 (State Rules). Accordingly, you have
become the successful bidder in respect of Mandoli Ghaggar West Block/YNR B 4 of the
district Yamuna Nagar.

3. The State Government having accepted the aforementioned highest bid offered by
you, the Department is pleased to issue this Letter of Intent (Lol) in your favour in respect of
the Mining Block/area namely ‘Mandoli Ghaggar West Block/YNR B 4’ subject to the

following terms and conditions:
Page 1 0f7
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(i)
-

(iii)

(iv)

(v)

(vi)

Director General, Mines and Geology Department Haryana
30-Bays Building, Sector-17, Chandigarh.

The period of contract shall be 07 years and the same shall commence with effect
from the date of grant of environmental clearance by competent authority or on
expiry of a period of 12 months from the date of this communication of acceptance
of highest bid/ issuance of “Letter of Intent”, whichever is earlier;

You may note that the detail of the area of the mining blocks is tentative and was
notified “on as is where is basis” (refer condition no. 4 of the notice). In case of
any inadvertent mistake, if any, the same would be rectified/ corrected before
execution of the agreement (refer condition no. 3 of the notice);

No request regarding reduction in bid amount on account of reduction in land/area
of the Mining block, including due to change in description of khasra
numbers/location etc. at any stage will be entertained on any ground including
loss/reduction of area for mining on account of compliance of applicable
laws /restrictions. Needless to state that this also includes the changes, if any, as per
condition no. 3 of auction notice.

The amount of the highest successful bid i.e. Rs. 04,20,50,000/- [Rs. Four crore
twenty lakh fifty thousand only] per annum shall be the “"Annual Contract Money”
payable by you as the contractor in the manner prescribed in the contract
agreement to be executed on form MC-1 appended to State Rules;

The above said annual contract money shall be increased at the rate of 25% on
completion of each block of three years. Accordingly, the year-wise amount of the
annual contract money shall be as per details given below:

Sr.No. | Year of the Contract Period Annual contract Money
1 First Year Rs. 04,20,50,000 /-
2 Second Year Rs.04,20,50,000 /-
3 Third Year Rs. 04,20,50,000 /-
4 Fourth Year Rs. 05,25,62,500/-
5 Fifth Year Rs. 05,25,62,500/-
6 Sixth Year Rs. 05,25,62,500/-
7 Seventh Year Rs. 06,57,03,125/-

As per the terms and conditions of the grant, you are liable to deposit Rs.
01,05,12,500/- i.e. equal to 25% bf the annual bid amount as "security deposit” out
of which y:ou have already deposited an amount of Rs. 42,05,000/- (Rs. Forty two
lakh five thousand only) ie. equal to 10% of the annual bid amount as ‘initial bid
security’ after the conclusion of e-auction. The balance amount of Rs. 63,07,500/- of
the bid security i.e. 15% of the annual bid amount alongwith one month'’s advance
contract money shall be deposited before commencement of the mining operations
or before expiry of the period of 12 months, whichever is earlier;

Page20of7
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Director General, Mines ga% Geology Department Haryana
30-Bays Building, Sector-17, Chandigarh.
You shall execute an Agreement Deed in Form MC-| appended to the Haryana Minor
Mineral Concession, Stocking, Transportation of Mineral & Prevention of Illegal
Mining Rules-2012 (the State Rules 2012) within a period of 90 days from the date
of issuance of this communication/ grant of Lol;

It may be pointed out that as per existing applicable rates the contract agreement
had to be executed on Nonm Judicial Stamp papers worth Rs. 14,98,100/- (Rs.
Fourteen lakh ninety eight thousand one hundred only). However, you are
aware that M/s Om Minerals, one of the Lol holders (who participated in the
auctions held in December 2013) has filed a CWP No.7991 of 2014, before the
Hon'ble Punjab & Haryana High Court Further a few other similarly situated Lol
holders have also filed separate CWP’s before the Hon'ble Punjab and Haryana High
Court challenging demand/ levy of Stamp Duty on execution of ‘Contract
Agreement’. The said matter is still pending for adjudication. Accordingly, the

* present auction was conducted subject to outcome of said cases. Therefore, the

charging of stamp duty for the execution of contract agreement shall be as per
final outcome of the said CWP's.

The Contract Agreement would also be required to be got Registered on payment of
the applicable Registration fee;

In case you fail to execute the Agreement Deed within the prescribed period of 90
days, this Lol shall be deemed to have been revoked and the amount of initial bid
security deposited at the time of auction shall be forfeited. Further, the balance
amount of 15% towards the bid security, amounting to Rs. 63,07,500/-being the
15% of the annual bid amount, shall be recovered as arrears of land revenue and,
you, as the Lol holder/ defaulter, shall be debarred from participation in any future
auctions for a period of 5 years;

You shall also furnish a solvent surety for a sum equal to the amount of the annual
bid for execution of the Agreement. In case the surety offered by the contractor(s)
during the subsistence of the contract is not found solvent, the contractor(s) shall
offer another solvent surety and a supplementary deed shall be executed to this
effect; '

After execution of Agreement, either before commencement of the mining operation
or before expiry of the period of 12 months from the date of issuance of this Lol,
whichever is earlier, in case of failure to deposit the balance 15% amount towards
security [as required under clause (v) above] the acceptance of bid/issuance of
Lol/execution of agreement shall be deemed to have been revoked and 10% amount
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Director General, Mines and Geology Department Haryana
30-Bays Building, Sector-17, Chandigarh.

deposited towards as initial bid security at the time of auction shall stand forfeited.
Further, un-paid 15% amount towards security shall be recovered as arrears of land
revenue and you shall debarred from participation in any subsequent bids for a
period of 5 years;

You shall be liable to deposit the contract money in advance at monthly intervals as
per provisions of Contract Agreement ie. from the date of commencement of the
contract Agreement;

You shall also deposit/ pay an additional amount equal to 10% of the due contract
money along with the monthly installments towards the ‘Mines and Minerals
Development, Restoration and Rehabilitation Fund'.

You shall also be liable to pay advance income tax as per provisions of Section
206(c) of income tax act in addition to contract money, payable as per terms and
conditions of contract agreement.

On enhancement of the contract money with the expiry of every three years period,
you shall deposit the balance amount of security so as to upscale the security
amount equal to 25% of the revised annual contract money as applicable for one
year with respect to the next block of three years. No interest, whatsoever, shall be
payable on the security amount deposited under the prescribed security head of the
government;

You shall prepare a Mining Plan along with the Mine Closure Plan (Progressive &
Final) as per chapter 10 of the State Rules for the "Mining Block” and shall not
commence mining operations in any area except in accordance with such Mining

Plan duly approved by an officer authorised by the Director, mines & Geology, in this
behalf.

Further, the actual mining will be allowed to be commenced only after prior
Environmental Clearance is obtained by you as the Lol holder/mining contractor for
the Mining Block from the Competent Authority as permitted by the competent
Authority required under EIA notification dated 14/9/2006, as amended from time
to time by the MoE&F, Gol and guidglines/ circulars issued in this behalf;

The Mining contractor to whom mining rights have been granted through this
contract would also be liable to pay the following to the landowners to undertake
mining operations:

(a) Annual rent in respect of the land area blocked under the concession but
not being operated, and
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Director General, lllnessa(ld Geology Department Haryana
30-Bays Building, Sector-17, Chandigarh.
(b) Rent plus compensation in respect of the area used for actual mining
operations.

The amount of annual rent and the compensation shall be settled mutually between
the landowner and the mining contractor. In case of non-settiement of the rent and
compensation, the same shall be decided by the District Collector concerned in
accordance with the provisions contained in Chapter 9 of the “Haryana Minor
Mineral Concession, Stocking, and Transportation of Minerals and Prevention of
Illegal Mining Rules, 2012";
The total mineral excavated and stacked by the concession holder within the area

granted on mining contract shall not exceed two times of the average monthly
production as per approved Mining Plan at any point of time;

The Mining Contractor shall not stock any mineral outside the concession area
granted on mining contract; without obtaining a valid license as per provisions
contained in Chapter 14 of the State Rules;

The contractor shall not carry out any mining operations in any reserved/ protected
forest or any area prohibited by any law in force in India, or prohibited by any
authority without obtaining prior permission in writing from such authority or
officer authorized in this behalf. In case of refusal of permission by such authority or
officer authorized in this behalf, contractor(s) shall not be entitled to claim any relief
in payment of contract money on this account;

Following are the general/ special conditions applicable for excavation of minor
mineral(s) from river beds in order to ensure safety of river-beds, structures and the
adjoining areas:

(@) No mining would be permissible in a river-bed up to a distance of five times
of the span of a bridge structure on up-stream side and ten times the span of
such bridge structure on down-stream side, subject to a minimum of 250
meters on the up-stream side and 500 meters on the down-stream side;

(b) There shall be maintained an un-mined block of 50 meters width after every
block of 1000 meters over which mining is undertaken or at such distance as
may be directed by the Director or any officer authorised by him;

(c) The maximum depth of mining in the river-bed shall not exceed three
meters from the un-mined bed level at any point in time with proper bench
formation;

(@)  Mining shall be restricted within the central 3/4th width of the river/
rivulet;
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30-Bays Building, Sector-17, Chandigarh.

(e) No mining shall be permissible in an area up to a width of 500 meters from
the active edges of embankments in case of river Yamuna, 250 meters in
case of Tangri, Markanda and Ghaggar and 100 meters on either side of all
other rivers/ rivulets. (This clause is applicable for mining outside river bed

area);

(f Any other condition(s), as may be required by the Irrigation Department of
the state from time to time for river-bed mining in consultation with the
Mines & Geology Department, may be made applicable to the mining
operations in river-beds.

(xxv) A safety margin of two meters (2m) shall be maintained above the ground water
table while undertaking mining and no mining operations shall be permissible
below this level unless a specific permission is obtained from the competent
authority in this behalf. Further, the depth of excavation of mineral shall not exceed
nine meters (9m) at any point of time.(This clause is applicable for mining outside
river bed area);

(xxvi) The contractor shall not undertake any mining operations in the area granted on
mining contract without obtaining requisite permission from the competent
authority as required for undertaking mining operations under relevant laws;

(xxvii) The contractor shall be under obligation to carry out mining in accordance with all
other provisions as applicable under the Mines Act, 1952, Mines and Minerals
(Development and Regulation) Act, 1957, Indian Explosives Act, 1884, Forest
(Conservation) Act, 1980 and Environment (Protection) Act, 1986 and the rules
made thereunder, Wild Life (Protection) Act, 1972, Water (Prevention and Control
of Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act, 1981;

4. Accordingly, for the time being you are advised to submit the Draft Contract
Agreement on Form MC-| (in Five copies) appended to the State Rules-2012, on plain
papers along with other requisite documents including a solvent surety(s) for a sum equal
to the amount of the annual bid for execution of the agreement, within a period of 90 days
from the date of issue of this bid acceptance letter and the Lol. You should also furnish an
affidavit to the effect that you will immediately deposit the requisite stamp duty as per out of
the related Court cases as stated under para 3(viii) above.

5. Please note that one Sh. Rajbir Singh had filed a CWP bearing No. 27700 of 2013
before the Hon'ble Punjab & Haryana High Court challenging (i) commencement of contract
period after 12 months from the date of acceptance of highest bid/issuance of “Letter of

Intent” or from date of obtaining of environmental clearance from competent authority
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30-Bays Building, Sector-17, Chandigarh.
which ever is earlier and (ii) payment of rent and compensation to su rface right holder/land
owners from where mining operations are to be carried out. Therefore, commencement of
period of contract & payment of compensation to land owners shall be as per final outcome
of court order in said CWP. Accordingly, the auction was conducted subject to outcome of
above case, hence this acceptance /Lol is being issued subject to the outcome in CWP No.
™ 27700 of 2013 pending before Hon'ble Punjab & Haryana High Court.

Miningt%cer.

for Director General Mines & Geology, Haryana.

Endst.No. DMG/HY/Cont/M. G. West Block/YNR B 4/2015/ Dated: 19.06.2015
A copy is forwarded to the following for information and necessary action please:-

1. The Chairman, Haryana State Pollution Control Board, Panchkula.
2. The Deputy Commissioner, Yamuna Nagar.
3. The Mining Officer, Mines & Geology Department, Yamuna Nagar.

sl
Mining Officer,
for Director General Mines & Geology, Haryana.

Ellds‘LNo./ImGLHYjCont] M. G. West Block/YNR B 4/2015/3920 Dated: 19.06.2015

A copy is forwarded to Sh. Bharat Wadhwa S/o Sh. Radhey Shyam, R/o House No.
676, Sector-13, Urban Estate, Karnal, the authorized person/Director who gave highest bid
on behalf of JSM Foods Private Limited’ for information and necessary action pi

for Director General Mines & Geo
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Director General, Mines and Geology Department Haryana
30-Bays Building, Sector-17, Chandigarh.
Registered
From
The Director General,

Mines & Geology Department, Haryana
30 Bays building, Sector-17,
Chandigarh.

To

JSM Foods Private Limited,

W Z/932, Basie Darapur, 1= Floor,
Near Senior Secondary School,
New Delhi-110015.

Memo No. DMG/HY/Cont/M. G. West Block/YNR B 4/2015/3918
Dated Chandigarh, the 19.06.2015

Subject: Acceptance of the highest bid/ in respect of the Sand minor mineral
‘mines of “Mandoli Ghaggar West Block/YNR B 4" having Tentative
Area of 25.56 hectares in the district Yamuna Nagar, offered in e-
auction held on 10.06.2015 and 11.06.2015 and issue of Letter of

Intent (Lol) - regarding.

You participated in the in the e- auction held on 10.06.2015 and 11.06.2015 on
the State Government web portal hitps://haryanaeprocurement.gov.in after accepting
the terms and conditions of the auction notice DMG/HY/e Auction/YNR/2015/2150
dated 27.04.2015 and Corrigendum DMG/HY /e-Auction/YNR/Corr./2015/3358 dated
19.05.2015 in order to obtain mining contracts of minor mineral mines of the district
Yamuna Nagar. You offered the highest bid of Rs. 04,20,50,000/- [Rs. Four crore twenty
lakh fifty thousand only] per annum, against the Reserve Price of Rs. 04,20,00,000/- per
annum, for obtaining the Mining Contract of Minor Mineral Mines namely ‘Mandoli Ghaggar

‘West Block/YNR B 4' for extraction of Sand having tentative area of 25.56 hectares. The

details of the khasra numbers of the tentative area under above said Mining Block is
attached as Annexure "A’.

2. You are hereby informed that the State Government has accepted the highest bid of
Rs. 04,20,50,000/- [Rs. Four crore twenty lakh fifty thousand only] offered by you in
respect of the above said minor mineral mines of ‘Mandoli Ghaggar West Block/YNR B 4’
under the provisions of the Haryana Minor Mineral Concession, Stocking, Transportation of
Minerals & Prevention of lllegal Mining Rules-2012 (State Rules). Accordingly, you have
become the successful bidder in respect of Mandoli Ghaggar West Block/YNR B 4 of the
district Yamuna Nagar.

3. The State Government having accepted the aforementioned highest bid offered by
you, the Department is pleased to issue this Letter of Intent (Lol) in your favour in respect of
the Mining Block/area namely ‘Mandoli Ghaggar West Block/YNR B 4’ subject to the

following terms and conditions:
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Director General, Mines and Geology Department Haryana
30-Bays Building, Sector-17, Chandigarh.

The period of contract shall be 07 years and the same shall commence with effect
from the date of grant of environmental clearance by competent authority or on
expiry of a period of 12 months from the date of this communication of acceptance
of highest bid/ issuance of “Letter of Intent”, whichever is earlier;

You may note that the detail of the area of the mining blocks is tentative and was
notified “on as is where is basis” (refer condition no. 4 of the notice). In case of
any inadvertent mistake, if any, the same would be rectified/ corrected before
execution of the agreement (refer condition no. 3 of the notice);

No request regarding reduction in bid amount on account of reduction in land /area
of the Mining block, including due to change in description of khasra
numbers/location etc. at any stage will be entertained on any ground including
loss/reduction of area for mining on account of compliance of applicable
laws/restrictions. Needless to state that this also includes the changes, if any, as per
condition no. 3 of auction notice.

The amount of the highest successful bid ie. Rs. 04,20,50,000/- [Rs. Four crore
twenty lakh fifty thousand only] per annum shall be the “Annual Contract Money”
payable by you as the contractor in the manner prescribed in the contract
agreement to be executed on form MC-1 appended to State Rules;

The above said annual contract money shall be increased at the rate of 25% on
completion of each block of three vears. Accordingly, the year-wise amount of the

annual contract money shall be as per details given below:

Sr.No. | Year of the Contract Period Annual contract Money
3 | First Year Rs. 04,20,50.000 /-
2 Second Year Rs. 04,20,50,000 /-
3 Third Year Rs. 04,20,50,000 /-
4 Fourth Year Rs. 05,25,62,500/-
D Fifth Year Rs. 05,25,62,500/-
6 Sixth Year Rs. 05,25,62,500/-
¥ § Seventh Year Rs. 06,57,03,125/-

As per the terms and conditions of the grant, you are liable to deposit Rs.
01,05,12,500/- i.e. equal to 25% of the annual bid amount as “security deposit" out
of which you have already deposited an amount of Rs. 42,05,000/- (Rs. Forty two
lakh five thousand only) i.e. equal to 10% of the annual bid amount as ‘initial bid
security’ after the conclusion of e-auction. The balance amount of Rs. 63,07,500/- of
the bid security i.e. 15% of the annual bid amount alongwith one month’s advance
contract money shall be deposited before commencement of the mining operations
or before expiry of the period of 12 months, whichever is earlier;
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(i)

Director General, Mlne§ asnd Geology Department Haryana
30-Bays Building, Sector-17, Chandigarh.
You shall execute an Agreement Deed in Form MC-1 appended to the Haryana Minor
Mineral Concession, Stocking, Transportation of Mineral & Prevention of Illegal
Mining Rules-2012 (the State Rules 2012) within a period of 90 days from the date
of issuance of this communication/ grant of Lol;

It may be pointed out that as per existing applicable rates the contract agreement
had to be executed on Non judicial Stamp papers worth Rs. 14,98,100/- (Rs.
Fourteen lakh ninety eight thousand one hundred only). However, you are
aware that M/s Om Minerals, one of the Lol holders (who participated in the
auctions held in December 2013) has filed a CWP N0.7991 of 2014, before the
Hon'ble Punjab & Haryana High Court. Further a few other similarly situated Lol
holders have also filed separate CWP's before the Hon'ble Punjab and Haryana High
Court challenging demand/ levy of Stamp Duty on execution of ‘Contract
Agreement’. The said matter is still pending for adjudication. Accordingly, the
present auction was conducted subject to outcome of said cases. Therefore, the
charging of stamp duty for the execution of contract agreement shall be as per
final outcome of the said CWP’s.

The Contract Agreement would also be required to be got Registered on payment of
the applicable Registration fee;

In case you fail to execute the Agreement Deed within the prescribed period of 90
days, this Lol shall be deemed to have been revoked and the amount of initial bid
security deposited at the time of auction shall be forfeited. Further, the balance
amount of 15% towards the bid security, amounting to Rs. 63,07,500/-being the
15% of the annual bid amount, shall be recovered as arrears of land revenue and,
you, as the Lol holder/ defaulter, shall be debarred from participation in any future
auctions for a period of 5 years;

You shall also furnish a solvent surety for a sum equal to the amount of the annual
bid for execution of the Agreement. In case the surety offered by the contractor(s)
during the subsistence of the contract is not found solvent, the contractor(s) shall
offer another solvent surety and a supplementary deed shall be executed to this
effect; :

After execution of Agreement, either before commencement of the mining operation
or before expiry of the period of 12 months from the date of issuance of this Lol,
whichever is earlier, in case of failure to deposit the balance 15% amount towards
security [as required under clause (v) above] the acceptance of bid/issuance of
Lol /execution of agreement shall be deemed to have been revoked and 10% amount
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Director General, Mines and Geology Department Haryana
30-Bays Building, Sector-17, Chandigarh.
deposited towards as initial bid security at the time of auction shall stand forfeited.
Further, un-paid 15% amount towards security shall be recovered as arrears of land
revenue and you shall debarred from participation in any subsequent bids for a

period of 5 years;

You shall be liable to deposit the contract money in advance at monthly intervals as
per provisions of Contract Agreement i.e. from the date of commencement of the
contract Agreement;

You shall also deposit/ pay an additional amount equal to 10% of the due contract
money along with the monthly installments towards the ‘Mines and Minerals
Development, Restoration and Rehabilitation Fund'.

You shall also be liable to pay advance income tax as per provisions of Section
206(c) of income tax act in addition to contract money, payable as per terms and

conditions of contract agreement.

On enhancement of the contract money with the expiry of every three years period,
you shall deposit the balance amount of security so as to upscale the security
amount equal to 25% of the revised annual contract money as applicable for one
year with respect to the next block of three years. No interest, whatsoever, shall be
payable on the security amount deposited under the prescribed security head of the

government;

You shall prepare a Mining Plan along with the Mine Closure Plan (Progressive &
Final) as per chapter 10 of the State Rules for the "Mining Block” and shall not
commence mining operations in any area except in accordance with such Mining

Plan duly approved by an officer authorised by the Director, mines & Geology, in this
behalf.

Further, the actual mining will be allowed to be commenced only after prior
Environmental Clearance is obtained by you as the Lol holder/mining contractor for
the Mining Block from the Competent Authority as permitted by the competent
Authority required under EIA notification dated 14/9/2006, as amended from time
to time by the MoE&F, Gol and guidelines/ circulars issued in this behalf;

The Mininé contractor to whom mining rights have been granted through this
contract would also be liable to pay the following to the landowners to undertake

mining operations:

(a) Annual rent in respect of the land area blocked under the concession but
not being operated, and
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Director General, MIIIESSBZ(I Geology Department Haryana
30-Bays Building, Sector-17, Chandigarh.
(b) Rent plus compensation in respect of the area used for actual mining
operations.

The amount of annual rent and the compensation shall be settied mutually between
the landowner and the mining contractor. In case of non-settlement of the rent and
compensation, the same shall be decided by the District Collector concerned in
accordance with the provisions contained in Chapter 9 of the "Haryana Minor
Mineral Concession, Stocking, and Transportation of Minerals and Prevention of
Illegal Mining Rules, 2012%;

The total mineral excavated and stacked by the concession holder within the area
granted on mining contract shall not exceed two times of the average monthly
production as per approved Mining Plan at any point of time;

The Mining Contractor shall not stock any mineral outside the concession area
granted on mining contract, without obtaining a valid license as per provisions
contained in Chapter 14 of the State Rules;

The contractor shall not carry out any mining operations in any reserved/ protected
forest or any area prohibited by any law in force in India, or prohibited by any
authority without obtaining prior permission in writing from such authority or
officer authorized in this behalf. In case of refusal of permission by such authority or
officer authorized in this behalf, contractor(s) shall not be entitled to claim any relief
in payment of contract money on this account;

Following are the general/ special conditions applicable for excavation of minor
mineral(s) from river beds in order to ensure safety of river-beds, structures and the

adjoining areas:

(@) No mining would be permissible in a river-bed up to a distance of five times
of the span of a bridge structure on up-stream side and ten times the span of
such bridge structure on down-stream side, subject to a minimum of 250
meters on the up-stream side and 500 meters on the down-stream side;

(b) There shall be maintained an un-mined block of 50 meters width after every
block of 1000 meters over which mining is undertaken or at such distance as
may be directed by the Director or any officer authorised by him;

(c) The maximum depth of mining in the river-bed shall not exceed three
meters from the un-mined bed level at any point in time with proper bench

formation;

(d) Mining shall be restricted within the central 3/4th width of the river/
rivulet;
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30-Bays Building, Sector-17, Chandigarh.

(e) No mining shall be permissible in an area up to a width of 500 meters from
the active edges of embankments in case of river Yamuna, 250 meters in
case of Tangri, Markanda and Ghaggar and 100 meters on either side of all
other rivers/ rivulets. (This clause is applicable for mining outside river bed

area);

(3] Any other condition(s), as may be required by the Irrigation Department of
the state from time to time for river-bed mining in consultation with the
Mines & Geology Department, may be made applicable to the mining
operations in river-beds.

(xxv) A safety margin of two meters (2m) shall be maintained above the ground water
table while undertaking mining and no mining operations shall be permissible
below this level unless a specific permission is obtained from the competent
authority in this behalf. Further, the depth of excavation of mineral shall not exceed
nine meters (9m) at any point of time.(This clause is applicable for mining outside

river bed area);

(xxvi) The contractor shall not undertake any mining operations in the area granted on
mining contract without obtaining requisite permission from the competent
authority as required for undertaking mining operations under relevant laws;

(xxvii) The contractor shall be under obligation to carry out mining in accordance with all
other provisions as applicable under the Mines Act, 1952, Mines and Minerals
(Development and Regulation) Act, 1957, Indian Explosives Act, 1884, Forest
(Conservation) Act, 1980 and Environment (Protection) Act, 1986 and the rules
made thereunder, Wild Life (Protection) Act, 1972, Water (Prevention and Control
of Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act, 1981;

4, Accordingly, for the time being you are advised to submit the Draft Contract
Agreement on Form MC-l (in Five copies) appended to the State Rules-2012, on plain
papers along with other requisite documents including a solvent surety(s) for a sum equal
to the amount of the annual bid for execution of the agreement, within a period of 90 days
from the date of issue of this bid acceptance letter and the Lol. You should also furnish an
affidavit to the effect that you will immedi;tely deposit the requisite stamp duty as per out of
the related Court cases as stated under para 3(viii) above.

5. Please note that one Sh. Rajbir Singh had filed a CWP bearing No. 27700 of 2013
before the Hon'ble Punjab & Haryana High Court challenging (i) commencement of contract
period after 12 months from the date of acceptance of highest bid/issuance of “Letter of

Intent” or from date of obtaining of environmental clearance from competent authority
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Director General, Mines and Geology Department Haryana
30-Bays Building, Sector-17, Chandigarh.

which ever is earlier and (ii) payment of rent and compensation to surface right holder/land

owners from where mining operations are to be carried out. Therefore, commencement of

period of contract & payment of compensation to land owners shall be as per final outcome

of court order in said CWP. Accordingly, the auction was conducted subject to outcome of

above case, hence this acceptance /Lol is being issued subject to the outcome in CWP No.
* 27700 of 2013 pending before Hon'ble Punjab & Haryana High Court.

Mining‘t%cer.

for Director General Mines & Geology, Haryana.
Endst.No. DMG/HY/Cont/M. G. West Block/YNR B 4/2015/ Dated: 19.06.2015
A copy is forwarded to the following for information and necessary action please:-

1. The Chairman, Haryana State Pollution Control Board, Panchkula.
2. The Deputy Commissioner, Yamuna Nagar,
3. The Mining Officer, Mines & Geology Department, Yamuna Nagar.

4
Mining Officer,
for Director General Mines & Geology, Haryana.

EnWﬁY{COut{M. G. West Block/YNR B 4/2015/3920 Dated: 19.06.2015

A copy is forwarded to Sh., Bharat Wadhwa S/o Sh. Radhey Shyam, R/o House No.
676, Sector-13, Urban Estate, Karnal, the authorized person/Director who gave highest bid
on behalf of JSM Foods Private Limited’ for information and necessary action pleases

for Director General Mines & Geo
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= "MINING PLAN FOR MANDOLI GHAGGAR EAST BLOCK (YNR-B-3): SAND MINOR MINERAL MINE"

422

fieod plains. The different formations of the area belong to Shivalik Super group and are a
mixiure of boulders, pebbles, sand, silt and clay. The following seguences have been
observed in the area,

Sofl falluviom

sand

Gravel

Boulder
There |5 no clear demarcation between the litho units: They have been deposit in a miked form: The
Litho- units exposed around the riverbed belong to Shivalik Super- Group, The mineral Boulders, Gravel
and. sand have formed by weathering of rocks and then deposition on the flood plains of the rivers
eriginated from the Shivaliks. These have been washed by ratnwater during rainy season and deposited
inriver bed In the form of boulders, gravels and sand of different sizes and shapes. These minerals are

sorted by screening. The max depth of the minerals i not known,

soil) allivium varying in thickness from 2-4m constitute the top horizans In the flood
= plain area suitable for agriculture. Yamuna River meanders through the area exposing the
alluwium and soil at the banks. Boulder, gravel & sand'is found in the river bed. Boulder, gravel
&sand is deposited up to great depths. There is no soil in the rver bed, This bed remains dry

for major part of the year except only during the rainy season. The Sand exposed in the River

J bed of Yamuna and surrcunding areas is the product of the depaosition of the sadiments
| brought and deposited in the flood plains of River Yamuna. These sediments are of recent
,[ geological formation, The litho-units expesed within the river and surrounding areas have

| formed as water borne sediments brought by flood water during rainy season every year and
deposited in riverbed. Geological map and section are enclased as Plate — 03)

2.2 Resemies

l The reserves of Boulder,Graval® Sand calculated: by vl

summarized here below:

i

A
|
|
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2.3

2.4

3.0

I_ g T L -
S | Natura Leasq | Total proved sln:heﬂ ared of | Blocked | Total minable |
o, | ofland | area Gealogical EEL: sl,rip a:;a:* Gealeglcal wm;‘nlq Reseris
In fesErves i Ky ¢ Reseryes ““”“ APer Year)
| el blocked in river in blocked | A-B=C
ha MT=Aroa y depth banks, .”Hﬁl S ki
% BO boundary  etc= {FOR10Y¥rs]
hectares
1""! [a)
1 | River |20:18 | 1210800 x 010 | 6.0 360,000« | 85.08,000MT | &50.000
bed | years a10 T
=1,21,08,000 MT PaarE=
36, 0, D00
MT
|

A) GEOLOGICAL PROVED RESERVES AS PER LUNFC CODE {111}

E)
)
o)

Total Reserves =1, 21, 08,000 MT

BLOCKED RESERVES AS PER UNFC CODE {211 & 222) =36, 00,000MT

MINEABLE RESERVES = A-B = 85, 08,000 MT

TARGETED PRODUCTION

8, 50,000 MT per Year in the River bed (Maximum- which |s supposed 1o Be replenished

BVery year)

Life of the mine

For Balance reserves in River bed it is presumed that the mineral will be replenished
every year during the rainy season. New mineral will be added every yvear In the river
bed,

Mining Method

Mineral Beneficiation
Mo mineral beneficiation is envisaged.

Review of implementation of mining plan including five years
upto the final closure plan
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Mining Plan and Progressive mire clasure plan are being submitted for the first time. It
will be reviewed after five years and review of implementation will be given with next

mining schemae,

4.0  CLOSURE PLAN
4.1 Mined - out land

About 14,18 hectare zrea s available for mining. Land use at various stages is given in

the table below:

Table: PRESENT LAND USE PLANING

Srfo, | _ Particulars | Fresent tand Usa fRaf
1 safety | 7.5m mining area boundry,25% restricted area of rivor | 6.0
fang barks,50m barrier at mach km
2 Infrastructura { Office temp. Shelters ate. Q.00
3 Area available for mining in river bed 1218
20,18 ]

Table: LAND USE PLANING AT THE END OF LEASE PERIDD

Sr.No. Particulaes AT THE END OF 5" YEAR |
! ' {ha] ey
1 Safety | 7.5m mining area boundry,25% restricted ares of river 6.0
Long Eainkes 50m barrfer ateach km
] Infrastructure | Office,temp. Shelters etc, 0:D7* il
E Raturally reclaimed in rivar bed 1016
& Unworked river bed 0.00
7 Plantation® 4.00*
| Total | 20.18

*Plantation In 4.0 ha fand will be done under social forestry on land avallahrr-_' from
Panchayat by the end of mine life

* Plantation & infrastructure In restricted area anly F il WE B, Y

J =.-_' | i llll

f ; 1 | i =¥ |

y Y =

4.2 Water quality management bk : LS
Q. "'..\_‘ oty
. e
The area constitutes almost alluvial plain without any corspicuous tepogr hlcﬂﬁ?mﬁi}ﬁd

e
forms a part of the vast Indo-Gangetic plain. The elevation of the area above moan sea jovel

a3
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ranges from 297 mamsl in the north te 296 m.amsl in the south with an average elevation of

206.5 m.amsl.The general slope of the area is southwards. There is little flow of water in the

river bed in post monsoon peried. Area is having 1076 mm rainfall in a year. During rainy

sedson, catchment water flows in the river. During dry period the Boulder,Graval®% Sand s

excavated which gets replenished to some extent during this peried, No mining activities will be

carried out during rainy season when there is water flowing in the working area.

There will be na intersection of water table as working will be carried cut upte 3.0 m depth anly

fram surface of river bed .

4.3

4.4

4.5

4.6

4.7

4.8

Ajir Quality Management:
The proposed mining method is not likely to produce much of dust and fugitive emissions
to cause damage to amblent air quality of the area, Workers will be provided with

personnel protéctive equipment like face mask, ear plug/ muffs,

Ferairpellutionmanagementattheprogressivemineclosureotmine,  greenbelt  will  be
developed to prevent and control air pollution,

Waste Management:

As stated In mining method, there will be no waste of any kind. Therefore no

waste management s required.

Top Scil Management

No top seil will be needed to be handled, Therelore no top soil management is required.

Tailing dam management

Infrastructure:

The infrastructure facilities like site office, first=aid station,
water ete, will be established temporariby, At the time

problem to remove the same from the lease area.,

Disposal of mining machinery:
Machinery is proposed on hire basis. Hence no decommissioningaf mining machinery

i
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is proposed.

4.9 Safety BSecurity:
Safety measures will be implemented to prevent access to excavation area by un-

authorized persons as per Mine Act 1952, MMR 1961,

i. safety measures willbeimplementedasperMineAct1952, MMR, 1961, Mines Rules1955.
i Excavation wili be not more than 3 m in river bed .
iil,  Width of bench will be kept around 20.0 m for ease of operations and provide sufficient
room for the movemeant of eguipments.
. Protective equipment like dust masks, earplugs/ muffs and other equipments shall be
provided tor use by the waork persone,
v. MNotices giving warning to prevent inadvertent entry of persons shall be displayed at all
censpicuous places and in particular near mine entries,
vi. Danger signs shall be displayed near the excavatians.
vii, Security guards will be posted.
vill, In the event of temporary closer, approaches will be fenced off and notice displayed.
4.10  Disaster Management and Risk Assdssment:
This should deal with action plan for high risk accidents like landslides, subsidence,
flood, inundation in underground mines, fire, seismic activities, tailing dam failures ete.
and emergency plan proposed for quick evacuation, ameliorative measures to be taken
ete. The capability of lessee to meet such eventualities and the assistance to be reglired

from tha local authorities should be described,

* The shallow depth of activities In river bed mining will not involve any high risk accident

due to side fails/collapse.

* There will be na mining whenever there is flow of water in the rivér, ] i

My

= The complete mining operation will be carried out under the},fF.gT_E_ir‘g:-e_lgemeﬂt and {:l_:l,j,'_hf_'d

of experienced and qualified Mines Manager having Cerl{'lﬁ;ate .Cgmpeteng?:ﬁ.u.

1 _ .
manage the mines granted by DGMS. 11 b [

A ;
* All the provisions of Mines Act 1952, MMR 1961 and Mine&k@x._lgf.iﬂrnhya..

and other laws applicable to mine will strictly be complied with, % w0

*  During heavy rainfall the mining activities will be closed in the river bed.

65
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* Al persons in supervisory capacity will be provided with proper communication
fatilities.

Lompetent persons will be provided FIRST AID kits which they will always carry,
4.11  Care and Maintenance during Temporary Discontinuance:

I ease of any temporary discontinuance due to court order or due to statutory
requirement or any other unforesesn circumstancis following measures shall be taken

- for care, maintenance and manitoring of conditions,

* Netice of temporary discontinuance of work in mine shall be given to the DGEMS as
per the MMR 1961

* All the mining machinery shall be shifted to a safe place.

® Entrance te the mine or part of the mine, to be discontinued shall be fenced off.
Fencing shall be as per the circular 11/1959 fram DGMS.

*® Security Guards shall be posted for the safety and to prevent any unauthorized entry
o the area,

® Carry out regular maintenance of the facilities/sres detailed below In such & way as
would have been done as if the mines were operation:

Mine roads and approach roads,
Fencing on approach roads,

|| Checking and maintenance of machines and equipment,

Drinking water arrangements,
Mine office, first aid stations etc.

* Competent persons shall inspect the area regularly.
* Air, water and other environmental manitering shall be carried out as per CPCE and

IBM Guideline.

- discussed daily,

[
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In case of discontinuance due ta any natural calamities/abnormal conditions, mining

aperation will be restarted as early as possible after campleting rescue work, restoring
salety and security, repairs of roads etc,

i
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i
R e

2.0 ECONOMIC REPERCUSSION OF CLOSURE OF MINE AND MANPOWER RETRENCHMENTS
Mining contract area will be granted for a period of 10 years only. As per the production
programme envisaged, at the end of contract period, still sufficient un-worked area
would be left available for continuing production activities further. Henee, no closure is
planned. There will be no affect on the man power as the persons beleng to nearby
villages and will have an option either to he available for employment for the next
contract or do thie agriculture in thelr fields,

b.0 TIME SCHEDULING FOR ABANDONMENT
The mining area has enormous potential for continuance of operations even after the
expiry of the awarded period. The details of time schedule of all abandonment will be
given at the time of final closer plan. Mining activities are confined to river bed, up to
3.0 m. depth, relatively shallow depth of workings, Replenishment of the Boulder,
Gravel & Sand being removed from the river bed is a natural process particularly during
Mans0on periods.

7.0 ABANDONMENT COST
As at present mining is not going te be closed so abandonment cost could not be
assessed. However based on the progressive mine closure activities during the plan
pericd, cost is assessed as given below!

Abandonment Cost
ACTVITY ] YEAR ate Armount
First Setond Third Fourth Fifth fin
. . Lakhs]

Plantatisen B0 200 BOD A 20D @ 28 R: oper [[2.00

{in o) PR capling+30 Rs

Plantatian 40,000 40,000 40,000 40,000 40,000 malntensnceost

cosl in Ry -

Wire ftencing | 500 500 0] 500 500

| (rnener]  f | i
Wire fencing | GOLODD BO00a 0,000 60,000 60,000
cosi | .

I
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5.0 FINANCIAL ASSURANCE
Total 14.18 ha area will be put in use upto the end of the plan period. Detalls of area put
te use as given below [As per circular No.d/2006 jssued by CCOM, Nagpur following
table has been considered for calculation for financial assurance),
Calculation for Financial Assurance
5. [ leem [Area put Reguirement. Total —area [ Ares Net area |
No: | on s at | at ﬁtﬂdn’r pﬂtwmm#@qd@gnmﬁé&
start o | plan period | (13 mwm'ﬂﬂ L
| P | ) | | esleviation
o il mﬂ&uﬂm {Ha) -
.= g ﬁﬁ}lﬁ [ Eats
1. | Arga l:-u-he micavatid o0 14.18 14.14 0.0 L'IIE
2, Storage for tepsail a.o 0.0 0o 0.0 0.0
3. | Overburdens dumps 0.0 0.0 o0 0.0 0.0 ]
4. | Mineral storage 0.0 0.0 0.0 0.6} 0.0 =
= Infrastructure 0.040 .50 0.5 050 (184
*[MWiarkshop, ddm
Building & Road)
B. | Green balt® 0.0 4.00 4.0 40 0.0
? Tailing pand 0.0 (411} 0.0 0.0 [eX ]
8, | Effluent treatment plan | 0.0 0.0 0.0 0.0 0.0
9, Iineral 8paration |00 (4] (+1H] 0.0 o
plant
10. | Tawnship area 0.0 o0 oo
11 | Others to specify o0 0. 0.
[ Tatal 0.0 18.68 13.68
&t
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Total 14.18 ha area will be put in use. Against this mined out area the total financial
assurance ({@15000/- per ha. Comes gut to Rsd, 12,700/ which is part of the *Mines and
Minerals Development, Resteration and Rehabilitation fund,

9.0  CERTIFICATE

It is enclosed with the report.

10.0 PLAN AND SECTION

Plan and section are prepared and enclosed with the mining plan,
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Certificate

l, 5.N.Sharma, duly Recognized Qualified Person to prepare Mining Plan undéer Rule 27 ¢ of the
Mineral Concession Fules, 1960 (Revised 1987) has prepared the Mining Plan & Progressive
Mine Closure Plan of Boulder, Gravel & Sand [ Minor Mineral) mine over an area of 20,18
hectares In Mandal| Ghaggar East Block/YNR B-3 af M/s ) S M Foods Put, Ltd. « New Delhi | The
various data and write up enclosed have been complied and verified by us. The working plan
and all other details given in the plan have been prepared under my guidance and duly verified
by me, The Mining Plan and Progressive Mine Closure Flan complies all statutory Rules,
Regulations, orders made by the Central or State Government, statutory organizations etc, hawe
been taken into consideration and wherever any specific permission is required the lesses will

approach the concerned authaorities

5.M.Sharma
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Director General, Mines and Geology Peparisnent Haryasi ﬁmﬂ'ﬂfﬂj
30-Bays Building, Sector-17, Chandigark. =

Reglstered
Framm

The irector Goraral;

Mines B Geclagy Deparimenl, Ralyana

30 Bays Hilding, Secar-1Y,

Chanibigarh.
Ta

[ShE Poods Prvate Limived,

W £ 982, Bagie Datapar, 19 Floar,
Meay Seninr Sococlany Sohul,
S [N 120015,

Mo Mo, DMGITY/ Cank/8, 4. East Biocy YN B 3:-'11;! 15,/3515
obe] Chandigarh, the 19:06.2015

Subjoct: Accaptance of the highest bid/ in respect of die Sand miner mineril
mines . of Zdagdall EM% East Block " haviag Tentaiivo
Area %m; district Tamuing Nagar, offeced bn o
anction on 62015 ond 11.06.2015 and issue ol Ltear ol
; Labent [Lol] - regmeding,
You participoted in the in the e auction held on 1006, 2005 antd 1 LOBZ0LT an

the Stitte Government web poctal e /hacpamep rocurement pav.in after tecopting
o Eormis and condifions of the awction notice DMG/HY /e Avction YNR/ZOTFATS]
dated 270200 5w Corrigendan DMG Y e-Auction Y NS Corr, [Z015/3 A55 datexd
19.35.201 5in order to obiain aiabg contracts of miner mineral ines 5 the distric
Vamuna Nagar. You olfsred the bighest bid of Re. 0530,50,000/ [Hs. Three o thirty
fnkh fifty thausand noly] per atnum, Agninst the Resarve Price of Rs. 03,30,00,008/- pet

annam fne phiEining U Mining Contract of Misar Mimeral Mines namaly Handall Ghaggar
East Bincl/YNR B 3° for extraction of Samd faving bentaive area of 20,18 hectures. The
diskiili of thir Ichasrs numbers of the tentative drvp: wedor obowve. said Minkng Hlock |§

attnched pe-Annsomre W

2 Yol are hireby tnformeed that the Sts Gavernment kas accepted the highest bid of
iz ©3,30,50,000/. [Rs, Tnrep-ceors thirty lakh flfty thousand onlv] otfored by wou in
sespect 0f tha ahove said minar mneml mines of ‘Mandodl Ghaggar East Macl/ YR T3
undey the proviabans of the Hangana Mincr Mineral Concession, Srocicing; Transportation of
Witsrals & Pravention of llogal Mining Boles-2012 [Stato Rulseh, Accoedingly, you kave
hecome the fuccessial biddes I respect of Mandoll Ghaggar Bast Bloch /¥R B3 of e

disgtriet Yamuna Hagar.

3, The Stite Gevarmment having accepted the aforementioned highsat il affiers! by

yen, e Departmest is plessed 1o ippes tils Lotter of lotgi yrfayoar i Pl et of
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Director General, Mines and Geology Department Haryana

i

()

(i

fiv)

(¥l

(L

4 0-Bays Bullding, Sector-17, Chandigarh,
The pericd of contract shall ke 10 yars and the =me kil EOHMIETICE With allecl
from: the. daete of grant of pnvironmestal clearance by catppetent autholity or an
expiry of & period of 12 menths [rom i date o7 s communication of anceptinek
nffighest bt issunnce of “Letborof Intont”, whicheypr 17 garlien

Yoo may note that Uie detadl of the arel of the mindig blocks |y watstive and s
notified “on as s where Is basls” (refer condition go. 4 of the natice). In casr of

N reguest regarding reduction in bid amuient oo accouns of peduction (o lasd farss

of the Miolog. blegs, Incuding due 0o change = deseription of kiuadre
numbsers/lomtion ste St any stige will e entsrtalned. on Gy groond inctuding

Inssfraduciion of ‘aren Ffor mining on aecoupt of compiliange ol applicalile
Rwar rarictitns. Needless to stage thist thisalss inclides the changes, (Fany, &3 per

eonditlon ne. Jaf aactos ibalice,

The amount of the highest successful bd [ Rsy 03,30,50,000/ [Rs Thite croms
thirkyInkd fifty thosand only]-per aneom shall be the “Annaal Conkract ik
payable by you sz the :comtructar in she manner préscribed i the contrct
agrenman o be axeculed oo form M E-Lappondad on State fules;

Taz abave s anmal contrace monoy shall bo Increased ot the mes ol 25% an
complation of enclh blede af three vears: Accordaghy, the vearawise amount of the
Al eattragt maney shall be as par dotalls given below:

- Se.Ko, | Vear of the Contract Period _Anmisl contract Money

ek e el st T e L e e B o

1 First Year | Rs. 032050004 /-
2. | Setend Year Re 03300000 /.

4 Third Year _ By 03850000 /-

4 | Fourth Year g 04013, 12500,

5 | Falth Year s (1413, 12 50

— Shath Yean Bs 4 1318500

7 | Sewpnth Yoar = R, {15, ] 640435,

] Elghth Tear Rt 05 T6ADGIE f-

g Rl Year e U5, 1640625

10 Teanils Vit | e 45 50,794,

A per the terma ol conidfisona of Use grant, you are lble b deposit s,
82,62, 5007~ Lo, egual 10 2559 of the nnaual bid amoimt ps “senuHyy deposit® oot of
weliirin son B already deposited an aengant of e 33080000 (15 Thirg tises
ity five thousand only) e, equal t 10% of toe anwoal bid amaust s 'Toitial bid
seiurlty alies Hie conclusian af g-suction. Tha I'm::-rhcu amount of 48,57 500 - of
tie bid secnTiny Ll 5% of the ammual hid mme e s

434
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Director General, Mings and Geolagy Dapammﬂaryam

4 30-Bays Building, Sector-1 7. Chandigarh,

ARSI money shall by teposived Bosare CIMMENCem e uf the PR RO Ot
o Lefuri aplrpaf uy PEricd o 12 monghs, Whicheser |y exfing

Vil Yo shali BRECWDE an Agroviniost Mg
Mineral Cancessinn, Ttecking, Transporation af Min

i e

i Hanvle Punjubr & Haryuma High Coup, Farther i fow piiar T

barly sfusatad La|
e hoidees have also flag Feparaze CWTe hafors thie Hen'kle Punjab and Harvapa Kiph

Comrt Chutlenging donandf Jewy of Stamp Buny on wieeutijn ar Comtragp
Pending for sojudicaag Accardingly, ‘e
Ebo eutcomas of gaid cEReE Therelaie, the

claurging of seamp tizty Tor th exocuton o DONEFRCt aprecment shall s A%
final autcome of e =il EWprs,

[l The Cartracr Arribisat ol alau be reguirid to be ot Reglswred o payinent of
the applicable Registrtion fus, 3

[t liv'enss you faf g Lrecile the Agreamani Degsif wilthin ihe g;ns-:i'lbed pericel af

days; this Lol shall he theemed ta have by nesteicad and thie amgupt of Imitin] b

ety degonkited 5t thie tme of action shall b rmréum Furthey, the balanme

nEeuEt N 18 elviirds e hig weuslty, smounting 1o Rs. 19,57, 5001 belng ik

. 5% of the annual bid Arnoungshall be recovered 24 arraers of bl nesn gnl.

o, ae the Lol hulder, tefaulter, shall be dobareed frum participation i 2y fgtdrg
AuLtiom for a perimd of 5 ¥emre;

Hnmizl
Laiid fiar LT T T e ——— e e the sarpgy utfered by the cofitrme i)
during the _mﬁ-lfi:rl.m::zz af the Fantract i nat fovind sskveit the yurcractar(y) shall

nffier mﬁ:ﬁ';ﬂﬂﬂntm-:y and 7 ; 1Irulj'uhu:_u deed ghall be wxucueid r this

) e eNe et af Agresment, &jthay hafare coenmesdersans af the m ineng operatan
ar. befars expivy of dn period of 12 manths from thee e nf Imlhane ol thiz |al
Whichhever i3 marfier 1 o of faihire t deposit she

i
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Director General, Mines and Geglogy Department Harvans
30- Hﬂ?&‘ Building, Sector-17, Chandigarh.

(i)

)

vl

favit)

(vt

{2k}

serunity {33 required under clause [v] sbave] the sooeptance i bid fissangy o
Lail fewteretion of agreemunt shall be deenss rohive hoor revelked and 10% amov
oot e tn'-!-m_'di oz initial béd aecuriny at the timeof auction shall stard. forfemed
Further, yn=pald 15% ammant Lorwards security shall heretovEred oy arvears of luai
revesue and you shall debarred from participstion in ary subsequent bids for a
period of 5 yosrs:

Lantmct Agrermant;

You shall aisa deposit/ pay an addidonal simaunt eqanl to 1% of the due contract
rcney-slong with the monthly instaliments towandz thi “Mines ond Minoeats
Dovelopment, Restoration and Rekabilitntion Pand’,

You shall sk be lizhié 0 poy udvinee income (ax 45 per provisioss nf Seconn
E06{c) wF (mpome-tax act in addition 1o tontract meney, payahle &0 per torme and

&

conditions of costract agresmont.

o enkancement of the cantact ey with the expiny of rii"l‘]‘:l.l' three yaaes period,
¥ou ihall deposit te Balanch Emount of socurty so R0 upacali the suenriny
il.!u:tl.l.l:thlll 25 | EaE mevson anmed RAEEELY. fng iEIiI'.IﬂJ
ymmmﬁgﬁim' {Eg ol thire vears, |1n:-um-r. wlatsoever, shull Lo
payahble on the securiy Il'nrlufl[dl.'pmill.':ﬂ utsler the preseribed yecarity haad of e
BOMETIRR L

You shall pregire 4 Mining Plas along with te Bine Clegurg Plan [Proyressive &
Final) wa per chaptur 10 of the State Budes o fhe "Mining Block” and shadl o
miBgire minlng Oprralions L S0y &va escept i acomedaien with uih Miaing
Flan didy upproved by an offices auitho rised i the Directar, mi n:-_-. & Goolapy, jiy tlus
balyalf. -

Purther, the actual mining will be"allowsd to o comminond pualy “alfter prine
Ervarenmental Gasrance is-nbdained by o s the Lu| hodder/mining cantractor fare
e Minbmg Hlock i'r-vum the Tompetent Authority as geemitiel by thid chimpotent
Authority Tequirai uﬁ#_ﬁ{#-@%ﬂ_ﬂﬂwu L‘F-,-':'.-J.-"al:l{l_ﬁ. as amendod fram timo
to time by the MaERF, Gol wnd paldlines, cirolirs ksued in this el

The Miniag contrczor @ wham minkg rights have beon granted throupl ik

mizning operatian:

436
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4_37 - Director General, Mines and Geology Department Haryana
F 30-Bays Building; Sector-17, Chandigarh. '
= (8] -Annuul rentin respect of tie land arsa blorked under shie gomcessean bt
N, niot belng opersted, and '
(b]  Rent plus compensation |s sespect of the aren wsed far actizl mining
= operalbons
o~ (¥} The amauns of anneal rent gid the compensation shall be settled mutially betwean
the landowner and the mining contravtor, In ¢age of non-settlement of the reny dnd

- H TEance 4 I '_|.- it "'|'='-'. af - Lhe “Ha . "
Mineval Comcessfon, Stotléng and Tramsporation of Minecals and Priventing af
& Mlegal Minlng Aules, 2012%; -
~ feet)  The eotal silneral excavated 308 stacked by e congesson holder withln the arag
Rruatec o mining contrct shall mor sseesid twn e of the avarage monthiy
™) e praduction a5 per approved Mining Plon stany puat of dise:
& (o) The Mining Contractos shall not stods any mikeral outsids the ConCessian ares
- pranted: on mining contract withont obeaining a valid liderss s per provisiang
consinel in Chapter 14 af the Smie Rulpe
= LoilEl]  The contractor shull mot carry out Ay miniag oolatidng mEty reserved / protsetnd
= i ! : N
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[Annuurn-zj

CONSENT LETTER FROM APPLICANT

respect of fMandogl Ghagpar Fase Block,

YMR B-3 Sand Mine over an areg of 2018 hectares in District- 'i"amunanagar State -Haryana

of M f5p Foods Private Limitoa v WE/232 Bacie Darapur, i» floor, New Deifi. js being
RTERared by 5.N, Sharmig bearing registration nio. HQFIDEIN,-"DHEJ-"EDGLA.

BY, Harvana to make furthar Correspondence
"eRarding modification of the mining pfan with

5M. Sharma
HQ.P.-"DI:IH.."CI.ISHEGIJLA.
First Floor, 252 seCtor 11 b, DLF, Faridabad -1 14206 | Haryanal

{0B56084ES T4y 5n4harrna@jl:-htechm:u:rat.cum
! tlso autharize Shi 3

the said ROP gon the following address-

Placax l‘,-. E_l‘: al.

Dare - |3 ')' ] p‘}; | i
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e S

sedimerits during rainy seasan.

Greenbelt

In order to restore the environment and ecological balance in the area affected by
mining, a forestation is considered to be an effective measure, Afforestation is a major
thrust area in pollution contral of mining, Afforestation is suitable for detecting,
recognizing and reducing air pollution effects. Trap functions as sinks of air pallutants,
besides their bio-sesthetical values, owing to its large surface area, The green bell
supplements Oxygen to the atmosphere and combat air pollution effectively and
aesthetic beauty and fandscape of the area improves. It also checks soll erosion and

make eco-system and climate mare conducive.
Following factors will be considered while selecting species for plantation:-

i Fast growing plant species shall be preferred.

i) The plant will be of deep rooting system.

fii} The plant will be perennially green to improve aesthetic beauty of
the area.

iv] The plant species will be adoptable to the local chmatic conditions.

v) Mative plant species will be planted.

Forestation programme shall be carried out basically, along the mine boundaries and
roads as permitted by land owners. The mining area in the river bed is  devaid of any
vegetation, will not cause any harm to riparian vegetation cover, It is propased to
have plantation on both sides of the roads as greenbelt te provide cover against dust
dissemination. Plantation will also be carried out as social forestry programme in
villages, school and the areas allocated by the Panchayat/ State autharities.

Native plants like Neem, shisham, | Mango and other local speciesswitba_planted A

W ARERTVE
D0 no's of native
.

adepted to develdap the greenbelt, It s proposed to plant 4

along with some fruit bearing and medicinal trees during 1
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Table: Greenbelt Programme

: SAND MINOR MINERAL MINE"

Along the roads, In
schools  and public
buliging and other sacial
‘forestry programme.

H, . q,
Shizham,  Sirish,
1l B8040 B0 Baboal,
- Guilmahasre
i B 540
I B G40
W 800 BAa0
Total 4,000 3200
46

i
T Mgy ¥




for dust sUppression.

* Greenbelt and plantation on road side will help in dust sippression and will alsa reduca

noise fevel,
*  Plantation will improve ecelogy and aesthetic beauty of the area
*  Measures will be taken to prevent the warkings from extending In safety rones,

the banks and exceeding 3.0 m depth limit from the river bed surface,

cuiting

47
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12.0 MEASURES TAKEN AND TO BE TAKEN FOR DUMPING OVERBURDEN, STACKING OF TOP
S0IL AND UTILIZATION OF TOP SOIL
There is no top oil in the river bed mining. If any soif is required to be removed the

13.0

same will be used to strengthen the river banks,

MEASURES TAKEN AND TO BE TAKEN FOR THE CONTROL OF WATER, NOISE AND AIR
POLLUTION

Afr Pollution:;

Emission of gases and dust takes place due to moverment of viehicles. Spraving of water

and plantation along the road side prevents the spread of dust. Plantation also acts as

barrier for restricting pallution. Impact on air environment has been assessed taking in

o consideration the proposed production and increase emissions, The sources of air

pollution are given belaw:

Operation of mining machinery/ loading operations
Transportation of mineral
Wind erosion frem barren area and river bed

Emission of gases and dust due to moverment of vehicles

MEASURES FOR DUST SUPPRESSION & CONTROL OF AR POLLUTION:

Control of Alr Pallution Due To Dust, Exhaust Emissions or Fumes D

Within Permissible Limits Specified Under - -

Lij
b

Plantation on road side will be undertaken to prevent the .
Water spraying will be done twice in a day over the haul rog
adjolning state roads.

Dust respiraters will be provided to the operators of the heavy earth moving
machineries.

Preventive maintenance shall be carried out of equipment,

48
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5, At every waork place where, the air borne dust generated, to be sampled and the

concentration of the respirable dust will be determined regularly. If -any

measurement at any workplace and at source, the concentration In excess of

0% or 75% of the available concentration of permissible  limit" then

measurements shall be carried on, at intervals not exceeding 3 months or 1

manth respectively.
E. Silencers will be fitted 1o the

durmpers.

The following table indicates the concentration of Ambient Air as per the CPCB

guidelines:
National Ambient Air Quality Standards
S AN Time  weighted | Cancentration of Amblent Air
T
Residential, Hural Area  (notified |
| _and Dther Areas | central Government)
1. Z. ) 3, 4, g,
1 Sulphur Dicxide [50°), pg/m’ Annual® 50 20
= : ) 24 hours®® an a0
2 Nitrogen Dioxide (NO.), up/m” Amrpal® 40 30
e hw[:-“ . §P B
| Farticulate Matter {Size loss than 10 im) o Annual® B0 &l
B = :
g 24 hours** 120 100
4 Particulate Matler {Size less than 2.5 im] Annual® a0
or P, fm’ .
D 24 howurs** B0
5 I:I:.‘uma;fﬂ;j. uE/m’ & hours®* 100
| P 1 hours™* 180
B Lead (Pbj, pg/m” Annual* 0.50
. 24 hours®* |10
T Carbon Manexide [£0), mgd m’ 8 hours** ]
| 1 hours** | .04
8 Arnmania (NH, ], pg/m- Anaual* 100
24 hours** 400
q Benzens (CoHg, pgfm” Annig* @5
10 BenzedD} Pyerene Particulate Phae only| Annual® i+
ng/ m’
11 Arsenic [As], ng/ m AnnuAl® oG 06
1z Micked (Ni), ngd m” Anrual® 0 20
49
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Annual arithmetic mean of minimum 104 measurements in a year at a particular

site taken twice 2 week 24 hourly at uniform intervals,

ET

24 hourly or 8 hourly or 1 hourly monitored values, as applicable, shall be

compited with 38% of the time in 2 year, 2% of the time, they may exceed the limits but

not on to two consecutive days of maonitoring.

(Source: CPCR notification Dated 18" November 2009)

Air pollutants released during production can be checked by

Dust suppression system/ water spraying would be adopted at mine working and
loading paints

Excavation operations to be suspendad du ring very strong wind conditions
Afforestation will be carried out for control of dust

Plantation with wide canopy trees alang approach road will help in dust
SUppression

Persons to be provided with dust mask and olher personal  protective

equipments, particularly during summer months and dust storm periods

Transportation

Controlling of NOx level

The source of NOx is due to vehicular emission, This ca
maintenance and servicing of vehicles. Only P.U.C. certificate

Regular water spraying on haulage roads during mineral transportation by water
sprinkiers,

Avaid over loading of tippers & consequent spilfage on the roads,

Mineral carrying trucks will be effectively covered by tarpaulin to aveld escape of
fines to atmosphere,

Air quality shall be regularly monitored both in the cor _

LONE.

tonra it

36
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MNoise Pollution

There is no drilling and blasting for mineral extraction: Noise poliution due ta
transportation will not cause any problem to the inhabitants of this ares because there
i5 no human settlement in dose proximity to the link roads in miningarez. Effective steps

will be taken to keep the noise level well betow the DGMS prescribed fimit of 55 dpa,

Noise control is achieved by the following:

Proper care and maintenance of the equipments will be carried out.
*  Personal protective equipments will be provided to the warkers,
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14.0 DEMOGRAPHIC DETAILS OF THE STUDY ARER

Tatal number of villages in which miningarea falls is 1. Main ocoupation is agriculture,

The details of these and other nearby village and their population are given below:-

Table: Demographic Details

[ MNameotvillage THH | TotPep | Tot
MandaulGagar {103} 122 625 a8
s | Alipr {102} 15 114 G
| Dammunpus Bara (161) B 438 221
MeharMajra {105] 238 1609 BAD
| DammunpurChhols (B8) ag d78 268
Jarampurkhatsa (98) 182 1333 72
_ Telipura (95) 137 o8 A0S
Rampur Khadar [94) 158 1117 &00
d Hal-dariGuar95) | Ga 564 33
Mawazpur (93 a5 52 354
Lakar-maiPratappur (92) 238 1554 BE3
| Kaniawala (74) 51 273 147
& [ Bhilpura (76) 173 1112 584
¢ Bichpari (77) 54 &0 178
' Mathanpur (57) 131 8003 450
b Hal-dariMaru {88) B 516 275
Lahoriwala (88) 44 318 178
& Hasangur ($0) 63 335 174
Khadri (87) 589 | 373 1688
| Nandgarh (87) 116 740 306
4 lsmailpur {88) 737 1489 823
' | Harewa (B3] a4 535 a1z
3 Singh Pura {205 ag 574 304
Jaidhar (£2) 440 2650 1433
| Bhulkhari (£5) B2 | 407 205
Jaidhari (81) 377 1735 29
’ Manbharwaia [79) B0 445 239
Fatehgarh (107} 365 2138 1127
. _a'iaah._v.:aupm {108) 96 544 287 .——
o Karalsi {104) 213 1317 ¥ +
i o
& ¥,
. J L
& T
i ﬁ-ﬁ-,\ P e S A
: o
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15.0

15.1

DETAILS OF HEALTH CHECKUP AND INSURANCE OF ALL THE EMPLOYED PERSONS {FOR
EXISTING MINING AREA)

All workers will be subjected to medical examination as per Mines Rule 1955 both at
times of appointment and at least once in five years. hMedical camps will be organized

for this activity. Insurance of all empleyees &s per the rules will be carried out.
Corporate Soclial Responsibility

As a corporate responsibility following measures along with budget provision is

proposed for improving the conditions of persons.in.and around the project area:

The Yamuna agar district ofHaryana State Is relatively less developed in respect of
employment and facilities. Thus, It can be seen that the praposed praject offers good
potential for the local people for employment directly and indirectly. The Project
Affected Persons, if any, of the lease area will be provided with compensation or job or
indirect employment such as business, contract works etc, With the starting of mining
operation, employment/business opportu nity will increase and welfare amenitiss such
as free medical facilities, cenveyance, schoal, free education, drinking water supply etc
will be avallable for the area.

The details of benefits to the people in the adjoining villages are discussed here under:

Employment

Fram the study of socio econamic environment at the study area it is quite evident that
the area is not quite developed as far as job opportunities and living standard of the
population Is concerned. Apart from cultivation, agriculture, etc mining, industries and
ancillary activities play an important source of livelihood in this 3s well as adjaining
districts.

With the start of mining operations, various employment opportunities will Be
generated. Several persons will be hepefited with mining ; sapioyment through

related business avenues.

The Project Affected Persons, if any, will be providgdigith Eilh}él?ﬁbﬂ‘-lﬂ&ﬁj ign or direct
employment ar indirect e mployment, They would Betmostly recelited in pmskilfed, semi
skilled categories ete. This will improve the economidice ndi'tiq-ni-ijf?m_é Ipralipeople, The
employment of local people in primary and seconda s.gttg‘_rfif_'ﬁﬁuaﬁ hafl upgrade
the prosperity of the region, S

¥ ey T

LA
Lad
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(b)  Educational facilities

Industrial en-job training will be provided to the interested local people and the trained
pecple will be absorbed in jobs as per the requirement of the project. Proponent will
alse provide full cooperation and manitory assistance for adult education programme.
Other activities proposed are -

1. Targeted programmes for primary education for specially girl child

2. Augmentation of infrastructure and equipments, furniture, blackboard, toilets ate

in schools

3, Scholarships to meritorious students

- 4, Adult education & awareness about saving & investment plans.
5. Partnerships in state sponsored education programmes

school wall beundary maintenance

=

Existing govt. school strengthening by boundary wall construction, construction of
teilets, roof repair, drinking water taps, etr.
. Manetary contribution for expansion of govt school from 6" to 12 class

(eanstruction of classrooms, field, toilets, taps etc,)

Capacity building activities such as following wiil be undertaken:

=

Scholarship for T training outside for 20 persons

Sponsorship of land losers / wards for full term COUrSEs

Short term courses for skill up gradation

Voeational training (dairy, poultry, bee keeping, sericultunpd i

WoE W s

Specific Programmes for Ladies {stitching, embroidery, tal 'ﬁﬁge'c‘c}- Hha s
Rl R

lch Medical facilitlesz

Project shall provide aid to improve the existing medical fadilities in the villages and alsa
improve awareness and provide sufficient training in hygiene; sanitation and proper
diet. Some of the activities that can be carried out are as follows:
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{d)

1. Mobile Clinic with testing and diagnostic facilities

2, Health Camps for Family Planning, HIV/AIDS and other communicable diseases,
3. Addressing local health related issues through audio visuals and aroup meetings.
4, Subsidized treatment in hospital with which tie-up will be there

5. Specific Programmes for hygiene and sanitation

6. Helping aids to each category of physically challenged as per requirement

7. Eye camps to address the issue of cataracts specially

Infrastructure facilities

Infrastructure facilities like road, Post & Telegraph, Telephone, Banks etc are basics for
each and every area. These facilities ara already well developed in the surrounding
areas. The lesses will take varicus steps for upliftment of the basic amenities of the area

by providing drinking water, communication facilities, etc. Construction of roads,

drainage, community halls, schaal buildings, health centers, street lightirg, equipments
to educational institutions, public utilities. sanitation facilities, etc in nearby area will be
undertakern,

As a corporate respensibility fellowing measures along with budget provision Is proposed for
improving the condlitions of persens in and around the project area:

| SriNo Description 1 vear | 2%Vear [ 3%Waar | #"Vear | 5™ vear

1 Health check up camps L.00 10 1.00 L.50 150
Insurance cover of workers 2.0 2.00 2.0 250 3.00 |
Assistance 1o local achaois, | 1.00 LoG 175 7.00 2.00
scholarship to students

4 | Sanitations and drinking water | 1.75 1.75 175 175 3 —
facilitices

5 Vocatianal l.'ralnlng- to percons | QU5 n7s [ 075 0.75 |
for Incame generation

i Assistance to sell help groups 1,00 1.50 1.50 2,00 2.

Total A 7.50 8.0 | 8.75 10.5 1100

15.2

Fund Provision for EMP Measures: following provisions are p _pﬁ'{:é_tf_ 't'n'bé'
3 HFRSEL)

improving, contral and monitoring of enviranimant protection
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o P D _ Particulars. | Amaunt {in lacs)
1 Pulrutlnn nw-nlmdng Air, Water, Nopise 1.0
L4 2 Palluticn manitoring - Water sprinkling A
3 Wire fencing 3t plantation sites 0.5
- - 4 Plantation including maintinance 1,50
5 Rainwatar harvesting 3.0
] Hawl road and other roads repair and maintinance an
? Fre-moonsoon and post mensgon survey for sedimentation in | 2.0
Y the river bed
L Totsl 1610
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1.0

(8)

(<)

(D}

PART -l
PROGRESSIVE MINE CLOSURE PLAN

Introduction
Name & address of the Mining Contractor

Mis I 5 M Foods Pet, Led, i Hew Delhi

LOCATION OF THE MINING AREA

Mining Contract of Boulder,Gravalg Sand (Miner Mineral) over an area of 20,18 ha is
lecated in District — YamunanagarMandoliGhaggar East Block/YNR B-3Boulder,Graval &
Jand unit.

EXTENT OF THE MINING AREA

20.18ha in MandoliGhaggar village /YNR B-3 a: explained at 2.0 in the main mining

plan

PRESENT LAND USE PATTERN and At the end of lease period
Table: PRESENT LAND USE PLANIMNG

Table: LAND USE PLANING AT THE END OF lease period

Sro. | Particulars Present Land Usa. (ha)
1 Safety | 7.5m minifg area Doundry, 25% restricied area of rivar | 6.0
Lt banks, S barrier at each km
» Infrastructure | C'ffltlr:,.lcmﬂ- Ehelh‘:rs et
.I 3 Area available F-:-r ining |m rlyer hed
=

Table: LAND USE PLANING AT THE END OF LEASE P

Srfe. | Particulars

-l

safety | 7.5m mining area boundry, 25% restricted area of river
| Zone banks, 50m barrier at each km

2 lrfraitrutr.un: | Office Lemp. Shelsars ot Q.oar =
3 Maturally reclaimed in river bed HEET
B Lim workod river bed 0,00
¥ Flantation® 1.00%
Tobal | #0-18 :
a7
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P

I

(E)

(F)

1.1

*Plantation in 4.0 ha land will be done under social forestry on land avallable from
Fanchayat by the end of mine life

* Plantation & infrastructure In restricted area oy

METHOD OF MINING:

Wining activity will be carried out by open cast semi-mechanized method.

Ne overburden/ waste material will be produced in river bed. No drilling/ blasting are
required as the material iz loose in pature.

Light weight excavators will be used for loading of mineral in tippers/dupers.

Proper benching of 3.0 m hefght will be maintained and width of the bench will be
around 20 m. The benches shall be maintained in the form of slices/strips parallel to the
banks of river.

Mining activities will be carried out in a manner so that there is no abstruction to the
movement of water flow, If any, during rainy season.

Rosds will be properly made and sprayed by water for suppression of dust.

Roads in the mining area for the movement of loaded trippersy trucks will not have
slopes more than 1in 20.

Extraction activities will start in the blacks from the upstream side to downstream side,
This will not obstruct the movement of water, if any, during monsaon period in the river
course,

In case during any period, the replenishment was found less than 3 m or depth of

extraction, the mining during said perod wauld restrict to depth -.p.rhlch would not be

maore than 3 m of the original level of the river bed, /A APPROVEDNG \
MINERAL PROCESSING OPERATION: f f'; \ N\

Mo mineral processing is envisaged for Boulder, Graval& q:|:|. {minor mineral) pmﬂm:ed
during the mining activity. II"\ s ."r
Reasons for closure: \\%\'-'H-"'- e

The pregressive mine closure plan has been prepared in l:ﬁ'm-phemfeuf Haryana
Minor Mineral Concession Rules 2012 under MMCR 1986. No Immediate closure i<
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planned as sufficient reserves are available to carry on the activities; There ic market

potential in domestic demands.,

1.2 Statutory Obligations:

The mining contractor is bound to submit the Progressive mine closure plan either with

Mining plan or Scheme of Mining

Mining contractor is bound to follow the terms and conditions as will be ctipulated in

the mining contract.

In addition 1o it the rules pertaining to the Protection of Environment i.e Ervironment
Act. Environment Rules and other asseciated rules for the protection of environment
willl have to be followed.

The contractor shall pay/deposit required amount a5 per provisions of "Mines and

Minerals Development, Restoration & Rehabilitation Fund™,

1.3 Closure plan preparations
Name, address and registration number of the recognized persons whao prepared the
progressive closure plan and name 2nd address of the executing 2gency who |s involved
in the preparation of progressive mine closure plan,

5.5 Sharma
Regd. No RQP/DON/0135/2001/A (Annexure-|l)
2.0 MIME DESCRIPTIHOM

2.1 Generzal Geology and Local Geology
2.1.1 Regional Geology

Reglonal stratigraphic sequence in the area is given in Table, Tertlary sequence of Haryana

39
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I} | '
H = o — = 1l y L . — — Al = =
Holacena Hewar  alliviem Graval, -Sand, silt, clay, fimesbane,
anol Mewar BYRSUM
Aealian Depasits
Lowar o ofddar  allwdum | Grawel, grey sand, s clay, Brown sand, |
Upper znd Older | calcrete
HEdlian Depasas
Pleisiops
MnEe
Lower 1 Lipper Bawlder Conglomerate, sandstone. silt, day
Mgkl e Siwalik Conglomesrates
5 foamnatian
Blelstooe
-] ||
Upper W Pinjare Coarse pritred sand stone and clay,
Plicceno " Formation cengmerate
Tatred Formatian Frisble Sards1ombe snd vasiagated clay
L
| Bhiokpathan Brewn sandstans and srange clay
Farmation
bildelle
fdrddle ’ Sivealik Magri Farmntian Hard grey sand siene, mud=tonsand
Migoene minar chale
Lowar Mahan Cirarse grity ciay and red sangstons
Sl Formatasm clten calcmpus, brownish shake with
lignite  lemticles,  greemish whitg
Cuartzite
Levdsar Eausaidl Grey and green slere green shale and
MEocenes Fermatian grayglay
M Dagsas Furple: and groen saml stone, deap
Farmiation red  gritbyclay ahiteardstane  with
Ferruginms concrdbans
e
Lippar Subathu “Sandstone wath gritu clay. Impure
Eocene larmation Tossiiferous  limastone  cakcareous
slategreenish shale and dark brown
Guarine
T P Tuncagathar Thickly
proteroe bmestonge
o Lo e Ra[FETRT 4]
| |

2.1.2 LOCAL GEOLOGY

The lithe units encountered in the riverbed and surrounding are

super groups, The sediments are river borne and has depositod in

il
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INTRODUCTION

M5 J 5 M Foods Put. Ltd. , New Delhi was the highest bidder for the boulder, gravel and Sand
of Mandoli Ghaggar East Block/YNR B-2 for which e-auction was held on 10-06-15 and 11-06-
2015. A Letter of Intent has been issued by the Director General Mines & Geology Department,
Haryana vide letter no DMG,/Hy/Cot/Mandali Ghaggar East Block/YNR B-3/YNR B-1/2015/
Jdated 15-06-2015 for Mining of Boulder, Gravel & Sand {Minor Mineral) in revenue village
Mandoli Ghaggar East Block/YNR B-2, aver an area of 20.18 hectares in District- Yamunanagar |
Haryana for a period of 10 years

Name of Block | Nme of | Details of Khasra No/Kila Nos Area of
Village black in
ha
MandoliGhaggar | Mandoli | 5262.3,4.5, 6.7, %, 9, 13, 14,15, |6, |7, 1K, 37, 14 3%
w203, 4 T R0 1010, 1 ROl 1718 19, ), 2, 32,
Ezst: Block/YNR | Gh 21, 4 ;
i ahi aaesr - Pt R O e O e TR O T S T T 248
B3 S3, 4. 5. 6,7, 8, 13, 14, 15, 16, 17.18
L— = !

The applicant is invalved in the Construction & infrastructure development business for last
many years, They ean invest necessary funds for the scentific and systematic development of
mines induding land rejuvenation and progressive reclamation programme and other measures
necessary 1o protect the quality of the environment and human health etc.

The abjective of preparation of this Mining Plan and Progressive Mine Closure Plan is to fulfill
the conditions stipulated by the Department of Mines & Geology, Haryana required under
Haryana Minor Mineral Concession Rules, 2012, The conditions which Elrf;l'_lﬂﬂ-tﬂd__t_l_:: the mining

plan are reproduced here below, o
Fa

E : \
#  The perlod of contract shall commence w.ef the date of grant of enviranmental clé{};n:e
! ¥ lda
by competent authority as required under ElA notif icatim\dme‘d ld-DE:.pré:;.’éﬁd as
amended from time to time by the MOEF,G o | ar an expiry of 3 péried af 12oriths from
'\-._\_\_ g e
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Y

the date of acceptance of highest bid/issuance of “Letter of Intent” (L o |} whichever i

earfier;

The contractor shall alsa deposit/pay an additional amount equal to 10% of the due
contract money along with installments towards the ‘Mines and Minerals Development,

Restoration and Rehabilitation Fund’;

The mining contractor shall got prepare @ "Mining Plan™ along with the Mine Closure Plan
(Progressive & Final) from the Becognized Qualified Person ag per chapter 10 of the
"Haryana Minor Mineral Cercession, Stocking, Transportation of Minerals and Prevention
of lllegal Mining Rules, 2012* for mining area granted on contract, The contractor shall
ot commence mining operations in any ares except In accordance with such Mining Plan
duly approved by an officer autharized by the Director, Mines & Geology, in this behalf,
Further, the actual mining will be allowed ta be commenced only after prior
Environmental Cleararce is obtained by the Lol holder/mining contractor for the Mining
blocks area from Competent Authority as required under notification dated 14/9,/2006

issied by the MoE&F, Gol or as amended from time o time,

Thee total mineral excavated and stacked by the concession holder within the area grantad
on mining contract shall not exceed two times of the average monthly production as per

approved Mining Plan at any point of time,

The Mining contractor shall not stock any mineral outside the concession area granted an
mining contract, without obtalning 2 valld mineral dealer license as PEr provisiens
contained in Chapter 14 of the "Haryana Miner Mineral Concession, Stocking,

Transportation of Minerals and Prevention of Iegal Mining Pules, 2012,

The contractor shall not carry out any mining operations in any reserved/protected forest
or any area prohibited by any law in force in India, or prehibited by any authority without

abtaining prior permission In writing from such autharity or offieer=mmthgrized in this

on this account.
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Following specizl conditions shall be applicable for excavation of minor mineralis) from

river beds in order te ensure safety of river-beds, structu res and the adjoining areas:

(i)

IR

(i}

(iv)

{v]

lvi)

#  That no mining operation shall be allowed in the urbansizak
Town and Country Planning Department. Further, in case
by Town and Country Planning Department mining

obtaining prior permission from the competent autheriny.

Mo mining would be permissible in a river-bed up te a distance of five times of
the span of a bridge on up-stream side and ten times the span of such bridge on
down-stream side, subject to a minimum of 250 meters on the up-stream side

anid 500 meters on the down-stream side;

There shall be maintained an un-mined block of 50 meters width after every
block of 1000 meters over which mining is undertaken or at such distance as may

be directed by the Director or any officer authorized by him:

The maximum depth of mining in the river-bed shall not excesd three meter

from the un-mined bed leve| at any point In time with proper bench term ation;
Mining shall be restricted within the central 3/4th width of the river/ rivulat;

In case of areas permitted for excavation outside river/rivulets |e. areas
adjoining to rivers/rivulets, no mining shall be permissible in an area up to a
width of 500 meters frem the active edges of embankmients in case of river
Yamuna, 250 metres in case of Tangri, Yamuna and Ghaggar and 100 meters on

either side-of all ather rivers/ rivulets:

Ay wther condition(s), as may be required by the Irrigation Department of the
state from time to time for river-bed mining in consultation with the Mines &
Geaology Department, may be made apgplicable to the mining operations In river-

bhods.
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A safety margin of two meters 12Zm) shall be maintained above the ground water tahle
while undertaking mining and no mining operations shall be permissible below this level

unless a specific permission is obtained from the competent autherity in this behalf,

The contractor shall not undertake any mining operations in the ares granted on mining
contract without obtaining requisite permission from the competent authority as required

for undertaking mining operations under refevant l3ws.

The contractor shall be under obili Bation to carrvout mining in accordance with all othear
provisions applicable as per Mines Act, 1952, Mines and Minerals (Development and
Regulation) Act, 1957, Indian Explosive Act, 1884, Forest (Conservation) Act, 1980 and
Environment {Protection) Act, 1986 and the rules. made there under Wild Life {Protection)
Acl, 1372, Water (Prevention and Control of Poiflution) Act, 1974 and Air {Prevention and
Control of Pollution) Act, 1981.

GENERAL:
WName and address of the Lesses/applicant:
M/s ) 5 M Foods Pyt Etd. , Mew Delhi

Status of the Applicant;-The applicant is a Put. Co.
Name, Address and registration number of the RGP preparing the Mining Plan

The applicant has assigned the work of preparation of mining plan to 5.4.Sharma
(Consent letter enclosed as Annexure -2 and copy of ROP certificate as Annexure-3)

Regd. No RQP/DDN/D135/2001/4
House Nao. 282 Sector 11-D Faridabad tHarvana}
Mabile no. 09560848579

Email- sn sharmal 959@rediffmail com %
P %, Shdiemea
BAE.
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2.0 Details of the Mining Area
‘a) Details of the land covered in the ‘Ares’ notified by Hr. Gowt. an 15-12-2014 are as
under:-

Mining Contract of Mandoli Ghaggar East Block/YNR 8-3 Boulder, Gravel & Sand unit

[Minor Mineral) over an area of 20,18ha is located in District = Yamunanagar , containing

one mining black namely(i) Mandali Ghaggar East Block/YNR B-2 River bed block ;

Table -1: Block wise, village wise & Khasra wise details of proposed mining area
[Name of [ Nme of | Details of Khasra No/KilaNas “Area of |
Block | Village block in

ha
Mandoli | Mandodi | S242,3,4, 5,6.7. 8.9, |3, 14,15, 16, 17, 16, 23, 24,35
SAVL,E 3 A T B9 10, 110 02,03 14,17, 18, 19, 20, 21,33, 23 34
Ghaggar | Ghagpar |38V, 234, 780, 1, 10, 12,13, 14, 12, 10, 30
S90.4,5,6.7. 8,13, 14, 15, 16,1718
East 20.18
Block/YMNR
B-3
ILat iy
b Name of Mineral % ’é%_:
*

Boulder, Gravel & Sand (minor mineral] e 5.

7 f Snarma :E'?-
SMRR.
c} Description report of the mining contract/ quarry lice sanction

order/ lease deed/ license)

Based on the details published vide Haryana Government Gazette notification dated 27-
04-2015 issued by DMG, Haryana and the Khasra map submitted by the applicant,
survey of the area was carrled out in the proposed area. The area falls In Mandoll
Ghaggar East Glock/YNR B-3 revenue village. Workings will be restricted within the
mining area/ khasra's allotted. Mining activities will be carried out in a manner so that
there is no obstruction ta the movement of water FHow, if any, during rainy season, Copy

of Letter of Intent issued is enclosed as Annexure = 1.

m
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d)

Key plan of the area

Key plan is enclosed as Plate - 02, Showing mining area and Skm surrounding areas.

Location map of the mining area showing the detalls of the approach reads up to the
mine {Location plan Shown on Plate fo.l)
Mining area is shown on the Key Plan,

Topo sheet is enclosed as Plate — 02,

Co-ordinates of the lease area as under
N30"08" 10” to N30°08’ 28”
E77°247 41% to E77%25'01%

The area is approachable from various nearest towns ae detailed below
Village Mandali Ghaggar is very well connected with Metalled road. Yamunanagar

Railway Terminus is about 15 km from the mining area.

Delhi ISET is about 230 Km angd Yamunanagar is about 15 km NW from the mining area.
state Headguarters Chandigarh is about 90 km in the North West of the mining area,

f) Infrastructure facilities:

Mearest Railway station | Yamunanagar Hailu:'a'.r station

L Sl
W L J,:_'q

Police station Yamunanagar Af/*’, PR

Past office All the nearby villages ( 3
.
- b - = alpl
Medical facilities Yamunanagar % thi
IT =
_Eéctrl-:iw Electrical supply is available in all n h
Education facilities Most of the nearby villages have secendary scheols and for

higher education institutes are available at Chhachroli Jagadhri,

Yamunanagar and, Kurukshatra,

| Mode of transportation of | Mineral Boulder, Gravel & Sand will be Erénspp-rted Ev
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. |_mineral

trucks. Loaded trucks will travel on Kuccha road made for
phing of trucks. No. of such temporary road will provide
aceess to the river bed and the movement of loaded
trucks. As the mining arsa s spread over an area af
20.18ha working will be earried out in Rlver bed. Each
block has its outlet meeting the tar road on the nearby
villages and from where the mineral is sent to various
destinations. Similarly, mineral will he transported on the
other side through approach roads which finally merge
with tar roads for final destinatians,

_Riurarf canal/ port

Yarmuna,
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DETAILS OF EXISTING MINING PITS, THEIR DIMENSION AND LOCATIONS
Mineral Boulder, Gravel & Sand Is the critical component in construction activities.

Presently there Is no pit available in the river

bed. The past 2-3 years floods/ monsaon

waters have peneplained the earlier worked river bed, Earlier Boulder, Gravel & Sand

from this area used to be transported from the road network uftimately to various

destinations in NCR. Surface & geclogical plan & sections enclosed as Plate - 03

Present Land use Pattern :- (in hectares)

Shib: Fay Value {in Hectares) '
3 Chuarry Areg .ﬂ.ﬂ
2 Infrastructure {road) 0.00 il
3 Agriculture 0.00
4 Plantation 0.00
5 Hahitation | 0.00
& Soil dump 0.00
7 OB dump 0.00
) River bed area 20.18
(10 | Total 20.18
Restricted area 6.0
li Available area for mining 14.18
Total 20.18
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3.1 Physiography, Drainage and Climate

INTRODUCTION
Yamuna Nagar district of Haryana located in north-eastern part of Haryana State and lies

between 290 55" 200 31' Narth latitudes and 770 00°: 770 35° East longitudes. The district s
bounded, in north by Himackal Pradesh, in the east by Uttar Pradesh, in west by Ambala
district, in south by Karnal and Kurukshetra districts. Tatal geographical area of the district is
1768 sq.km and comprizos 4% of total area of State, Yamuna Nagar district is divided into ane
sub-division and sii-development blacks wiz. Bilaspur, Chachrauli, lagadhri, Mustafa bad,
Radaur and Sadhaura, Yamuna Magar is thickly populated district and density of population is
58% persons per Km2, which js higher than State average of 478 persons per Km2. The
population of the district is 1214162 as per 2011 census,

The district is mainly drained by the rivers Yamuna and its tributaries. The high land between
Markanela River and small rivilets of River Yamuna acts as basin boundary between west
flowing rivers of Indus systém and east flowing rivers of Ganga basin, Biver Yamuna drains
eastern part of the district and acts as bou ndary between Haryana and Uttar Pradesh State.
Yamuna Nagar district s hestowed with rich water resources, both surface as well as ground
water resources, The ground water is major seurces of irrigation in the district. Mearly 40% of
dres Is Irrigated by canal water. Distributaries in the district are 21.45 Km long. Twe major
canals passing thraugh the district are Western Yamuna Canal and Augrmentation Canal. Length
of unlined WIC is 63.64km whereas augrmentation canal is 22.54 km long. Met irrigated area is
1130Km2 whereas, gross irrigated area 1860Km2. Fercentage of gross area irrigated to total
cropped area js 91.6%. Systematic hydro gealagical surveys in the district was carricd out by
Geological Survey of India during 1956-61.Re-Appraisal Hydro Geological Surveys in the district
were carried out by Central Ground Water Board, during 1975-77,1981- 87 and 1988-
B9.detailed hydre geclegical and water balance studies were carried out-under Ghaggar and

Upper Yamuna Projects. Ground water exploration has been carried 5 phases and




111

“MINING PLAN FOR MANDGL] GHAGGAR EAST BLOCK : SAND MINOR MINERAL MINE"
;_=_=_-=_==_I=l_=w_=_==._

472

Phyziography

The district is divided into four Physiographic units

* Shwaliks

* Dissected Rolling Plains

* Interfluvial Plains

Active And Recent Flood Plains

* Relict Plaing

Siwaliks hills - Siwalik hill fanges occupy the northern fringe of Yamuna Magar district and
attain the height up to S50m AMSL The hills are about S00m high with respect to the adjacant
alluvial plains, These are characterized by the broad tableland topography that hazs beaen carved
into quite sharp slopes by numerous ephemeral streams tome down ta the outer slopes of the
Siwaliks and spread much of gravels boulders, pebbles in the beds of these streams,

Kandi Belt - A dissected rolling plain in the northern parts of district is a transitional tract
between Siwaliks hills and afluvial plains. It is about 25 km wide and elevation varies between
250 and 375m AMSL,

Interfluvial plains - This tract s part of higher ground between Ghaggar and Chautang and
includes high mounds and valleys. In general, the slope is from nartheast to southwest,

Active and recent flood Plains - This plain is narrow tract along river Yamuna in the district.
Rellct wedge plain - This is almost in alignment to the surface water divide between the

westward flowing Ghagzar and eastward flowing Yamuna River.

Hydrogeology

The ground water exploration in the district reveals that clay group.s T T dominates
over the sand group in the district ares Ground water in the g ' luwivm
under water

table and semi-confined to confined conditions. These aquifer ard
kankar associated with clay and form highly potential aguifa eable
Eranular zones comprise fine ta medium grained sand and occas gravel.

Their lateral and az well as yvertical extent |5 extensive. In Kandi b ' has not been
explored fully boulders cobbles and pebbles, constitutes the major aquifer horizon. Siwalik Hills

Decupy marginal areas in the northeastern parts of the district constitute a low potential zone,

[
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HYDROGEOLOGY
YAMUNANAGAR DISTRICT, HARYANA

o 15K %,

GEDLOGICAL | Witk | RiGs BEFTH OF RIFCHARGE
| FORMANORS: | pyagie | SaTaBLe whLpwp | oemy
ke EEVERSES | 30.279 [ DACH AND FURFOWS
50871 ROCK WELLS DIRECT BOTART | BICHAEGE IBEMCH
Lo L - ; ! T BT CRON WELL
=35 Tune AEVERSE/ {ap-am | 400-400 DAECH AND FEIAGWS
PO AGLE WELLE | DIRECT BOTARY | RECHATGE FEHEH
AQUIFEE. | M N I LR UL
F KR REVERSE! 2830 43 8ED HICH AL TUARGWS
SOFTRCK WILLS | DIRECT ROTAkY RECHARGE THENGH
AQUIres { = T M INJFCTIOR WELL .
ok PLRITEE 0-120 200420 SPREADING ECHMIGUE,
solioarr | WELY | pepcusmon; | i CENTOUR BENDING,
RGUTEE _| _:;_;i'-'_ . DTH WITH OGrx ol . FIECOLARMIR TARKS
ELECTRIC AL CONBEETIIT g B UNCTH > PERNEESIRLE IWE [0 PR
HILLY RAEA

[MECAC- MO/ CM AT Ssley
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In"Kandl areas, the shallow aquifers are isolated lenses embedded in clay beds whereas
aquifers in alluvial areas occur on regional scale and have pinching and swelling dispasition and
are Quite extensive in nature. These aguifers generally consists sands (fine to coarse grained)

and gravels and are often intercepted by elay and kankar. These aguifers &re under unconfined.

Under ground water exploration programme nine exploratory wells were drilled | the district.
On average 3-12 of granular zones were deciphered in the depth range down to 450 m bgl.
Exploratory wells drifled in depth range of 130 and 180 m el yield discharge in the range of
2700 to 4900 lpm for drawdown of 60 m to 12.0 m and Transmissivity of aquifers range
betwesn 1500 to 4900 mz/day. The yleld potentials of aquifer below 200.0m bgl are vet to be
evaluated.
Depth to water leval
The depth to water level durlng pre-monsoon period in the district ranges between 2.07m bl
al Choli and 15.322m bgl at Khizrabad. However, In major part of district water level ranges
between 5.0m bgl and 10.0m bgl. The Depth to water level during pre-monsoon period. in the
district ranges between 1.57m bgl at Choll and 18.41m bgl at Bahadurpur, However, in major
part of district water level ranges betwesn 5.0m gt and 15.0m bgl. Appraizal of water lavel
data of May and November reveals that some parts of the district have experienced water lesel
decline whereas in sther parts rise in water leviel has been recorded. Maximum decline of —
(.43m has been observed in area araund Khizrabad and maximum rise of 0 39m was recorded
at 5abri willage, Durimg last ten years, majority of ohservation points in the district have shawn
declining trends ranging fram 000013 mfyr to 0.383m/fyr, however, area as not recorded any
significant rise during last ten YEATE
The discharge of the shallaw tube wells tapping uncenfined aguiters e tube walls ranges fram
F

100 lpm to 500 Ipm with moderate Drawdown values., Mear Mapa@_ﬂ__,..;}:‘hr tie agquifer
S =, iy

extending down o 88.0m bgl has Transmissivity wvalue of Z500maday; Ia}gr%ia

I

conductivity of 31m /day, f ,I".
CLIMATE |

| g iy

The dirmate of Yarmuna nagar district can be classified as sy btropical monsoan, rqild,:[ry
8

hat summer and sub-hurid which is mainly dry with very hot summer and celd wineer except

during monsoon season when maist air of ocesnic ofigin penetrate into the district. The hot

12
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weather season starts from mid March to last weelk of the June followed by the south west
monzoon which lasts up to September. The transition period from September to November
farms the post mansoon season, The winter season starts [ate'in November and remaine up to
first week of March,

Rainfall: The normal annual rainfzll of the district is 1076 mm, and is unevenly distributed over
the area. The average rainy days are 44, The south wist monscon sets In from last wealk of
June and withdraws in the end of September, contributing about 81% of normal annuoal rainfall,
July and August are the weltest manths. Rest 19% rainfall is recelved durlng non-mansoon
period in the wake of western disturbances and thunderstorms. Generally rainfall in the district
increases from southwest to northeast .The mean maximum temperature is 40.8: Ciiay
Blunejand mean minimum s 6.8 C (Jamuary) of the district.

Mormal Annual Rainfall: 1076 mm

Normal monsoon Rainfall: 879 mm

Temperature

Mean Maximum: 40.8°C{May & June}

Mean Minimum: 6.8 "Cllanuary)

MNormal Rain days: 44

- Bource: District Groundwater Brochure CoWE).

3.2  Geology of the Area

3.2.1 Regional Geology

The narth-eastern and central part of Haryana is predominantly characterized by sedimentary

fitha logy in the Sub-Himalayan zone comprising Subathus, Dagshais oAy Siwaliks, A
S
APPRIOVEDS
il

P K. Sharma
a/NLE,
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- Table: Regional stratigraphic SBQUENCE
b fge Super Ereaip Formartinm litha ey
Brodp
Hodoppmies Mewsr  afuvium Gravei, Sand, s, clay, limestane,
ared Wewear Erpsam
- Aeclian Deposits
Lower o alder  abuvium | Gravel, grey sand, sill cloy, Brown sand,
3 upmer arud Cider | calcrete
Pleistooe apodan Deposits
= e
Lower to Upper Boulder Congkimerate, sarditone, siif, day
iz Middla 5 Giwalik Conglomerates
= Pleistorn | farmation
e w
= Uppesr it Finfare Cosese gritrad sand stone and day,
Plictena L Farmation conghmorate
= g i Tatrot Farmation Friable Sandstong and variegated clay
= K Dhakpathan Broen sandstone ar-d“w.;nge clay
& Plicld| = Farmalion
Kiddle Shwalik Magri Formation Hard grey sand stone, smudstoneand
e Miscene minoT shake
Loy Mahan Coarse prity clay and red sandstons
i Sivealik Farmation aften caleareous, brownish shale with
o lignatie fentiches, greenlsh  white
Cuartzite
a = Litwear Kausauli Grey ang greed stane graen shale and
fliarens Formation greyclay
~ ny Dgzai Purple. and green sand siome, desp
Sirmiar Formatsan fed  gritty,clay, whiteandstons - with
- ferruginaus condréetions
Upper Bubathy Sandstone with grite clay, Imgiere
i EcDene forematian fossiliferous  liesione  calcarepis
slate groenish shale and: dark brown
& frarteine
;_ Pre- | Tundapathar Thickly  bedded sstromatolite
proterod lenestone | with .carbonderous shada
= i and quarizite
i A schematic diagramme of Himalayas showing higher, middle and
e including Shiwaliks is shown here below
- e
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Middie Ma
Bhwiml

Twrmh, =

(A Sketch/section showing the position of Himalayas & Shwaliks)

3.2.2 LOCAL GEOLOGY

The fitha units encountered in the riverbed and surrounding areas belongs to the Shivalik
super groups. The sediments are river borne and has deposited In the riverbed and the
flood plains. The different formations of the area belong to Shivalik Super Eroup and are a
mixture of boulders, pebbles, sand, silt and clay. The following sequences have been

observed in the area.

Soilfalluvium
LZand, aravel, Boulder (Mixed form)

There is no clear demarcation between the litho units. They have been deposit in a mixed form, The
Litho- units exposed around the riverbed belong to Shivallk Super- Group. The mineral Boulders, Gravel
and sand have formed by weathering of rocks and then depaosition on the flood plains of the rivers

originated from the Shivaliks. These have been washed by ralnwater during rainy segsc
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il alluvium varying in thickness from 0.50-1 50 m constitute the top herizons in the
area suitable for agriculture. Yamuna River meanders through the area exposing the alluvium
and soil at the banks. Boulder, gravel & sand is found in the river bed. Boulder, grave! &sand is
deposited up to great dépths, This bed s presently dry and water flows enly during the rainy
season The Sand exposed in the River bed of Yamuna and sierrounding areas Is the product of
the deposition of the sediments brought snd deposited in the flaod plains of River Yamuna.
These sediments are of recent gevlogical formation. The lithe-units exposed within the river
and surrounding areas have formed as water borne sediments brought by flood water during
rainy season every year and deposited in riverbed. Geaological map and section are enclosed as
Flate - 03)

3.2.3 DESCRIPTION OF FORMATION
The description of Boulder, gravel & sand found In the lease area a5 minor mineral have
been as under:

3.24 (Boulder, gravel & sand)
sediments of varleus sizes and in mixed form are predomingntly deposited in the river bed and
cutside the rives bed as well in the central part, There is no perfect classification betwean boulders,
cobbles, pebbles and sand. They are deposited in & mixed state sand is merely & size categary.
Sand is particulate matter that's larger than sift and smaller than gravel, Different
specialists set different limits for sand- Engineers call sand anything between 0.074 and 2

millimeter, or betweena U5, standard #200 sieve and a #10 sieve,

The classification Is dane by grab mining and the sediments are passed through different
sieves in the screening plants,

Technically, the size of boulders vary from 2.52 inches ta up te 10.1 inches & pebbies
range from 0.08 inches to 2.52 inches which is clear from the table of classification of
sediments by Wentwarth.

FS e L T
1.'."'1..-"""'-'._' e ¥ o

-3"..:_'

I
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Sediments of various sizes and in mixed form are predomin antly depasited in the river bed
and there is no perfect classification between sediments. These may be called as coarse
sand, medium sand and fine sand.

The term sand is ysed to denote an ageregate of mineral or rock grains greater than

1/16mm and bess than 2 mm in diameter,

3.2.5 PHYSICAL & CHEMICAL CHARACTERISTICS OF MINERAL
Technically, sand is marely a size category. Sand s particulate matter that's larger than

silt and smaller than gravel, Different specialists set different limits far sand:

Engineers call sand anything between 0.074 and 2 millimeter, or between a U.5. standard

H20O sieve and a #10 sieve,

Soil sclentists classify grains between 0,05 and 2 firm as sand, or between sieves #270 and

#10

Sedimentologists put sand between D062 mm {1716 mm) and 2 mm on the Wentwarth
scale, or 4 to —1 unit on the phi scale, or between sieves #230 and #10. In some other

nations a metric definition is wsed instead, between 0.1 and 1 mim.

From a geological viewpolnt, sand s anything small ensugh to be carried by the wind but
big enough that it doesn't stay In the air, roughly 0.06 to 1.5 millimeters. It indicates a

vigorous environment,

Compaosition and Shape of minerals

Maost sand, bollders &, gravel is made of Quartz or Its microcrystalline EﬂlLISiI't chale A

because that common mineral is resistant fo wedthering, The Earhher frem’ |.t5 murca Fork
sand is, the closer it is to impure quartz. But Yamuna sands c::mt-.am q_u&rt‘t grams}.t‘i'!'ﬁ:
_,_o—"'-'ul.ﬁx
of rock (fithics), or dark minerals like fimestane and Ferruginous cunEF‘eL]Q_nE- ws ¥l
The size of the sediments is variable, The grains whether small 'or large are rounded in

shape. Sand is grey, brown In color, coarse to fine grained. The present deposits are of

[
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Bood quality and can be used far building industries, There is g other use of this material,

3.6 ORIGIN & CONTROL OF MINEMLTSATIGFHAMNUAL REPLENISHMENT OF MINERAL IN
RIVER BED AREA vis--vis SERIMENTATION)

sedimentation, in the Beclogical sdences, Is a process of deposition of a solld material
- from a state of suspension aor solution in a fluid (usually air or water). Broadly defined it
2 also Includes deposits from glaclal ice and those materials collected under the impetus of
gravity alone, as in talus deposits, or accumulations of rock debris at the base of cliffs. The

term is commonly used as a synonym for sedimentary petrology and sediment logy.

Sedimentation |s generally considered by geclogists in terms of the textures, structures,
= and fossil content of the deposits lay down in different geographic and geomorphic

- enviranments,
The factors which affects the "Computation of Sediment™

a} Geomorphology & Drainage Pattern : The following peomarphic units plays important
rale

& Structural Plain

* Structural Hill

- & Structural Ridge

= * Denudation Ridge & Valley

=% ¢ Plain & Plateau of Gangetic plain
* Highly Dissected pediment

= * Undissected pediment

bl Distribution of Basin Area River wise [ Area in Sq. Km or Sg. Miles)

= t} Drainage System/Pattern of the area (Drainage Density = e KmSg. Km of Yamuna

= River

19
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di Rainfall & Climate : Year wise Rainfall data for previous 8 years of Yamuna Basin/River
el As per Dandy & Bolton study “Sediment Yield” can bhe related to

i) Catchmant Area and

i) Maan Annual Run-off

Sand Is an essentlal minor mineral used extensively acrass the country as 3 wsedul
construction constituent and variety of other uses in sparts, agriculture, glass making (a
farm of sand with high silica content) etc. It is common knowledge that minerals are nan-
renewable but this form of mineral naturally gets replenished from time to time in a given

river system and is very much interrelated to the hydrological cyele in a river basin.

The Rivers eriginating from the Himalayas bring with them lots of ageregate materials
whereas as they move downstream, only finer elements / minerals like sand are found in
abundance, River Yamuna near Dakpathar barrage leaves Uttarakhand and anters

Himachal Pradesh,

The YAMUNA RIVER is the biggest tributary of the river Ganga in North India. Its source in
the Yamunotry glacier 2t an elovation of 6387 mitrs on South western sides of Banderpooch
crests in the lower Himalayan ranges. The overall span of the Yamuna river is 1376 Kms
(855 miles) with catchment area of 366223 square km | 141,399 square milel, This

encompasses 40.2 % of the whole Ganga valley, prios to jolning Ganga at}mﬁﬁéhgarg in

Alizhabad (UP) e, b
[ F \ ]
i -II .. ; .:I *
Itinerary of Yarnuna fiverand its triburigs I"." \ e HJ foa
T A PU Sharro ) {‘-//
I". :'. X e '":-'\. 1 _-l‘ ’

e

LT S

T rmda T o

The river passes through many states such as Uttrakhand, Up, Ha:vana,}hmggﬁﬂss.{u HP

and then Delhi. with yearly discharge of around 10,000 cuble billion meters {cbm) and

consumatien of 4400 chm {of which irrigation comprises 96%), the river represents above

21
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/0% of water provision of Delhi. Yamuna water are fairly good quaiity for its entire span
from Yamunotri in Himalayan ranges to Wazirabad in Delbi, the length of which 1s around
375 Kims.

iHnerai Drainage area of ¥ LI

The erigin of Yamuna is situated in the Yamunotri glhacier at an elevation of 6387 mirs on SE
sides of Banderpooch crests, which are located in the Mussoorie range of lower Himalayan
range in Uttrakashi district of Uttrakhand, to the North of Haridwar, From this place
famuna runs to South around 200 Kms across the Shivalik mountain ranges and lower
Himalayan ranges. A significant portion of its beginning of Drainage basin {with total area
of 217.00 square km) s situated in HP and a major tributary sapping the upper dralnage
basin in the Tons, which is alse biggest and most extensive tributary of the Yamuna, Other
tributarkes in the area are the Rishi Ganga, Giri, Hanuman G anga, kunta& Bata, which sap
the upper drainage basin of the huge Yamuna river. Subsequently, the river moves down
the terrains of Doon basin at DakPathar close to Dehradun, in this place water Is redirected
into a channel for the purpose of electricity generation. Orice it goes across the sikh
religious place of Ponta Sahib, the river arrives at Tajewala in the YAMUNANAGAR district
of Haryana where 2 dam was constructed in 1873, This dam Is the origin of the two major
channels or water courses — Eastern Yamuna Canal and Western Yamuna Canal and both
drain in UP & Haryana, The Western Yamuna Canal {(WYC) traverses Karnal, Yamunanagar
and Panipat prior ta arriving at the Haiderpur water treatment plant, which provides g
portion of municipal water provisions of Delhi, The Yamuna also forms natural boundary

between the states of Uttrakhand& HP and alsa amid the states of UP and Haryana.

Together with the Ganga to which it flows almost parallel once it meots the

plateau, the bizgest Alluvial productive area In the World, it form hﬂeﬂangm 'f'
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Table of Drainage Basin area of River Yamuna [square Kh/square mile} with % of Drainage

Baszin

1. HP 5799/2340 (1.6)

2. UP &Uttrakhand 74208/142 (21.50)

3. Rajasthan 102883/39739 {29.80%)
4, Haryana 21265/8214(6.5%)

5. Delhi L85 /5 74(0.4%)

b P 14023/5416 (40,6%)

&B formula for cal tio ediment Yield:
Dandy Bolton farmula is often used to check whether the sedimentation vield exceeds the
replenishment rate but the whole question is whether there is adequate monitaring of the
river basin, the answer is no as hydrelogical stations are sparsely spread. The formula usaes
catchment area and mean annual runoff as key determinants to glve a yield value. It does
not differentiate in basin wide smaller streams and their characteristics. CWC distinguishes
river basins as classified and non-classified, as per the latest hiydrological data far
unclassified River basins: there are 123 GDSW (Gauge, Discharge, Sediment & Water
Quality) sites in 12 such basins, the riumber was 147 in 2005, This brings in context the
whiale issue of scientific mining, thereby indicating that the manitering of sediment yield in

rivers / streams within the river basing is essential to arrive at extraction rates and express

become part of the Terms of Reference’.

5 ent Yi vidrsus Dralnage Ar

sediment detention basins. In ceveloping their farmulas, they used data from about 800 of

these reservaoirs with drainage areas greater than or equal ta 1 mi2, The smaller

k]
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watersheds-those of drainage area less than 1 miZ-were excluded because of their large
variability of sediments vield, reflecting the diverse effects of soils, logal terrain, vegetation,

tand use, and agricultural practices,

For drainage areas between 1 and 30,000 mi2, Dandy and Bolton found that the annual
sediment yield per unit area was inversely related to the 0.16 power of the drainage area:
In which 5= sediment yleld in tons per square mile per year; SR = Reference sediment yield
Corresponding to a 1-mi2 drainage area, equal to 1645 tons per year, & = drainage area in
Sfuare

miles; and AR = reference drainage area (1 mi2)

Sedi 5 Yield versus Mean wal Bun

Dandy and Bolton studied sedimentation data from 505 reservaire having mean zsnnyal
runctf data. Annual sediment yield per unit area was shown to increase sharply as mean
annual runoff Q in- creased from 0 to 2 in. Thereafter, for mean annual rungff from 2 to 50

in, annual sediment yield per unit area decreased exponentially,

This led to the following equations.

For Ch<3d ini:

Far Q=2 in.:

In which QR = reference mean annual runcff QR = 2 in.

Dandy and Bolton combined Egs, 15-10 and 15-11 into

sediment
yield in terms of drainage area and mean annual runoff.
il [ |
For @ <=2in.; ﬁgjr--—""
E P K. Sharma
For 0 =2 in,; _ BME.

Ses 15,2 Sediment Productions,

For SR = 1845 tons/mi2/fy, OR = 2 In., and AR = 1'mi2, E¢. 15-12 reduces to the followings:
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For Q=<2 in.:5=1280 Q0,46 (1.3 — 0.26 log A)

For Q>2in.: § = 19650-0,05500 {1.43 —0.25 log &)

Equations 5-12 and 5-13 aré based on average values of grouped data; therefore, they
should be used with caution. In Certain cases, local factors such as ‘soils, geclogy,
topography, land use, and vegetation may have greater influence on sediment yisld than
either mean annual runotf or drainage area. Nevertheless, these equations provide a first

approximation to be of sediment yield for watershed planning purposes.

Caleulation of Sediment Yield for boulder, gravel &Sand Mine of Mandali Ghaggar East
unit.

Mandoli Ghaggar East total production proposed (5 8.50 Lakh T Avear
* Area under riverbed ; 20.18
= Drainage basin area of river Yamuna and is tributaries in Haryana : 8214 square miles

* Normal Annual Rainfall of Yamunanagar district {1978 10 2005) :1076mm or 42.36 inch

With above inputs, the calculation of the sediment yield by the Dandy and Bolton formula

is Mustrated below:

5 - 1965 e-ﬂ-mﬂ{1.g;,,d:.za.J95tA]l |

.-"'.- .

|

With above formula the value of 5 = 76,40 T/mile square/annum | il
| ] _.

Therefore the Total Sediment Yield for drainage basin of 8214 ﬁ-{.ﬁl:ﬁﬁrﬂ mile will be = 214 x

S
AF

M6.40= 6,27 |lac T per annum, ”\._".h . Wy
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Bandy &Boltan formula also says that actual sediments yield from individual drainage
basins may vary 10-fold or even 100 fold fram computed yields, Since itinerary of river
Yamuna indicates that its basis comprizes of sediment rocks with good average rainfall
therefore there are fair chances of yield of sediments to be 50 fold of compuoted results

hence Actual Sediment Yield will be - 627000 T x 50 fold = 3,13,50,000 T/ Annum

The equations express the general relationships between sediment yield runoff and
drainage area.

They may provide a quick rough approximation of mean sediment yields on a regional basis
for preliminary watershed planning. Because Dandy & Bolton have derived the equation
form average values computed sediment yields normally weuld be low for highly ergsive
2 area and high for well stabilized drainage basins with high plamt density. Factors which

have direct bearing on sediments vield & limitations of Dandy & Boltan equatian,

o sediment yield of a sediment basin has direct impact of local terrain, dimate, vegetation,
soils, agricultural practices & land use pattern of catchment area of the sediment basin
aforesaid factors varles from basin to basin therefore, Dandy & Bolton has category stated
that use of the equation to predict sediment vield for a specific location would be unwise
because of the wide variability caused by local factors nat considered in the equation
develapment. Actual sediment yield form individual dralnage basins may vary 10-fold or
even 100-fold from computed yields.

3.2.7 Grade & Use of Boulder, Gravel & Sand

|I Most Boulder, Gravel® Sand is made of quartz. or quartzite/its micrecrystalline cousin

chalcedony, because that common mineral is resistant to weathering.__River Boulder,

N Gravel & Sands cantain quartz, feldspar grains, tiny bits of rock
J like illminite and magnetite.
The size of the sediments is variable. The grains whether s

shape, Boulder, Gravel® Sand is yellow brown in color, coarse

L)




127 488

"MINING PLAN FOR MANDOL| GHAGGAR EAST BLOCK (YNR-8-3): SAND MINOR MINERAL MINE"

deposits are of goad qu ality and can be used for building Industries, There is no other use
of this material.
3.3  RESERVE

3.3.1 METHOD OF ESTIMATION OF RESERVE

PROVED RESERVES
* Survey was conducted in the proposed area of Yamuna river bed and area outside river
bed a5 per the area allocated by DMG, Haryana, a document provided by the authorities

to the contractor. The Khasra plan was provided by the applicant,

* Following special conditions those are  applicable for excavation of miner mineral(s)
from river beds in order fo ensure safety of river-beds, structures and the adjoining

areas are considered while calculating the reserves of this area:

[i} No mining would be permissible in a river-bod up to a distance of five times of
the span of a bridge an up-stream side and ten times the span ol such bridge on
down-stream side, subject to a minimum of 250 meters on the up-stream side
and 500 melers on the down-stream side:

{ii) There shall be maintained an un-mined block of 50 meters width after every
black of 1000 meters aver which mining is undertaken or at such distance a5 may
be directed by the Director ar any officer authorized by him;

(iil} The maximum depth of mining in the river-bed shall not exceed three meter
from the un-mined bed level at any paint in time with proper bench formation:

fiv} Mining shall be restricted within the central 3/ath width of the river/ rivulet:

(v} In case of areas permitted for excavalion outside riverfrivulets ie. areas
adloining to rivers/rivulets, na mining shall be permissible in an area up ta a
width of 500 meters from the active edges of embankments in_case of river
ramuna, 250 metres in case of Tangri, and Ghaggar river.a _
either side of all other rivers/ rivulets: -:;;‘ St

£ 5

T Any other condition{s), as may be required by the Irrigagion E'l‘.'l:l_l
state from time to time for river-bed mining in cons Itation with the Mines
Geology, a safety margin of two meters [2m) shall B M Hiﬁﬁﬁﬁgﬁ?ﬁlﬁl
ground water table while undertaking mining and no miy B peratigns;
permissible below this level unless a specific permission s oBtained

tompetent autharity in this behalf,

a0
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wii} The contractor shall not undertake any mining operations in the area granted on
mining contract without obtaining requisite permission from the competent
authority as required for undertaking mining operations under relevant laws.

ix) A barrier of 7.5 m width will be left from the mining area boundary, .
Basics of Mineral Reserves Calculation — River Bed Ares

PMineral Reserves falling in the river bed area has been calculated taking the maximum
permissibie depth of 3 m from the river bed surface BL.

The bulk density of Boulder, Gravel & Sand s eonsidered &

Volumetric method is adopted for calculating reserves of Boulder, Gravel & Sand.

The mineable reserves are calculated by deducting "Blocked Geological Reserves on
account of river banks, lease boundary, railway line, highweays, bridges, anicuts [where
ever applicable) from total proved Geological Reserves”,

Itis considered that river bed Boulder, Gravel & Sand shall be replenished every vear as
evident from preceding paragraph (3.2.6) on * Annual Eeplenishment of Mineral in
River Bed Area vis-A-vis Sedimentation”
UNFC classification — Codes of UNFC are followed for reserve calculation

UNFC is a three digit code based system, the economic viability axis representing the
first digit, the feasibility axis the second digit and the geological axis the third digit. Each
digit provided.

Codes 1, 2 and 3 in decreasing order, The highest category of resources under UNEC
system has code (111) and for lowest categary the code is (334).

Cade {111} This code |s provided for the econamically mineable part of the measured

mineral resources [proved category reserves).

ar
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. Code [211): The part of the measured mineral resources (proved category), which as per
feasibility study has not found economically minezble. The reserves blocked in 7.5
meters buffer zone and 50 meters fram permanent structure.

. Code {222): The part of the indicated mineral resources {prababie category), which as
per feasibility study has not found econamically mineable, The reserves blocked in 7.5
meters buffer zane and 50 meters from permanent structure.

level of

* Code (480): Tonnage, Grade and mineral contents can be estimated with low

confidence and resources are also inferred from gealogical.

490

The reserves of Boulder, Gravel & Sand alculated by volumetric method and are
summiarized here below:
Table: Geological Reserves
St | Nature | Loase | Total proved Blocked area of | Blocked | Yoral Minable
nos | ofland | area 50m strip after | Geologleal | Mineaile Reserve:
_E_E_:Illnhg:i-“r.al ; I'. i i Ca )
In | teserves P el oy e O [ [Por Year)
; blocked  in river in blocked | A-B=€ :
ha MT=Area % depth | panks Mensgy, [t nsEte L
K ED bodndary  ates | {FOR10Yrs)
hactares
B
() (8]
1 | River |[20.18 | 12,10,800 = 040 | 6.0 3.60.000x | BS.08,000MT | 850,000
bed VEars 010 pAaT
=1,24, (08,000 MT yEars=
6,00,000
| W

A)] GEOLOGICAL PROVED RESERVES AS PER UNEC CODE {111}
Total Reserves = 1, 21, 08,000 MT

B) BLOCKED RESERVES AS PER UNFC CODE (211 & 222) =36, 00,0000 T

C} MINEABLE RESERVES = A-B = B5, 08,000 MT

28
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j i i
X i
e — e —

i
— =

D) TARGETED PRODUCTION

E)

4.0

8, 50,000 MT per Year in the River bed (Maximum- which is suppesed to be replenished
EVEry year)
Life of the mine

For Balance reserves in River bed it is presumed that the mineral will be replenished

every year durlng the rainy season, New mineral will be added every vear in the river
bed.

DETAILS OF PRODUCTION & DISPATCHES OF FIVE YEARS

This is a new mining area alletted to the applicant. Future production programme has

been planned as per the details given below:
Froduction Programme (Plate no.4 for river bed,

Mining Contract has been aliotted for a period of 10 years only. Mining area consist of
£0.18 ha area in Mandoli Ghaggar East Block/YNR B-3 village (Khasra) out of which
about 6.0 hectares area is under restricted zone. Aboyt 14.18 hectare area is free from

restriction and the mining is proposed in this area only,

Daily production proposed = 2833 MT from River bed/day

Production programme is 113 trips/ day @ 25 ton per trip.

Working days have been taken as 300 days PEr 3NN,

Projected Production per Year = 300 x2833.3= 850,000 Tons (0.85 Million MT)

Table: Five Years Proposed Production Detajls {MT/A)

| Praduction From River bed Area [ha)
Year  [Trips, day MTPA Neodad per year
1 113 B,50,000 14.1E
I 113 8,50,000 14.18
i 113 &,50.000 14.18
n 113 E,éb,DD:- 14,18
v 113 | 850,000 | 1238

L
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5.0 PHYSICAL AND G EOLOGICAL CHARACTERISTICS OF THE DEPODSIT
Deposit is moderate to good quality Boulder, Gravelf Sand. It is widely used in
tanstruction, buildings, bridges and other infrastructure. It is free from elay and non
sticky In nature,
6.0 DETAILS OF MINING MACHINERY DEPLOYED OR TO BE DEPLOYED AND THE DETAIL
SPECIFICATIONS
This is a new mining contract. Fallowing equipments are propased to be deployed for
the desired praduction,
Table: List of Machinery
5.No. | Name of machinery Capacity Nos,
1 Ic 10m° q
| 2 TippersS Trucks 25 tons EL
3 Water Tanker IO Erers I
4 Light vehicles /Jeen - 1 i
5 Mairrh:rranqg_'.f;n i ==
G
6.1 Fuel Consumption
Quantity of Diesel / Energy fuel Consumption per day: -
5. No. fﬂmfﬂnz Details of Diesel requirements Consumption  of
= e Diesal [in i)
Clumper (Consldering diesel cansumption by the-dumper Is 2 km /lir
= Total Mesel consumption for 55 Dumper = 3RO 50 = 1900 Lt [15900 |
L - Diesel consumption 100t/ hr
s . warking of 10 hrg gigssl comsmplian = 10 #10xd =400 [tr &40 ||
MWater Tankers 100
3 . Digsel consumption 10 lerfHour <10 & 1-100
5. Light Wehicles Diesel consumption & ltr/Hour x 10 x1=80 Itr B0
% Maintenanca Yan =IOr—
Ll Desel Cansumption 10 It fhr x 10 x1=100 ftrs " ol £ S, ",
| Tokal diesal FE'ﬂHI-'rE'mEﬂ‘H_.pu; day _..-"'_ ESROE G s --.,"
(™% %
|.H 5
ey f -
L = 'y
l'-." N o . .-"I_':"__r
o e S
3 o Ton 1‘;_._.-"-’;
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7.0

METHOD OF MINING
Mining is proposed up to 3.0m in river bed,

River bed mining is for extracting Boulder, Gravel & Sand from Yamuna River bed. As per
Haryana Minor Mineral Coneession Rules, 2012 extraction Is limited to 3.0 m depth only
in river bed Mining area allotted ks 20.18ha in district - Yamunanagar , Mining activity

will be carried out in allocated areas only, enclosed as Annexure=I,
Mining in River Bed [Plate no. 4)

Light weight excavators/ICE will be deployed for extraction. Mineral will be remaoved In
3.0 m layer only forming one bench. This is as per the digging depth of the equipments
and maximum permitted depth. Mineral will be loaded in trucks of 25 tons capacity,
There will be no OB or waste generation as the Boulder, Gravel& Sand is exposed in the

river bed,

Bench will advance parallel to the banks of the river. Height of bench will be 3.0 m.
Width of the bench will be around 20.0 m: Workings will be restricted within the mining
area) khasra as per the description report given by Mining Department. Mining activities
wiil b carried out in a manner so that there ks no obstruction to the movement of water
flow, if any, during rainy season. The bench will be in the form of slices/ strips parallel te
the banks of the river. Roads in the mining area for the movement ot loaded trippers/
trucks will not have slopes more than 1 in 20. Pre-development activities like
repaiting/pitching or making new way for transport of sand from river bed. Hewever,
movement of trucks after mineral loading will be towards both sides through approach

reads connecting te tar roads. Every block will have its own approach roads, well

cannected to main highways. No processing of mineral will be dane, _

»
k]
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1.1

1.2

7.3

7.4

Proposed year wise development for five years

Boulder, Gravel & Sand minlng contract has been granted for a period of 10 years anly.

Ma pre-production develepment is required except making excess road.
Ultimate limit will be 2.0 m below existing bed level as indicated in the working section,
Proposed rate of proeduction when the mine is fully developed

Work will be carried out for 300 days in year, Year wise production during the plan

period will be as tollows:

Table: Proposed Production

Year Total Targeted Production
L EFEL TS
=3 £,50,000
3 E,50,000
1 8,50,000 |
(4 #,50,000 ]
5 8,50,000

Mineable reserves and anticipated life of the mine

It is presumed that the mineral will be replenished every year in River bed during the
rainy season, New mineral will be added every year in the river bed. Howewver the
present reserves are sufficient for 1 year in "river bed"

Proposed method of mining

a) River Bed

Mining activity will be carried ocut by open cast semi-mechani 2 i

e %
SHrar Fopent ¥
Mo overburden/ waste material will be produced in river bed, No d et Tilasting are

required as the material is loose in nature.

5 ¥
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= Lght weight excavators will be uzed for loading of mineral in tippers.

*  Proper benching of 3.0 m height will be maintained and width of the bench will be
around 20 m. The benches shall be maintained in the form of slices/strips parallel 1o the
banks of river,

=  Mining activities will be carried out in a manner so that there is no obstruction to the
maovement of water flow, it any, during rainy season,

®  Roads will be properly made and sprayed by water far suppression of dust.

* Roads in the mining area for the movement of lpaded trippers/ trucks will not have
slopes more than 1 in 20,

»  Extraction activities will start in the blacks from the upstrearm side to downstream side.
This will not abstruct the movement of water, if any, during monsoon period in the river
course.

* |n case during any period, the replenishment was found less than 3 m or depth of
exaction, the mining during said perlod would restrict to depth which would not be
miore than 3 m af the ariginal leveal of the river bed.

As per MMR 1261, following precautions shall be undertaken during operations of HEMM.
Shovel/ excavator: -

p Excavators will be provided with efficient warning devices, front & rear
lights and efficient brakes,

2. Excavator will be under the charge of a competent persan authorized in
writing by the manager designated as operatar.

3 Mo person other than the operator ar his helper if any will ride on the

excavator or even enter the excavator’s cabin,

aperation.

Al
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10.

LI,

13.

14.
15.

When a Shovel/ excavator Is to be moved from one point to anather its
boom shall be kept in strict alignment with direction of travel while the
bucket/ dipper shall be held m above the ground.

Mo Shovel/ excavator will be operated in the position where any part of
the machines, suspended loads or lines are brought claser than 3 m to
the exposed high voltage line,

Every movement of a Shovel/ excavator shall be preceded by warning
signals,

When not in use, the Shavel/ excavator will be moved to and stood on
stable ground, the bucket shall be kept resting on stable ground and will
never be left hanging-

The Shovel/ excavator will be so spaced that there will be no danger of
accident from flying & falling objects.

Safety appliances, booms will be examined thoroughly once in a year.
Emergency switches, safety limit switches will be examined and tested
ance in four months.

Al brakes will be tested for their operation worthiness once in & week.
The following signboards will be carried in and around the machine: -

(i “Warning— Do Not Enter The Working Range Of The Machine®.
i) “Lubricating Prohibited While the Machine in Running Condition”.

Duties of Shovel/ excavator operator: -

At the commencement of every shift the aperator will personally inspect
and test the machine, paying special attention ta the following detalls: -
] The brakes and every warning device are in working order.

it} Lights are in working order.

(fi})  The operator will neither take out the machi

e Tasmg
5%

he work the machine unless he is satlsfi

shown and in efficent working order,

34
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{iv}  The operator will maintained a record of every inspection made in
a bond paged book, kept for the purpose and shall sign every
entry made therein.

(v}  The operator will keep the cab window clean so as ta ensure clear
vision at all times,

[vi)  The operator will not operate the machine when persons are in
such proximity as to be endangered.

{vil) Before leaving the maching, the operator will lower the bucket to
the ground.

{vill) The operator will not leave his machine during the shift.
Whenever, he finishes his work, he will hand over the machine 1o
his relief or lock the excavators cab.

{ix)  The operator will not allow any unauthorized person to ride on

the: machinge,

Dumper: -
: B Every dumper will be provided with efficient brakes.
.3 Efficient audible warning {ﬂwlms will be provided with the dumpers.

3, The dumper, if required o work after daylight hours, efficient headlights
and taillights will be used.
4. Every dumper will be under the charge of a competent person,

authorized in writing by the manager,

5. Mo person, other than the driver or his helper, if any, will ride on a
dumper,
6. Mo person will be permitted to ride in the runni umper.

7. The loaded dumpers will not be reversed o

8. Sufficient stop blocks will be provided a

i

ry tipnlgﬁ_-ng?@;\éft

will be used on every occasion when mat

i 1
BT T

L
L
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9. standard traffic rules shall be adopted and followed during movement of
all dumpers. They shall be prominentiy displayed at relevant places in the
opencast workings and haulm roads.

10.  When not in use, every dumper will be moved to and stood on proper
parking places.

11. Mo person will be permitted to work on a chassis of a dumper, with the
bady in rest position, until after the dumper body has been securely
blocked in position.

12.  The mechanical wised mechanism will not be depended upon 1o whaole
the body of a dumper in & rest position,

13. No unauthorized person will be permitted to enter or remain In any
turming points,

1d. wikile inflating tyres, suitable protective cages shall be used,

15,  Tyres will never be inflated by sitting either in the front or on the top of
the <ame.

16.  While the vehicle is being loaded | unloaded on gradient, the same will
be secured stationary by the parking brake, and other means suitably
designed stopper block, which could be placed below the tyres.

17. At least once in every two weeks the brakes of every dumper will be
tested as below: -

{a)  Service Brake test: - The brake will be tested on a specified
gradient and speed when the vehicle is fully loaded. The wehicle
should stop within the specified distance when the hrake is

applied.

(b Parking brake test: - The parking brake shall be-—eap ple to hold

' ?;I'C'\.'Clillu_p_,h_

RIL &harma
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(<) A record of such test will be maintained in a bound paged book
and will be signed by the competent person carrying out the test.
These records will be countered signed by the engineer and
manager,

(d} All vehicles shall be tested and examined ance at least in every &
months.

() A notice shall be displayed outside every. vehicle that “No
Unauthorized Travelling Allowed”,

if)

Duties of dumper operators: -

1. At the commencement of every shift; the oparator shall persanally
inspect and test the machine, paying special attention to the fallowing
details: -

{i Tyre pressure, brakes, horn and the Lights ars in working order,

{ii} The driver will neither take out the machine for work nor will he work the
machine unless he is satisfied that it is mechanically shown -and jin
efficient working order.

{iii} The driver will maintained a record af every inspection made in a bound
paged book, kept for the purpose and shall sign every entry made there
in,

{iv}  The driver will keep the cab window clean so to ensure dear vision at all
times,

(vi  Driver will ensure that the gear is in neutral positie

{vi]  The driver will negotiate downhill gradients in

of braking is required.

{wil}  The driver will not drive too fast, avoid distractions and drive defensively,

37
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7.5

i

B

(viif)  Before crossing a road / railway line he will reduce his speed looking both
directions along the road ar railway line and will proceed across the raad
or line only if it is safe to do so,

{ix)  The driver will not operate the dumper in reverse unless he has a cloar

view of the area behind the vehicle.

{x] The driver will see that : -
{a) The vehide is not overipaded,
{b) The material is not loaded in 3 dumper so as to project harizantally

beyond the sides of its body.

(x0) The driver will not allow any unauthorized persan toride on the vehicle,

(%)  When there Is a poor visibility, the speed of 3 vehicle will be restricted in
a manner that the braking distance s maintained shorter the distance of
visibility.

(xiii] The driver will not leave his machine during the shift. When he finishes
his wark, he will hand over the machine 1o his rellever or lock the
excavators cab,

Conceptual Mining Plan

River Bed: Mine area will be worked in blocks for ease of operation. However, as the
digging depth will be restricted to 3.0 m or 2 m above the ground water table in river
bed and material will still be available below. This will be further replenished during
ralny season, Blocks will be worked systematically as the width is limited while length is

miuch maore.

Sequence of working has been shown on Plate no =4, As the mis ; ek period is

only 10 years, some of the area will be left un-worked at the s

Final Slepe Angle To Be Adopted

g

Ve apse of bank

¥
the river. Bank side natural slope will not be disturbed. This wilts 4

gk
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= and erosion. However, the height of the bank with respect to river bed is varying from 2-3

m only,

{ii} During plan period workings will be carried out in the designated villages at a time of the
mining area simultaneausly. Scattered workings will ensure safety, remove congestion
of vehicles and will have better contral and management.

(iii} Ultimate Capacity Of Dumps

4 There will be over burden removal { generation durlng the plan period. The same will
be dumped at designated site and will be utilized for reclamation simultaneausly. Mo
outside material will be filled up in the extracted 1one.

al Land use Pattern of Mining Area at Various Stages
Land use pattern will be as follows:

Table: PRESENT LAND USE PLANING

e | Sroc | Farticulars Present Land Uise {ha)
1 Safety | 7.5m mining area boundry, 25% restricted area of river | §.0
f, Zona Sanks, 50m barrdar at agch krm
2 Inimstrun-lumli}fflca,h.mp Shelters ete, 0.00
3 Ared available far rmnmg in r|l.rer_bed 14.18
20.14

Table: LAND USE PLANING AT THE END OF lease period

Sr.Na. Particulars AT THE EN ﬁu OF 5" YEAR
1 Safety | 7.5m mining area boundry;25% restricted area of river | 6.0
Tone ‘banks,50m barrier at each km
2 Enfrastru::urr_ | Office temp, Shelter-s elc. u.g?*
3 Naturally reclaimed in fives bed 10.i%5
. & Linworked ¢lver had (LG
¥ Plantaton” 4,00*
Tatal

*Plantation in 2.0 ha land will be done under social farestr
Panchayat by the end of mine life

® Plantation & infrastructure In restricted area anly

o i
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(i) Mine Drainage in river bed mining

The River Yamuna flow from N to 5 which ariginates from the Himalayas provides the
major drainage in the mining area. The general slope of the land surface |s From NE to s
and elevation of the mining area varies from 274mRL in the north end side of the
minifg area to 273.5mRL In south end side of the mining area.

There is flow of water in the river bed in a narrow area in post monsoon period. Area s
having 1067 mm rainfall in 3 year. During rainy season, catchment water flows in the
river. During dry period the Boulder, Gravel & Sand is excavated which gets replenished
during rainy period, No mining activities will be carried out during ralny season when
there is water flowing in the working area. There will be no intersection of water table
a5 working will be carried out up to 3.0 m depth only from surface of river bed while tha

water level is 5 -10 m belew the surface of river bed,

MINE DRAINAGE

Crainage Around And Within Mine:
The mining area will become a depression, which warrants accy mulation of water
during rainy season. The pit will become 3 depression and will help in faster recharge of

waier in tha aguifer
DEWATERING:

Since the depth of mining proposed s only 3.0 meters in the river bed, the same belng
above the water table of the area, there will be no chance of encountering the ground

water table during the mining operations. No dewatering of around water is

proposed,
Water Reguirement

The requirement of water for the project will be as under

AL
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e

Stne Actlvity Requirment in Sourca.

. 1 Dust suppression 1o Hired Tankers
) Drinking FEe) Hired Tankars 3

3 Green belt 2.00 Hired Tankers

Tatal 15.0d0
L
SITE SERVICE: -
Manager's Office:

One competent Manager and statutory. personnel shall be deployed as per the
requirement of the Mines Act, 1952 and as allowed by DGMS, will be required to
supervise the mining operations. An office for Manager 5 x 3 meters shall be provided at
the central location of quarry. An additional roem for other supervisory staff is alea

proposed at each mine.
Canteen -cum-rest shelter:

In arder to provide the rest shelter for the workers waorking in the mine and also ta
provide tea etc. the arrangement shall be made to install a rest shelter-cum-canteen at
each guarry and shall be utilized by the workers, The rest shelter will be for having rest
during the lunch hours by the workers/ laber, The size of rest shelter shall be about 10 x

3 meterto accommadate the workers.

First Ald Room; /s (P S Na H
f-£ "s.-“’

Te provide the first ald for any sort of injuries encountered I:Mrmg the rmnmg ﬂpcrahﬂ_n!l
ohe small first aid roam shall be provided at each sub block, "flrs-i ald kit snd suffld-m;r*

stock of material/medicines needed for firet aid shall bo prmld&ﬂ@i ;lir req uarf_-m E‘[_‘IJ: s
i,

Z .
1p e
-‘-\-\__ —

41
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the Mining Englneer/Manager and Mining Mates are qualified first aides, they can

provide first aid to the labor on the spot.
Créche:

Mo woman employment is proposed in mine operation. However, in case of women
workers are  employed for other ancillary works like minor road repair, plantation etc,

arrangement for a small créche shall be made as per the requirermient,

Electricity Supply:

Electric connection shall be taken for office and security purpose from the near bye

sub-station of Haryana Electricity Board,

Water Supply:

The water supply for drinking purpose proposed will be made available by hired tanker,
YEAR WISE ANNUAL PROGRAMME OF MINING FOR NEXT 5 YEARS

Boulder, Gravel & Sand mineral is targeted for 2833 tons per day i.e. 0.85 million tons

per annam (maximum), Produection programme is given below:

Table: Production Programime

Year | Targetad Production Overburden handiing M°
(i MARATA} Per year
1 .85 il
|2 .55 it
|3 .85 il
4 {85 it
5 .85 il
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- 3.0  DETAILS OF EMPLOYMENT
Total estimate Man power would be about 50 persons as per the details Eiven below:
Table: Employment Details { To be deployed as per requirement of the Mines Act,1952)
S:MNo. | Category Mumbers

5 i Manager l".dass,r‘Il Class Manager 1

=1 i Foreman/Mates v

- 3 Skilled persannel 4

= 4 Semi-skillad personnal ag

- 5 Unskileg 3

x, Fotal &0

P
il ;
¥

- III

] |+
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1, HF 5799/2240 (1.5)

2, Up BUttrakhand 74208/142 (21.50)

3, Kajasthan 102883,/39739 (29.80%)

4, Haryana 21265/8214(6.5%|

5, Delhi 1485 /S 74(0.4%)

6. MP 14023/5416 (40.6%)

Dandy &Boltan formula for calculation of Sediment Yield:

Dandy bolton formula is often used to check whether the sedimentation yield exceeds the
replenishment rate but the whole question is whether there is adequate monitoring of the
river basin, the answer is no as hydrological stations are sparsely spread. The formula uses
catchment area and mean annual runoff as key determinants to give a yield value. It does
not differentiate in basin wide smaller streams and their characteristics. CWC distinguishes
river basins as classified and nen-classified, as per the latest hydrological data for
unclassified River basins; there are 122 GDSW (Gauge, Discharge, Sediment & Water
Quality) sites in 12 such basins, the number was 147 in 2005, This brings in context the
whole issue of scientific mining, thereby indicating that the monitering of sediment yield in
rivers [ streams within the river basins is essential to arrive at extraction rates and express
and conduct environmental studies based on these basin wide characteristics which should

become part of the ‘Terms of Reference’.
Sedl 1 Drainape Area

Dandy and Bolton studied sedimentation data from about 1 reser_'n.ﬂ'.‘:_’lr"'s. paon

P i, Bisprrid

watersheds-those of drainage area less than 1 miz-were excluded because of their large
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variability of sediments yield, reflecting the diverse effects of soils, local terrain, vegetation,

land use, and agricultural practices.

For drainage areas between 1 and 30,000 mi2, Dandy and Bolton found that the annual
sediment yield per unit area was inversely related to the 0.16 power of the drainage area;
In which 5= sediment yield in tons per square mile per year; SR = Reference sediment yield
Corresponding to a 1-mi2 drainage area, equal to 1645 tons per year; A = drainage area in
squUare

miles; and AR = reference drainage area (1 mi2)

Sadiments Yield versus Mean Annual Runoff

Dandy and Bolton studied sedimentation data Trom 505 reservoirs having mean annual
runoff data. Annual sediment yield per unit area was shown to increase sharply as mean
annual runoff Qin- creased from 0 to 2 in. Thereafter, for mean annual runoff from 2 to 50

in. annual sediment yield per unit area decreased exponentially.

This led to the following equations,
Fori<2in.
For @ =2 in.:

In which QR = reference mean annual runoff QR =2 1n.
Dandy and Bolton combined Egs. 15-10 and 15-11 inta a set of equations Lo express
sedirment

yield in terms of drainage area and mean annual runoft.
For £:<2 in;

For Q >2in:

Sec: 152 Sediment Production.

il
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ForQ<2in..5=1280 QD.46(1.43 —0.26 log &)

For Q >2 in.: § = 1965e-0.055C(1.43 - 0.26 log A)

Equations 5-12 and 5-13 are based on average values of grouped data; therefore, they
should be used with caution. In Certain cases, local factors such ‘as soils, geology,
topography, land use, and vegetation may have greater influence on sediment yield than
either mean annual runoff or drainage area. Nevertheless, these equations provide a first

approximation to be  of sediment yield for watershed planning purposes.

Caleulation of Sediment Yield for boulder, graval &5and Mine of Mandoli Ghaggar West

unit.

Mandoli Ghaggar West total production proposed is 11.91 Lakh MT/year

e Area under riverbed : 25.56
= Drainage basin area of river Yamuna and is tributaries in Haryana - 8214 square miles

= Normal Anncal Rainfall of Yamunanagar district (1978 te 2005} :1076mm or 42,36 Inch

With above inputs, the calculation of the sediment yield by the Dandy and Bolton fermula

P ilustrated below @

S = 1965 e 9553[1 43 - 0.26 log(A)] |

o & K 150 LA00E2S
2 274 EPar 17904756
With above farmula the value of 5 = 76.40 T/mile square/annum g %
[}

-t

Therefore the Total Sediment Yield for drainage basin of 8114 squa gﬁjle will bige = %EH * 7530
L o [

6.27 [ac T perannum,

2
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Dandy &Boltan formula also says that actual sediments yield from individual drainage
hasins may vary 10-fold or even 100 fold from computed yields, Since itinerary of river
Yamuna indicates that its basis comprises of sediment rocks with good average rainfall
therefore there are fair chances of yield of sediments to be 50 fold of computed results

hence Actual Sediment Yield will be - 627000 T x 50 fold = 3,12,50,000 T/ Annum

The equations express the general relationships between sediment yield runoff and
drainage area.

They may provide a quick rough approximation of mean sediment yields on a regional basis
far preliminary watershed planning, Because Dandy & Bolton have derived the equation
form average values computed sediment yields normally would be low for highly erosive
area and high for well stabilized drainage basins with high plant density. Factors which

have direct bearing on sediments yield & limitations of Dandy & Belton equation.

Sediment yield of a sediment basin has direct impact of local terrain, climate, vegetation,
soils, agricultural practices & land use pattern of catchment area of the sediment basin
aforesaid factors varies from basin to basin therefore, Dandy & Bolton has category stated
that use of the equation to predict sediment yield for a specific lecation would be unwise
because of the wide variability caused by local factors not considered in the equation
development. Actual sediment yleld form individual drainage basins may vary 10-fold or

even 100-fold from computed yields.

3.2.7 Grade & Use of Boulder, Gravel & Sand

Most Boulder, Gravel & Sand is made of guartz or guartzitefits microcrystalline cousin

chalcedaony, because that comman mineral is resistant to weathering. River Boulder, Graval
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are of good quality and can be used for building industries. There is no other use of this

material.
3.3 RESERVE
2.3.1 METHOD OF ESTIMATION OF RESERVE

PROVED RESERVES

Survey was conducted in the proposed area of Yamuna river bed and area outside river

bed as per the area allocated by DMG, Haryana, a document provided by the authoritles

to the cantractor. The Khasra plan was provided by the applicant.

Following special conditions those are applicable for excavation of minor mineral{s)

fram river beds in order to ensure safety of river-beds, structures and the adjoining

arpas are considered while calculating the reserves of this area:

(i)

i}

(i)

(v
(v]

(i)

Mg mining would be permissible in a river-bed up 1o a distance of five times of
the span of a bridge on up-stream side and ten times the span of such bridge on
down-stream side, subject to a minimum of 250 meters on the up-stream side
and 500 meters on the down-stream side;

There shall be maintained an un-mined block of 50 meters width after every
block of 1000 meters aver which mining is undertaken or at such distance as may
be directed by the Director or any officer authorlzed by him;

The maximum depth of mining in the river-bed shall not exceed three meter
from the un-mined bed level at any peint in time with proper bench formation;

Mining shall be restricted within the central 3/ath width of the river) rivulet;

In case of areas permitted for excavation cutside river/rivulets i.e. areas
adjoining to rivers/rivulets, na mining shall be permissible in an area up to a
width of 500 meters from the active edges of embankments in_case of river

either side of all other rivers/ rivulets;

Any other condition{s), as may be required by the Irr'{tfc:'
siate from time to time for river-bed mining in consgltation '.'..lllh tiiE hiine
Gealogy, a safety margin of twe meters (2m) shall k& :
ground water table while undertaking mining and no
permissible below this level unless a specific permissio
competent authority in this behalf

it
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vifj  The contractar shall nat undertake any mining operations in the area granted on
mining contract without obtaining requisite permissian from the competent
quthority as required for undertaking mining operations under relevant laws.

i}  Abarrierof 7.5m width will be left from the mining area boundary, .
Basics of Mineral Reserves Caleulation — River Bed Area

. Mineral Reserves falling in the river hed area has been calculated taking the maximum
permissible depth of 3 from the river bed surface RL.

« The bulk density of Boulder, Gravalk Sand 15 considered 2.0

« Volumetric method is adopted for calculating reserves of Boulder, Gravel & Sand.

s The mineable reserves . are calcutated by deducting “glocked Geological Reserves on
account of river hanks, lease boundary, railway line, highways, bridges, anicuts (where
ever applicable) from tatal proved Geological Reserves”,

s |tisconsldered that river bed Boulder, Graveld &and shall be replenished every year as
evident from preceding paragraph (3.2.6) on “ annual Replenishment of Mineral in
River Bed Area vis-a-vis Sedimentation”

UMEC classification — Codes of UNFC are followed for reserne calculation

. UMFC 15 a three digit code based system, the scanamic viability axis representing the

first digit, the feasibility axs the second digit and the geclogical axis the third digit. Each

digit provided.

. cades 1, 2 and 3 in decreasing order. The highest category of resources under UNFC

system has code {111) and for lowest Category the code is {334}

. Code (111): This cade is provided for the ecanomically mineable part of the measured

mineral resources (proved category rEserves),

mineral resources (probable category rESErves|:

5?2
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. Code (211): The part of the mieasured mineral respurces iproved category), which as per
feasibility study has not found seonomically mineable. The reserves blocked in 7.5
meters buffer zone and 50 meters from permanent structure.

» Code (222): The part of the indicated mineral resources (probable category), which as
per feasibility study has not found economically mineahle, The reserves blocked in 7.5
meters buffer zone and 50 meters from permanent structure.

- Code (480): Tonnage, Grade and mineral contents can be estimated with low level of
confidence and resources are also inferred from geological.

The reserves of Boulder, Gravell gand calculated by volumetric method and are

summarized here below: Table: Geological Reserves

Sr | Mature mge.l'rﬁt_aj-'pmée_d Blocked area  of Blocked Tatal n;qhuéb!t
no. | ofland | area | o | 51;-; strip sr:;ef Geological EHI]?F:EE. Ihmum
li FESEres ki '““ : * | reserves Fel {Per Year}
ha miT=Are=a 1 depth | banks, floase | o 1 i
hoctares
B
) (8]
1 | River 75 55 | 15,33,600 'x OF | 570 3 &20000 | 83,41,200MT | 11,51,600
bed e O7 ‘yeaess T
=1,07.35,200 MT 23,54,000
MT
- | | | o |

A) GEOLOGICAL PROVED RESERVES A3 PER UNFC CODE (111)

sassalndip by
e _:"]-'A_.__
Total Reserves = 1,07,35,200 MT R
8] BLOCKED RESERVES AS PER UNEC CODE {211 & 222) =23,94,0000
C) MINEABLE RESERVES = A-B =83,41,200 MT

D) TARGETED PRODUCTION

13
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4.0

11,91,000 MT per Year in the River bed {Maximum- which is supposed to be replentshed

BVETY YEEr]
Life of the mine

Eor Balance reserves in River hed it is presumed that the mineral will be replenished
pvery year during the rainy seasaf. New mineral will be added every year in the river
bed.

DETAILS OF PRODUCTION & DISPATCHES OF FIVE YEARS

This i€ a new mining area allotted to the applicant. Future production programme has

been planned as per the details given below:
Production Programme (Plate no. 4 for river bed .

Mining Contract has heen allotied for a period of 7 years only. Mining area consist of
35 55 ha area in Mandoli Ghaggar West Block/YNR B-4 village {Kkhasra) out of which
ahout 5.70 hectares area is under restricted zone. Aboul 19.86 hectare area is free from

rectriction and the mining is pro posed in this area only.

Daily production proposed = 3970 MT fday

production programmae is 158 trips/ day (@ 25 ton per trip.

Working days have been Taken as 300 days per annum.

Projected Production per Year = 300 x3970= 11,91,000 Tons {1.191 Million MT)

Table: Five Years Proposed Production Details (MT/A)

E [ Production Frem River bed Area (ha) Wi
year  (Trips/ day MTPA Meeded peryear
| 154 11,591,000 19.85
0 159 11,91,000 14,35 =]
il 156 11,53,000 1925 |
[ v 154 11,971,000 19 35
Y | 159 11,51,000 19.85
Ch|
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sﬂu

6.1

PHYSICAL AND GEO

Deposit 1= moderate o

LOGICAL CHARACTERISTICS OF THE DEPOSIT

construction, bulldings, bridges and other infrastructure. It s freo

sticky in nature,

DETAILS OF MININ
SPECIFICATIONS

This is a new mining

the desired product

pood guality Boulder, Gravel & Sand. 1t is widely used In

from clay and non

& MACHINERY DEPLOYED OR TO BE DEPLOYED AND THE DETAIL

i,

Table: List of Machinery

contract, Following equipments are proposed to be deployed for

5. No. | Narne of machinery : Capadity. g ]
kS ICB 1.0m 5
| 2 Tippersf Trugks 25 1ons 53
z Wigter Tanker A liters )
i Light vehicles /fjeep - 1
| Maintenance Yan 1
G o
Fuel Consumption

Quantity of Diesel / Energy fuel Consumption per day: -

Diasel Consumption 10 s & 18 %1=100 lkre

?-.i:.HF"J1 Miachine: Detalls of Diesel reuirements Cansumption of
' g Diesel {intr.]

urnpar |Cansidering digsel consunption by the dumper Is 3 km [ itr)
1. F Total Diesel consumption for 55 pumgper = 55 850 = 2700 Lir 700

rm [ Pigsel consumptian 104tr / hr
2. ol wiarking of 10 hrs diesel consy mption = 10 x10x5 =500 |17 00

W ater Tankers 1100
3. Digsal consumption 10 irfHour 10 x 1=100 .
b. Light Vehicles Diasal concumption & It Hour x30 x1=80 ltr
7 riaintenance ¥an

Total diesel raguirements per day

]

PK, Siwnma
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7.0

7.1

METHOD OF MINING
Mining is propesed up to 2.0m in river bed,

River bed mining is for extracting Boulder, Gravel & Sand from Yamuna River bed. As per
Haryana Minor Mineral Concession Rulas, 2012 extraction is limited 1o 3.0 m depth only
i river bed  Mining area allotted is 25.56ha in district — ¥amunanagar . Mining activity

will be carried out in allecated areas only, enclosed as Annexure-|.
Mining in River Bed [Plate no. 4)

Light waight excavators/ICB will be deployed for extraction. Mineral will be removed in
3.0 m layer only forming one bench. This is as per the digging depth of the equipments
ard maximum permitted depth, Mineral will be lpaded in trucks of 25 tons capadity.
There will be no OB or waste generation as the Boulder, Gravel & Sand is exposed in the

river bed.

Rench will advance parallel to the banke of the river. Height of bench will be 3.0 m.
Width of the bench will be around 20.0 m. Workings will be restricted within the mining
area/ khasra as per the description report given by Mining Department. Mining activities
will be carried out in a manner so that there is ne obstruction to the movement of water
flow, if any, during ralny season. The bench will be in the form of slices/ strips parallel to
the banks of the river. Roads in the mining area for the movemneant of loaded trippers/
trucks will not have slopes miore than 1 in 20. However, mavement of trucks after
mineral loading will be towards both sides through approach roads connecting to tar
roads. Every block will have its own approach roads, well connected ta main highways.

Mo processing of mineral will be done.

Total production ervisaged is 3970 TPD (159 trips @25 Mt/trip) from Riv

Praposed year wise development for five years

#oulder, Gravel & Sand mining contract has been granted fo

Mo pre-production development is required excepl making excygsigoad,
¥ =

LTI

Lad
L]
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7.2

1.3

7.4

Uitimate limit will be 3.0 m below existing bed level as indicated in the working section.
Propased rate of production when the mine is fully developed

work will be carried out for 300 days in year, Year wise production during the plan

period will be as follows:

Table: Proposed Production

Year “Total Targeted Production
MT/annum
1 11,9 l:n'E{I
2 11,891,000
3 11,931,000
4 11,51,000
5 11,943,000

Mineable reserves and anticipated life of the mine

It is presumed that the mineral will be replenished every year in River hed during the
rainy season. Mew mineral will be added every year in the river bed, However the

present reserves are sufficient for 1 year in "river bed” .

Proposed method of mining /"'-‘_"‘ﬂ :
a) River Bed i

Mining activity will be carried out by open cast semi-mechanized rn_ljgthnd.

B
Mo overburden/ waste materlal will be produced in river bed. rk\‘dﬁj{mﬁ_m?s_ttﬁg are
required as the material is loose in nature. i

Light weight excavators will be used for loading of mineral in tippers.

Proper benching of 3.0 m height will be maintained and width of the bench will be
around 20 m. The benches shall be maintained in the forr of slices fstrips paraliel to the
banks of river,

34
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«  WMining activities will be carried out in a manner so that there is no cbstruction to the
movement of water flow, if any, during rainy season.

» Roads will be properly made and sprayed by water for suppression of dust,

a  Boads in the mining area for the movement of loaded trippers/ trucks will not have
slopes more than 1in 20,

s Extraction activities will start in the blocks from the upstream side to downstream side.
This will not ebstruct the movement of water, if any, during monsoan period in the river
EOUTEE.

= In case during any period, the replenishment was found less than 3 m or depth of
excavation, the mining during said period would restrict to depth which would not be

winre than 3:m from the original level of the river bed.

As per MR 1961, following precautions shall be undertaken during operations of HEMM.

Showel/ excavator: -

1 Eveavatore will be provided with efficient warning devices, front & rear
lights and efficient brakes.

2 Excavator will be under the charge of a competent person authorized in
writing by the manager designated as aperator.

3 Mo person other than the operatar of his helper i any will ride on the
avcavator or even enter the excavator's cabin.

4. Mo person will be permitted to rde in the bucket of a Shovel/ excavatar.

E. Mo inflammable material will be stored in the excavatar housing or cab.
6. shovel, excavator dippers will be lowered to the ground during greasing
aperation.

o wWhen a Shovel/ excavator is to be moved from

boom shall be kept in strict alignment with dir

35
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. Nao Shovel excavator will be gperated in the position where any part of
whe miachines, suspended loads of lines are brought closer than 3 m 0
the exposed high vollage line.

9, Every movement of a chavel/ excavator shall be preceded by warning
signals,

10.  When not in use, the Shovel/ excavator will be moved to and stood on
stable ground, the bucket shall be kept resting oh stable ground and will
never be left hanging.

11.  The Shovel/ excavator will be so spaced that there will be no danger of
secident from flying & falling objects.

12,  Safetyappliances, booms will be examined thoroughly once in a year.

13.  Emergency switches, safety limit switches will be examined and tested
once in four months,

14, Al brakes will be tested for their operation worthiness once ina week.

15.  The following signboards will be carried in and around the machine: -

{1y mafarning— Do Mot Enter The Working Range Of The Maching”,

(i) “Lubricating Prohibited While the Machine in Running Condition”.

Duties of Shovelf excavator operator: -

1. At the commencement of every shift the operator will personally inspect
and test the maching, paying special attention 1o the following details: -
(i} The brakes and every warning device are in working order.
(it Light= are in working order.
{iii} The operator will neither take out the machine for work nor will

he work the machine unless he is satisfied pRal ilcs e qanically

shown and in efficient working order.
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(iv)  The operator will maintained a record of every inspection made in
2 bond paged book, kept for the purpose and shall sign every
entry made there in,

(u) The operator will keep the cah window clean so as to ensure clear
vision at all times.

(wi)] The operator will not aperate the machinge when persans are in
auch proximity as to be endangered.

(vii) Before leaving the machine, the operatar will lower the bucket to
the ground,

(viiij The operator will not leave his machine during the shift.
Whenever, he finishes his work, he will hand over the machine 10
his relief or lack the excavators cab.

{ix} The operator will not allow any unauthorized person ta ride on

the machins,

Dumper: -

Every dumper will be provided with efficient brakes.

Efficient audible warning devices will be provided with the dumpers.

The dumper, if required to work after daylight hours, efficient headlights
and taillights will be used.

Every dumper will be under the charge of a competent person,
authorized In writing by the manager.

Mo persen, other than the driver o his helper, i any, will ride an a
dumper.

No person will be permitted to ride in the ru nhing board of a dumper.

[ '3"_"5_‘.“}1!-' &

The loaded dumpers will not be reversed on gradie
syufficient stop blocks will be pravided at every /il

’ - _ i
will e used an evary occasion when material (s fd
*




521

160

L
PO N S———C

“MINING PLAN FOR MANDOLI GHAGGAR WEST BLOCK [¥YNR-B-d) - SAND MINOR MINERAL MINES"

10,

11.

12,

13.

14,
15,

16.

17.

standard traffic rules shall be adopted and followed during movement of
all dumpers. They shall be prominently displayed at relevant places In the
opencast workings and haulm roads.

when not in use, every dumper will be moved to and stood an proper

parking places.

No person will be permitted 1o work oni a chassis of a dumper, with the
body in rest pesition, until after the dumper body has been securely
blocked in position.

The mechanical wised mechanism will ot be depended upon to whaole

the body of a dumnper ina rest p-usilh::n-

Mo unauthorized person will be permitted to enter or remain i any

turning points.

while inflating tyres, suitable protective cages shall be used,

Tyres will never be inflated by sitting either in the frant or on the top of

the same,

While the vehicle is being loaded / unloaded on gradiant, the same will

be secured stationary by the parking brake, and other means suitably

designed stopper block, which could be placed below the tyres.

At least ance in every two weeks the brakes of pvery dumper will be

tested as below: -

{a) tarvice Brake test: - The brake will be tested on a specified
gradient and speed when she vehicle bs fully loaded. The vehicle
should stop within the specified distance when the brake is
applied.

{b) Parking brake test: - The parking brake shall be capable to hold
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(e} A record of such test will be maintained in a bound paged book
and will be signed by the competent persan ecarrying out the Lest.
These records will be countered signed by the engineer and

manager.

(d) all vehicles shall be tested and exarmined once at least in every &

maonths,

(e} A notice chall be displayed outside every wehicle that “No
Unauthorized Travelling allowed”.
(f)

Duties of dumper operators: -

(i
(i)

(i)

(iv)

[wi)

(vii)

it the commencement of every shift, the operator shall persanally
inspect and test the maching, paying special attention to the following
details: -

Tyre pressure, brakes, hom and the Lights are in working order.

The driver will neither take out the machine far work nor will he work the
machine unless he |5 satisfied that it is mechanically shown and in
efficient working order.

The driver will maintained a record of every inspection made in a bound
paped book, kept for the purpose and shall sign every entry made there
in,

The driver will keep the cab window clean so to ensure chear vision at all
times.

Driver will ensure that the gear is in neutral position befare stopping the
engine. He will park the wehicle: - c
{a) I reverse gear, on level roads and down athé?‘lts LGVED
(i) In low gear, on up gradients, 4
The driver will negaotiate downhill gradients in |
of braking is required,

The driver will net drive too fast, avold distra ctions a

iy
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{viii) Before crossinga road | railway line he will reduce his speed looking beth

directions along the road or railway line and will proceed across the road

_I—L_-l—-..'=..'—. v

or line only if it Is safe to do so.
fix) The driver will not operate the dumper in reverse unless he has a clear
view of the area behind the vehicle,

{x)  Thedriver will see that < -

[a) The vehicke 15 not overloaded.
(b} The material Is pot loaded in a dumper sa as to project horizontally
beyand the sides of its body.

(xi}  The driver will not allow any unauthorized person to rice on the vehicle.
[ (xil) Whenthere isa poor visibility, the speed of a vehicle will be restricted in
] 5 manner that the braking distance is maintained sharter the distance of
| wisibility.
{xiii}) The driver will not leave his machine during the shift. When he tinishes

his work, he will hand over the machine to his reliever or lock the

excavators cab.

7.5  Conceptual Mining Plan

River Bad: Mine area will be worked in blocks for ease of operation. However, as the
| digging depth will be restricted to 3.0 m only In river bed and material will still be
available betaw. This will be further replenished during rainy seasoen. Blocks will be

[ worked systematically as the width is limited while length is much more.

sequence of working has been showi on Plate no —4. As the mining cantract period is anly

Il 7 years, soms of the area will be left un-worked at the end of contract period.

eelagy

[i} Final Slope Angle To Be Adopted
Thickness of the bench is limited to 3.0 monly in river bed and w_.ﬁ}d/ﬂi wiﬂ:hn; mare the
height of the bench. River bank side will be protected by w lg. g i of

| the river. Bank side natural slope will not be-disturbed. This i

4l
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and erosion, However, the height of the bank with respect to river bed 1s varying from 2-3

m anly.

{il} During plan period workings will be carried aut in the designated villages at a time of the

mining area cimultaneously, Scattered workings will ensure safety, remave congestion

of vehicles and will have better control and managemenl.

{ill) Ultimate Capacity Of Dumps

There will be over burden removal { generation during the plan period. The same will

be dumped at designated site and will be utilized for reclamation simultaneously. No

autside material will be filled up in the extracted zong,

al Land use Pattern of Mining Area at Varlous Stages

Land use pattern will be as follows;

Table: PRESENT LAND USE PLAMIMG

[ sr.ho. particulars Present Land Use (ha).
i safety | 7.5m mining.ared houndry, 25% restricted area of fiver 5.70
Toe Banks.50m barrier at each km -3
= Infrastructure { Office, tamp. Snellers 2 0.00 )
3 Area available for mining in river bed 19,86
L | 25,56
Table: LAND USE PLANING AT THE END OF lease period
5. No-. Particulars 'M'THE:EMD_'E!F'E. YEAR
- ! {hal A
1 safety | 7.5m mining area boundry 5% restricted area of river 5,70
ZOne banks,50m barrier at gach Bm
3 infrastructure | Dffice, tamp. Ehelters atc. | Q.02
3 | Naturally reclsmed in tiver bed 1584 =
[ 6 Un werkad river hed 000
7 Plantation® 4.0 =
B Total 1556

*plantation in 4.0 ha land will he done under social forestry on land avallable from

Panchayat by the end of ming life

« plantation & infrastructure In restricted area onty
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7.7

"I’

T8

U] Mine Drainage in river bed mining

The River Yamuna flows from - to 5 whieh ariginates from the Himalayas provides the
major drainage in the miring area. The general siope of the land surface Is From MEta S
and elevation of the mining: area varies from 277mRL in the morth end side of the
mining area io 276mRAL in sauth and side of the mining area.

There is flow of water in the river bed in a narrow area in post monsoen period. Ared is
having 1067 mm rainfall in & year. During rainy season, catchment waler flows in the
river, During dry period the Boulder, Gravel & cand s excavated which gets replenished
during rainy period, No mining activities will be carried out during rainy season when
there is water flowing 10 the working area, There will be na intersection of water table
a5 working will be carfied out up ta 3.0 m depth only from surface of river bed while the

water level is 5 -10m below the surface of river bed.

MINE DRAINAGE

Drainage Around And Within Mine:
The mining area will become @ depression, which wa rrants accumulation of water
during ralny sgason. The pit will become a depression and will help in faster recharge of

water In the aguifer
DEWATERING:

since the depth of mining proposed is anly 3.0 meters in the. river bed, the same being

above the water table of the area, there will be no chance of encountering the ground

water table during the mining aperations. No dewatering of 1 water is

ol GREIN
e -
ol B

proposed.
Water Requirement

The requirement of water far the project will be as under
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warious phases and so far 5 exploratory wells, 15 slim holes and 15 plezometers have

been constructed in the district.

Phygiography
The district Is divided inte four Physiographic units

* Siwaliks

s Dissected Rolling Plains

» Interfluvial Plains

Active And Recent Flood Plains

« Relict Plains

sivaliks hills - Siwalik hill ranges occupy the northern fringe of Yamuna Magar district and
attain the height up to 950m AMSL The hills are about 500m high with respect to the
adjacent alluvial plains, These are characterized by the broad tableland topography that
hae been carved Into guite sharp slopes by numerous ephemeral streams come down to
the outer siopes of the Siwaliks and spread much of gravels boulders, pebbles in the beds
of these streams.

Kandi Belt - & dissected rolling plain in the northern parts of district is 2 transitional tract
between Siwaliks hills and alluvial plains. It is about 25 km wide and elevation varies
between 250 and 375m AMSL.

interfluvial plains - This tract is part of higher ground between Ghaggar and Chautang and
includes high mounds and valleys, In general, the siope Is from northeast to southwest,
Active and recent flood plains - This plain is narrow tract along river Yamuna in the district,
Relict wedge plain - This is almost in alignment to the surface water divide between the

westward flowing Ghaggar and eastward flowing Yamuna River.

Hydrogeology
The ground water exploration in the district reveals thak-tlav: f formations
daminates aver the sand group in the district area, Groupd: wa;er in th1|=_i' prours in

the alluvium under water
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and kankar associated with clay and form highly potential aguifers. In

sand and gravel. Their lateral and as well as vertical extent |s extensive. In Ka

has not been explored fully boulders cobbles and pebbles, constitutes the

constitute a low potential zone.

“MINING PLAN FOR MANDOLI GHAGGAR WEST BLOCK (YNR-B-4) - SAND MINOR MINERAL MINES"

table and semi-confined to confined conditions. These agquifers consist of sand, silt, gravels

allgvium, the

permeable granular 2ones camprise fine to mediem grained sand and occasionally coarse

ndi belt, which

major aguifer

harizon. Siwalik Hills occupy marginal areas in the mortheastern parts of the district
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In Kandi areas, the shallow aguifers are lsolated lenses embedded in clay beds whereas
aquifers in alluvial areas occur on regional scale and have pinching and swelling disposition and
are guite extensive in nature. These aguifers generally consists sands (fine to coarse grained|

and gravels and are often intercepted by clay and kankar. These aguifers are under unconfined.

Under ground water exploration programme nine exploratory wells were drilled in the district.
On average 3-12 of granular zones were deciphered in the depth range down ta 450 m bgl.
Exploratory wells drilled in depth range of 130 and 180 m bgl vield discharge in the range of
2700 to 4900 lpm for drawdown of 6.0 m e 12.0 m and Transmissivity of aquifers range
between 1500 to 4900 re/day. The yield potentials of aquifer below 200.0m bel are yet to be
evaluated,

Depth te water level

The depth to water level during pre-monsoon period in the district ranges between 2.07m bgl
at Choii and 15.32m bgl at Khizrabad. However, in major part of district water level ranges
between S.0m bgl and 10.0m bgl. The Dapth to water level during pre-monsoon perlod in the
district ranges between 1.57m bgl at Choliand 18.41m bgl at Bahadurpur. However, in major
part of district water level ranges between 5.0m hgl and 15.0m bel. Appraisal of water fevel
data of May and November reveals that some parts of the district have experienced water level
decline whereas in other parts rise in water level has been recorded. Maximum decline of =
0,43 has been observed in area around Khizrabad and maximum rise of 0.39m was recorded
at Sabri village. During last ten years, majority of cbservation points in the district have shown
declining trends ranging from 0.00012 m/yr 1o .389m/yr, however, rea as not recorded any
significant rise during 1ast 1en years.

The discharge of the shallow tubewells tapping unconfined aquifers e tubewells ranges from

100 Ipm to 500 Ipm with moderate Drawdown values, Near Manakpur; agtic aquifer

extending down to 885.0m bgl has Transmisslvitywalue
conductivity of 31m /day, and specific yield of
CLIMATE

14
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weather season starts from mid March to last week of the June followed by the south west
monscon which lasts up to September, The transition period from September to November
forms the post monsoon season. The winter season starts late in November and remains up to
first week of March.

Ralnfall: The normal annual rainfall of the district is 1076 mm, and is unevenly distributed over
the arez. The average rainy days are 44, The south west monsoon sets in from last week of
fune and withdraws in the end of September, contributing about 81% of normal annual rainfall,
July and August are the wettest months. Rest19% rainfall is received during non-monsaon
pericd in the wake of western disturbances and thunderstorms. Generally rainfall in the district
Increases from southwest to northeast .The mean maximum temperaturs is 40.8. CiMay
EJuneland mean minimum is 6.8. € [January) of the district,

Mormal Annual Rainfall: 1076 mm

Mesrrmal monsaon Rainfall: 279 mm

Temperature

Mean Maximum: 40.8°C May & June)

Mean Minimum: 6.8 "Cllanuary)

Mormal Rainy days: 44

. ASource: District Groundwater Brachure. O WWE),
3.2 Geology of the Area

3.2.1 Regional Geology

The north-gastern and central part of Haryana is predominantly characterized by
sedimentary litho logy in the Sub-Himalayan zone comprising Subathus, Dagshais,

Kasaulis and Siwaliks. A general Regional stratigraphic seqe;gzr’lmji'l_ ea is given in

Table. o
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Table: Reglonal stratigraphic sequence

. poeps Farmation -~ fitha lagy. .
E — :.l E 5 1 e e Pl Ry T - - x
roweer  alluviem Graved, Sand, silt, chay,  liemesione,
and [ EvEsim
Aealian Depasits o
Lower to pider  alluviem | Gravel, grey sand, st clay, brosmo sand,
uppes and Ofder | calcrede
Pleidtoce Apalian epocas
ne
Lower to Uppar Boulder Conghamerate; sandstane, siit, chay
Migdle 7 Shwalik Conglomeratat
Pleistace | formation
ne W
Upper A Finjore Coarsa gritred sand stone and elay,
Plistens L Formation conglamerate
; [ Tatrot Formation Frigble Sandstane and varegated clay
K Dhikpathan Brown sandstene and crangs clay
ikl Foarmation
Middle Shwallk Maprl Formasion Hard: grey and stange, mugstoneancd
Minena minGr shale
Lavwer fdahan Coarse grity clay and red . sandstana
Shwalik Formation often talcareaus, beownish shale with
lignite:  lenticles, gresrigh - while
Cluart st
Lowier = Kausauli Grey a?ﬁ‘een stonie,graen shalp and
Miocene Farmation ey clay
Cagsad Pusple and green sand stane, deep
Slirmsr Formation red pritty.clay,whiteandstons  with
fermuginous copcretion:
Uppear Subathu tandstane with grita day,  mgeene
Epcang Foarration fossilifergus  limestone Calcareols
slategreenish shate angd dark: brgwn
fuartaite
Frgs Tundapathar Th:-':nl:-lellp' hadded asstramaiolita
rGiEraE Bisestors with carbonferous shale
o and guaicile

A schematic diagramme of Himalayas showing higher, middle
including Shiwaliks is shown here below

6
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3.2.2 LOCAL GEOLOGY
The lithe units encountered in the riverbed and surrounding areas belongs to the Shivalik
super groups. The sediments are river borne and has depaosited in the riverbed and the
flood plains. The different formations of the area belong to Shivalik Super group and are a
mixture of boulders, pebbles, sand, silt and clay. The following sequences have been

ohserved in tha area.

Soil falluvium

Sand, Gravel, Baulder{ Mixed form)

Boulders, Gravel and sand have formed by weathering of rocks and then depasifidh o & flood
plains of the rivers originated from the Shivaliks, These have been washed by raimwater during
rainy seasen and deposited in river bed in the form of boulders, gravels and sand of different sizes

and shapes, These minerals are sorted by screening. The max depth of the minerals is not known,

17
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3.2.3

324

Soilf alluviem varying in thickness from 0.50-1.50 m constitute the top horizons in the
drea suitable for agriculture. Yamuna River meanders through the area Exposing the
alluvium and soil at the banks, Boulder, gravel & sand is found in the river bed. Boulder,
gravel &sand is deposited up to great depths, This bed is presently dry and water flows
only during the rainy season The Sand exposed in the River bed of Yamuna and
surrounding areas is the product of the deposition of the sediments brought and
deposited in the floed plains of River Yamuna. These sediments 2re of recent geclogical
formation, The lithe-units exposed within the river and surrounding areas have formed
a5 water borne sediments brought by flood water during rainy season every yvear and
deposited in riverbed. Geological map and section are enclosed as Plate = 03)
DESCRIPTION OF FORMATION

The description of Boulder, gravel & sand found in the lease 2rea 25 minar mineral have
been as under;

(Boulder, gravel & sand)

sediments of various sizes and in mixed form are predominantly deposited in the river bed and
autside the river bed as well in the central part. There is no perfect classification betwesn
boulders, cobbles, pebbles and sand. Thay are deposited In a mixed state sand is merely a size
category. 5and is particulate matter that's larger than sl and smaller than gravel.
Different specialists set different limits for sand: Engineers call sand anything between

0.074 and 2 millimeter, or between a U.S. standard #200 sieve and a #10 sieve.

The classification is done by grab mining and tha sediments are passed through different

sieves in the screening plants.
Technically, the size of boulders vary from 2,52 inches to up to 10.1 inches & pebbles

range from 0.08 inches to 2.52 inches which s clear from the table o ifleation of

sediments by Wentwaorth.
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Classification of Sediments (Wentworth -Grain Size-Chart)
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Sediments of varicus sizes and in mixed form are predominantly deposited in the river bed

and there is no perfect classification between sediments.

3.2.5 PHYSICAL & CHEMICAL CHARACTERISTICS OF MINERAL

Technically, sand is merely a size category. Sand is particulate matter that's larger than silt

and smaller than gravel, Different specialists set different limits for sand:

Engineers call sand anything between 0.074 and 2 millimeter, or between a U.S, standard

H#200 sieve and a §#10 sieve.

Soil scientists classify grains between 0.05 and 2 mm as sand, or betweean sieves #2770 and

#10.

Sedimentologists put sand between 0.062 mm (1/16 mm) and 2 mm on the Wentworth
scale, or 4 1o -1 unit on the phi scale, or between sieves #230 and #10. In some other

nations a metric definition is used instead, between 0.1 and 1 mm.

From a geological viewpaint, sand is anything small encugh to be carried by the wind but
big enough that it doesn't stay in the air, roughly 0.06 to 1.5 millimeters. It indicates a

Vvigorous environment,
Compasition and Shape of minerals

Most sand, boulders&, gravel is made of guartz or its microcrystalline cousin chalcedany,
because that common mineral is resistant to weathering. The farther from its source rock
sand is, the closer it is to impure quartz. But  Yamuna sands contain quartz grains, tiny bits

of rock {lithics), or dark minerals like limestone and ferruginous concretions.

The size of the sediments is variable. The grains whether small or large are rounded in

L
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3.6 ORIGIN & CONTROL OF MINERALISATION{ANNUAL REPLENISHMENT OF MINERAL IN

RIVER BED AREA vis-a-vis SEDIMENTATION)

Sedimentation, in the geological sciences, is a process of deposition of a solid material
from a state of suspension or solution in a fluid {usually alr or water). Broadly defined it
also Includes deposits from glacial ice and those materials collected under the impetus of
gravity alone, as in talus deposits, or accumulations of rock debris at the base of cliffs. The

term Is cemmenly used as a synonym for sedimentary petrology and sediment logy.

Sedimentation is generally considered by geologists in terms of the textures, structures,
and fossil content of the deposits lay down in different geographic and geomarphic

ervirgnments,
The factors which affects the “Computation of Sediment™:

a) Geamorphology & Drainage Patterm : The following geomaorphic units plays important

rofe

» ‘Structural Flain

« Structural Hill

¢ Structural Ridge

o Denudation Ridge & Valley

* Plain & Plateau of Gangetic plain
» Highly Dissected pediment

¢ Lindissecied pediment

c) Drainage System/Pattern of the area {Drainage Density = .....Km/5g. Km of Yamuna

River

d) Rainfall & Climate : Year wise Rainfall data for previous 8 years of Yamuna Basin/River
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e} As per Dandy & Bolton study "Sediment Yield” can be related to
i Catchment Area and
i) Mean Annual Run-off

sand 15 an essential minor mineral used extensively across the country as a useful
construction constituent and variety of other uses in sports, agricufture, glass making {a
form of sand with high silica content] ete. It is common knowledge that minerals are nan-
renewable but this form of mineral naturally gets replenished from time to time in a given

river system and is very much interrelated to the hydrological eycle In a river basin.

The Rivers originating from the Himalayas bring with them lots of aggrepate materials
whereas as they move downstream, anly finer elements / minerals like sand are found in
abundance. River Yamuna near Dakpathar barrage leaves Uttarakhand and enters

Himachal Pradesh,

The YAMUNA RIVER is the biggest tributary of the river Ganga in North India. Its source in
the Yamunotry glacier at an elevation of 6387 mtrs on South western sides of Banderpooch
crests in the lower Himalayan ranges. The overall span of the Yamuna river is 1376 Kms
(855 miles) with catchment area of 366223 square km { 141,399 sguare mile). This
encompasses 40.2 % of the whole Ganga valley, prior to jeining Ganga at TriveniSangarm in

Allahabad (LP)

ifinerary of Yormuno River:and its tributries

The river passes through many states such as Uttrakhand, UF, Haryd s el
and then Delhi. With yearly discharge of around 10,000 cubic billion meters (cbm) and
consumption of 4400 cbm (of which irrigation comprises 96%), the river represents above

T0% of water provision of Delhi. Yamuna water are Tairly good guality for its entire span

i

i
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From Yamunotri in Himalayan ranges to Wazirabad in Delhi, the length of which is around

375 Kms.
It af Dral 2 ore arming,

The arigin of Yamuna is situated in the varmunotri glacier at an elevation of 6387 mirs on SE
cides of Banderpooch crests, which are located in the nMussoorie range of lower Himalayan
range in Uttrakashi district of Uttrakhand, ta the Morth of Haridwar. From this place
Yamuna runs to South around 200 Kms across the Shivalik mountain ranges and lower
Himalayan ranges. A significant portion of its beginning of Drainage basin {with total area
of 217.00 square km} is situated in HP and a major tributary sapping the upper drainage
hasin In the Tons, which is alse biggest and most extensive tributary of the Yamuna. Other
tributaries in the area are the Rishi Ganga, Giri, Hapuman Ganga, Kuntak Bata, which sap
the upper drainage basin of the huge Yamuna river. Subseguently, the river moves down
the terrains of Doon basin at DakPathar close 1o Dehradun, in this place water is redirected
into a channel for the purpose of electricity generation. Once it goes across the sikh
religious place of Ponta Sahib, the river arrives at Tajewala in the YAMUNANAGAR district
of Haryana where a dam was constructed in 1873 This dam is the arigin of the two major
channels or water courses — Eastern Yamuna Canal and Western Yamuna Canal and both
drain in UP & Haryana. The Western Yamuna Canal {WYC) traverses Karnal, Yamunanagar
and Panipat prior to arriving at the Haiderpur water treatment plant, which provides a
portion of municipal water provisions of Delhi. The Yamuna also forms natural boundary
hetween the states of Uttrakhand& HFP snd also amid the states of UP and Haryana,
Together with the Ganga to which i flews almost paraliel once it meets the Indo-Gangetic

plateau, the biggest Alluvial productive area in the World, it forms the=-Emmpesyamuna

Doab are stretched across 69,000 square Km which ts 33% of the wi

Table of Drainage Basin area of River Yamuna {square KM/squarg.mile] wiE{ﬁFuf Dral
F K ﬁl:.‘-l,—u,—.

Basin

b
o
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INTRODUCTION
M= 150 Foods Put., Ltd., WZ/932-Basie Darapur,1st floor near Senior Secondary school New
Delhi-110015were the highest bidder for the boulder, gravel and Sand of Mandoli Ghaggar
West Block/YNR B-4 for which e-auction was held on 10-06-15 and 11-06-2015. A Letter of
Intent has been issued by the Director General Mines & Geology Department, Haryana vide
letter no DMG /My /Cont/Mandoli Ghaggar West Block/YNR B-4//2015) fdated 19-06-2015 for
Mining of Boulder, Gravel& Sand (Minor Mineral) in revenue village Mandoll Ghaggar West

Block/YNR B-4, over an area of 25,56 hectares in District- Yamunanagar . Haryana for a period

of ¥ years
. Name of Block Nme of Detalls of Khasra No/KilaNos Area of
Village block in
. ha
| MandoliGhaggarWest | Mandoli | 53//5, 6, 15, 16/1, 16/2, 25
54//1 to 25 !
Block/YMR B-4/ Ghaggar 55//1,2, 9, 10, 11,20 98 &6

57f/1to4, 71013
58//5, 6, 15

The applicant is involved in the Construction & infrastructure development business for last
many years. They can invest necessary funds for the scientific and systematic development of
mines including land rejuvenation and progressive reclamation pragramme and other measures
necessary to protect the guality of the environment and human health ete.

The objective of preparation of this Mining Plan and Progressive Mine Closure Plan is ta fulfill

Haryana Minor Mineral Concession Rules, 2012, The co M
i .

the conditions stipulated by the Department of Mines &-GeeligiiHay

0 B

s HIER S Pefistd to the mining
plan are reproduced here below, ) AL '

] L)

)

amended from time ta time by the MOEF,G o | or on expiry of a period of 12 menths from
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the date of acceptance of highest bid/fissuance of "Letter of Intent” (L o I} whichever iz

earlier:

The contractor shall zlso deposit/pay an additional amount equal to 10% of the due
contract money aleng with instalments towards the ‘Mines and Minerals Development,

Restoration and Rehabilitation Fund®;

The mining centractor shall got prepare a "Mining Plan” aleng with the Mine Closure Plan
{Progressive & Final) from the Recognized Qualified Person as per chapter 10 of the
“Haryana Minor Mineral Concession, Stocking, Transportation of Minerals and Prevention
of lllegal Mining Rubes, 2012" for mining area granted on contract. The contractor shall
nat commence mining operations in any area except in accordance with such Mining Plan
duly approved by an officer authorized by the Director, Mines & Geology, In this behalt,
Further, the actual mining will be allowed to be commenced only after prior
Environmental Clearance is obtained by the Lol holder/mining contractor for the Mining
biocks area from Competent Authority as required under notification dated 14/9/2006

issued by the MoE&F, Gol or as amended from time fo time,

The total mineral excavated and stacked by the concession holder within the area granted
on mining cantract shall not exceed two times of the average monthly production as per

approved Mining Plan at any point of time.

The Mining contractor shall not stock any mineral outside the concession area granted on

mining contract, without obtaining a valid mineral dealer license as per provisions

contained in Chapter 14 of the “Haryana Minor Mlgerq:r'"{_' sion, Stocking,

l'
'.|

Transportation of Minerals and Prevention of lllegal Mlnlﬁ’g ﬁ.l.ﬂes-, 20 1-2

The contractor shall not carry out any mining operations in a gkl pfﬂ‘]EJ: d forest
or amy area prohibited by any law in force in India, or nrghuhﬂed by any iluthpl‘ without
obtaining prior pérmissien in writing from such aulhdi'ﬂ:-.- ar ufflce-r agtﬁd;r' ed in this
behalf. In case ot refusal of permission by such authﬂrlﬁr ar {FH:IE.E_FMDHIEd in this
hehalf, contractor(s) shall not be entitled to claim any refief in payment of contract money

an thls account.

I




185

546

“MINING PLAN FOR MANDOL| GHAGGAR WEST BLOCK (YNR-B-4) - SAND MINOR MINERAL MINES"

P

Following special conditions shall be applicable for excavation of minor mineral(s) from

river beds in order to ensure safety of river-beds, structures and the adjoining areas:

(i} No mining would be permissible in 2 river-bed up to a distance of five times of
the span of a bridge on up-stream side and ten times the span of such bridge on
down-stream side, subject to a minimum of 250 meters on the up-stream side

and 500 meters on the down-stream side;

{1 There shall be maintained an un-mined block of 50 meters width after every
block of 1000 meters aover which mining is undertaken or at such distance as may

be directed by the Directar or any officer authorized by him;

{iii) The maximum depth of mining In the river-bed shall not exceed three meter

from the un-mined bed level at any point in time with proper bench foermation;
() Mining shall be restricted within the central 3/dth width of the river/ rivulet;

(v} In case of areas permitted for excavation outside riverfrivulets ie. areas
adjeining to rivers/rivulets, no mining shall be permissible in an area up to a
width of 500 meters from the active sdges of embankments in case of river
Yamuna, 250 metres in case of Tangri, Yamuna and Ghaggar and 100 meters an

either side of all other rivers/ rivulets;

fwi) Ary other condition(s), as may be reqguired by the Irrigation Department of the

state from time to time for river-bed mining in consultation with the Mines &

g O,

beds.

S L

- :;l-f-.l:hE agrlu.llu.l .-- & notified
by Town and Country Flanning Department mining si

obtaining prior permission from the competent autharity.

Ll
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¥ A safety margin of two meters [2m) shall be maintained above the ground water table
while undertaking mining and no mining operations shall be permissible below this level

unless a specific parmission is obtained from the competent authority in this behalf.

¥  The contractor shall not undertake any mining operations in'the area granted en mining

cantract without ebtalning requisite permission from the competent authority as required

for undertaking mining operations under relevant faws.

#  The contractor shall be under obligation to carryout mining in accordance with all other
provisions applicable as per Mines Acl, 1952, Mines and Minerals (Development and
Regulation) Act, 1957, Indian Explosive Act, 1884, Forest {Conservation] Act, 1980 and
Environment (Protection) Act, 1986 and the rules made there under Wild Life (Protection)
Act, 1972, Water [Frevention and Centrol of Pallution) Act, 1974 and Air (Prevention and

Control of Pollition) Act, 1981,
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1.0. GENERAL:

a) Name and address of the Lessee/applicant:
M/s JSM Foods Put., Ltd., WZ/932-Basie Darapur,1st floor near Senior Secondary school

New Delhi-110015

b) Status of the Applicant;-The applicant |5 a Pvt. Co.
c) Mame, Address and registration number of the ROP preparing the mining plan

The applicant has assigned the work of preparation of mining plan to 5.N.5harma
(Consent letter enclosed as Annexure -2 and copy of ROP certificate as Annexure-3)

Regd. No ROP/DDN/0135/2001/4
House Mo, 282 Sector 11-0 Faridabad {Haryana)

Mohile no. 09560848579
Ermail- sn_sharmal?59@ rediffmail com
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2.0

a)

b)

Details of the Mining Area
Details of the land covered in the ‘Area’ notified by Hr. Govt. on 15-12-2014 are as

under:-

Mining Contract of Mandoli Ghaggar West Block/YNR B-4Boulder,Graval&k 5and unit
(Minor Mineral) over an area of 25.56ha is located in District — Yamunanagar ,
containing ene mining block namely(i) Mandoli Ghaggar West Block/YNR B-4 River bed

block ,

Table -1; Block wise, village wises Khasra wise details of proposed mining area

‘Mame of Block Mme of Village | Details of Khasra No/KilaNos Area of
block
in ha

MandoliGhaggarwest | MandoliGhagzar | 53//5, 6, 15, 16/1, 16/2, 25
Saff1to 25

55//1,2, 9,10, 11,20 25.56
571t 4, 71013
58//5, 6, 15

Block/YMR B-4

Name of Mineral

Baulder, Gravel& Sand {minor mineral)

Description repart of the mining contract/ quarry license with plan {copy of sanction
order/ lease deed/ license)
Based on the details published vide Haryana Government Gazette notification dated 27-

04-2015 issued by DMG, Haryana and the Khasra map submitted by the applicant,
survey of the area was carried out in the proposed area. The area falls in

MandoliGhaggarWest Block/YNR B-4 revenue village, Workings will ba restricted within

the mining area/ khasra's allotted. Mining activities will be carried out in a manner so
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d)

Key plan of the area
Key plan is enclosed as Plate = 02. Showing mining area and Skm surrounding areas,

Location map of the mining area showing the detalls of the approach roads up to the
mine |Location plan Shown on Plate no.1)
Mining area is shown on the Key Plan. It forms a part of G. T, 5heet No's <53F/ 8

Topo sheet is enclosed as Plate — 02.

Co-ordinates of the lease area as under
N30°08 12" to N30"08 28"
E77°25 01" to E77°25'21"

The area is approachable from various nearest towns as detalled below
Village Mandoli Ghaggar is very well connected with Metalled road. Yamunanagar

Railway Terminus is-about 15 km from the mining area.

Delhi ISBT is abeut 230 Km and Yamunanagar is about 15 ke NW fram the mining area.
State Headquarters Chandigarh is about 80 km In the Narth West of the mining area.

S
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f) Infrastructure facilities:
Mearest Railway station Yamunanagar

Police station Jagadhari&Yamunanagar
Post office All the nearby villages
Medical facilities Yamunanagar

Electricity

Electrical supply Is available in all nearby villages.

Education facilities

Most of the nearby '.Ilila-lg_es have secondary schools and for
higher education instifutes are available at Chivachrolifagadhri,

Yamunanagar and, Kurukshetra,

Mode of transportation of |

mineral

Mineral Boulder,Graval® Sandwill be transported by
trucks. Loaded trucks will travel on Kuccha road made for
plying of trucks. No. of such temporary road will provide
access to the river bed and the movement of loaded
trucks. As the mining area is spread owver an area of
25.56ha working will be carried out in River bed . Each
block has its outlet meeting the tar road on the nearby
villages and from where the mineral |5 sent to various
destinations, Similarly, mineral will be transported on the
other side through approach roads which finally merge

with tar roads far final destinations:

River/ canal/ port

Yamung.
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3) DETAILS OF EXISTING MINING PITS, THEIR DIMENSION ANMD LOCATIONS
Mineral Boulder, Gravel& Sand is the critical component in construction activities.

Presently there is no pit available in the river bed, The past 2-3 years floods/ mensoon
waters have peneplained the earlier worked river bed. Earlier Boulder, Gravel & 5Sand
from this area used to be transported from the road network ultimately to various
destinations in NCR. Surface & geological plan & sectiens enclosed as Plate —03

Present Land use Pattern - (in hectares)

5. No. | Type of Land Use Value (in Hectares)

i oo Cuarry Area 0

2 Infrastructure [road) .00

3 Agriculture 0.00

4 Plantation .00

S Habitation .00

[ Soeil dump 0.00

7 OB dump 0.00

9 River bed area 25,56

10 Total 25.56
Restricted area 5.70 m
Available area for mining 19.86 S ppeRoN o
Total 25.56 f
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it

~ Srno Activity Requirmentin | Source
1 = Dust supprassion 150 lee;:l:ru-ni-;ars
2 Drinking 20 Hirad Tankers
3 Groan belt 3.00 Hired Tankers |
Tatal 20,00
1
SITE SERVICE: -
Manager's Office:

One competent Manager and statutory personnel shall be deployved as per
requirement of the Mines Act,1952 and as allowed by DGMS, will be reguired to
supervise the mining operations. An office for Manager 5 x 3 meters shall be provided at
the central location of quarry. An additional room for other supervisory staff is also

proposed at each mine.
Canteen <cum-rest shelter:

In order 1o provide the rest shelter for the workers working in the mine and also 1o
provide tea etc. the arrangement shall be made to install a rest shelter-cum-canteen at
each quarry and shall be utilized by the workers. The rest shelter will be for having rest
during the lunch hours by the workers/ labor. The size of rest shelter shall be about 10 x

3 meter {0 accommadate the workers.

First Aid Room:
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the Mining Engineer/Manager and Mining Mates are qualified first aides, they can
provide first aid to the labor on the spot.

Créche:

No waman employment is proposed in ming operation, However, in case of women
workers are  employed for ether ancillary works like minor road repair, plantation ete;

arrangement for a small créche shall be made as per the requirement,

Electricity Supply:

Electric connection shall be taken for office and security purpose from the near bye

sub-station of Haryana Electricity Board.

Water Supply:

The water supply for drinking purpose proposed will be made available by hired tanker,
8.0 YEAR WISE ANNUAL PROGRAMME OF MINING FOR MEXT 5 YEARS

Boulder, Gravel & Sand mineral is targeted for 3570 tons per day |.e. 1.191 million tons

per annum (maximum). Production programme is given below:

Table: Production Programme

Year Targeted Production Duerburden handling a1’

{in MRITA) Per year
1 1.193 it =
2 1181 o
5 | 1,192 it
4 11581 - |‘-l'1 :L
5 1,19 LLWAN

| !
i

44
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9.0  DETAILS OF EMPLOYMENT
Total estimate Man power would be abaut &5 persons as per the details given below:

Table: Employment Details (As per requirement of Mines Act, 1952 and allowed by DG MS)

: | Minager I.ﬂclass,-fll Class Manager ; ; 1
2 Foreman/Mates 5 |
£ Skilled personng 4
4 Serni-skillad personnal 55
5 Lnskilled 5
i Tatal 70

45
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10.0

ENVIRONMENT MANAGEMENT PLAN

MEASURES TAKEN AND TO BE TAKEN FOR LAND RESTORATION, RECLAMATION AND
PLANTATION IN/ OR NEARBY MININGAREA

Envisaged mining operation will be carried out in the River bed only. The excavation in
the river bed areas are proposed to be undertaken only during the period the same
remains dry. There will be no mining activities when there Is flow of water in the
working zones. During rainy season, the aclivities will be stopped, If there iz flow in
the river.

Besides resource extra ction, following activities will be kept in view:

a) Protection and restoration of ecological system

b) Prevent damages ta the river reglme

e} Protect riverine configuration such as bank erosion, cha nge of water course
gradient, flow regime ote.

d} Prevent contamination of ground water

Safeguard Measures

While carrying out mining activity following measures will be taken:

Mining activities will be carried out anly in dry bed. No in stream mining will be
practiced.

ldentification of river stretches for mining will be completad.

There will be no mining near the banks and same would be restricted with central
3/4"™ of the river bed. This is to protect the bank erosion and river migration,

Mineral Boulder, Gravel & Sand from river will be restricted to 2 maximum depth of
3.0 m from the existing bed level, This is for safety and sustainability.

As the mining area is quite large and long in length, systematic extraction w‘i’_ll._ be
carried out to prevent seasonal scourin E and enhanced erosian. *.,.1'
Extraction will be carried out in @ manner that there is no uhfltmctmn to flow of wa?;ir1
it any, during rainy season. ".__ 1 Fa"_:*f‘ "
Mining on the concave side of the river channel wauld be a?ﬂlﬁed to p-’_Ejr_an(:lJ} k

natural

erosicn. Similarly meandering segment of river will he mfertEI:l'\tb'-i:.l:Eﬁ.fE-'.'r:l

eroding banks and to promote mining on natural building (aggrading) meanders

A6
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companent
Reclamation of Mined out Ayeq {plate no.5)

There is no generation of OB/ waste material in case of river bed mining, No backfilling
has been proposed in the excavated Fene it river bed, River bed will be replenished by
sediments during rainy season,

Greenbelt

In order to restore the envirehment and ecological balance in the area affectod by
mining, a forestation is considered to he an effective measure. Afforestation is a major
thrust area In poilution control of mining. Afforestation is suitable for detecting,
recognizing and reducing air pollution effects. Tree functlons as sinks of air pollutants,
besides their hio-aesthetical values, owing to its large surface area. The green belt
supplements Oxygen to the dtmasphere and combat air pollution effectively and
aesthetic beauty and landscape of the area improves. It also checks soil erosion and

make eco-system and climate maore conducive.,
Following factors will be considered while selecting species for plantation:-

i) Fast growing plant species shall be preferred,

i The plant will be of deep rooting system.

fii} The plant will be perennially green to improve aesthetic beauty of
the area,

v} The plant species will be adoptable to the local climatic conditions.

) Mative plant species will be planted.

Farestation programme shall be carried out basically, along the mine boundaries and
roads as perrmitted by land owners. The mining area In the river bed is devoid of any

vegetation, will not cause any harm to riparian vegetation cover,

have plantation on both sides of the roads as greenbelt to pravjdes
dissemination. Plantation will also be carried out as cocial fof

villages, schoel and the areas allocated by the Panchayat/ State

47
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12.0

adopted to develop the greenbelt. It is proposed to plant 4.000 no's of native species

along with some fruit bearing and medicinal troes during the plan period.

Table: Greenbelt Programme

Yo Tsapiivgstobe [ Suval | Spedes | lace ol Flantaion
i R0 G40 Neem, ., ru.l:lang-:l, Absng  the roads, in
.t : Shisham,  Sirizh, | schools  and public
It f00 640 Babool, building and other sacial
= < Gulmohasr forastey prograrmme,

1} a0 &40

12 300 Gal
v 00 A0

Total 4,000 3200
(| L J

MEASURES TAKEN AND TO BE TAKEN FOR PROTECTION OF ENVIRONIENT IN AND
AROUND MIMNING AREA

Mining activities will be confined to 3.0 m cdepth in river bad .

All link roads from the mining area to the tar road will be properly sprayved with water
tor dust suppression.

Greenbelt and plantation on road side will help in dust suppression and will also reduce
noise leveal,

Plantation will improve ecology and aesthetic Beauty of the area

Measures will be taken to prevent the workings from extending in safety zones, cutting
the banks and exceeding 3.0 m depth limit from the river bed surface.

MEASURES TAKEN AND TO BE TAKEN FOR DUMPING OVERBURDEN, STACKING OF TOP
SOIL AND UTILIZATION OF TOP S0IL

same will be used to strengthen the river banks.

4
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13.0 MEASURES TAKEN AND TO EE TAKEN FOR THE CONTROL OF WATER, NOISE AND AlR
|| POLLUTION

Air Pollution:

Emission of gases and dust takes place due to movernent of vehicles, Spraying of water
and plantation along the rosd side prevents the spread of dust. Plantation also acts as
barrier for restricting pollution. Impact on air environment has been assessed taking in
to consideration the proposed production and increass emissions. The sources of air

pollution are given below:

- * Operation of mining machinery/ loading operations
- *  Transportation of mineral
*  Wind erosion from barren area and river bed

* Emission of gases and dust due to movement of vehicles

MEASURES FOR DUST SUPPRESSION & CONTROL OF AIR POLLUTION:

Contrel of Air Pollution Due Ta Dust, Exhaust Emissions or Fumes During Mining or
Processing Operations For Minor Mineral & Related Activities and Containing the Same

Within Permissible Limits Specified Under : -

1 Plantation road side as it will prevent the spreading of dust,
Z Water spraying will be done twice in a day over the haul road & roads leading to

adjoining state roads,

machineries,

i 'F? - ..! '@ﬂ.
4. Preventive maintenance shall be carried out of Bquipman ﬂ/ \*
- 3 :
5 At every work place whare, the air borne dust penerated tg-im sampledand th|=_l_t g

| 8-

o\ "
concentration of the respirable dust will be deterw'lq.a-d-, regularly. If any!

measurement at any warkplace and at source, the cnnceﬁmht]f“qn in BRCESS |

0% or 75% of the available concentration of permissiﬁTé““'Iinﬁt" {i-uen

44
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measurements shall be carried on, at intervals not exceeding 3 months or 1
month respectively,

B. Silencers will be fitted to the dum Pers.

The following table indicates the concentration of Ambient Air as per the CPCR

Buidelines:

National Ambient Air Quality Standards

S:No. | Pollutants [Time  welghted | Concentration of Ambient Alr
' mm I!mmmm Bensitive
Aj‘!-’! ntial,  Rural Area '['F"'ﬂ'ﬂﬂ_
1. 2, 5. 4 E
1 Sulphur Dioxide (507, g/’ Annigal® 50 20
24 hours=* =i &0
2 Nitrogen Dicxide (NO,), wg/m” Annial® 40 kT
24 hours** a0 a0
3 Particulate Matter {Size fess than 101m) of Annyal® B0 i)
P
] Wm 24 hourg®® 100 1
q Particulate I"-'Iatter {Size less than 2.5 Im] Annual® 40 40
or Phe; . ugim®
2 haurs 4 & il
5 Dzone {O4), paim 8 hours”* 100 100 3
) 1 hoars** 180 180
& Lead {PB), ug/m’ Annual® 0.50 .50
24 howgrs**® 1.0 1.0
7 Carbor Monoxide {CO), mgf m® S hour:™* o2 a2
1 hiogrs*® 04 4
i Ammornia (NHa), pedm - Anneat* 100 100
I 24 haurs™* 400 400
] Benzane {CHe), ug/m’ Annuzl® 5 05
0 Eenznﬂﬂﬁ Pyereng Particulate Phae only| Annual® 01 01
_mg/f m”
11 Arsenic [As), ngd m’ Annual® 05
12 Mickel {Ni), ng/m’ Al al® n
. Annual arithmetic mean of minirum 104 MEFsUrenmearn

site taken twice a week 24 hourly at uniform intervals.

Al
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5 24 hourly or & hourly or 1 hourly maonitored values, as applicable, shall be
compiled with 98% of the time in a year. 2% of the time, they may exceed the limits but
not on to two consecutive days of monitari ng.

(Source; CPCE natificotion Dated 18™ November 2009)
Air pollutants released during production can be checked by

* Bust suppression system, water spraying would be adepted at mine working and
ioading points

= Excavation operations to be suspended duri Ng very strong wind conditions

* Affarestation will be carried out for control of dust

* Plantation with wide canopy trees alang approach road will help In dust
SUpPpression

® Persons te be provided with dust mask and other personal protective

equipments, particularly during summer months and dust storm periods

Transportation

® Regular water spraying on haulage roads during mineral transportatian by water
sprinklers,

" Awvaid over loading of tippers & consequent spillage on the roads,

*  Mineral carrying trucks will be effectively covered by tarpaulin to avoid escape of
fines to atmaosphere,

" Air quality shall be regularly monitored both in the core z0ne and the buffer
one.

Controlling of NOx level

The source of NOx is due to vehicular emission. This can be contralled roper

maintenance and servicing of vehicles. Onily P.LLC certificated '-'El'lh:lES wi'll he -pEfﬂﬂ’tE




201

562

o I i L '

“MIKING PLAN FOR MANDOL| GHAGGAR WEST BLOCK (YNR-B-4) - SAND MINOR MINERAL MINES"

Moise Pallution

There is no drilling and blasting for mineral extraction, Noise paliution due ta
transportation will not cause any problem to the inhabitants of this area because there
is no human settlement in close proximity to the link roads In mining area. Effective

steps will be taken to keep the naise level well below the DGMS prescribed limit of 85
dBA.
Noise control is achieved by the following:

* Proper care and maintenance of the equipments will be carried out.
* Personal protective equipments will be provided to the workers,




563

202

“MINING PLAN FOR MANDOL! GHAGGAR WEST BLOCK (YNR-B-4} - SAND MINOR MINERAL MINES"

14.0 DEMOGRAPHIC DETAILS OF THE STUDY AREA

Total number of villages in which miningarea falls is 1. Main eccupation is agriculture.

The details of these and other nearby village and their population are given below:-

Table: Demographic Details
Wamme of vilege THH | Totfop | TorWae | Totfemaie
MandauliGagar (103} 122 625 258 27
Alipur (102} 16 114 (5] 48
Dammunpur Bara {107) &1 230 221 218
MeharMagra (105) 238 1608 EGG 720
“DammunpurChhota (59) o2 478 256 232
Jarampuikhalsa (98) 192 1323 722 &0
Telipura (B8] 137 79 405 583
Rampur Khadar [04) 158 1117 500 517
“Hal-dariGujar(85) BEES | 584 313 251
Mawazpur (93} a5 B52 554 208
“Lakar-maiPratappur (52) 239 1554 B33 Gat
Kanawala (Td) 51 273 147 126
Bhilpura (76) 173 1112 564 528
Bichpari (77} ! 360 172 181
Mathanpur (81) 131 803 A50 353
Hal-dariMaru (84) 86 516 275 241
Lahariwala (83) 44 318 178 140
Hazanpur (20) B3 335 174 161
Khadri (87) 58 3731 1988 1742
Mandgarh (87} 119 40 388 Gdd
“ismailpur (38] 237 1480 23 566
Harews [83) 84 535 3z 223
Singh Pura (205] 58 574 304 270
Jaldhar (52) 440 2650 1423 1227
Bhulkheri (85) 62 407 205 202
“Jaidhari (81) 377 1735 (WL | BOG
Marbharwala (73) 80 445 230 206
Fatehgarh (107) 365 2136 1127 1
Shahzadpur {109) 56 B4 287 28Tt .
Kanalsi (104} ) 213 1317 683 /- .uﬁj T

P el
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15.0

15.1

DETAILS OF HEALTH CHECKUP AND INSURANCE OF ALL THE EMPLOYED PERSONS (FOR
EXISTING MINING AREA)

All workers will be subjected to medical examination as per Mines Rule 1955 both at
times of appointment and at least ance in five years. Medical camps will be organized

for this activity. Insurance of all employees as per the rules will be carried out.
Corporate Soclal Responsibility

As a corporate responsibility following measures along with budget provision is

proposed for improving the conditions of persons in and around the project area:

The Yamuna Magar district of Haryana State is relatively less developed in respect of
employment and facilities. Thus, it can be seen that the proposed project offers good
poteritial for the lecal people for employment directly and indirectly. The Project

Affected Persons, if any, of the lease area will be provided with compensation or job or
indirect employment such as business, contract works etc, With the starting of mining

operation, employment/business opportunity will increase and welfare amenitieés such
as free medical facilities, conveyance, school, free education, drinking water supply etc
will be zvailable for thearea.

The details of benefits to the people in the adjoining villages are discussed here wnider:

Employment

From the study of socio economic environment at the study area It is guite evident that
the area Is not quite developed as far as job opportunities and living standard of the
population is concerned. Apart from cultivation, agriculture, etc mining, industries and
ancillary activities play an important source of livelihood in this as well as adjoining

districts.

With the start of mining operations, various employment opportunities will be
generated. Several persons will be benefited with mining works, employment through
contractor, running of jeep and buses, canteens, different kind of shops and transport
related business avenues,

The Praject Affected Persons, if any, will be provided with eithe direct
employment or indirect employment. They would be mostly/rets

skilled categories etc, This will improve the ecanemic cond; i-é_ of thE.lllj'r.:__aI PEOD
employment of lecal people in primary and secondary sec af prniéf:__té.;.hall T}
the prosperity of the region. i L ok

a4
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(b)

(e}

Educational facilities

Industrial en-job training will be provided ta the interested local people and the trained
people will be absorbed in jobs as per the requirement of the praject, Propeonent will
also provide full cooperation and monitory assistance for adult education programme.
Other activities proposed are :

1.
2.

N @ s w

Targeted programmes for primary education for specially girl child

Augmentation of infrastructure and equipments, furniture, blackboard, toilets etc
in schools

Scholarships to meritorious students

Adult education & awareness about saving & investment plans.

Partnerships in state sponsored education programmes

Schoal wall baundary maintenance

Existing govt, school strengthening by boundary wall construction, construction of
toilets, roof repair, drinking water taps, etc.

Monetary contribution for expansion of govt school from 6 to 12" class

[construction of classrooms, field, toilets, taps etc.)

Capacity bullding activities such as fellowing will be undertaken:

1.
2
3.
4
5
Medical facilities

Praject shall provide aid to improve the existing medical facilities inthg Vilages.
improve awareness and provide sufficient training in hyglene, sanitation and proper

Scholarship for ITl training outside for 20 persons
Sponsorship of land losers / wards for full term courses
Short term courses for skill up gradation

Vocational training {dairy, poultry, bee keeping, sericulture)

diet, Some of the activities that can be carried out are as follows:

L
LA
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(d}

Mo

Mom o s w

Infrastructure facilities

Mobile Clinic with testing and diagnostic facilitles

specific Frogrammes for hygiene and sanitation

Subsidized treatment in hospital with which tle-up will be there

Eye camps to address the issue of cataracts specially

Helping aids to each category of physically challenged as per requirement

Health Camps for Family Planning, HIV/AIDS and other communicable diseases.

Addressing local health related issues through audio visuals and group meetings

Infrastructure facilities like road, Post & Telegra ph, Telephone, Banks etc are basic for
each and every area. These facilities are already well developed in the surrounding
areas. The lessee will take various steps for upliftment of the basic amenitles of the area
by providing drinking water, communication facilities, etc, Construction of roads,
drainage, community halls, school bulldings, health centers, street lighting, equipments
to-educational institutions, public utilities, sanitation facilities, etc in nearby area will be

undertaken,

As @ corporate responsibility following measures along with budget provisien is propesed for
improving the conditions of persons In and around the project area:

51 No Description 17 Year T Year | 3 ¥ear | 4 ¥ear | 5 vear
1 Haalth check up camps 1.00 10 104 1.50 1,50
4 Insurances v::;uer 4:;qurlv;ers 2.0 2.00 2.00 2.A0 3.00
a Assistance o local schools, Lo 1.00 175 .00 2.00

schalarship to studants .
a sanitations and drinking water 1.75 175 175 175 1.75
facllitizas
5 Vocatianal training to persons 0,75 075
for income geseration
2 Assistance to sell help groups L.00 1.50
Total 7.50 80

a6
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15.2 Fund Provision for Environmental Management

It is proposed to create an Environment Management Fund. The contractor shall
deposit/pay an amount equal ta 10% of the due contract money aleng with installments

towards the ‘Mines and Minerals Development, Restoration and Rehabilitation fund.

15.3  Fund Provision for EMP Measures: fallowing provisions are proposed to be taken for

improving, control and monitoring of environment protection measures

T e e __Particulars Amount [In lacs)
i Pallirtion menibaring — Air, Water, Noise 30
2 Pallution menitoring = Water sprinkling in
3 Wire fencing at plantatien sites { 0.6
4 Plantation incleding maintinance 150
& Rainwater harvesting L 30
B Haul road and other roads repair and maintinance 3.0
7 Pre-moonsaan and post monsoon survely for sadimentation in the 20
river e
N Total 16.10

37
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1.0

(A)

(B)

{c)

(D}

PART -l
PROGRESSIVE MINE CLOSURE PLAN

Introduction

Name & address of the Mining Contractor

M/fs I8 Foods Put., Ltd., WZ/932-Basie Darapur,1st floor near Senior Secondary school

MNew Delhi-110015

LOCATION OF THE MINING AREA

Mining Contract of Boulder,Gravall Sand (Minor Mineral) over an area of 25.56 ha is

located in District — YamunanagarMandoliGhaggarWest Block/YNR B-4Boulder,Graval &

Land unit.

EXTENT OF THE MINING AREA
25.56ha in MandoliGhaggar village /YMR B-3 as explained at 2.0 in the maln mining plan

PRESENT LAND USE PATTERN and At the end of kease period
Table: PRESENT LAND USE PLANING

Table: LAND USE PLANING AT THE END OF lease period

Rrio. Farticulars Present Land Use [ha)
1 Satery | 7.5m mining aréa boundry, 25% restricted area of fver 5.0
Zona banks, 50m barrier al each ke I
2 Infrastructure | Offics, tarmp. sheltars atc, (.00
3 Area ayallablie for mining in river bed 1556
= 25,56

38
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Table: LAND USE PLANING AT THE END OF LEASE PERIOD

’ - Sr.No. Particulars AT THE END OF 5 YEAR
o~ | Salety | 7.5m mining areg bowndry, 25% restricted area of river | 5.70
fona banks,50m barrier at aach km L.
2 Infrastructure | Officetemp. Shelters atc, o2t
3 MNaturally reclalmed in river bed 15 84
= & Unworked river bed 0,00
I _Plantation® A4.00"
I Toaal 2556
! *Plantation in 4.0 ha land will be done under social forestry on land available from

| Panchayat by the end of mine life
* Plantation & infrastructure In restricted area only

- {E) METHOD OF MINING:

Mining activity will be carried out by open cast semi-mechanized method,

| = No overburden/ waste material will be produced in river bed. Mo drilling/ blasting are
reguired as the material is loose in nature.

* Light weight excavators will be used for loading of mineral in tippers/dupers.

I * Proper benching of 3.0 m height will be maintzined and width of the bench will be
around 20 m. The benches shall be maintained in the form of slices/strips parallel to the
banks of river.

* Mining activities will be carried out In a manner sa that there is no gbstruction to the
mavement of water flow, if any, during rainy season.

= Roads will be properly made and sprayed by water for suppression of dust.

* Roads in the mining area for the movement of loaded tr‘ippers,.-"gu:i@&-will nc:-t have
slopes more than 1in 20, /o=

= Extraction activities will start in the blocks from the upstrea x:;ide fi dmunstrﬂam"giﬁle.

This will not obstruct the movement of water, if any, during Elf:ﬂl:‘lﬁﬂﬂh per;hﬁgj in Lhe}r‘iu.rér

i | ! [ |
COLrLe, -

e S
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* In case during any period, the replenishment was found less than 3 m or depth of
extractlon, the mining during said period would restrict to depth which weuld not be
mare than 3 m of the original level of the river bed.

(F} MINERAL PROCESSING OPERATION:
Mo mineral processing is envisaged for Boulder, Gravel& Sand {minor mineral) produced
during the mining activity,

1.1 Reasons for closure;
The progressive mine closure plan has been prepared in compliance of Haryana Minor

Mineral Concession Rules 2012 under MMCR 1986. No immediate closure is planned as
sufficient reserves are available to carry on the activities. There is market potential in
domestic demands.

1.2 Statutory Obligations:
The mining contracter is bound to submit the Progressive mine closure plan either with

Mining plan or Scheme of Mining,

Mining contractor is bound te follow the terms and conditions as will be stipulated in

the mining contract,

In addition to it the rules pertaining to the Protection of Enviranment Le Enviranment
Act. Environment Rules and other assoclated rules for the protection of environment

will have to be followed.

The contractor shall pay/deposit required amount as per pravisions of “ Mines and

Mirnerals Development, Restoration & Rehabilitation Fund”,

During the course of mining the rules stipulated in Mines Act, Mines rules Metalliterous

Mines Regulation 1961 and HMMCR.2012 will be followed.

All other rules pertaining to the mining existing at that time will b

bl diting the
'fr"f'. o} Ty bk
course of mining activities. W \

&0
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1.3 Closure plan preparations
Name, address and registration number of the recognized persons who prepared the
progressive closure plan and name and address of the executing agency who is Invelved
in the preparation of progressive mine closure plan.

5.M.55harma

Regd. No ROP/DON/O135/2001,/4 {Annexure-11)

Lessee will himself implement the closure plan; ne outside agency will be involved.

2.0  MINE DESCRIPTION
21 General Geology and Local Geology
2,1.1 Reglonal Geology

The north-eastern part of Haryana is predominantly characterized by sedimentary lithalogy in
the Sub-Himalayan zone comprising Subathus, Dagshais, Kasaulis and Siwaliks, A general

Regional stratigraphic sequence in the area is given in Table. Tertiary sequence of Haryana

fpa Swper || proup Farmation fitha fogy
grous ey
Hokxene Newer - alluvium Gravel, Sand. silt, day. limestons,
and Meaer Bypsum
- fusslian Deposits -
Lowar te older alluvium | Gravel, gray sand ik, clay, Brown sand,
uppar ard Uidér | calcrete
Pleistone Aeolian Degosits
e ;
Lower Lo Uppar Boulder Conglomerate; sandstone, sl clay
Middie 5 Siwalik Conplameratas
Plelstocn i farmation
g e
Uprpresr 5 Pinjarg Codrde prtrad sand dane and clay,
Flipzene I Fareation conglnerate
I Tatrad Formation Friskle SandstopeSnd varisgated ciay
(= K Chikpathan Ernwnsan?tﬁﬂr:ariﬂ{#an;: clay
Middle | Fpsmation t i Y
Migdle Slwaik Magri Farmation Hard grely sand stone, mudstoneand \'-_
hiacens minor siale | L3 )
Lower - Mahan Coarse grity clay and red sandstone
Srasallk Formatlon often cdlcdreows, brownish shale with
ligrita |ﬂ;{%g greanish, owhige
| ’ Duarizice’, & T ame/
(Lo Katsauli Grey and grag ﬂffl;:.g_r‘g'eg_mﬂq fird
Miacens | F._:-Tal:ln}ﬂ Breychay M ey e
12 = [ Dagsa | Furple and green samsione, deep

fal
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| Sy Fafthation red gritly,clay, whiteandsions '-I-'l-‘tl'l-l
: ferrugineus corcrétions
Upper Subathu Sandstone with gritu clay, Impure
Eacens formation fossiliferous  limestane  cabiaracus
Slategreenish shale and dark Brosn
quarizite
Pre- Tundapat har Thitkhy bediled stromatolips
protero: limestone with carbonlfaroe: shale
it and guarizite |

2.1.2 LOCALGEOLOGY

The litha units encountered in the riverbed and surrounding areas belongs to the Shivalik
super groups. The sediments are river borne and has deposited in the riverbed and the
flood plains. The different formations of the area belong to Shivalik Super group and are a
mixture of boulders, pebbles, sand, silt and clay. The following sequences have been
observed in the area.

Soilfalluvium

Sanid

Gravel

Boulder

There is no dlear demarcation between the fitho units. They have been deposit in o mixed form,
The Litho- units exposed around the riverbed belong to Shivalik Super- Group, The mineral
Boulders, Gravel and sand have formed by weathering of rocks and then deposition on the flood
plains of the rivers originated from the Shivaliks. These have been washed by rainwater during
rainy season and deposited in river bed in the form of boulders, gravels and sand of different sizes

and shapes. These minerals ara sorted by screening, The max depth of the minerals is not known,

Soil/ alluvium varying in thickness from 2-dm constitute the top horizons in the flood plain

area suitable for agriculture, Yamuna River meanders through the area EXposing the

Blluvium and soil at the banks. Boulder, gravel & sand is found in the river

alany o
gravel Esand Is deposited up to great depths. There is no soll in th M‘—'bed:f i

=1 ] e

o enrnED N
jﬁj’ .Thes'_ﬁ

remains dry for major part of the year except only during the

exposed In the River bed of Yamuna and surrounding areas i@fthe o u_f:{f of Ll‘;;'r
=} ] oL

{ ) £
deposition of the sediments brought and deposited in the flood ha:{ of River Yamuga:
& R SRR s

2
.

These sediments are of recent geological farmation. The lithg-uni .-'E:_EE-EI_EEI; _a_uli]:-rfh
M e 2

B2
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river and surrounding areas have formed as water borne sediments brought by flood

water during rainy season every year and deposited in riverbed. Geological map and

section are enclosed as Plate - 03)

2.2 Reservas

The reserves of Boulder, Gravel®& Sand calculated by volumetric method and are

summarized here below:

5r | Mature | Lease | Total proved Blocked area of | Blocked | Total Minabla
no. | afland | area Em“hl snn; strip :Fmr Gaological | Minealle: | Roserve
| reserves el | et
i e | blocked T fiver : hludfn:’l ke e
ha | MTArea xdepth | banks,  floasa | " el
X BD boundary  etes P (FORIOYVrS)
hacta'rfu
; B
1 River 2556 | 1533600 x 07 | 570 360.,000x | 534120007 | 11.51,600
bixd years 07 yeare= MT
=107, 35 200.mT 23,94 000
FAT

A} GEOLOGICAL PROVED RESERVES AS PER UNFC CODE (111)
Total Reserves = 1,07 35200 MT

B} BLOCKED RESERVES AS PER UNFC CODE (211 & 222) =23,94,000MT

C) MINEABLE RESERVES = A-B = £3,41,200 MT

D) TARGETED PRODUCTION —
11, 91,000 MT per Year in the River bed [Maximum- wh:chfs sutbpmeti £ \E.*-'e

replenished every year) ,-“

E} Life of the mine I! ]

For Balance reserves in River bed it 1 presumed that the minE‘EE.l will be replenished
every year during the rainy season. New mineral will be added every year in the river
bed, 3 '

3
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2.3 Mining Method
Mining method to be followed is described in chapter of mining at 7.0 in mining plan,

24 Mineral Baneficiation

Mo mineral beneficiation |s envisaged.

3.0  Review of implementation of mining plan including five years progressive closure plan
up to the final closure plan
Mining Plan and Progressive mine closure pian are being submitted for the first time. it

will be reviewsed after five years and review of implementation will be given with next

mining scheme.

4.0 CLOSURE PLAN
4.1 Mined - out [and

About 19,86 hectare area Is available for mining. Land use at various stages is given in

the table below:

Table: PRESENT LAND USE PLANING

Sr.No. 1 ‘Particulars Presant Land Use (ha)
1 Safety 7.5m mining area boundry,255% restricted area of river | 5.70
Zane branks,50m barrier at each krm :
] Infrastructure [ Office, temp. Sheluers etc, - 0.0
3 Area available for mining in river bed 1486
| 25.56

Table: LAND USE PLANING AT THE END OF LEASE PERIOD

Se.No. Particulars AT THE END OF 5 YEAR
(ha)
1 safety | 7.5m mining area boundry,25% restricted area of river [ 5.70
Fane banks, %ﬂm harrier ak gach km Ll

7 Imfrastructure | Office bamp. Shelbars aic, [ P

3 Maturalty reclaimed In fver bad 15.84
B Unwarked river bed 0.00 —
| 7 Plantation* | 4,007 : N vy T

Total | 25.56 st \
| i .'-
& i ¢ :
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“Plantation in 4.0 ha land will be done under social forestry on land available from
Panchayat by the end of mine life

* Plantation & infrastructure In restricted area only
4.z Water quality managoemeant

The area constitutes almost alluvial plain without any conspicuous topographical features and
forms a part of the vast Indo-Gangetic plain, The elevation of the area above mean sea level
ranges from 297 mamsl in the north to 296 m.msl in the south with an average elevation of
Z296.5 m.amsl. The peneral slope of the area is southwards. There is little flow of water in the
river bed in post monsoon petiod. Area Is having 1076 mm rainfall in a year. During rainy
spason, catchment water flows in the river. During dry period the Boulder, Gravel & Sand is
excavated which gets replenished to some extent during this perlod. No mining activities will be
carried out during rainy season when there is water flowing in the working area.

Thera will be no intersection of water table as working will be carried out up to 3.0 m depth

only from surface of river bed .

4.3 Air Quality Management:
The proposed mining method is not likely to produce much-of dust and fugitive emissions
to cause damage to ambient air quality of the area. Workers will be provided with

persannel protective equipment like face mask, ear plug/ muffs.

For air pollution management at the progressive mine closure of mine, green belt will be
developed to prevent and control air pollution.

4.4  Waste Management:

As stated in mining method, there will be no waste of any kind, Therefore no

waste management s required.

4.5 Top Soll Management

4.6 Tailing dam management

3
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4.7

4.8

4.9

vii,

Wil

4.10

Infrastructure:
The infrastructure facilities like site office, first—aid station, rest shelter/ store, drinking

water etc, will be established temporarily. At the time of closure there will be no

problem to remove the same from the lease area,.

Dispesal of mining machinery:

Machinery is proposed on hire basis, Hence no decommissioning of mining machinery

5 proposed.

Safety ESecurity:
Safety measures will be implemented to prevent access to excavation area by un-

authorized persans as per Mine Act 1952, MNR 1961,

safety measures willbeimplementedasperMineAct 1952 MME 1961, Mines Rules1955.
Provisions of MMR, 1961 shall be followed strictly,

Excavation will be not more than 3 min river bed .,

Width of bench will be kept around 20.0 m for ease of operations and provide sufficient
rogm for the movement of equipments.

Protective equipment like dust masks, earplugs/ muffs and other eguipments shall be
provided for use by the work persans.

Notices giving warning o prevent inadvertent entry of persens shall be displayed at all
canspicuous places and in particular near mine entries.

Danger signs shall be displayed near the excavations.

Security guards will be pasted.

ix. Inthe eventof temporary closer, approaches will be fenced off and notice displayed.

Disaster Management and Risk Assessment:
This should deal with action plan for high risk accidents like landslides, subsidence,

flood, inundation in underground mines, fire, seismie activities, tailing dam failures ete.

from the local autharities should be deseribed,

The shallow depth of activities in river bed mining will not invalvg

B T

due to side falls/collapse.

LS

1y high i'i's’lée’;;-q_:g'den!t."'
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There will be no mining whenever there Is flow of water in the river bed

The complete mining operation will be carried out under the Management and contral
of experienced and qualified Mines Manager having Certificate of Competency to
manage the mines granted by DGMS.

All the provisions of Mines Act 1952, MMR 1961 and Mines Rules 1955, STl malen 25:3
and other laws applicable to mine will strictly be complied with.

During heavy rainfall the mining activities will be closed in the river bed.

All persons in supervisory capacity will be provided with proper communication
facilities.

In Case of any disaster like floods etc, State Disaster Management department along
with local district Administration will be informed immediately for help

Competent persons will be provided FIRST AID kits which they will always carry.

4.11 Care and Maintenance during Temporary Discontinuance:

In case of any temporary discontinuance due to court order or due to statutory
requiremeant or any other unforeseen circumstance following measures shall be taken

for care, maintenance and monitoring of conditions.

* Notice of temporary discontinuance of work in mine shall be given to the DGMS as
per the MME 19651.

* All the mining machinery shall be shifted to a safe place.

® Entrance to the mine or part of the mine, to be discontinued shall be fenced off.
Fencing shall be as per the circular 11/1958 from DGMS.

* Security Guards shall be posted for the safety and to prevent any unauthorized entry
to the area,

= Carry out regular maintenance of the facilitiesfarea detailed below In sueh-a-way as

-
would have been done as if the mines were operation: Vs

"' L A

Mine roads and approach roads, {70
[i] VWl

Fencing on approach roads, 7{ |

=4 |
Checking and maintenance of machines and equipment, > ;
Drinking water arrangements, \\ 3

S, -
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6.0

Mine office, first aid stations etc.

* Competent persons shall inspect the area regularly

= Air, water and other environmental monitoring shall be carried out as per CPCE and
IBM Guideline.

* Care and upkeep of plantation shall be carried out on regular basis.

* Status of the working and status monitaring for re-opening of the mines shall be
discussed daily.

In case of discontinuance due to any natural calamities/abnormal conditions, mining

cperation will be restarted as early as possible after completing rescue work, restaring

safety and security, repairs of roads etc.

ECONOMIC REPERCUSSION OF CLOSURE OF MINE AND MANPOWER RETRENCHMENTS
Mining contract area will be granted for a period of 7 years only. As per the production

programme envisaged, at the end of contract period, still sufficient un-worked area
would be left available for continuing production activities further. Hence, no closure is
planned, There will be no affect on the man power as the persons belong to nearby
villages and will have an option either to be available for employment for the next

contract or do the agriculture in their fields.

TIME SCHEDULING FOR ABANDONMENT

The mining area has enormous poterntial for continuance of operations even after the
expiry of the awarded periad. The details of time schedule of all abandoament will be
given at the time of final closer plan. Mining activities are confined to river bed, up to
3.0 m, depth, relatively shallow depth of workings. Replenishment of the Boulder,

Gravel& Sand being removed from the river bed is a natural pracess particularly during

MoNsSoon periods.

s
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7.0  ABANDONMENT COST
As at present mining is not going to be closed se abandonment cost could not be

assessed, However based on the propressive mine closure activities during the plan

pariod, cost Is atsessed a5 given below:

Abandonment Cost

[Pt [Second [Third | founth | Fifth. {in
Plantation 00 EOD 400 800 800 & 20 FAs per| 200
{inna.) sapling«30 Rs
Plantation A0, O 405, 000 40,000 A, 500 AE000 maintenance cosh
ekt in fa
Wire fencing | 500 500 500 E00 500 300
imeter] i@ of 120Rs per
Wire fencing | 60,000 G0, 000 0,000 B0,000 a0, 300 mesber
o5t

5.00

e

5
=
o e

T e

Fip

B
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FINANCIAL ASSURANCE
Total 19,85 ha area will be put in use up to the end of the plan period. Details of area
put to use as given below (As per circular No.4/2006 issued by CCOM, Nagpur following

table has been considered for calculation for financial assurance),

Calculation for Financial Assurance

L | Areatobeexeavated | 0.0,
2. | Storage for topsell 0.0 0.0 0.0 0.0 0.0
3. | Gverburden; dumps 0.0 0.0 o0 0.0 2.0
4. | Mineral storage 0.0 0.0 0.0 0.0 0.0
4. | Infrastructura Ry 050 0.5 50 0.0
*(Workshop,  Adm.
Bullding & Road)
E. | Green belt* 2.0 4,00 4.0 4.0 o0
7 | Tailing pond 0.0 0. 0.9 o0 00
8. | &ffluent trestment plan | 0.0 0.0 0.0 0.0 0.0
o, | Mineral  separation | 0.0 0.0 0 0.0 0.0
plpnt
10. | Township area 0.0 0.0 0.0 o0 0.0
11, | Othears to specify ] o0 0.0
Total 0.0 2435 2435

L
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Total 13.85 ha area will be put in use. Against this mined out area the total financial
assurance (@15000/- per ha. Cornes out to Rs2, 97,750/ which is part of the ‘Mines and

Minerals Development, Restaration and Rehahilitation fund.

9.0  CERTIFICATE

It is enclased with the report,

10.0 PLAN AND SECTION

Plan and section are prepared and enclosed with the mining plan.

)T
SN
RECOGNISED l:me.ukmn PERSON (ROP)

INDIAN BUREAL OF MINES {IBM)
RUP Mo, ROPIDOMNA 3542001/4,
VALID UFTO ;| 29TH MARCH 2024

Tl
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"MINING PLAN FOR MANDOLI GHAGGAR WEST BLOCK (YNR-B-4) - SAND MINOR MINERAL MINES™

Certificate

I, 5.M.Sharma, duly Recognized Qualified Person to prepare Mining Plan under Rule 22 C of the
mMineral Concession Rules, 1960 (Revised 1987) has prepared the Mining Plan & Progressive
Mine Closure Plan of Boulder, Gravel & Sand | Minor Mineral) mine over an area of 25.56
hectares in Mandoli GhaggarWest Block/YNR B-4 of M/s I5M Foods Pvt., Ltd., WZ/932-Basie
Darapur,1st floor near Senior Secondary school New Delhi-110015. The various data and write
up enclosed have been complled and verified by us. The working plan and all other detalls given
in the plan have been prepared under my guidance and duly verified by me. The  Mining Plan
and Progressive Mine Closure Plan complies all statutory Rules, Regulations, orders made by
the Central or State Government, statutory organizations etc. have been taken into
consideration and wherever any specific permission is required the lessee will approach the

concerned authorities

RECOGNISED QUALIFD PersoN (Ao
REPADIENFERAT2 DOER 1)
ROP Mo, ROPOONM 3520010
VALID UPTO - 29TH MARGH 2021
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222 Anrec.d.

Director General, Mines angd Grolegy Depan tment Harvano
30-Bays Building, Sector-17, Chamn, ligarh.

Buglidepey

Feam
Wi Direyim Geqnrnl,
Mines & Gedlogy Departinun, Harvuni
LB buidlding, Seetise-17,
Chuyedigairn,

IS Posdde Priviats Loipsieed,

WL B2 Basie Darapar, 1= Flonr
PManr Symior ¥CipEny Schoul,
Hew Dellie 110615,

Minio P, t:lr-tﬁ_.-'H.'t'.-'Eu!rL,n'M.ﬂ West Hlock /YN P T 16
Ratet Chinndigarly sl 19.06,2015

subjoct: Acceptanics of the highest bid/ in respect ot the Sind mivor mineral
ines of “Mandali Ghappar Wege Block/YNR E 4 having Tenrative
Area of TEEE Bactares in the disericr Yaniiina Nagar, offered In o
AuCEiamn Eflﬁ arn i_ﬁ_._ﬁlﬁ__.z_q_:__s_anu AL062015 and issus of Lottar of
Intemt (Lol) - regard ing, o

Yol povmuapated in thie o ghe g, wuctlam bl oo 10062005 anat 1 1.06,2045 un

the Stute Goveenment wal porial mr.nmmm'mmnpmumqwmm ntier acceing
e eevim zigia cpiditions of thi auction el QMG HY e Auction YNR /20 1553150
disted 27064, 2015 apiel Crrvigendum NMG H",-'uu.-!.w::lw'ml:,ﬂ:nn.,.':J.ruﬁ,.".i;-lﬁﬂ ibitend
12020154 ordor bn alitiin Binioy eontractyaf neimse migoesl thimesd af the dis| gt
FAINUNS Nugar, You offisred the Migheat: loid of R HHI050.000/ (. Four ermps ety
kb Filyy theiessng anlv] per oot anninsL e Heverve e af Ry MR Z0L00,0007 - fur
AE, o ahtninig Ly Mining Cacbrece of Mikgs Minura| Mines Ay ."«'I;m;ru:li{;n.uggur
Wast Black /YNR B 4 for EHLFREt RN G Sand hostng ek ve & v o' 2550 heclares, The
Unlalls of the khaera numbery of Lhe PETTFIE- wren uncve dbsey salf M g Bl gs

dhached o Mg re 4

| Yo are fey el infirmed tas the State Govgramert iy et g hiphens bkl ad

[ 120,50 HE. Foup eruey |l--.:~||'.;.- Lakly NIy Evvszml amld] affored UL T
redpedt af the abave s i el ey 4if "Blamdoali Ghinggar wipsy [ TRTH A T o R
uter the pels ioie 0F e Hawyani B loer Minetal Ciicees M, Shockaig Tenng porating af
Minemla & Prevanvion ol logad Windng Rulas-2012 [ Szate Failo) Accordingly, you hiws
Fesome the susossatul Siddoe in respect of Mol Ghngear Wi st Mol YuA 549 ol tie
dliatrect Yamuna Nagar

3, Eles St G s netiiu Bllving avrejited the afonem et ol hegthast Bl alfered L

Fuur the Depaet manr 1s pliased Letanig this Lot ol Intent |La

IFT tespect al

the Miming Mackfapes mamely Mandal) Gliayzar Wi s

LA [T T R P, JF118 1 [0} [0ct
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Birector General, Mines amd I':H:Inm.; Depssrtment Haryana
AllBays Building Sector-17, Chandizarh,
The periad of contract shiil be 07 yuars aed the sans D], gutnntange with: iffr
fram the duty. of Rramt of enwivanmenil elesranig By mpelent autharity o on
expiny Bl penad of 12 momhs from e ety Gl Ui cosmmu e g Asvnfilaise
el Higheat bl ssnance of “Leliorof Irbeomt™, seivic hemus o porlive

Vit may fieitn that the dotall !t area at the mlamg ecks s watares. 304 s
rittied Tom ol wisere @ basis* (reler crelition mo, - ol tit notice}. in qags nd
anye starvertent misnlE [ apy, e S sl M Sectidigd) coriormos Pelpns
Execution of the areement (Fefer-oondition oo: $of the notice)

Mir reuicst reganding vesiaetian in 8id st on accow i af pedurtion i fapif e
of, thi Miging bloik el WEE dise o0 changs i duseription . of | khasra
vl Aucation =iz, ol aup sage will be eiilertzmed on By reml ocladine
Jr.-:l:l,:':l'anuL'llnll ol aves fie oifsdig o Aecoine o omplisiee = applicale
|-1'-1-'a,|"il:ﬂtl'll.'uur.r:. Hoeddees 10 state that tie oo fnidide thi= chargey, U dy, Ak per
cuaditimi ne X of audtion aotlor

The amount of tiwe highest suciesfil hid . e I 2050008 ). [fa. Four crore
Panty |kl Afty fhawamd i) me aaium fhall be Em- PARTEUE Lt e e
rpable by oy ax the ennbraiier i e imanner: i (e b swibrest
ARTEEmLLL Lo be executad pnform MEC-1appendsd to Seal Rules;

Thet b skl wvru ] casbrart ey Al be fibreiaesd ot the seeof 259 oo
ek 0l ol ook ol fMirde vears Actirdingly. the yearwine amogit of the

anmial copiracs oty dmail anperivtidlageeen el

| EriNo. | Vear ol tie wntintl Ficiod | AnRuaT sentrret Mongy |
Lo Fiext Yoar R R 20E0,{100 =

g SeyuRt Year e 04200000
|. A | Thied Yeaq : ] e T, 20,510,004 /- I
|4 T Fourth ¥osr R IS2SEZA00. |
P 3 Fifts Year : M 052542 500,
LB | Sisth Year | R 5 2EAL OO0

ry sevetilh Yeur |

Re 063709035/ |

As pe= the time acd comdithels o e Erank gy oone bwhle o depesiy Bk
B R L2500 10, vl £a 25N of e msmual bid HEAL: L aw “sega e deposic® oug
ot witieh yioo hinne aleyady shepoaitesd an dineunt of Rs: 4205000/ {Fr, Farny twa-
fakdr Free thoumnml andy) Lo Bouad @ 800 of e il 3]0 frmuiEng s o ial i
Speunty”afer the comeluion of sougti The blince dm:im of R, 533,07, 500 /- i
thee Al ecd by o, 15% of the wnsal jus amewd abupgcdth onn oy ol 1
cantrart momey shinll be deposlted hefare Cumtnsence ] af this Hiig grstions

irhafare sspinry ol the perind af 12 fsmthe whuchoyes irespises
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Bireccor Generil, Mines and Geology Depar ment Haryana
dl-Bays Bullding Sector-17, Chand igarh.
Yo shull wxecutenn Sgreement Deod m Faren ME-Dapp anded 1o th Hapysii Minor
Mlauzdl Lrmovaring, Stacking. Trarapuration of Mineral & Priveution ol s
Mining Rube-Z002 [the Stete Hules J0§T within a e o of 90 dawn from tha dase
al Heansce ol iy etrnanication grant of Loy,

[t sty e poinked Gr thdt as pok existing applicalie rotes the consrady it
had 1o be puecuted on Moo Jollcinl Stamp popers wirrtl R 14,98, 100 /- [Re
|'l.|:ln|':l'EBEII lakils winety wighl thousand ope Busdoe | only)  Hilwer, yoo are
awiy Ul MA Om Mineraly, ane of-the Wl holders fwho particigaed i tho
surriaing el [0 Peember Z003) | flid 2 CWP NATREL of 3039, beloe sl
HonTble Huisjul & Hsovama Figh Coort Furthi 3, e ather shisllarky, saibed! Lo
hfd e Rave ot fifed sepiamate WS thedore thic Hon'b e Pnjk and. Hamana Hizh
Loury leslignging aemad oo ol Slomg Dty S exicution. o Tt
Apravmments The sl mater i sl penulay for ediadcdnes, Aeined gy, the
pletidmt miehom wae ronderted sibieer to ndtengnd ol mid cumes Therafore, the
charging of stamp duty for the execution of COMIRLCL dpreement shall e ay pop
firal egesnne i the enidl CRs,

The Contruct Axrepmpnt wiuld aleo e requicid bo begot Megisbeped on puyiesy of
theappliicnble Hegisteation fee

Inwanie yom Fail w0 extecute thie Animament: Qoo within he prisscrfbed aeciod o 90
apys, tiin Lol shall be desrhed-t iy Been revaled @l the oiiiouae sttt bid
serunty depasies) ar e lene of sueien vholl be for g Fusther: the halniee
Wit ol §5% tnwaprde the bid secariy, amninling B B 6307 500 helng the
¥ ol e abiciail BHE amianat, shall o recavesed e sooare ar lued e dnd
you, sxthe Lol haldes defulter, eall be debarred fran pardelpstion i wny futwre
stpceinn fap o greriud of B oypedis:

Youushall also Rarnishy @ dcivenl surety for @ s equal o the st of Bw aamiil
bild feir mReduton oFfle Apresmal it oise Hie sufety fered Iy the coptmomorfs)
durimng, (he subsivteiice of e cenerees (s ot G ol et Lhie conprenctielad il |
oo ufether sulven sundy and o supplen sy |.j|_||.L| aivill he vepcuted 5o Hhis
effirre:

Alter exid utluie of Afuemei, ithes Eelire sommpncen ent of e IR St
ar befare eppiey' ol the pevigd of 12 months from the Sate of siosanre of Uils L
whichiovar |q parlmr 1n mge of ailipie Lo Ilh.lll'l'.:il e Ba anew 1559 dinsilel bsards

bkl A\ mssranme ol
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Director General, Mines CUIVEY 1000 b isinain sain g oo
40-Hays Buildfig Sketor-17, Chandigarh.

tepugticd towards-ag indtial bid sepuelty af the time aliotion gl stand frdeled
Furifs, un-paud 155 anamnt I:u'u.'_:.lr'du pprairieyshiall b recoiveed o8 arrErs of famd
revere @nd gou shall debayred from particlphtion |e anny subseguon FNEE A
il sl S Yok,

[Rid] Yol sHaEl i Tmible 1o dipi s e sonsact meney 6o seeeat il itiiials as
per praveiyions of Cuntract Agreemeat Le. from the ci e nfrenimimen ceneent af thy
eamt R greement

() Yo sbill sbsa depoie/ pay an additichad dmdant s | b A0 ol the due cuntrac
money Al Wi thi monthly inelallmeeEs townrd § U Minns and - Minerals
Devilspmont, Restoration wod Hehatdlitation Fiind

Pevi Yoo vhadl also be dable to iy advancs INEIMG mx ks g nodisam of Section
206Gy el fcabane G sezan addition b, gontemrr man goyable ax per temme anil
rundivion 6] contraci-gireemenl

[s¥f] O enbmgeuenast of the cantract motey with the siqpliy of aveny sheey y#ars gurical,
you bl depast Hee balones mount: of sebwrg boods 0 pstele she selurity
amoint #gudl 2o 5% of the'revized aniimi mokRce mikLY b5 applicahle fer one
year witl) Fospect £ the new) Mgk of three pears. 8o nterest, wiatedever, aball be

praabiieon thipsencoly amsit deposiied utsder the prosiriel susurity heagd ofske
BIrverianent;

Eeil] ird Mhall predfared s Plan ainmg witle s Mine Chagrre Floy [Progresnie &
Firal) ws per chaptore 10 0f the State Hukes for the “Mining winek™ i shiall nad
FOMEC TS CHSTALITS IV Iny- e SxEpt 0 aspidanc vkl waldy Misisg
[tan duly apprvved b an atbost al:rhnn-:ucr!;:.' i T wectmtt e 2 Guulugy, i 1808
lehale

fawiiv]  Furthier, the oenest piisimg will e alluwed 1o be comenerced gnly alter prie

Enerepnmmental Clearmnce 2 olbmiimed b Yo as e 10D bderisnlig coniebcoror
Tho Mimdmg Black. (ren e Compelent Anthirig 2 perimified by the compolént
Asithority reguised bpder ElA pikificating daced 1400 Tk, &6 acnencded from Has

tui L by | M B, ek 2 pratchilioes ! ci pours 1 =i thee bkl
wind  The Meningoeontssciar oo wiom mindilg fleligs  howe b grasted tyroaaggh this
ot wsld aleo e liksle s s e Tl Lo the lomildisy Fier biv Limdertake

e efiarat|ons

[} Amnial sent m ripien ol i land urm B

ot ||l."1|1|.;.ll'.'|!|'l'|'|r{'ﬂ.-i-'lll:
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Blrector General, hﬁugm\ch:ﬁlw Departmont Haryana
A-Bays Building, Sector-17, Chandigarh.
() Rewt jphis compunsation b vespec of tae red wied for actiml mining
|||.‘|."|'-L|JIIII'I

Flie amunt of gpmd veissand the imperiation sl sl TTLTERTALERATH EE T
Uhe sandavwner oad tie minipg coneracmr, [n i o nissprimanat of e ceil
frmpcesdl o, -te. same shall be declded by the Doarer Collecoor, coneoened in
scardinie with the provisas cmbid i Clagaer 9 of v "Hapgama #jnor
Mireral Concsslun, Stocking and Transportatbon of Mimerals ool Prevortion of
1t i Rsles, 20127
The Eevtal sidriieal pativeked amd steilyed by the concesmiom holdar witiiin e s
pranted g Jnlning iIIiL'I.'.':IIit SIII'I:IH ot smeeed teea bomes of the syemge eneittily
production as per appeoved Mining Maiat ane polataf Hme.

The -Mining Contesetor shall noc moch any muweral sutshde i oncesiion ars

Ardited on iniding canteit, dothoot obtaioeg o enbid Hoermse e per ProwiRian
camtalied [ Chopler L0 pf e Slate bilec

Thit donfroctor shulleop carry aul sy ey, ppEratic iy Pese resly pRoEseLig
forwst ar guy ares prohibitod by any Ew ey in Inchia, e prohiblted: by any
puthrod ity withuut obtmindng atlar permisslen bn s g fren wich awthorigy: ur
offlcor authorized |n i hdall (o i of ofusal of g misan by samchy autmanty. or
ifticer anthocized o this beboll oontructords] shall not he entited th daim ank religl
Iy praryrmeiiy df copbroct p oAty on Shis ookt

Pollawing see e penerad ipeclal comditbons ppplic: by for exrsvption al miagT
andierslls | Eromnriver Bode i delder e s safety il eer- e g ractires ol the

i g nefom

i) Nis iaiilagg weidld'be pormissbld Ina rverbed.op oo S of five times
EL LI R B D= sEPuTere A up sl - fle and ten tines tha span o
guils |.1|'.I|Jg|.' Bhraetird o daveiibism side, subjisgg 308 pldianim of 250

mntass a e sipeetreden glie Jind SO0 e s oo tha Sl - e e slifi
h Plitetue abuill be -t idiined an ur-mined bneto! Sl maress width after dve
P I 0B muters s sl il i il ortiiboen of 3t gugls distance an

may B Jireched fethn Diresmr oe wny |.1I':"I;.'|:r: rthiared by b

Ir] Thay magmum, depeh of Fiznshg:in the eliverhnd shill ool e Hirge
meters from thie ge=mined bad ol o apy gL i e weth peoper banch

leipsmat lein:

(] Mindiag aball i mestricted withln the e R Pl I el
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Bivector General, Mines and Geology Depariment Haryan
A4-Bays Building, Sector-17, Ghuncigarh.
le} Mo g sholi b permissiblo iy anaren ug te 8 width ol S8 maters from
thee artive edees of eilunkaents w mee 08 ever Yamute E5) e b
a4 Tapprl Maricenda ani Glajggerail 101 mebers v iEholt 4l od all
it wiverd rvitlets, [Tleis chizne is applicible-jor mining itieside Fiver-bed

dreal:

(0] Aoy iilier pordition{d], ag may be roiyid el e (e Iergintiees Dojrar Pt il
tho grate: Front time b tiee dor siver-bed min g fnoemnaitotion with Ui
Mines & Geclogy Department, may by wadi dyiplleable g the mining
ArpEtab s i Hvereds,

A safiety marigin of twp metecs {2} saall be; smainsl eel et grooml wiater
tale white untleptiing miming and no mining sperasions shall be putraifestile
bl gl Devil unless & dpucific permission b obainsd Trom 1he compont
athorty L this behalt Farthier, the demth df xcavasion of mineral shall notvscesd
nine ratecs (9 ar any pointof e Thin cipase = o gl fop miniog autsade

Pkl arEal:

The cantrastor shall ped andeieke uny minliy aperE ks ik i amm: getmied oo
it Contract wilhout obtaloing régdiie permiEiih from o the competent
iithority od g idfod Tor undi raking mEning opargtinm, gtler folevant liwg

Pher cambrii sl thall be waise gl o i calery et b n prrirnrs with gkl
athet prayisking 48 spplaabhe sider the Minet Act, 1963 MR and Blunrmils
(Despdigement sud Regulatips) At TOET fdiine B plogtves Acs LHER, Fieoeer
[Conse faLtinn] At Y960 Aol Environmens [Fratection) Ast, 1906 ot the Hdlug
st Virider, Wikd Lifs [Protection] A, V7L Wier (Frevintin atal Gl
STl Tt o ) vt 197 6 andd Afr [ Presention and Bongral f rralliitsien | Al L

Aceirdingly. for e tink belng you ane adwaesd trgilimi the fraft Cortracl

Awrieviniy an Faim MO fin Find copes] appended tn the foite [{ulss-I00 L om plain

pirrs-dlos with athier regtdalte decvwnens nceling @ sbval siaretyla ] fard i edqul
1 i

14 s ammee of bt sl Bid Jor asenl e nl Chit &resiign itk u peiod ul Gk ikavs

frvm the dato of isgne of this bid accuplance e aed dee Lol Yoo slkeld AT NIRRT

aftiitaven o U eifect thut yeuswill iimembntuly depose b rega ity S Ry v peiE Dk uil

|:|||.--|-|.|1L:.| ot e i stated ke e ) apova

L

Maiiai siobe that ofie Sh Rajblr Singh had el o THIF lesiamg §a S0ie G 2013

vl e Han'tile Punish & Hargann Wigh Gourl clsalliengimg {1 corpeneiaeisiial ol dimtre
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irectin General, Mines and Geology Depar ment Harvana
30-Rays Bullding, Sector-17, Chandigarh,

which vwirr o parfierand () poyivint of fest o compeaitiien ook lies gl bl el
awners o whese minng opeistives 2re o be samied out Tagrefare; communtement ol
peried i controct £ paymeat of compensstion, o (e ownsng- il By poe oot ouleame
el enuet arilér i sl CWE, Acoard in il the auction was canc g SHinget [0 ouatopme;
abwive Cabe, heriie By dcceptine Ll is aeing snued alilget o the oot m OWE Na
EFTO0 oF 010 pendivg belre HoarnWle Punlab i |lamai g Cour, -

ul
fur Dinecsor Geres ol Minoes & Geuba

i {IiTaeer,
Ainryan.

Enalsl-fa DMG/ 1Y/ Cone/ 8. 1 Wt finck v Rt 4 /0015 Fted: 19062015

ooy v forwirdad fo the follovang for 10 perstion m nocuseary wrtligh gilsagis:
L T Chacrmu, Muvyine Faite Pallation Gonsred o o, Fapchkata

< The Dupaty Commissiens, Yanunn Kagar.

1 T Wrivagy OfTowe. W& Geology Deparsmunt, Yomuha Ndgar

Minlsg o,
for-Derector Gemeral Mimes S Godagy, Hasyama

Bl skl DMWY Conty M- T Wistiion YR B3 20157 it 1RGN 5

A Lopy s dorvmrted fo Sk, Thaod Wadlisg S50 8h Il ithey -Shyame, o Hogpe Mo
ATty Besrar-13, UrbanBstate, Karnal, the wichoeized pessony/ B redlor-win g Inlgivost Tuiif
ok il ol 156 F oy Private Limdted® for (gfermition 2nd BoEdEEAnY et plohse

i
Mimi 1L l:'!ll'l'l|.|-l'I
Ior iretar Tenra] Mises & Giology, Hayana,

=g L
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[Annexure-2)
CONSENT LETTER FROM APPLICANT
The Mining Plan & Progressive Mine Closure Plar in fespect of Mandaii Ghaggar West Block/

THA B-4 Sand Mine over an ared of . 25 56 hectares jn District- Yamunanagar Siate
of M5 15M Focds Privare Umited , WE/S32 Basia Darapur, 1=

—Haryana
fAoor, New Delhi, js being
prepared by S:N. Sharms bearing registration ng, ROP/DDN/D135 20074,

We request The Directar Mines and Geology, Haryana to make further carrgipondencs

regar'-ﬁl'ng modification of the mining plan with the said ROP on the follawing address--
5:N: Sharma

ROP DDN/D135 2001-4

First Floor, 282 sactar 11 D, OLF , Faridabad -114206 [ Haryana)
[ﬂEIS-Eﬂ-E-‘IﬂS?Ei'iI anshasma@jbbtechnosrgt Corm

Rules, Regulstions, orders made by the Central or State Government, statutory arganizations,

Court ekc bave been taken into considaration and wherever any specific P& fmissiomn is reqLired

thie leszee will approach the concerned authorities, It s alse undertakan that all

praposed in the Progressive Mina Closure Plan will ba implermentad in a time
propased

Place:- h Er_f.H ]

Date :- j:}/[,laf il
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STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY HARYANA
Bay No. 55-58, Prayatan Bhawan, Sector-2, PANCHKULA.

No. SEIAA/HR/2016/989 Dated 21.12.2016

To
M/s JSM ds Pvt. Ltd.
W?2/93, Basie Darapur, 1% Floor,
Near Senior Secondary School,
New Delhi-110015.

Subject: Environmental Clearance for River Bed Mining of Minor
Mineral “Mandoli Ghaggar East Block/YNR B3” at village
Mandoli, Tehsil & District Yamuna Nagar Over an area of 20.18
Ha. By M/s JSM Foods Pvt. Ltd.

*kkkk

This has reference to your online application no. nil dated 17.06.2016
addressed to Member Secretary, SEIAA Haryana for seeking prior environmental
clearance for the above project under the EIA Notification, 2006. The proposal has
been appraised as per prescribed procedure in the light of provisions under the EIA
Notification, 2006 on the basis of the mandatory documents enclosed with the
application viz., Form-1, Pre-feasibility report, copy of approved Mining Plan,
EIA/EMP on the basis of approved TOR and the additional clarifications furnished in
response to the observations of the State Expert Appraisal Committee (SEAC)
constituted by MoEF, GOI vide their Notification 21.08.2015, in its meetings held on
09.07.2016, 03.08.2016.

[2] The SEAC has examined the application and noted that the proposal is
for River Bed Mining of Minor Mineral “Mandoli Ghaggar East Block/YNR B3” at
village Mandoli, Tehsil & District Yamuna Nagar. The Letter of Intent (LOI) dated
19.06.2015. The lease has been granted for an area of 20.18 for 10 years out of which
6.0 Ha area is under restricted Zone. 14.18 Ha area free from restriction and the
mining is proposed in this area only. The project proponent on 17.06.2016 submitted
online application along with copy of approved Mining plan under category B-1(Now
B-2) as no other mine lease area is also located within 500 mtr. The validity of Mining

Scheme in the Mining plan is for 5 years. NOC from Forest Department has been
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Obtained. The project proposal has been appraise as per proper processor of EIA

Notification i.e approval of TOR and Public Hearing.

Brief details of the project:

1. | Category/ltem no. 1 (a) B-1 (Now B-2)
(in schedule):
2. | Location of Project Village Mandoli Ghagga, Tehsil & District
Yamunanagar
3. | Project Details Khasra No. River Bed Mining of Sand minor mineral at over an
area of 20.18 Ha
“Mandoli Ghaggar 52/12,3,4,5,6,7,8,9,13,14,15,16,17,18,23,24,25
West Block/YNR B-3” 53/1,2,3,4,7,8,9,10,11,12,13,14,17,18,19,20,21,22,2
3,24
58//1,2,3,4,7,8,9,10,11,12,13,14,18,19,20
59//3,4,5,6,7,8,13,14,15,16,17,18
Production capacity
8, 50, 000 TPA @ 113 Trips/day (25 Ton/Trip)
4. | Project Cost 1.2 crores
5. | Water Requirement & Source | 52.82 KLD through Tankers
Dust suppression 6.82 KLD
Plantation 4 KLD
Drinking 5KLD
6. | Environment Management 11.80 lakh
Plan Budget
7. | CSR Activates Budget 7.5 Lakh
8. | Production The proposed production for the five years is
@ 8, 50, 000 TPA. The ultimate depth of Mining
will be 3 meter. The alivation range of mine
site is 269 armsl to 273 armsl.
9. | Corner Coordinates of the
lease area Block Latitude Longitude
“Mandoli 30°08'10"N 77°24 '41"E
Ghaggar West 30°08'28"N 77°25'01"E
Block/YNR B+
3»
10. | Green belt/ plantation
Year of Plantation | Proposed Plantation
1Yr. 800 Trees
inyr. 800 Trees
I Yr. 800 Trees
IV Yr. 800 Trees
V Yr. 800 Trees
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11. | Machinery required Excavator/ JCB Tipers/Trucks, Water Tanker
Light Vehicles/Geep and Maintaniance Van

The recommendation of SEAC and project details as given above was taken up
for consideration in the 95" meeting held on 26.08.2016. It was observed by the

Authority that Environment Clearance to this project on the following conditions:-

A. SPECIFIC CONDITIONS:

[1] This Environment Clearance is granted for the proposed production for the
five years 8, 50, 000 TPA. The ultimate depth of Mining will be 3 meter. The
alivation range of mine site is 269 armsl to 273 armsl. The Corner

Coordinates of the leased area are:

Block Latitude Longitude
“Mandoli 30°08'10"N 77°24 '41"E
Ghaggar West 30°08'28"N 77°25'01"E
Block/YNR B-3”

[2] The project proponent shall carry out mining activity strictly as per the
approved Mining Plan.

[3] Environmental Clearance is subject to obtaining clearance, under the Wildlife
(Protection) Act, 1972 from the National Board of Wildlife, as applicable to
the project.

[4] No mining activities will be allowed in forest area, if any, for which the Forest
Clearance is not available.

[5] The Project proponent shall obtain consent to Operate from the State Pollution
control Board, Haryana and effectively implement all the conditions stipulated
therein.

[6] Project Proponent shall appoint an Occupational Health Specialist for Regular
and Periodical medical examination of the workers engaged in the project and
records maintained; also, Occupational health check-ups for workers having
some aliments like BP, diabetes, habitual smokers, etc. shall be undertaken

once in six months and necessary remedial/preventive measures taken
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accordingly. Recommendations of National Institute for labour for ensuring
good occupational environment for mine workers would also be adopted.
Project Proponent shall appoint a Monitoring Committee to monitor the
replenishment study, traffic management, levels of production, River Bank
erosion and maintenance of Road etc.

The number of trips of the trucks shall not exceed the estimated quantity of
2833MT/day @ 113 Trips/day (25 Mt/Trip). Transport of minerals shall be
done either by dedicated road or it should be ensured that the trucks/dumpers
carrying the mineral should not be allowed to pass thought the villages.

Project Proponent shall ensure that the road may not be damaged due to
transportation of the mineral; and transport of minerals will be as per IRC
Guidelines with respect to complying with traffic congestion and density.
Excavation will be carried out up to a maximum depth of 3 meters from
surface of Mineral deposit and not less thanone meter from the water level of
the river channel whichever is reached earlier.

The pollution due to transportation load on the environment will be effectively
controlled & water sprinkling will also be done regularly. Vehicles with
PUCC only will be allowed to ply. The mineral transportation shall be carried
out through covered trucks only and the vehicles carrying the mineral shall not
be overloaded. Project should obtain ‘PUC’ certificate for all the vehicles
from authorized pollution testing centre.

Washing of all transport vehicles should be done inside the mining lease.
Permanent pillars has to be constructed to demarcate width of extraction of
Reserve of Minerals leaving 25% of River width from the bank with depth of
1.5m below the ground and 1.2 m above the ground to observe its stability.
There shall be planning, developing and implementing facility of rainwater
harvesting measures on long term basis in consultation with Regional
Director, Central Groundwater Board and implementation of conservation
measures to augment ground water resources in the area in consultation with
Central Ground Water Board.
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The Project Proponent shall also take all precautionary measures during
mining operation for conservation and protection of endangered flora/fauna, if
any, spotted in the study area.

Main haulage road in the mine should be provided with permanent water
sprinklers and other roads should be regularly wetted with water tankers fitted
with sprinklers.

Provision shall be made for the housing of construction labour within the site
with all necessary infrastructure and facilities such as fuel for cooking, mobile
toilets, mobile STP, safe drinking water, medical health care, créche etc. The
housing may be in the form of temporary structures to be removed after the
completion of the project.

No River sand mining shall be allowed in flowing water and no mining is
allowed in rainy season.

The project proponent shall submit annual replenishment report certified by an
authorized agency. In case the replenishment is lower than the approved rate
of production, then the mining activity/ production levels shall be decreased/
stopped accordingly till the replenishment is completed.

In River flood plain mining a buffer of 3 meter to be left from river bank for
mining.

The project proponent shall ensure that no natural water course/water body
shall be obstructed due to any operations.

The dumping site selected and proposed shall used for OB dump at the
designated site within the lease area per as per the approved time plan. In no
case the overburden should be dumped outside the lease area.

Garland drains shall be constrcuted to prevent the flow of the water in the
dump.

Green belt should be developed as per the proposed plantation as given in the
proposal. Plantation should be carried out in phased manner.

Regular water sprinkling shall be carried out in critical areas prone to air

pollution and having high levels of SPM and RPM such as haul road, loading
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and unloading point and transfer points. It shall be ensured that the Ambient
Air Quality Parameters conform to the norms prescribed by the CPCB.
Regular monitoring of ground water level and quality shall be carried out in
and around the mine lease. The monitoring shall be carried out four times in a
year-pre  monsoon (April-May), monsoon (August), post monsoon
(November); winter (January) and the data thus collected may be sent
regularly to MOEF Regional Office, Chandigarh and Regional Director
CGWB.

Data on ambient air quality and stack emissions shall be submitted to Haryana
Pollution Control Board once in six months carried out by
MOEF/NABL/CPCB/ Government approved lab.

Vehicular emissions shall be kept under control and regularly monitored.
Measures shall be taken for maintenance of vehicles used in mining operations
and in transportation of mineral. The vehicles shall be covered with a tarpaulin
and shall not be overloaded. The project proponent shall ensure that the
vehicle must have pollution under control certificate.

The project proponent shall take all precautionary measures during mining
operations for conservation and protection of endangered fauna, if any, spotted
in the study area. A plan for conservation shall be drawn and got approved
from the Chief Wildlife Warden of the State before start of mining operations.
Necessary allocation of funds for implementation of the conservation plan
shall be made and the funds so allocated shall be included in the project cost.
All the safeguard measures brought out in the wildlife conservation plan so
prepared specific to the project site shall be effectively implemented. A copy
of action plan may be submitted to the HSPCB and MOEF, Regional Office,
Chandigarh within 3 months..

As envisaged, the Project Proponent shall invest at least an amount of Rs
11.80 Lakhs/fannum as cost for implementing various environmental
protection measures including recurring expenses per year.

A sum of Rs. 7.5 Lakhs/annum shall be earmarked by the Project proponent

for investment as CSR on socio economic up-liftment activities of the area
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particularly in the area of habitat, health or education, training programme of
rural women & man provide the kit for employment generation. The proposal
should contain provision for monthly medical camps, distributions of
medicines and improvement in educational facilities in the nearby schools.
Details of such activity along with time bound action plan be submitted to
HSPCB/SEIAA Haryana before the start of operation.

Budgetary provision of Rs. 1.5 Lakhs/annum per year earmarked for the
labours working in the Mine for all necessary infrastructure facilities such as
health facility, sanitation facility, fuel for cooking, along with safe drinking
water, medical camps and toilets for women, créche for infants should be
made and submitted to HSPCB at the time of CTE/CTO/SEIAA Haryana. The
housing facilities should be provided for mining labours.

A Final Mine Closure Plan along with details of corpus fund shall be
submitted to the SEIAA well within the stipulated period as prescribed in the
minor mineral concession rules 2012.

The project proponent shall ensure that the EC letter as well as the status of
compliance of EC conditions and the monitoring data are placed on
company’s website and displayed at the project site.

The project proponent shall ensure that loading in Trucks do not exceed the
norms fixed by the Transport Department as per relevant rules.

The project proponent shall ensure approach roads are widened and
strengthened as per requirements fixed by PWD and district administration
before the start of the work.

The project proponent shall ensure supply of drinking water through RO.

The project proponent shall Strictly adhere to the sustainable sand mining
management guidelines 2016, issued by MoEF &CC Gol on 15.03.2016 and
shall ensure the complaince of the standard environmental conditions
prescribed for the sand mining in the said guidelines; in addition to the

conditions imposed in the environment clearance letter.

The project proponent shall carry out mining in semi mechanized manner using
manpower, Excavator / Tipers / Trucks / Water Tanker / light vechicles/Jeep /

Maintaniance Van.
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GENERAL CONDITIONS:

[i]

[ii]

[iii]

[iv]

[V]

[vi]

[Vii]

[viii]

Concealing factual data or submission of false/fabricated data and failure to
comply with any of the conditions mentioned above may result in withdrawal
of this clearance and attract action under the provisions of the Environment
(Protection) Act, 1986.

Any change in mining technology/scope of working shall not be made without
prior approval of the SEIAA.

Any change in the calendar plan including excavation, quantum of mineral
and waste shall not be made.

Periodic monitoring of ambient air quality shall be carried out for PM10,
PM2.5,S02 and NOx monitoring. Location of the stations (minimum 6) shall
be decided based on the meteorological data, topographical features and
environmentally and ecologically sensitive targets and frequency of
monitoring shall be decided in consultation with the Haryana State Pollution
Control Board (HSPCB). Six monthly reports of the data so collected shall be
regularly submitted to the HSPCB/CPCB including the MOEF, Regional
office, Chandigarh.

Personnel working in dusty areas shall wear protective respiratory devices
they shall also be provided with adequate training and information on safety
and health aspects.

Occupational health surveillance program of the workers shall be undertaken
periodically to observe any contractions due to exposure to dust and take
corrective measures, if needed.

The funds earmarked for environmental protection measures shall be kept in
separate account and shall not be diverted for other purpose. Year wise
expenditure shall be reported to the HSPCB and the Regional office of MOEF
located at Chandigarh.

The project proponent shall also submit six monthly reports on the status of
compliance of the stipulated EC conditions including results of monitored data
(both in hard copies as well as by e-mail) to the northern Regional Office of
MOoEF, the respective Office of CPCB, HSPCB and SEIAA Haryana.
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The above conditions will be enforced, inter alia, under the provision of the
Water (Prevention & Control of Pollution) Act, 1974 the Air (Prevention &
Control of Pollution) Act, 1981, the Environment (Protection) Act, 1986 and
the Public Liability Insurance Act 1991 (all amended till date) and rules made
hereunder and also any other orders passed by the Honb’le Supreme Court of
India/High Court of Haryana and other Court of law relating to the subject
matter.

The Project proponent should inform the public that the project has been
accorded Environment Clearance by the SEIAA and copies of the clearance
letter are available with the Haryana State Pollution Control Board & SEIAA.
This should be advertised within 7 days from the date of issue of the clearance
letter at least in two local newspapers that are widely circulated in the region
and the copy of the same should be forwarded to SEIAA Haryana. A copy of
Environment Clearance conditions shall also be put on project proponent’s
web site for public awareness.

All the other statutory clearances such as the approvals for storage of diesel
from the Chief Controller of Explosives, Fire department, Civil Aviation
Department, Forest Conservation Act, 1980 and Wildlife (protection) Act,
1972 etc. shall be obtained, as may be applicable, by Project proponent from
the competent authority before the start of mining operation.

That the grant of this EC is issued from the environmental angle only, and
does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other instrument in force. The sole and
complete responsibility, to comply with the conditions laid down in all other
laws for the time being in force, rests with the industry/unit/project proponent.
Any appeal against this environmental clearance shall lie with the National
Green Tribunal, if preferred, within a period of 30 days as prescribed under
section 16 of National Green Tribunal Act, 2010.

The methodology of mining shall be strictly as per orders passed by Hon’ble
NGT/ Hon’ble Supreme Court from time to time.
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[xiv] The PP shall not disturb/damage the position of studs in river bed and also not
to damage the river banks and not to degrade the river bed in any manner.

[xv]  Any area which have been banned by any authority/courts shall not be used
for mining activity.

[xvi] Distance of mining to be maintained from Pucca Hydraulic structure/ Bridges
shall be as per approved mining plan/ guideline issued by MoEF & CC/ Court
Orders.

[xvii] The PP will not violate any judicial orders/pronouncements issued by the
Hon’ble Supreme Court/High Courts/NGT.

-Sd-
Chairman,
State Level Environment Impact
Assessment Authority, Haryana,
Endst. No. SEIAA/HR/2016/990-93 Dated 21.12.2016
A copy of the above is forwarded to the following:
1. The Director (IA Division), MoEF&CC, Gol, Indra Paryavaran Bhavan, Zor bagh
Road-New Delhi.
2. The Regional office, Ministry of Environment, Forests & Climate Change, Govt. of
India, Bay’s no. 24-25, Sector 31-A, Dakshin Marg, Chandigarh.
3. The Chairman, Haryana State Pollution Control Board, C-11, Sector-6, PKI.

4. The Director General, Mines & Geology Department Haryana, Chandigarh.

-Sd-
Chairman,

State Level Environment Impact

Assessment Authority, Haryana,
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STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY HARYANA
Bay No. 55-58, Prayatan Bhawan, Sector-2, PANCHKULA.

No. SEIAA/HR/2016/984 Dated21.12.2016

To
M/s JSM Foods Pvt. Ltd.
W?2/93, Basie Darapur, 1% Floor,
Near Senior Secondary School,
New Delhi-110015.

Subject: Environmental Clearance for River Bed Mining of Minor
Mineral “Mandoli Ghaggar West Block/YNR B-4” at village
Mandoli, Tehsil & District Yamuna Nagar Over an area of 25.56
Ha. By M/s JSM Foods Pvt. Ltd.

*kkkk

This has reference to your online application no. nil dated 17.06.2016
addressed to Member Secretary, SEIAA Haryana for seeking prior environmental
clearance for the above project under the EIA Notification, 2006. The proposal has
been appraised as per prescribed procedure in the light of provisions under the EIA
Notification, 2006 on the basis of the mandatory documents enclosed with the
application viz., Form-1, Pre-feasibility report, copy of approved Mining Plan,
EIA/EMP on the basis of approved TOR and the additional clarifications furnished in
response to the observations of the State Expert Appraisal Committee (SEAC)
constituted by MoEF, GOI vide their Notification 21.08.2015, in its meetings held on
09.07.2016, 03.08.2016.

[2] The SEAC has examined the application and noted that the proposal is
for River Bed Mining of Minor Mineral “Mandoli Ghaggar East Block/YNR B-4" at
village Mandoli, Tehsil & District Yamuna Nagar. The Letter of Intent (LOI) dated
19.06.2015. The lease has been granted for an area of 25.56 for 7 years out of which
5.70 Ha area is under restricted Zone. About 19.86 Ha area free from restriction and
the mining is proposed in this area only. The project proponent on 17.06.2016
submitted online application along with copy of approved Mining plan under category

B-1. The validity of Mining Scheme in the Mining plan is for 5 years. NOC from



243

604

Forest Department has been Obtained. The project proposal has been appraise as per

proper processor of EIA Notification i.e approval of TOR and Public Hearing.

Brief details of the project:

1. | Category/ltem no. (in schedule): | 1 (a) B-1
2. | Location of Project Village Mandoli, Tehsil & District Yamunanagar
3. | Project Details Khasra No. River Bed Mining of Sand minor mineral at over
an area of 25.56 Ha
“Mandoli Ghaggar 53//5,6,15,16/1,16/2,25
West Block/YNR B-4” 54//1 to 25
55//1,2,9,10,11,20
57/[1to 4,710 13
58//5,6,15
Production capacity 11, 91, 000 TPA @ 159 Trips/day (25 Ton/Trip)
4. | Project Cost 1.5 crores
5. | Water Requirement & Source 18.77 KLD through Tankers
Dust suppression 13 KLD
Plantation 3KLD
Drinking 2.77 KLD
6. | Environment Management Plan | 11.80 lakh
Budget
7. | CSR Activates Budget 7.5 Lakh
8. | Production The proposed production for the five years is
@ 11, 91, 000 TPA. The ultimate depth of
Mining will be 3 meter. The alivation range
of mine site is 268 armsl to 272 armsl.
9. | Corner Coordinates of the
lease area Block Latitude Longitude
“Mandoli 30°08'12"N 77°25'01"E
Ghaggar 30°08'28"N 77°25 21"E
West
Block/YNR
B-4”
10. | Green belt/ plantation
Year of Plantation | Proposed Plantation
1Yr. 800 Trees
Inyr. 800 Trees
I Yr. 800 Trees
IV Yr. 800 Trees
V Yr. 800 Trees
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11. | Machinery required Excavator/ JCB Tipers/Trucks, Water Tanker
Light Vehicles/Geep and Maintaniance Van

The recommendation of SEAC and project details as given above was taken up
for consideration in the 95" meeting held on 26.08.2016. It was observed by the

Authority that Environment Clearance to this project on the following conditions:-

A. SPECIFIC CONDITIONS:

[1] This Environment Clearance is granted for the proposed production for the
five years 11, 91, 000 TPA. The ultimate depth of Mining will be 3 meter. The
alivation range of mine site is 268 armsl to 272 armsl. The Corner

Coordinates of the leased area are:

Block Latitude Longitude
“Mandoli 30°08'12"N | 77°25 '01"E
Ghaggar 30°08'28"N | 77°25 21"E
West Block/YNR

B-4”

[2] The project proponent shall carry out mining activity strictly as per the
approved Mining Plan.

[3] Environmental Clearance is subject to obtaining clearance, under the Wildlife
(Protection) Act, 1972 from the National Board of Wildlife, as applicable to
the project.

[4] No mining activities will be allowed in forest area, if any, for which the Forest
Clearance is not available.

[5] The Project proponent shall obtain consent to Operate from the State Pollution
control Board, Haryana and effectively implement all the conditions stipulated
therein.

[6] Project Proponent shall appoint an Occupational Health Specialist for Regular
and Periodical medical examination of the workers engaged in the project and
records maintained; also, Occupational health check-ups for workers having
some aliments like BP, diabetes, habitual smokers, etc. shall be undertaken

once in six months and necessary remedial/preventive measures taken
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accordingly. Recommendations of National Institute for labour for ensuring
good occupational environment for mine workers would also be adopted.
Project Proponent shall appoint a Monitoring Committee to monitor the
replenishment study, traffic management, levels of production, River Bank
erosion and maintenance of Road etc.

The number of trips of the trucks shall not exceed the estimated quantity of
3970MT/day @ 159 Trips/day (25 Mt/Trip). Transport of minerals shall be
done either by dedicated road or it should be ensured that the trucks/dumpers
carrying the mineral should not be allowed to pass thought the villages.

Project Proponent shall ensure that the road may not be damaged due to
transportation of the mineral; and transport of minerals will be as per IRC
Guidelines with respect to complying with traffic congestion and density.
Excavation will be carried out up to a maximum depth of 3 meters from
surface of Mineral deposit and not less thanone meter from the water level of
the river channel whichever is reached earlier.

The pollution due to transportation load on the environment will be effectively
controlled & water sprinkling will also be done regularly. Vehicles with
PUCC only will be allowed to ply. The mineral transportation shall be carried
out through covered trucks only and the vehicles carrying the mineral shall not
be overloaded. Project should obtain ‘PUC’ certificate for all the vehicles
from authorized pollution testing centre.

Washing of all transport vehicles should be done inside the mining lease.
Permanent pillars has to be constructed to demarcate width of extraction of
Reserve of Minerals leaving 25% of River width from the bank with depth of
1.5m below the ground and 1.2 m above the ground to observe its stability.
There shall be planning, developing and implementing facility of rainwater
harvesting measures on long term basis in consultation with Regional
Director, Central Groundwater Board and implementation of conservation
measures to augment ground water resources in the area in consultation with
Central Ground Water Board.
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The Project Proponent shall also take all precautionary measures during
mining operation for conservation and protection of endangered flora/fauna, if
any, spotted in the study area.

Main haulage road in the mine should be provided with permanent water
sprinklers and other roads should be regularly wetted with water tankers fitted
with sprinklers.

Provision shall be made for the housing of construction labour within the site
with all necessary infrastructure and facilities such as fuel for cooking, mobile
toilets, mobile STP, safe drinking water, medical health care, creche etc. The
housing may be in the form of temporary structures to be removed after the
completion of the project.

No River sand mining shall be allowed in flowing water and no mining is
allowed in rainy season.

The project proponent shall submit annual replenishment report certified by an
authorized agency. In case the replenishment is lower than the approved rate
of production, then the mining activity/ production levels shall be decreased/
stopped accordingly till the replenishment is completed.

In River flood plain mining a buffer of 3 meter to be left from river bank for
mining.

The project proponent shall ensure that no natural water course/water body
shall be obstructed due to any operations.

The dumping site selected and proposed shall used for OB dump at the
designated site within the lease area per as per the approved time plan. In no
case the overburden should be dumped outside the lease area.

Garland drains shall be constrcuted to prevent the flow of the water in the
dump.

Green belt should be developed as per the proposed plantation as given in the
proposal. Plantation should be carried out in phased manner.

Regular water sprinkling shall be carried out in critical areas prone to air

pollution and having high levels of SPM and RPM such as haul road, loading
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and unloading point and transfer points. It shall be ensured that the Ambient
Air Quality Parameters conform to the norms prescribed by the CPCB.
Regular monitoring of ground water level and quality shall be carried out in
and around the mine lease. The monitoring shall be carried out four times in a
year-pre  monsoon (April-May), monsoon (August), post monsoon
(November); winter (January) and the data thus collected may be sent
regularly to MOEF Regional Office, Chandigarh and Regional Director
CGWB.

Data on ambient air quality and stack emissions shall be submitted to Haryana
Pollution Control Board once in six months carried out by
MOEF/NABL/CPCB/ Government approved lab.

Vehicular emissions shall be kept under control and regularly monitored.
Measures shall be taken for maintenance of vehicles used in mining operations
and in transportation of mineral. The vehicles shall be covered with a tarpaulin
and shall not be overloaded. The project proponent shall ensure that the
vehicle must have pollution under control certificate.

The project proponent shall take all precautionary measures during mining
operations for conservation and protection of endangered fauna, if any, spotted
in the study area. A plan for conservation shall be drawn and got approved
from the Chief Wildlife Warden of the State before start of mining operations.
Necessary allocation of funds for implementation of the conservation plan
shall be made and the funds so allocated shall be included in the project cost.
All the safeguard measures brought out in the wildlife conservation plan so
prepared specific to the project site shall be effectively implemented. A copy
of action plan may be submitted to the HSPCB and MOEF, Regional Office,
Chandigarh within 3 months..

As envisaged, the Project Proponent shall invest at least an amount of Rs
11.80 Lakhs/fannum as cost for implementing various environmental
protection measures including recurring expenses per year.

A sum of Rs. 7.5 Lakhs/annum shall be earmarked by the Project proponent

for investment as CSR on socio economic up-liftment activities of the area
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particularly in the area of habitat, health or education, training programme of
rural women & man provide the kit for employment generation. The proposal
should contain provision for monthly medical camps, distributions of
medicines and improvement in educational facilities in the nearby schools.
Details of such activity along with time bound action plan be submitted to
HSPCB/SEIAA Haryana before the start of operation.

[32] Budgetary provision of Rs. 1.5 Lakhs/annum per year earmarked for the
labours working in the Mine for all necessary infrastructure facilities such as
health facility, sanitation facility, fuel for cooking, along with safe drinking
water, medical camps and toilets for women, créche for infants should be
made and submitted to HSPCB at the time of CTE/CTO/SEIAA Haryana. The
housing facilities should be provided for mining labours.

[33] A Final Mine Closure Plan along with details of corpus fund shall be
submitted to the SEIAA well within the stipulated period as prescribed in the
minor mineral concession rules 2012.

[34] The project proponent shall ensure that the EC letter as well as the status of
compliance of EC conditions and the monitoring data are placed on
company’s website and displayed at the project site.

[35] The project proponent shall ensure that loading in Trucks do not exceed the
norms fixed by the Transport Department as per relevant rules.

[36] The project proponent shall ensure approach roads are widened and
strengthened as per requirements fixed by PWD and district administration
before the start of the work.

[37]  The project proponent shall ensure supply of drinking water through RO.

[38] The project proponent shall Strictly adhere to the sustainable sand mining
management guidelines 2016, issued by MoEF &CC Gol on 15.03.2016 and
shall ensure the complaince of the standard environmental conditions
prescribed for the sand mining in the said guidelines; in addition to the
conditions imposed in the environment clearance letter.

[39] The project proponent shall carry out mining in semi mechanized manner using
manpower, Excavator / Tipers / Trucks / Water Tanker / light vechicles/Jeep /
Maintaniance Van.
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GENERAL CONDITIONS:

[i]

[ii]

[iii]

[iv]

[V]

[vi]

[Vii]

[viii]

Concealing factual data or submission of false/fabricated data and failure to
comply with any of the conditions mentioned above may result in withdrawal
of this clearance and attract action under the provisions of the Environment
(Protection) Act, 1986.

Any change in mining technology/scope of working shall not be made without
prior approval of the SEIAA.

Any change in the calendar plan including excavation, quantum of mineral
and waste shall not be made.

Periodic monitoring of ambient air quality shall be carried out for PM10,
PM2.5,S02 and NOx monitoring. Location of the stations (minimum 6) shall
be decided based on the meteorological data, topographical features and
environmentally and ecologically sensitive targets and frequency of
monitoring shall be decided in consultation with the Haryana State Pollution
Control Board (HSPCB). Six monthly reports of the data so collected shall be
regularly submitted to the HSPCB/CPCB including the MOEF, Regional
office, Chandigarh.

Personnel working in dusty areas shall wear protective respiratory devices
they shall also be provided with adequate training and information on safety
and health aspects.

Occupational health surveillance program of the workers shall be undertaken
periodically to observe any contractions due to exposure to dust and take
corrective measures, if needed.

The funds earmarked for environmental protection measures shall be kept in
separate account and shall not be diverted for other purpose. Year wise
expenditure shall be reported to the HSPCB and the Regional office of MOEF
located at Chandigarh.

The project proponent shall also submit six monthly reports on the status of
compliance of the stipulated EC conditions including results of monitored data
(both in hard copies as well as by e-mail) to the northern Regional Office of
MOoEF, the respective Office of CPCB, HSPCB and SEIAA Haryana.
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[ix]

[X]

[xi]

[Xii]

[xiii]
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The above conditions will be enforced, inter alia, under the provision of the
Water (Prevention & Control of Pollution) Act, 1974 the Air (Prevention &
Control of Pollution) Act, 1981, the Environment (Protection) Act, 1986 and
the Public Liability Insurance Act 1991 (all amended till date) and rules made
hereunder and also any other orders passed by the Honb’le Supreme Court of
India/High Court of Haryana and other Court of law relating to the subject
matter.

The Project proponent should inform the public that the project has been
accorded Environment Clearance by the SEIAA and copies of the clearance
letter are available with the Haryana State Pollution Control Board & SEIAA.
This should be advertised within 7 days from the date of issue of the clearance
letter at least in two local newspapers that are widely circulated in the region
and the copy of the same should be forwarded to SEIAA Haryana. A copy of
Environment Clearance conditions shall also be put on project proponent’s
web site for public awareness.

All the other statutory clearances such as the approvals for storage of diesel
from the Chief Controller of Explosives, Fire department, Civil Aviation
Department, Forest Conservation Act, 1980 and Wildlife (protection) Act,
1972 etc. shall be obtained, as may be applicable, by Project proponent from
the competent authority before the start of mining operation.

That the grant of this EC is issued from the environmental angle only, and
does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other instrument in force. The sole and
complete responsibility, to comply with the conditions laid down in all other
laws for the time being in force, rests with the industry/unit/project proponent.
Any appeal against this environmental clearance shall lie with the National
Green Tribunal, if preferred, within a period of 30 days as prescribed under
section 16 of National Green Tribunal Act, 2010.

The methodology of mining shall be strictly as per orders passed by Hon’ble
NGT/ Hon’ble Supreme Court from time to time.
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[xiv] The PP shall not disturb/damage the position of studs in river bed and also not
to damage the river banks and not to degrade the river bed in any manner.

[xv]  Any area which have been banned by any authority/courts shall not be used
for mining activity.

[xvi] Distance of mining to be maintained from Pucca Hydraulic structure/ Bridges
shall be as per approved mining plan/ guideline issued by MoEF & CC/ Court
Orders.

[xvii] The PP will not violate any judicial orders/pronouncements issued by the
Hon’ble Supreme Court/High Courts/NGT.

-Sd-
Chairman,
State Level Environment Impact
Assessment Authority, Haryana,
Panchkula.
Endst. No. SEIAA/HR/2016/985-988 Dated:. 21.12.2016

1.

A copy of the above is forwarded to the following:
The Director (IA Division), MoEF&CC, Gol, Indra Paryavaran Bhavan, Zor bagh

Road-New Delhi.

2.

The Regional office, Ministry of Environment, Forests & Climate Change, Govt. of
India, Bay’s no. 24-25, Sector 31-A, Dakshin Marg, Chandigarh.

The Chairman, Haryana State Pollution Control Board, C-11, Sector-6, PKI.

The Director General, Mines & Geology Department Haryana, Chandigarh.

-Sd-
Chairman,
State Level Environment Impact
Assessment Authority, Haryana,

Panchkula.
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JSM FOODS PRIVATE LIMITED.

mmmmmmtm,mmmum. DISTRICT YAMUNA NAGAR.

CORP. ADD: 676, SECTOR 13, URBAN ESTATE, KARNAL (MARVANA
ey 2020

To,

The Mining Officer

Department of Mines and Geology,
Yamuna Nagar (Haryana) 135001

Subject: - Permission to M/s JSM Foods Private Limited to dispose boulder and gravel
mhodahngﬂhnndhomMmdlehquutYNRB-SIndmwm
YNR B-4 held on mining contracts by them.

Sir.
That the Director General Mines and Geology (in short DGMG) issued an auction notice
dated 27.4.2015 notifying the e-auction to be held on 10.06.2015 and 11.06.2015 on the
State Government web portal. In the auction held on said dates, M/S JSM Foods
Private Limited (hereinafter referred to as applicant) gave the highest bids for two

mines namely Mandoli Ghaggar East'YNR B-3 and Mandoll Ghaggar West/YNR B-4.
Thedﬂalbofthebﬁdhgnwuﬂummepﬁmofﬂnuqumiumgﬁnnam

Name of the mine Reserve price Highest bid offered by
the applicant.
Mendoli Ghaggar East/YNR B-3 Rs.3,30,00,000 Rs.3,30,50,000
(hereinafter referred to as East Block)
Mandoli Ghaggar West/YNR B4 Rs.4,20,00,000 Rs.4,20,50,000
(hereinafter referred to as West Block)

Having been declared as the highest bidder, immediately thereafter in compliance of the
terms of the conditions of the auction notice, the applicant deposited 10% of the highest
bids amount of Rs.33,05,000/- and Rs.42,05,000/- respectively for East Block and for
West Block as ‘initial bid security’. The highest bids tendered by the applicant were
accepted by the State Government and separate “Letter of Intent* for both East and West
came 10 be issued on 19.6.2015 so as to enable the applicant to get environmental
clearance from the Ministry of Environment, Forest and Climate Change, Government of
India ( in short MOEFC) as required vide its notification dated 14.09.2006.
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JSM FOODS PRIVATE LIMITED.

MINING SITE: VILLAGE MANDOLI GHAGGAR EAST & WEST, TEHSIL JAGADKR!, DISTRICT YAMUNA NAGAR.
CORP. ADD: 676, SECTOR 13, URBAN ESTATE, KARNAL (HARYANA)

vate... 15199 | 2020

The applicant also deposited the balance security amounting to 15% of the bids amount

and also one month’s advance contract money at the time of execution of the contract
agreement for both East and West.

3. That in compliance with condition No 3(xvii) and 3(xviii) of the ‘LoJ” referred to
above, the applicant engaged an accredited consultant of MoEFC for preparation of
Mining Plan and for seeking Environment Clearance (EC) from MoEFC. The State
Environment fmpact Assessment Authority (SELAA) on the basis of recommendation of
its State Expert Appraisal Committee (SEAC) vide its letter 21.12.2016 granted the EC to
the applicant for East and West blocks of Mandoli Ghagger. That the applicant also
obtained the consent to establish and consent to operate from the Haryana State Pollution
Control Board respectively on 30.03.2017 and 13.06.2017. The mining plan. prepared by
the Recognized Qualified Person (RQP) was approved by State Mining Engineer of the
office of DGMG. AfRer obtaining all the clearances required for commencement of mining
operation as per terms and conditions of the LOI and the contract agreement, the applicant
started the mining operation on 18.06.2017.

4. That the applicant is making present representation to seek the permission of
the Department to dispose off boulder and gravel mined along with sand by
the applicant as they hald the mining contract of mines of minor minerals
falling in East and West blocks of Mandoli Ghagger as would be evident from
details as given in succeeding paras It is pertinent to paint out that applicant
was Issued a show cause notice by the DGMG dated 14.08.2020 relating to
sale of sand mineral to screening plants and stone crushers (processing units
not requiring sand as raw material) and for misuse of e-Rawanas.

5 That Initially .a reply to this notice was submitted by the applicant in a hurry

on 19.08.2020 to file it within stipulated time period of seven days . However

applicant in order to further support the reply already. submitted a supplementary

reply dated 18.09.2020 for the consideration of the Department. In bath the
replies it was explained at length the process of formation of boulder, gravel
and sand by the river action and settiement of these minor minerals in the
river bed as river Yamuna traverses through the hilly and plain areas of district
Yamuna Nagar. In order to further fortify their claim for right to dispose of
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JSM FOODS PRIVATE LIMITED.

MINING STTE: VILLAGE MANDOLI GHAGGAR EAST & WEST, TEMSIL JAGADHR), OISTRICT YAMUNA NAGAR.

CORP. ADD: 676, SECTOR 13, URBAN ESTATE, KARNAL (HARVANA)
Date... "J..‘?....

boulder and gravel incidentally mined with sand at the expense of repetition,
applicant take the liberty of repeating some of the submissions aiready made
in above referred replies to the show cause notice being inter related .

FORMATION OF BOULDER ,GRAVEL AND SAND DEPOSITS

6. That the process of formation of boulder, gravel and sand depoeits in the river
bed by fluvial action is a geological phenomenon. The gushing flow of water in
the river bed in the higher reaches of hilly terrain cause erosion of hill rocks
and form boulder, gravel and sand which are brought downwards with flow of
water in the river bed. This phenomenon is more vigorous and prominent
during rainy season when velocity of the flow of water is very high. When the
boulder, gravel and sand swept with flow of river water-comes to the lower
reaches, these start settiing as per their weight and density with the reduction
of speed of flow of water. Firstly, the heavier material i.e. boulder in major
quantity along with gravel and sand in lesser quantities start settling resulting
in deposits of boulder, gravel and sand , Subsequently with left out boulder
.with majority of gravel and less of sand get deposited forming gravel deposits
Finally when the river reaches the plain area sand with remnants’ of gravel and
boulder settle on the river bed forming sand depasits. The important point to
note Is that in all the three stages i.e of. boulder settiement in higher reaches,
gravel settiement in lower reaches and sand settlements in plain ,these three
minerals are inextricably mixed with each other and it is very difficuit to mine

these minerals separately.
AUCTION NOTICE DAT J 5

7 The submissions of applicant relating to the auction notice and LOIs granted tothe

applicant for these two blocks are as under: -.
() The auction notice dated 27.04.2015 reads ‘It is hereby notified for the

information of general public that * _mining contracts for extraction of minor
minerals from the mines of district Yamunanagar will be granted through the
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JSM FOODS PRIVATE LIMITED.

MINING SITE: VILLAGE MANDOLI GHAGGAR EAST & WEST, TEMSIL JAGADMRI, DISTRICT YAMUNA NAGAR.
CORP. ADD: 876, SECTOR 13, URBAN ESTATE, KARNAL (MARYANA)

owa. 2109|3030
process of a-Auction . The e-Auction will be held on 10.06.2015 at 9 A M (page_1 of

auction Annexure A),

(i) On page 2 of the auction notice it is mentioned that “The detail of the area of Mining
Blocks along with reserve price and period of mining contract which are to be granted
contracts and also terms and conditions of the auction are given below

District Yamunanagar

(iii) On page 3 (Annexure_B) of the auction natice Mandoli Ghaggar East Block YNR
B-3 and Mandoli Ghaggar west Block YNR B-4 are mentioned at Sr.No.3 and 4 of the
table . Since the minor mineral mines of these two blocks were to be auctioned so
no name of minerals to be given on contract are mentioned against the names of the
mines (Sr.No.3 and 4) in the table though the name of the villages, detail of Khasra
Numbers, areas and resarve prices are given without the mention of name of minor
minerails. The perusal of the auction notice would reveals that no where the
names of the minor minerals the mining contracts for extraction of which were

to be granted were mentioned. However, admittedly in the letter of intent dated
19.06.2015 issued for Mandoli Ghaggar East and west Blocks, In LOI of East Block

following was mentioned: -

“You participated in the e-auction held on 10.06.2015 and
11.08.2015...

o ..to obtain Mmmmmwm
g_!m_nm_u_an You offered the highest bidder Rs.03,30,50,000/ per
annum against the reserve price of Rs.08,30,00,000 per annum, for obtaining
the mining contract of the minor mineral's mines namely Mandoll Ghagger
East Block/YNR B-3 for extraction of sand.

8 That the combined reading of the auction notice as well as LOI convey that by e-
auction contract was granted for minor minerals mines of Mandoli Ghaggar East
Block with predominant avallabliity of sand. It was manifestly clear that apart sand
there would be some quantity of other minor minerais which in the present case
obviously are boulder and gravel as no other minor minerals are available in the
Yamuna river of Mandoli Ghaggar . Because sand is available predominantly for that
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. JSM FOODS PRIVATE LIMITED.

MINING SITE: VILLAGE MANDOLI GNAGGAR EAST & WEST, TENSIL JAGADHRI, DISTRICT YAMUNA NAGAR.
CORP. ADD: 676, SECTOR 13, URBAN GSTATE, KARNAL (HARYANA)

reason the mining plan was got approved and environment clearance was obtained
for mining of sand but fact remains that applicant holds the mining contract of
minor mingrals @s whi n Mando jar East and 8. Itis
always possible that the Run Of Mine (ROM) |.e. the aggregate which is extracted from
the river bed as sand would invariably contains little quantity of baulder as well as
gravel which are inextricably mixed with sand. It is not possible or economically viable
for the applicant to segregate little quantity of boulder and gravel from the sand
deposits. Even otherwise applicant has every right to remove boulder and gravel from
the Mandoli Ghaggar Block as per the combined reading of the auction notice as well
as Lol. which clearly conveys that the mining contracts for minor mineral mines of
Mandoli Ghaggar East and West Blocks have been granted to the applicant.

rals mines

10 That the perusal of the auction notice issued by the Department for e-auction would
reveal that 34 blocks were auctioned for grant of mining contracts of mines of minor
minerals. Surprisingly for majority of blocks LOI for mining of boulder, gravel and sand
were issued and for remaining a few biocks including that of applicant were
issued Loi for mining of sand. This differentiation and discrimination is beyond any
body's comprehension. Knowing full well the nature of deposits of these minor
minerals in river beds it very strange and intriguing as to why in LOIs of some blacks
only sand was mentioned whereas in others boulder, gravel and sand were
mentioned when all were auctioned in accordance with the same auction notice which
does not have the names of minor minerals of all the blacks. This differentiation can
lead to legal complication on the ground of discrimination. However, the liberal
interpretation of this differentiation can be that it happened inadvertently. if itis do then
it needs to be corrected at first instance by allowing applicant to dispose of bouider
and gravel. It is more than evident that sand deposits definitely contain boulder and
gravel as impurity which cannot be mined separately as small quantity of boulder and

gravel are embedded in the sand deposits which are mined incidentally and form part
of the Run of Mine (ROM). Apart from it the Department itself has propounded

,adopted and implemented the policy of “one area one lessee” meaning thereby that

in one area only one lessee/contractor can work Itie worthwhile to point out that that

in order to implemant this policy of “one area one lessee’ in letter and spirit a special

rule 10 was incorporated in the State Rule,2012 to meet out such situation . Forgoing
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ISM FOODS PRIVATE LIMITED.

MINING SITE: VILLAGE MANDOLI GHAGGAR EAST
& WEST, TENSIL JAGADHR), DISTRICT YAM NAGAR,
CORP. ADD: 676, SECTOR 13, URBAN ESTATE, KARNAL (MARYANA) e

the State Policy of grant of mining leases of minor minerals by tmafzjfi%ﬁﬁ;

the rule 9 of State Rules exception has been made in this rule to grant the leases of
minor minerals to the lessees of major minerals on application instead of auction to up
hold the principle of one area one lessee. In these circumstances the applicant cannot
be prevented from disposal of boulder. and gravel along with sand ( mines of minerals)

whose mining contract was auctioned by the Department and is being held by the
applicant

12 That it is pertinent to point out that the deposits of boulder, gravel and sand which
are inextricably mixed with each other are available in the river bed of Yamuna since
time immemorial and are in the knowledge of every ane including the Department and
the applicant . Thus, in this case there is no question of discavery of any mineral during
the course of mining so clause 6 of part lil of the contract agreement is not applicable
in the present case and cannot be invoked for charging additional royalty on boulder
and gravel disposed of with sand as Run of the Mine.

In these circumstances the applicant should be permitted to dispose off small
quantities of boulder and gravel occurring as impurity wttl_m sand and form part of run
of mine (ROM) which is extracted mechanically with JCB and cannot be segregated
even otherwise applicant holds the contract of mines of minor minerals of Mandoli
Ghaggar East Block YNR B-3 and Mandoli Ghaggar west Block YNR B-4 and has
right to mine boulder and gravel which are also minor minerals

Thanking you.
Yours faithfully,

For JSM FOW" Limited.
g :

Auth. Signatory
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Director General, Mines & Geology, Haryana

ORDER
M/s JSM Foods Private Limited, W Z/932, Basie Darapur, 1%
Floor, Near Senior Secondary School, New Delhi-110015 were granted
mining contract for extraction of “Sand” a minor mineral for the period of
07 years through competitive bidding held on 10t-11th June, 2015 at the
rate of Rs. 04,20,50,000/- [Rs. Four Crore twenty lakhs fifty thousand
only] per annum. As per terms & conditions of the auction notice the actual

mining operations were to be allowed only after prior Environmental

Clearance by the competent authority as per requirement of Environment
Impact Assessment (EIA)Notification dated 14.09.2006 of Ministry of
Environment, Forest and Climate Change (MoEF&CC) Government of India
as amended from time to time. Further, the period of contract was to
commence from the date of grant of Environmental Clearance or after 12

months from the date of issuance of Letter of Intent (Lol) dated

19.06.2015, whichever is earlier. In the instant case Lol was issued on

19.06.2015.
M/s JSM Foods Private Limited obtained Environmental Clearance from

State Environment Impact Assessment Authority (SEIAA) on 21.12.2016
for mining of 11,91,000MT per annum sand a minor mineral and after

obtaining Consent to Operate from the Haryana State Pollution Control

Board commenced mining operation on 18.06.2017.
As per terms of conditions of the contract agreement and Rule 56(17) of

the State Rules, 2012 where any mineral concession holder finds any other
minor mineral not granted under said concession, the discovery of same
shall be reported without any delay to the Director or an officer authorized

by him and shall not win or dispose of the same without obtaining a

separate mineral concession from the Director. The Rule 56(19) further

Scanned with CamScanner
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Director General, Mines & Geology, Haryana
provides that where the newly discovered minor mineral is not available

in sufficient quantity and the grant of a separate mining lease/ contract is
not found justified, the Director may allow the lessee/ contractor to
excavate and dispose of such newly discovered mineral by issuing a
separate permit in Form ‘PIM-8" on payment of advance royalty at the
rates prescribed in the First Schedule. The royalty payable for the newly

discovered minor mineral and prorated contribution to the R & R Fund

shall be in addition to the dead rent/ contract money/ contribution to the

R & R Fund for the mineral already granted on mining lease/ contract/
permit. The mineral concession holder shall also be liable to pay all other

sums as prescribed for disposal of the mineral as if the same had been

allowed under a regular mineral concession.
A similarly situated sand contractor, namely, M/s P.S. Buildtech having

their mining area on the downstream side of the contractor firm namely
M/s JSM Foods Private Limited informed that the mining area also has
Boulder and Gravel along with Sand and sought permission for the grant of

mineral concession for said newly discovered mineral for which they will

pay all applicable dues/ royalty i.e for mining and disposal of boulder and

gravel mineral.
Upon seeking detailed reports about the availability of new mineral (which

was not part of existing grant) by a team of officers it was revealed that
mixed material/ BGS was found in the contracted area of said contractor as

also in the nearby upstream area held by M/s JSM foods Pvt. Ltd, in
Mandoli Ghaggar (West) Block 4 and other area held by JSM foods Pvt.

Ltd, in Mandoli Ghaggar (East ) Block 3.
The areas held by M/s P.S Buildtech, Kanalsi mine / Block 5 had

34.95% Boulder gravel out of total mineral. In the case of mines in the

Page 2 of 7

Scanned with CamScanner



Director General, Mlne & Geology, Haryana '
village Mandli Ghaggar [Mandoli Ghaggar (West) Block-4 and Mandoli

Ghaggar (East) Block- 3] it was found that Boulder / Gravel was 27.45% of

overall mineral.

6. The permission for mining and disposal of newly found mineral (BG) was
accorded on 26.11.2020 to M/s P.S. Buildtech subject to condition that the
contractor shall pay, an additional amount of Royalty for 35% of the total
production and also additional amount of 10% of the same towards ‘Mines
and Minerals Development, Restoration and Rehabilitation Fund’ for
Boulder/ Gravel at the rate prescribe in the First Schedule of the State
Rules, 2012. The same is to be paid over and above the contract money and
other dues as applicable under contract. Further the overall quantity of
mineral production [Boulder, Gravel and Sand] shall not exceed the
maximum annual production of 11,91,000 MT allowed under
Environmental Clearance grant by the Competent authority. Keeping in
view that they were disposing of the mineral as such along with Boulder
gravel and were also issued a notice dated 14.08.2020 in this behalf- they
were directed to pay additional royalty on the same proportional basis for
the mineral excavated and disposed of from Jan, 2020 itself .

7. In the case of M/s JSM Foods Private Limited, though no application was
submitted earlier, however, they vide letter dated 25.09.2020 submitted
application for the grant of mineral concession for said newly discovered
mineral for which they will pay all applicable dues/ royalty i.e for mining

and disposal of boulder and gravel mineral.
8. Itis also relevant to state here that in the past it was found with thé help of
e-Rawaana portal that a number of sand contractors (not having
permission for BG) had been supplying/ selling sand to the Crushers and

Screening plants. The sand found in river Yamuna being fine sand is not

Page 3 of 7
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Director General, Min & Geology, Haryana
being entitled for grant of permission for addition of the mineral, as per

the provisions of Rule 56(17) of the State Rules, 2012 is hereby granted
the permission /mining contract for the period co-terminus with contract
of existing mining contract granted for sand mineral subject to condition
that:

A. The contractor shall pay for 27.45 % of the total production, as
additional amount of Royalty and additional amount of 10% of the
same towards ‘Mines and Minerals Development, Restoration and
Rehabilitation Fund’ for Boulder/ Gravel at the rate prescribed in
the First Schedule of the State Rules, 2012 i.e over and above the
contract money and other dues as applicable under contract.

Note: To clarify the above they shall pay Royalty= total
production of mineral during preceding month X 0.27.45 X
applicable Rate of Royalty by 7t of each month along other
applicable dues. Further 10% of total amount of additional
royalty shall also be deposited as R&R Fund for newly
discovered mineral.

B. The period of permission / contract for Boulder gravel shall be co-
terminus with original contract granted for sand mineral;

C. The overall quantity of mineral production [ Boulder, gravel and
sand] shall not exceed the maximum annual production of
11,91,000 MT allowed under Environmental Clearance grant by the
Competent authority and shall obtain separate EC for newly added
mineral from competent authority.

D. The contractor shall execute a supplementary deed for additional

mineral namely Boulder gravel.

Page 5of 7
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Director General, Mines & Geology, Haryana . .
Further, it is clear that M/s JSM Foods Private Limited had been disposing

the Boulder Gravel along with sand on e-Rawaana / bills issue
ention that mineral was being disposed of from sites not having BG w

ustified as it is not the case that BG was available only in part of the total

12.
d for sand. The

of
cont as not

found j
area. It is clear beyond doubt that the BG is inextricably mixed with sand and sand

alone could have been disposed off only after screening. It is admitted fact that

within mining area no screening is/ was being carried out, so along with sand the

mineral BG was disposed off.

To file the show cause notice dated14.08.2020 it was decided and was also
agreed by the contractor during the course of the hearing that firm shall pay
royalty at the rate of Rs 50 per MT and Rs 5 per MT towards R&R Fund for 27.45%
of the mineral production since from 01.01.2020 to 31.01.2021. The amount of
additional royalty and R& R fund for above period shall be deposited in 03 equal
monthly installments. The first installment on this account shall be paid on or
before 07.03.2021. Further, payment of additional royalty for February, 2021 shall

be paid on regular basis from 7% March, 2021 onward. The show cause notice

dated 14.08.2020 shall stand filed on payment of first installme

(Amitabh Singh Dhillon, IPS)
Place : Panchkula. Director General, Mines and Geology
Dated: oS . 03.2021. Haryana '
Speed Post i

Endst No.: DMG/HY /Cont./MG West Block/YNR B-4/2015/ $TU  Dated: 05792 o002 \

A copy is forwarded to M/s JSM Foods Private Limited, Corr. Add. 676,
Sector-13, Urban Estate, Karnal (Hr.)-132001 for information and necessary

action.
@2"/

. Director General
Mines & Geology Department, Haryana,
b
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Director General, Mi & Geology, Haryana

Speed Post
Endst No..DMG/HY/Cont./MG West Block /YNR B-4/2015/

tant Mining Engineer, Department of Mines

Dated:

A copy is forwarded to the Assis
& Geology, Yamuna Nagar for information.

Director General
Mines & Geology Department, Haryana.

Page 7 of 7
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Director General, Mines & Geology, Haryana

ORDER
M/s JSM Foods Private Limited, W Z/932, Basie Darapur, 1st

Floor, Near Senior Secondary School, New Delhi-110015 were granted
mining contract for extraction of “Sand” a minor mineral for the period of
10 years through competitive bidding held on 10t"-11" June, 2015 at the
rate of Rs. 03,30,50,000/- [Rs. Three Crore thirty lakhs fifty thousand
only] per annum. As per terms & conditions of the auction notice the actual
mining operations were to be allowed only after prior Environmental
Clearance by the competent authority as per requirement of Environment
Impact Assessment (EIA)Notification dated 14.09.2006 of Ministry of
Environment, Forest and Climate Change (MoEF&CC) Government of India
as amended from time to time. Further, the period of contract was to
commence from the date of grant of Environmental Clearance or after 12
months from the date of issuance of Letter of Intent (Lol) dated
19.06.2015, whichever is earlier. In the instant case Lol was issued on
19.06.2015.
M/s JSM Foods Private Limited obtained Environmental Clearance from
State Environment Impact Assessment Authority (SEIAA) on 21.12.2016
for mining of 8,50,000 MT per annum sand a minor mineral and after
obtaining Consent to Operate from the Haryana State Pollution Control
Board commenced mining operation on 18.06.2017.
As per terms of conditions of the contract agreement and Rule 56(17) of
the State Rules, 2012 where any mineral concession holder finds any other

minor mineral not granted under said concession, the discovery of same

shall be reported without any delay to the Director or an officer authorized

by him and shall not win or dispose of the same without obtaining a

separate mineral concession from the Director. The Rule 56(19) further

Page 1 of 7
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Director General, Mines & Geology, Haryana
provides that where the newly discovered minor mineral is not available

in sufficient quantity and the grant of a separate mining lease/ contract is
not found justified, the Director may allow the lessee/ contractor to
excavate and dispose of such newly discovered mineral by issuing a
separate permit in Form ‘PIM-8' on payment of advance royalty at the
rates prescribed in the First Schedule. The royalty payable for the newly
discovered minor mineral and prorated contribution to the R & R Fund
shall be in addition to the dead rent/ contract money/ contribution to the
R & R Fund for the mineral already granted on mining lease/ contract/
permit. The mineral concession holder shall also be liable to pay all other
sums as prescribed for disposal of the mineral as if the same had been
allowed under a regular mineral concession.

4. A similarly situated sand contractor, namely, M/s P.S. Buildtech having
their mining area on the downstream side of the contractor firm namely
M/s JSM Foods Private Limited informed that the mining area also has
Boulder and Gravel along with Sand and sought permission for the grant of
mineral concession for said newly discovered mineral for which they will
pay all applicable dues/ royalty i.e for mining and disposal of boulder and
gravel mineral.

S Upon seeking detailed reports about the availability of new mineral (
which was not part of existing grant) by a team of officers it was revealed
that mixed material/ BGS was found in the contracted area of said

contractor as also in the nearby upstream area held by M/s JSM foods Pvt.
Ltd, in Mandoli Ghaggar (West) Block 4 and other area held by JSM foods

Pvt. Ltd, in Mandoli Ghaggar (East ) Block 3.
The areas held by M/s P.S Buildtech, Kanalsi mine / Block 5 had
34.95% Boulder gravel out of total mineral. In the case of mines in the
[
J /
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Director General, Mines & Geology, Haryana
village Mandli Ghaggar [Mandoli Ghaggar (West) Block-4 and Mandoli

Ghaggar (East) Block- 3] it was found that Boulder / Gravel was 27.45% of
overall mineral.

6. The permission for mining and disposal of newly found mineral (BG) was
accorded on 26.11.2020 to M/s P.S. Buildtech subject to condition that the
contractor shall pay, an additional amount of Royalty for 35% of the total
production and also additional amount of 10% of the same towards ‘Mines
and Minerals Development, Restoration and Rehabilitation Fund’ for
Boulder/ Gravel at the rate prescribe in the First Schedule of the State
Rules, 2012. The same is to be paid over and above the contract money and
other dues as applicable under contract. Further the overall quantity of
mineral production [Boulder, Gravel and Sand] shall not exceed the

maximum annual production of 850,000 MT allowed under
Environmental Clearance grant by the Competent authority. Keeping in
view that they were disposing of the mineral as such along with Boulder
gravel and were also issued a notice dated 14.08.2020 in this behalf- they
were directed to pay additional royalty on the same proportional basis for

the mineral excavated and disposed of from Jan, 2020 itself .

7.

In the case of M/s JSM Foods Private Limited, though no application was
submitted earlier, however, they vide letter dated 25.09.2020 submitted
application for the grant of mineral concession for said newly discovered

mineral for which they will pay all applicable dues/ royalty i.e for mining
and disposal of boulder and gravel mineral.
8. Itis also relevant to state here that in the past it was found with the help of
e-Rawaana portal that a number of sand contractors (not having
permission for BG) had been supplying/ selling sand to the Crushers and

Screening plants. The sand found in river Yamuna being fine sand is not
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Director General, Mines & Geology, Haryana
plants/ crushers. All such contractors

the raw material of the screening
including applicant M/s JSM Foods Private Limited were issued notices to

explain their position for disposing of BG without permission or providing
e-Rawaana to be used to legitimize processing of BG illegally mined from
other sources by the Screening Plant/ crushers. M/s |SM Foods Private
Limited sold a total 10,60,504 MT during the period from 1.1.2020 to
21.07.2020 out of which 4,03,904 MT was sold to screening plants/

crushers.
In order to decide the application for allowing additional mineral namely

BG, it was found necessary to decide action on the show cause notice dated
14.08.2020 for alleged volition of contract agreement. So in the interest of

natural justice an opportunity of hearing was afforded on 11.12.2020 to

the contractor.
10. Sh. Wadhwa appearing for the contractor firm stated that the Boulder

Gravel were found in the area though they were not disposing of the

mineral in river where notable quantity of BG was present but conceded
that it cannot be stated that no BG may have gone along with sand as some
of the quantity was purchased by the Screening plants/ crushers. He stated

that they were seeking permission for addition of mineral and agreed pay
additional royalty and other dues as may be applicable (over and above

the contract money) for 27.45% of production on account of intermixed

BG and sought to file the show cause notice also.

11.  After having considered all related facts of the case it has been established
that in the area granted on contract to M/s JSM Foods Private Limited over
an area of 20.18 hectares of land in village Mandoli Ghaggar i.e for
‘Mandoli Ghaggar East Block/YNR B-3’ 27.45% of mineral is Boulder

and Gravel which is inextricably mixed with sand. The contractor firm

\-.
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Director General, Mines & Geology, H: '
being entitled for grant of permission for addition of the mineral, as per

the provisions of Rule 56(17) of the State Rules, 2012 is hereby granted
the permission /mining contract for the period co-terminus with contract
of existing mining contract granted for sand mineral subject to condition
that:

A. The contractor shall pay for 27.45 % of the total production, as
additional amount of Royalty and additional amount of 10% of the
same towards ‘Mines and Minerals Development, Restoration and
Rehabilitation Fund’ for Boulder/ Gravel at the rate prescribed in
the First Schedule of the State Rules, 2012 i.e over and above the
contract money and other dues as applicable under contract.

Note: To clarify the above they shall pay Royalty= total
production of mineral during preceding month X 0.27.45 X
applicable Rate of Royalty by 7t of each month along other
applicable dues. Further 10% of total amount of additional
royalty shall also be deposited as R&R Fund for newly
discovered mineral.

B. The period of permission / contract for Boulder gravel shall be co-

terminus with original contract granted for sand mineral;
C. The overall quantity of mineral production [ Boulder, gravel and

sand] shall not exceed the maximum annual production of 8,50,000

MT allowed under Environmental Clearance grant by the

Competent authority and shall obtain separate EC for newly added

mineral from competent authority.

D. The contractor shall execute a supplementary deed for additional
mineral namely Boulder gravel.

Page 5 of 7

Scanned with CamScanner



Director General, Mines & Geology, Haryana
12.  Further, it is clear that M/s JSM Foods Private Limited had been disposing

of the Boulder Gravel along with sand on e-Rawaana / bills issued for sand. The
contention that mineral was being disposed of from sites not having BG was not
found justified as it is not the case that BG was available only in part of the total
area. It is clear beyond doubt that the BG is inextricably mixed with sand and sand
alone could have been disposed off only after screening. It is admitted fact that
within mining area no screening is/ was being carried out, so along with sand the

mineral BG was disposed off.

To file the show cause notice dated14.08.2020 it was decided and was also
agreed by the contractor during the course of the hearing that firm shall
payroyalty at the rate of Rs 50 per MTand Rs 5 per MT towards R&R Fund for
27.45% of the mineral production since from 01.01.2020 to 31.01.2021. The
amount of additional royalty and R& R fund for above period shall be deposited in

03 equal monthly installments. The first installment on this account shall be paid
on or before 07.03.2021. Further, payment of additional royalty for February,
2021 shall be paid on regular basis from 7®"March, 2021 onward. The show cause

notice dated 14.08.2020 shall stand filed on payment of first i ment.

—
(Amitabh Singh Dhillon, IPS)

Place : Panchkula. Director General, Mines and Geology,
Dated: . .2021. Haryana.
Speed Post

Endst No.: DMG/HY/Cont./MG East Block/YNR B-3/2015/ 576 Datea: ©57°% 2
A Copy is forwarded to M/s JSM Foods Private Limited, Corr. Add. 676,

Sector-13, Urban Estate, Karnal (Hr.)-132001 for information and necessary
action.

-—

Director General
Mines & Geology Department, Haryang, -
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Director General, Mines & Geology, Haryana

Speed Post
Endst No..DMG/HY/Cont./MG East Block/YNR B-3/2015/ Dated:

A copy is forwarded to the Assistant Mining Engineer, Department of Mines
& Geology, Yamuna Nagar for information.

Director General
Mines & Geology Department, Haryana.
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JSM FOODS PRIVATE LIMITED 632

Regd. Off. : WZ-932/16, Ground Floor, Near MCD School, Village Basai,
Darapur, West Delhi, New Delhi 110015

CORR. ADD. : 676, Sector-13, Urban Estate, Karnal (Hr.) 132001

Ref. No.

To,
The Director General,

* Mines and Geology Department,
IT Park, Sector- 22,
Panchkula, Haryana.

Boulder, Gravel along with

Subject : - Request Regarding to update the
Foods Pvt. LTd., Mandoli

m Sand on E- Ravana portal of JSM
Ghaggar East, Block YNR B-3.

Sir,
With reference to your office order no. DMG/HY/Cont./MG East
Block/YNR B- 3/2015/516 dated 05.02.2021. JSM Foods Pvt. Ltd. were

granted mining contract for extraction of Sand for the period of 10 years

through LOI issued on dated 19.06.2015 over an area of 20.18 hectares in

Mandoli Ghaggar East, Block YNR B-3. AS per the above order, you have

granted the permission of addition of the mineral i.e. Boulder and Gravel

& along with sand for our mining site Mandoli Ghaggar East, Block YNR B-3.

In view of the above, we hereby request you to kindly update the

‘ Boulder, Gravel along with Sand on E- Ravana portal so that we can able to
generate the e ravana of Boulder, Gravel and Sand. Kindly update the same

on e- ravana portal as soon as possible.

Thanking you

Yours Faithfully
For JSM Foods Pvt. Ltd.

Auth)nzcd Signatory



633

272

Speed Post/Registered

From

The Director General,

Mines & Geology, Haryana,

DHL Square, Plot No. 9, 2" Floor,
I T Park, Sector-22, Panchkula.

M/s JSM Foods Private Limited,
R/o House No. 676, Sector-13, Urban Estate,
Karnal-132001.

Memo No. DMG/HY/Cont/MG East Block/YNR B- 3/2015/39 6 4
Dated Panchkula, the 09)1s[2

Sub:- Permission to M/s |SM Foods Private Limited to dispose of boulder
and Gravel mined along with sand from ‘Mandoli Ghaggar East YNR B-
3’ held on mining contracts by them.

Reference your letter dated 05.04.2021 on the subject noted above.

2. Vide letter under reference, you have requested to permit you to
dispose of Boulder and Gravel and also allow to generate the e-Rawaana for the
same on portal. Your matter has been considered and it has been decided to afford

you opportunity of personal hearing by the Director General, Mines and Geology.

3. You are, therefore, advised to appear before Director General, Mines
& Geology, Haryana on 13.10.2021 at 12:00 Noon in his office Room No. 1, DHL

Suare, Plot No. 9, 2" Floor, | T Park, Sector-22, Panchkula to explain your position

R

Superintepdent,
for Director General, Mines and Géology,

Harya ng

on above said date, time and venue.



&35 634

Snced Post/Registered

From

The Director General,

Mines & Geology, Haryana,

DHL Square, Plot No. 9, 2 Floor,
I'T Park, Sector-22, Panchkula,

To

M/s |SM Foods Private Limited,
R/o House No. 676, Sector-13, Urban Estate,
. Karnal-132001.

Memo No. DMG/HY/Cont/MG West Block/YNR B- 4/2015/
‘Dated Panchkula, the

Sub:- Permission to M/s JSM Foods Private Limited to dispose of boulder
and Gravel mined along with sand from ‘Mandoli Ghaggar West YNR
B-4" held on mining contracts by them._

Reference your'iét_tei; dated 05.04.2021 on the subject noted above.

2. Vide letter '-i;ndérj;.\réfe'rg::rtte, you ha_vé_requested to permit you to

dispose of Boulder and _Graivel and also allow to generate the e-Rawaana for the
same on portal. Your matter has been considered and it has been decided to afford
you opportunity of personal h'ca:_'in'g by the Direqtor General, Mines and Geology.

3. You are, therefore; advised Eb.é’bbeafi:éfoi‘e Director General, Mines
& Geology, Haryana on13.10.2021 at 12:00 Noon in his officefRoom No. 1, DHL
Suare, Plot No. 9, 2 Floor, | T Park, Sector-22, Panchkulajto explain your position

on above sald date, time and venue.

Superinte'ﬁﬂint.
for Director General, Mines and Geology,
Haryana.
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Endst. DMG/HY/Cont/MG West Block/YNR 8-4/2015/34¢ 7- dated: ¢2 }./ a )
A copy s forwarded to the following for information and necessary action:

1 ‘/M[pk'rg Officer, Yamuna Nagar.

A spare copy of this letter Is also forwarded to the Mining Officer,
Mines and Geology Department, Yamuna Nagar with advise to ensure the

delivery of the same to the concerned party immediately under a proper
receipt.

2. PA to the Director General, Mines and Geology Haryana for information
of DGMG.

ik ., Superinte ﬁ#
. e b for Director Gencral Mines and Geblogy.
- . Ilaryana.
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Speed Post/Registered

From

The Director General,
Mines & Geology, Haryana,
DHL Square, Plot No. 9, 2nd Floor,
[ T Park, Sector-22, Panchkula.
To
M/s JSM Foods Private Limited, W Z/932,
Basie Darapur, 1st Floor, Near Senior Secondary School,
New Delhi-110015.

Corr. Address:- # 676, Sector-13, Urban Estate, Karnal-132001.

Memo No. DMG/HY/Cont./M. G. East Block/YNR B-3/2015/] 42
Dated Panchkula, the 0370! }M;.Q_

Subject :- Hearing as per letter dated 05.04.2021 in matter of M/s JSM Foods
Private Limited in respect of Madoli Ghaggar East Block-YNR-3
district Yamuna Nagar.

Reference your letter dated 13.10.2021 on the subject noted above.

2. You (M/s JSM Foods Private Limited) are aware that the minor mineral mines
of district Yamuna Nagar were notified on 27t April, 2015 and corrigendum dated
19.05.2015 for grant of mining contracts through e-auction to be held on 10%-11* June,
2015 as per terms and conditions of the auction notice. You having accepted the
conditions of the notice, participated in the e-auction and offered the highest bid of Rs.
03,30,50,000/- [Rs. three Crore thirty lakhs fifty thousand only] per annum against
Reserve Price of Rs. 03,30,00,000/- for obtaining the Mining Contract of Minor Mineral

block namely ‘Mandoli Ghaggar East Block/YNR B-3" for extraction of Sand having .

tentative area of 20.18 hectares. As per requirement of the auction notice you
deposited an amount of rupees 33.05 lakhs towards initial bid security. The highest bid
was accepted by the State Government, accordingly, the acceptance of the bid/Letter of
Intent (Lol) was issued on 19.06.2015 and you executed contract agreement with the

State on 20.07.2017.

3. You are also aware that as per terms & conditions of the auction notice, the

actual mining operations were to be allowed only after prior Environmental
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Clearance by the competent authority as per requirement of Environment Impact
Assessment (EIA)Notification dated 14.09.2006 of Ministry of Environment, Forest
and Climate Change (MoEF&CC) Government of India as amended from time to
time. Further, the period of contract was to commence from the date of grant of
Environmental Clearance or after 12 months from the date of issuance of Letter of
Intent (Lol) dated 19.06.2015, whichever is earlier. In your case Lol was issued on

19.06.2015.

4. You obtained Environmental Clearance from State Environment Impact
Assessment Authority (SEIAA) on 21.12.2016 for mining of 8,50,000MT per annum
sand a minor mineral and after obtaining Consent to Operate from the Haryana

State Pollution Control Board commenced mining operation on 18.06.2017.

5. As per terms of conditions of the contract agreement and Rule 56(17) of the
State Rules, 2012 where any mineral concession holder finds any other minor
mineral not granted under said concession, the discovery of same shall be reported
without any delay to the Director or an officer authorized by him and shall not win
or dispose of the same without obtaining a separate mineral concession from the
Director. The Rule 56(19) further provides that where the newly discovered minor
mineral is not available in sufficient quantity and the grant of a separate mining
lease/ contract is not found justified, the Director may allow the lessee/ contractor
to excavate and dispose of such newly discovered mineral by issuing a separate
permit in Form ‘PIM-8’ on payment of advance royalty at the rates prescribed in the
First Schedule. The royalty payable for.the newly discovered minor mineral and
prorated contribution to the R & R Fund shall be in addition to the dead rent/
contract money/ contribution to the R & R Fund for the mineral already granted.on
mining lease/ contract/ permit. The mineral concession holder shall also be liable
to pay all other sums as prescribed for disposal of the mineral as if the same had

been allowed under a regular mineral concession.

6. As per detailed survey of the area granted to M/s JSM Foods Private Limited
in Village Mandoli Ghaggar and that of adjoining area of Kanalsi held by another
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mining contractor, it was found that the area was also having boulder gravel
deposits. The detailed survey showed that in case of the sand mine of Mandoli
Ghaggar by M/s JSM Foods Private Limited 27.45% of the mineral was Boulder
Gravel. It is relevant to point out here that the department the help of e-Rawaana
portal separately noted that a few of sand contractors including that of M/s JSM
Foods Private Limited otherwise not having permission for BG, had been
supplying/ selling sand to the Crushers and Screening plants in and around area.
All such contractors including applicant M/s JSM Foods Private Limited were issued
notices to explain their position for disposing of BG without permission or
providing e-Rawaana. You through an applicatiqn on 25.09.2020 for the grant of
mineral concession for said newly discovered mineral and undertaking that for
same (newly discovered mineral) you will pay all applicable dues/ royalty i.e for
mining and disposal of boulder and gravel mineral. The then DGMG afforded you an
opportunity of hearing on 11.12.2020.

7. After having considered all related facts of the case and that the contractor
firm being entitled for grant of permission for addition of the mineral, as per the
provisions of Rule 56(17) of the State Rules, 2012 was grantéd the permission
/mining contract for Boulder Gravel also for the period co-terminus with contract

of existing mining contract granted for sand mineral subject to condition that:

A. The contractor shall pay for 27.45 % of the total production, as
additional amount of Royalty and additional amount of 10% of the

same towards ‘Mines and Minerals Development, Restoration and

Rehabilitation Fund’ for Boulder/ Gravel at the rate prescribed in the -

First Schedule of the State Rules, 2012 i.e over and above the contract
money and other dues as applicable under contract.

. Note: To clarify the above they shall pay Royalty= total
production of mineral during preceding month X 0.27.45 X
applicable Rate of Royalty by 7t of each month along other
applicable dues. Further 10% of total amount of additional
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royalty shall also be deposited as R&R Fund for newly
discovered mineral.

B. The period of permission / contract for Boulder gravel shall be co-
terminus with original contract granted for sand mineral;

C. The overall quantity of mineral production [ Boulder, gravel and
sand] shall not exceed the maximum annual production of 8,50,000
MT allowed under Environmental Clearance grant by the Competent
authority and shall obtain separate EC for newly added mineral from
competent authority.

D. The contractor shall execute a supplementary deed for additional

mineral namely Boulder gravel.

8. Further, keeping in view that you had been disposing of the Boulder, Gravel
along with sand on e-Rawaana / bills issued for sand, it was decided/ ordered that
the firm shall pay royalty at the rate of Rs 50 per MTand Rs 5 per MT towards R&R
Fund for 27.45% of the mineral production since from 01.01.2020 to 31.01.2021.
The amount of earlier additional dues weré allowed to be deposited in installments.
You were also directed to get the EC modified for mining / disposal of B G along

with sand being inextricably mixed with each other.

9 You vide letter dated 05.04.2021 sought permission to allow disposal of
additional minerals by issuing permits, but keeping in view that boulder gravel
deposits are found on regular basis, so it would be desirable to allow by additional

of the same in your contract.

10. However, it is clear that for excavation of mineral (excavation of BG along
with sand) will have no impact of overall mining as the approved quantity of
mineral under EC will not change. Accordingly, the disposal of Boulder, Gravel
found along with Sand being inextricably mixed with each other and not a case of
excavation of any separately found mineral, disposal of same under nomenclature of

Boulder, Gravel and Sand is being allowed subject to condition that you may get the
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necessary corrections made in your EC document from SEIAA by

clarifying/applying the same.

11.  Asregard to allow more time to pay dues for additional royalty and R&R for
additional mineral the request has been considered and in the overall interest, it is
ordered that you shall clear all pending dues towards royalty of additional mineral
in 04 equal installments along with concurrent installments along with interest on
delay if any. The other formalities such as signing of supplementary deed shall also
be completed within next 07 days.

(Mo ed Shhyin, IAS)
Place : Panchkula. Director General, Mines and Geology,
Dated: Y¥% January, 2022. Haryana.
Speed Post
Endst No.: DMG/HY/Cont./MG East Block/YNR B-3/2015/ (43 Dated:6.§ -01-20 22

A copy is forwarded to the Chairman, State Level Environment Impact
Assessment Authority, Haryana, Bay No. 55-58, Prayatan Bhawan, Sector-2,
Panchkula w.r.t Endst. No. SEIAA/HR/2016/993 dated 21.12.2016 for information

and necessary action.
ﬁ:tj\(geral

Mines and Geology, Haryana.

Speed Post

EndstNo.:.DMG/HY/Cont./MG East Block/YNR B-3/2015/ | 4Y Dated: 0174 / /102?-

A copy is forwarded to the Mining Officer, Department of Mines & Geology,
. Yamuna Nagar for information.

Directori&€neral
‘\LMines and Geology, Haryana.
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Speed Post/Registered

From

The Director General,
Mines & Geology, Haryana,
DHL Square, Plot No. 9, 2 Floor,
I T Park, Sector-22, Panchkula.
To
M/s ]SM Foods Private Limited, W Z/932,
Basie Darapur, 1st Floor, Near Senior Secondary School,
New Delhi-110015.

Corr. Address:- # 676, Sector-13, Urban Estate, Karnal-132001.

Memo No. DMG/HY/Cont./M. G. West Block/YNR B-4/2015/14y%"
Dated Panchkula, the o;/}O}L

Subject :- Hearing as per letter dated 05.04.2021 in matter of M/s JSM Foods
Private Limited in respect of Madoli Ghaggar West Block-YNR-4
district Yamuna Nagar.

Reference your letter dated 13.10.2021 on the subject noted above.

VA You (M/s JSM Foods Private Limited) are aware that the minor mineral mines
of district Yamuna Nagar were notified on 27% April, 2015 and corrigendum dated
19.05.2015 for grant of mining contracts through e-auction to be held on 10%-11* June,
2015 as per terms and conditions of the auction notice. You having accepted the
conditions of the notice, participated in the e-auction and offered the highest bid of Rs.
04,20,50,000/- [Rs. Four Crore twenty lakhs fifty thousand only] per annum against
Reserve Price of Rs. 04,20,00,000/- for obtaining the Mining Contract of Minor Mineral
block namely ‘Mandoli Ghaggar West Block/YNR B-4’ for extraction of Sand having
tentative area of 25.56 hectares. As per requirement of the auction notice you
deposited an amount of rupees 42.05 lakhs towards initial bid security. The highest bid
 was accepted by the State Government, accordingly, the acceptance of the bid/Letter of
Intent (Lol) was issued on 19.06.2015 and you executed contract agreement with the

State on 26.07.2017.

3. You are also aware that as per terms & conditions of the auction notice, the

actual mining operations were to be allowed only after prior Environmental
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Clearance by the competent authority as per requirement of Environment Impact
Assessment (EIA)Notification dated 14.09.2006 of Ministry of Environment, Forest
and Climate Change (MoEF&CC) Government of India as amended from time to
time. Further, the period of contract was to commence from the date of grant of
Environmental Clearance or after 12 months from the date of issuance of Letter of
Intent (Lol) dated 19.06.2015, whichever is earlier. In your case Lol was issued on
19.06.2015.

4. You obtaiﬁed Environmental Clearance from State Environment Impact
Assessment Authority (SEIAA) on 21.12.2016 for mining of 11,91,000 MT per
annum sand a minor mineral and after obtaining Consent to Operate from the
Haryana State Pollution Control Board commenced mining operation on
18.06.2017.

5. As per terms of conditions of the contract agreement and Rule 56(17) of the
State Rules, 2012 where any mineral concession holder finds any other minor
mineral not granted under said concession, the discovery of same shall be reported
without any delay to the Director or an officer authorized by him and shall not win
or dispose of the same without obtaining a separate mineral concession from the
Director. The Rule 56(19) further provides that where the newly discovered minor
mineral is not available in sufficient quantity and the grant of a separate mining
lease/ contract is not found justified, the Director may allow the lessee/ contractor
to excavate and dispose of such newly discovered mineral by issuing a separate
permit in Form ‘PIM-8’ on payment of advance royalty at the rates prescribed in the
First Schedule. The royalty payable for the newly discovered minor mineral and
prorated contribution to the R & R Fund shall be in addition to the dead rent/
contract money/ contribution to the R & R Fund for the mineral already granted on
mining lease/ contract/ permit. The mineral concession holder shall also be liable
to pay all other sums as prescribed for disposal of the mineral as if the same had

been allowed under a regular mineral concession.
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6. As per detailed survey of the area granted to M/s JSM Foods Private Limited
in Village Mandoli Ghaggar and that of adjoining area of Kanalsi held by another
mining contractor, it was found that the area was also having boulder gravel
deposits. The detailed survey showed that in case of the sand mine of Mandoli
Ghaggar by M/s JSM Foods Private Limited 27.45% of the mineral was Boulder
Gravel. It is relevant to point out here that the department the help of e-Rawaana
portal separately noted that a few of sand contractors including that of M/s JSM
Foods Private Limited otherwise not having permission for BG, had been
supplying/ selling sand to the Crushers and Screening plants in and around area.
All such contractors including applicant M/s JSM Foods Private Limited were issued
notices to explain t_heir position for disposing of BG without permission or
providing e-Rawaana. You through an application on 25.09.2020 for the grant of
mineral concession for said newly discovered mineral and undertaking that for
same (newly discovered mineral) you will pay all applicable dues/ royalty i.e for
mining and disposal of boulder and gravel mineral. The then DG MG afforded you an

opportunity of hearing on 11.12.2020.

7 After having considered all related facts of the case and that the contractor
firm being entitled for grant of permission for addition of the mineral, as per the
provisions of Rule 56(17) of the State Rules, 2012 was granted the permission
/mining contract for Boulder Gravel also for the period co-terminus with contract

of existing mining contract granted for sand mineral subject to condition that:

A. The contractor shall pay for 27.45 % of the total production, as
additional amount of Royalty and additional amount of 10% of the
same towards ‘Mines and Minerals Development, Restoration and
Rehabilitation Fund’ for Boulder/ Gravel at the rate prescribed in the
First Schedule of the State Rules, 2012 i.e over and above the contract
money and other dues as applicable under contract.

Note: To clarify the above they shall pay Royalty=total
production of mineral during preceding month X 0.27.45 X
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applicable Rate of Royalty by 7th of each month along other
applicable dues. Further 10% of total amount of additional
royalty shall also be deposited as R&R Fund for newly
discovered mineral.

B. The period of permission / contract for Boulder gravel shall be co-
terminus with original contract granted for sand mineral;

C. The overall quantity of mineral production [ Boulder, gravel and
sand] shall not exceed the maximum annual production of 8,50,000
MT allowed under Environmental Clearance grant by the Competent
authority and shall obtain separate EC for newly added mineral from
competent authority.

D. The contractor shall execute a supplementary deed for additional

mineral namely Boulder gravel.

8. Further, keeping in view that you had been disposing of the Boulder, Gravel
along with sand on e-Rawaana / bills issued for sand, it was decided/ ordered that
the firm shall pay royalty at the rate of Rs 50 per MTand Rs 5 per MT towards R&R
Fund for 27.45% of the mineral production since from 01.01.2020 to 31.01.2021.
The amount of earlier additional dues were allowed to be deposited in installments.
You were also directed to get the EC modified for mining / disposal of B G along

with sand being inextricably mixed with each other.

9. You vide letter dated 05.04.2021 sought permission to allow disposal of
additional minerals by issuing permits, but keeping in view that boulder gravel
deposits are found on regular basis, so it would be desirable to allow by additional

of the same in your contract.

10.  However, it is clear that for excavation of mineral (excavation of BG along
with sand) will have no impact of overall mining as the approved quantity of
mineral under EC will not change. Accordingly, the disposal of Boulder, Gravel
found along with Sand being inextricably mixed with each other and not a case of

excavation of any separately found mineral, disposal of same under nomenclature of

Page 4 of 5
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Boulder, Gravel and Sand is being allowed subject to condition that ydu may get the
necessary corrections made in your EC document from SEIAA by

clarifying/applying the same.

11.  Asregard to allow more time to pay dues for additional royalty and R&R for
additional mineral the request has been considered and in the overall interest, it is
ordered that you shall clear all pending dues towards royalty of additional mineral
in 04 equal installments along with concurrent installments along with interest on
delay if any. The other formalities such as signing of supplementary deed shall also

be completed within next 07 days.

| g

(Mohammed Shayin, 1AS)

Place : Panchkula. d Director General, Mines and Geology,
Dated: &% January, 2022. Haryana.

Speed Post
Endst No.: DMG/HY/Cont./MG West Block/YNR B-4/2015/ (46 Dated: 05{0? ,D-ﬂ 23

A copy is forwarded to the Chairman, State Level Environment Impact
Assessment Authority, Haryana, Bay No. 55-58, Prayatan Bhawan, Sector-2,
Panchkula w.r.t Endst. No. SEIAA/HR/2016/988 dated 21.12.2016 for information

and necessary action.
' ) Direct!)}/General

Mines and Geology, Haryana.

Speed Post
EndstNo.:DMG/HY/Cont./MG West Block/YNR B-4/2015/ [ # Dated:do t/oo2 2

A copy is forwarded to the Mining Officer, Department of Mines & Geology,
Yamuna Nagar for information.

Director General
ijines and Geology, Haryana.
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. 201] T2 RelY, TaTe, S9ad 18, 2021/41W 28, 1942
No. 201] NEW DELHI, MONDAY, JANUARY 18, 2021/PAUSHA 28, 1942

TITEAXOT, A S ATy IRad Gy
feg=T
7% faeett, 18 Swae, 2021

FLAT. 221(3).— FoTT TR, TERTAT TG0 3T a9 HATAT |, TG0 (F2E07) Aferfeam,
1986 #T &7 3 T IT-LTT (1) T IT-GTT (2) F @E (v) & AN AT AREAT 6 TIRT FLA g4, TATAL
THTETT T stfer=aT, 2006 (R T8F JT8 3 ATIG=AT Fgl AT §) H&AT 1. 3. 1533 (), aE
14 fidea=, 2006 T T 3 ST T &, S sAfegEeT £ aqaEr # aft "geafea geofeg T
TRATSHETAT AT BRATRaTar & forT 39+ Aea oY smegfaehianor sie/ar Icare e & aieady f&ar s
TqFHAT & TATRRAT, I T ATHATH FeeA o @, RIS Taee gy et fF st w71 77 9@ &
T A & qF "atera e arfesror & g3 qaiaeofiy samaf srated gef |

T FET AAXH (FITAE-19) F THT & I@d gU 3T JaETd eq6 g0 & fom =afug
ATFRSTIA (F AT SATAF) T, & H TRATSATA AT TrATaheA Tl o FIATTIAT HI TATET AT g1 aam&er
T AT AT TRAAT FATAT I ATALAAT | SATATT STTARAR AT | L TF TATALINT FATAIAT 0T
farferaTeaaT = faeame & forw srere &t Sear WitH § g, T fitde 19 HSTERT T 9% T97d T8 g2 o
HTH ¥ I HATAT H qefteqr 7 72 ¢ 37 =01 =0 a2 #°7 ea19 § Taq gu g & AtwsrsT (T 47 sAifor)
% LT, & H RATRATIT &l ST T@AT oA 2 ThdT gl

305 GI1/2021 (1)



286

647 2 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

A AT, FalT qCRIY, T (F2eq0r) a9, 1986 & Faw 5 F (4) @< F &7 qioq qIra<
(Feeron) srferfea, 1986 (1986 T 29) Fr &a=T 3 FT IT-4T=T (1) FT IT-4TT (2) F @S (v) g Ted
AIf<FIT T TART FId g, A fgd | I AT & 797 5 F 3u-[97 (3) F @ (F) & qefiq Arfeq iy
FULAT ATHHRE F TATT AT F ST FHTTIT, ANT- |, G2 3, 3@ (Il), § TR, 9 q¥hTe 6T
TeRTATT TITALT 3T F HATAT ATLAAT H.A1533 (31), A" 14 Fdaw, 2006, #§ Fofered i
TLTeT FAT 5, FAT: -

I AT H,
(i) 37 o |l “=zor (2)_fasamor, ¥ arfiw &7 7 F S 4Ry 7(i) ®, ®@F (viii) ¥ TAW Rette g9
EERSNECRERIEE I RIS W

“(ix) ST ® sfafae Rt a1d % gra gu, 1 oS 2020 & 31 "= 2021 #F SAtE H HLET arawH

(FTTA=-19) & THIT FT T@d gU AT JTATT 28 I F oIy =fua AtFhers (T AT ATAF)

#1 g2 | =8 qfe=aT & Ul % i Aoy "aw it aat & Afeerear it srafe £ qoET %

RIS O U | R A 2B 1 e R 2 e s T o e 0 B re T I 1 = e 1 2 M DA A s

sqaTe o "y SR e T s

(ii) T¥T 9 & F T 4, Awtererd =7 T@r ST, $79i  -

"Q &, TH SATALAAT | siqra e T a1d & 21d g, 1 39 2020 & 31 779 2021 srafer # waem
ATAXH (FITAE-19) & THT &l 3@ U AT TETATT SHeh (HIAT 6 [olT FTUT ATRSTST (FA AT SATAF)
#T 3T T =0 ATIRL=AT & U & A 79X T TAEL0( TATIRT 67 AfemT==raret srater it quET &
TS % o = w8t OFaT ST qai 3<F 9aiaoity sSamaixy o 99 § 39 S1atd o arq J9I410
o gt R fafemTer a9y st

[T, &. 22-25/2020-350.111]
AT HA, S gt

feroqur : o1 srferg=eaT 9d F TS, FHT, 9 1, €2 3, 39-T (i) €T #1.9. 1533 (3), aE
14 Tdae, 2006 FRT YHIAT 6T T2 AT ¥ ATEAAT ATSAAT HEAT F.3M. 4254 (), T
27 9T, 2020 g ifaw s "erra= BT 4w om

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION

New Delhi, the 18th January, 2021

S.0. 221(E).—Whereas, the Central Government in the erstwhile Ministry of Environment and Forests, in
exercise of its powers by sub-section (1) and clause (v) of sub-section (2) of section 3 of the Environment (Protection)
Act, 1986 has published the Environment Impact Assessment Notification, 2006 (hereinafter referred to as the said
notification) vide number S.0.1533(E), dated the 14™ September, 2006, making the requirement of prior
environmental clearance from the concerned regulatory authority mandatory for all new projects or activities listed in
the Schedule to the said notification, their expansion and modernisation and/or change in product mix, as the case may
be, before any construction work or preparation of land by the project management except for securing the land;

And whereas, in view of the outbreak of Corona Virus (COVID-19) and subsequent lockdowns (total or
partial) declared for its control, implementation of projects or activities in the field has been affected. Ministry of
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Environment, Forest and Climate Change is in receipt of number of requests for extension of the validity of prior
environmental clearances beyond the maximum period allowed in the said notification, as the COVID-19 pandemic
has not yet come to an end. The matter has been examined in the said Ministry and the concern is genuine keeping in
view the fact that due to lockdowns (total or partial), continuation of activities in the field has been difficult.

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of
section 3 of the Environment (Protection) Act, 1986 (29 of 1986), read with sub-rule (4) of rule 5 of the Environment
(Protection) Rules, 1986, the Central Government, after having dispensed with the requirement of notice under clause
(a) of sub-rule (3) of rule 5 of the said rules in public interest, hereby makes the following further amendments in the
notification of Government of India, in the erstwhile Ministry of Environment and Forests, number S.O. 1533 (E),
dated the 14" September, 2006, published in the Gazette of India, Extraordinary, Part-II, Section 3, Sub-section (II),
namely:-

In the said notification, -

(i) in paragraph 7, in sub-paragraph 7(i), under sub-heading II. “Stage (2) — Scoping”, after clause (viii), the
following clause shall be inserted, namely:-

“(ix). Notwithstanding anything contained above, the period from the 1°" April, 2020 to the 31" March,
2021 shall not be considered for the purpose of calculation of the period of validity of Terms of Reference granted
under the provisions of this notification in view of outbreak of Corona Virus (COVID-19) and subsequent
lockdowns (total or partial) declared for its control, however, all activities undertaken during this period in
respect of the said Terms of Reference shall be treated as valid.”;

(i1) for paragraph 9A, the following paragraph shall be substituted namely:-

“94. Notwithstanding anything contained in this notification, the period from the I* April, 2020 to the
31" March, 2021 shall not be considered for the purpose of calculation of the period of validity of Prior
Environmental Clearances granted under the provisions of this notification in view of outbreak of Corona Virus
(COVID-19) and subsequent lockdowns (total or partial) declared for its control, however, all activities undertaken
during this period in respect of the Environmental Clearance granted shall be treated as valid.”.

[F.No0.22-25/2020-1A.I1I]
GEETA MENON, Joint Secy.

Note: The principal notification was published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section
(ii) vide number S.0. 1533 (E), dated the 14™ September, 2006 and was last amended vide the notification
number S.0. 4254(E), dated the 27" November, 2020.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064

SURENDER

and Published by the Controller of Publications, Delhi-110054.  wasnpasam
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(Published in the Gazette of India, Extraordinary, Part-ll, and Section 3, Sub-section (ii)
MINISTRY OF ENVIRONMENT AND FORESTS
New Delhi 14t» September, 2006
Notification
S.0. 1533(E). - Whereas, a draft notification under sub-rule (3) of Rule 5 of the

Environment (Protection) Rules, 1986 for imposing certain restrictions and prohibitions on
new projects or activities, or on the expansion or modernization of existing projects or
activities based on their potential environmental impacts as indicated in the Schedule to the
notification, being undertaken in any part of India1, unless prior environmental clearance has
been accorded in accordance with the objectives of National Environment Policy as approved
by the Union Cabinet on 18t» May, 2006 and the procedure specified in the notification, by
the Central Government or the State or Union territory Level Environment Impact Assessment
Authority (SEIAA), to be constituted by the Central Government in consultation

with the State Government or the Union territory Administration concerned under sub-section
(3) of section 3 of the Environment (Protection) Act, 1986 for the purpose of this naotification,
was published in the Gazette of India ,Extraordinary, Part Il, section 3, sub-section (ii) vide
number S.0. 1324 (E) dated the 15t September ,2005 inviting objections and suggestions
from all persons likely to be affected thereby within a period of sixty days from the date on

which copies of Gazette containing the said notification were made available to the public;

And whereas, copies of the said notification were made available to the public on 15"
September, 2005;

And whereas, all objections and suggestions received in response to the above

mentioned draft notification have been duly considered by the Central Government;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of
sub-section (2) of section 3 of the Environment (Protection) Act, 1986, read with clause (d) of
sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986 and in supersession of the
notification number S.0. 60 (E) dated the 27t January, 1994, except in respect of things done
or omitted to be done before such supersession, the Central Government hereby directs that
on and from the date of its publication the required construction of new projects or activities or
the expansion or modernization of existing projects or activities listed in the Schedule to this

notification entailing capacity addition with change in process and or technology shall be

I 1L I (i), (iD); TV (a), (b); V (i), (i), (iii)(a), (b), (¢), (iv), (), (vi) (@), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xV)

(@), (b). (v @), (b, (xvid: VI (@), (0): VIT& VI 0416 Notification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-1I, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006
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undertaken in any part of India only after the prior environmental clearance from the Central
Government or as the case may be, by the State Level Environment

Impact Assessment Authority, duly constituted by the Central Government under sub-section
(3) of section 3 of the said Act, in accordance with the procedure specified hereinafter in this

notification.

1lncludes the territorial waters

2. Requirements of prior Environmental Clearance (EC):- The following projects or
activities shall require prior environmental clearance from the concerned regulatory authority,
which shall hereinafter referred to be as the Central Government in the Ministry of
Environment and Forests for matters falling under Category ‘A’ in the Schedule and at State
level the State Environment Impact Assessment Authority (SEIAA) for matters falling under
Category ‘B’ in the said Schedule, before any construction work, or preparation of land by the

project management except for securing the land, is started on the project or activity:

(i) All new projects or activities listed in the Schedule to this notification;

(i) Expansion and modernization of existing projects or activities listed in the Schedule
to this notification with addition of capacity beyond the limits specified for the concerned
sector, that is, projects or activities which cross the threshold limits given in the Schedule,
after expansion or modernization;

(iii) Any change in product - mix in an existing manufacturing unit included in Schedule

beyond the specified range.

3. State Level Environment Impact Assessment Authority:- (1) A State Level
Environment Impact Assessment Authority hereinafter referred to as the SEIAA shall be
constituted by the Central Government under sub-section (3) of section 3 of the Environment
(Protection) Act, 1986 comprising of three Members including a Chairman and a Member —
Secretary to be nominated by the State Government or the Union territory Administration
concerned.

(2) The Member-Secretary shall be a serving officer of the concerned State Government or

Union territory administration familiar with environmental laws.

(3) The other two Members shall be either a professional or expert fulfilling the eligibility

criteria given in Appendix VI to this notification.

I; 1L; I (i), (iD); IV (a), (b); V (i), (ii), (iii)(a), (b), (¢), (iv), (V), (VD) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xV)
(@), (b). (v @), (b, (xvid: VI (@), (0): VIT& VI 0416 Notification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-1I, and

Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006
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One of the specified Members in sub-paragraph (3) above who is an expert in the
Environmental Impact Assessment process shall be the Chairman of the SEIAA.

The State Government or Union territory Administration shall forward the names of the
Members and the Chairman referred in sub- paragraph 3 to 4 above to the Central
Government and the Central Government shall constitute the SEIAA as an authority for
the purposes of this notification within thirty days of the date of receipt of the names.

The non-official Member and the Chairman shall have a fixed term of three years (from
the date of the publication of the notification by the Central Government constituting the

authority).

'“(7) All decisions of the SEIAA shall be taken in a meeting and shall ordinarily be

(i)

(ii)

(iii)

unanimous:
Provided that, in case a decision is taken by majority, the details of views, for and against

it, shall be clearly recorded in the minutes and copy thereof sent to MoEF.”

Categorization of projects and activities:-

All projects and activities are broadly categorized in to two categories - Category A and
Category B, based on the spatial extent of potential impacts and potential impacts on

human health and natural and man made resources.

All projects or activities included as Category ‘A’ in the Schedule, including expansion
and modernization of existing projects or activities and change in product mix, shall
require prior environmental clearance from the Central Government in the Ministry of
Environment and Forests (MoEF) on the recommendations of an Expert Appraisal
Committee (EAC) to be constituted by the Central Government for the purposes of this

notification;

All projects or activities included as Category ‘B’ in the Schedule, including expansion
and modernization of existing projects or activities as specified in sub paragraph (ii) of
paragraph 2, or change in product mix as specified in sub paragraph (iii) of paragraph 2,
but excluding those which fulfill the General Conditions (GC) stipulated in the Schedule,
will require prior environmental clearance from the State/Union territory Environment
Impact Assessment Authority (SEIAA). The SEIAA shall base its decision on the
recommendations of a State or Union territory level Expert Appraisal Committee (SEAC)

as to be constituted for in this notification. ™ “In the absence of a duly constituted SEIAA

I 1L I (i), (iD); TV (a), (b); V (i), (i), (iii)(a), (b), (¢), (iv), (), (vi) (@), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xV)

(@), (b). (v @), (b, (xvid: VI (@), (0): VIT& VI 0416 Notification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-1I, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006
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or SEAC, a Category ‘B’ project shall be considered at Central Level as a Category ‘B’

project;”

5. Screening, Scoping and Appraisal Committees:-

The same Expert Appraisal Committees (EACs) at the Central Government and SEACs
(hereinafter referred to as the (EAC) and (SEAC) at the State or the Union territory level shall
screen, scope and appraise projects or activities in Category ‘A’ and Category ‘B’ respectively.
EAC and SEAC’s shall meet at least once every month.

(@) The composition of the EAC shall be as given in Appendix VI. The SEAC at the State or
the Union territory level shall be constituted by the Central Government in consultation
with the concerned State Government or the Union territory Administration with identical

composition;

(b) The Central Government may, with the prior concurrence of the concerned State
Governments or the Union territory Administrations, constitutes one SEAC for more than

one State or Union territory for reasons of administrative convenience and cost;

(c) The EAC and SEAC shall be reconstituted after every three years;

(d) The authorised members of the EAC and SEAC, concerned, may inspect any site(s)
connected with the project or activity in respect of which the prior environmental
clearance is sought, for the purposes of screening or scoping or appraisal, with prior
notice of at least seven days to the applicant, who shall provide necessary facilities for

the inspection;

(e) The EAC and SEACs shall function on the principle of collective responsibility. The
Chairperson shall endeavour to reach a consensus in each case, and if consensus

cannot be reached, the view of the majority shall prevail.

6. Application for Prior Environmental Clearance (EC):-

An application seeking prior environmental clearance in all cases shall be made in the
prescribed Form 1 annexed herewith and Supplementary Form 1A, if applicable, as given in
Appendix Il, after the identification of prospective site(s) for the project and/or activities to
which the application relates, before commencing any construction activity, or preparation of

land, at the site by the applicant. The applicant shall furnish, along with the application, a copy

I; 1L; I (i), (iD); IV (a), (b); V (i), (ii), (iii)(a), (b), (¢), (iv), (V), (VD) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xV)
(@), (b). (v @), (b, (xvid: VI (@), (0): VIT& VI 0416 Notification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-1I, and

Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006
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of the pre-feasibility project report except that, in case of construction projects or activities
(item 8 of the Schedule) in addition to Form 1 and the Supplementary Form 1A, a copy of the

conceptual plan shall be provided, instead of the pre-feasibility report.

7. Stages in the Prior Environmental Clearance (EC) Process for New Projects:-

7(i) The environmental clearance process for new projects will comprise of a maximum of
four stages, all of which may not apply to particular cases as set forth below in this
notification. These four stages in sequential order are:-

e Stage (1) Screening (Only for Category ‘B’ projects and activities)
e Stage (2) Scoping

e Stage (3) Public Consultation

o Stage (4) Appraisal

|. Stage (1) - Screening:
In case of Category ‘B’ projects or activities, this stage will entail the scrutiny of an

application seeking prior environmental clearance made in Form 1 by the concerned State
level Expert Appraisal Committee (SEAC) for determining whether or not the project or
activity requires further environmental studies for preparation of an Environmental Impact
Assessment (EIA) for its appraisal prior to the grant of environmental clearance depending
up on the nature and location specificity of the project . The projects requiring an
Environmental Impact Assessment report shall be termed Category ‘B1’ and remaining
projects shall be termed Category ‘B2’ and will not require an Environment Impact
Assessment report. For categorization of projects into B1 or B2 except item 8 (b), the

Ministry of Environment and Forests shall issue appropriate guidelines from time to time.

Il. Stage (2) - Scoping:

(i) “Scoping”: refers to the process by which the Expert Appraisal Committee in the case of
Category ‘A’ projects or activities, and State level Expert Appraisal Committee in the case
of Category ‘B1’ projects or activities, including applications for expansion and/or
modernization and/or change in product mix of existing projects or activities, determine
detailed and comprehensive Terms Of Reference (TOR) addressing all relevant
environmental concerns for the preparation of an Environment Impact Assessment (EIA)
Report in respect of the project or activity for which prior environmental clearance is

sought. The Expert Appraisal Committee or State level Expert Appraisal Committee

I 1L I (i), (iD); TV (a), (b); V (i), (i), (iii)(a), (b), (¢), (iv), (), (vi) (@), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xV)

(@), (b). (v @), (b, (xvid: VI (@), (0): VIT& VI 0416 Notification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-1I, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006
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concerned shall determine the Terms of Reference on the basis of the information
furnished in the prescribed application Form1/Form 1A including Terns of Reference
proposed by the applicant, a site visit by a sub- group of Expert Appraisal Committee or
State level Expert Appraisal Committee concerned only if considered necessary by the
Expert Appraisal Committee or State Level Expert Appraisal Committee concerned, Terms
of Reference suggested by the applicant if furnished and other information that may be
available with the Expert Appraisal Committee or State Level Expert Appraisal Committee
concerned. All projects and activities listed as Category ‘B’ in Item 8 of the Schedule
(Construction/Township/Commercial Complexes /Housing) shall not require Scoping and

will be appraised on the basis of Form 1/ Form 1A and the conceptual plan.

(i) The Terms of Reference (TOR) shall be conveyed to the applicant by the Expert Appraisal

(iii)

Committee or State Level Expert Appraisal Committee as concerned within sixty days of
the receipt of Form 1. In the case of Category A Hydroelectric projects Item 1(c) (i) of the
Schedule the Terms of Reference shall be conveyed along with the clearance for pre-
construction activities .If the Terms of Reference are not finalized and conveyed to the
applicant within sixty days of the receipt of Form 1, the Terms of Reference suggested by
the applicant shall be deemed as the final Terms of Reference approved for the EIA
studies. The approved Terms of Reference shall be displayed on the website of the
Ministry of Environment and Forests and the concerned State Level Environment Impact

Assessment Authority.

Applications for prior environmental clearance may be rejected by the regulatory
authority concerned on the recommendation of the EAC or SEAC concerned at this stage
itself. In case of such rejection, the decision together with reasons for the same shall be

communicated to the applicant in writing within sixty days of the receipt of the application.

Stage (3) - Public Consultation:

“Public Consultation” refers to the process by which the concerns of local affected persons
and others who have plausible stake in the environmental impacts of the project or activity
are ascertained with a view to taking into account all the material concerns in the project or
activity design as appropriate. All Category ‘A’ and Category B1 projects or activities shall

undertake Public Consultation, except the following:-

(@) modernization of irrigation projects (item 1(c) (ii) of the Schedule).

I; 1L; I (i), (iD); IV (a), (b); V (i), (ii), (iii)(a), (b), (¢), (iv), (V), (VD) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xV)
(@), (b). (v @), (b, (xvid: VI (@), (0): VIT& VI 0416 Notification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-1I, and

Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006
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(b) all projects or activities located within industrial estates or parks (item 7(c) of the

Schedule) approved by the concerned authorities, and which are not disallowed in

such approvals.

(c) expansion of Roads and Highways (item 7 (f) of the Schedule) which do not involve

I«

1 u(d)

any further acquisition of land.

(cc) maintenance dredging provided the dredged material shall be disposed within port

limits.”;

All Building or Construction projects or Area Development projects (which do not
contain any category ‘A’ projects and activities) and Townships (item 8(a) and 8(b) in

the Schedule to the notification).”

e) all Category ‘B2’ projects and activities.

f)

(ii)
(a)

(b)

(iii)

(iv)

all projects or activities concerning national defence and security or involving other

strategic considerations as determined by the Central Government.

The Public Consultation shall ordinarily have two components comprising of:-

a public hearing at the site or in its close proximity- district wise, to be carried out in the

manner prescribed in Appendix IV, for ascertaining concerns of local affected persons;

obtain responses in writing from other concerned persons having a plausible stake in the

environmental aspects of the project or activity.

the public hearing at, or in close proximity to, the site(s) in all cases shall be conducted
by the State Pollution Control Board (SPCB) or the Union territory Pollution Control
Committee (UTPCC) concerned in the specified manner and forward the proceedings to
the regulatory authority concerned within 45(forty five ) of a request to the effect from the

applicant.

in case the State Pollution Control Board or the Union territory Pollution Control
Committee concerned does not undertake and complete the public hearing within the
specified period, and/or does not convey the proceedings of the public hearing within the

prescribed period directly to the regulatory authority concerned as above, the regulatory

I 1L I (i), (iD); TV (a), (b); V (i), (i), (iii)(a), (b), (¢), (iv), (), (vi) (@), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xV)
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(evd) (@), (b), (evi); VI @), (0); VIR& VI £ o Notification, S.0. 3067(E) dated 01.12.2009 of the
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authority shall engage another public agency or authority which is not subordinate to the
regulatory authority, to complete the process within a further period of forty five days,.

If the public agency or authority nominated under the sub paragraph (iii) above reports to
the regulatory authority concerned that owing to the local situation, it is not possible to
conduct the public hearing in a manner which will enable the views of the concerned
local persons to be freely expressed, it shall report the facts in detail to the concerned
regulatory authority, which may, after due consideration of the report and other reliable
information that it may have, decide that the public consultation in the case need not

include the public hearing.

For obtaining responses in writing from other concerned persons having a plausible
stake in the environmental aspects of the project or activity, the concerned regulatory
authority and the State Pollution Control Board (SPCB) or the Union territory Pollution
Control Committee (UTPCC) shall invite responses from such concerned persons by
placing on their website the Summary EIA report prepared in the format given in
Appendix IllA by the applicant along with a copy of the application in the prescribed form,
within seven days of the receipt of a written request for arranging the public hearing.
Confidential information including non-disclosable or legally privileged information
involving Intellectual Property Right, source specified in the application shall not be
placed on the web site. The regulatory authority concerned may also use other
appropriate media for ensuring wide publicity about the project or activity. The regulatory
authority shall, however, make available on a written request from any concerned person
the Draft EIA report for inspection at a notified place during normal office hours till the
date of the public hearing. All the responses received as part of this public consultation

process shall be forwarded to the applicant through the quickest available means.

After completion of the public consultation, the applicant shall address all the material
environmental concerns expressed during this process, and make appropriate changes
in the draft EIA and EMP. The final EIA report, so prepared, shall be submitted by the
applicant to the concerned regulatory authority for appraisal. The applicant may
alternatively submit a supplementary report to draft EIA and EMP addressing all the

concerns expressed during the public consultation.

Stage (4) - Appraisal:

I 1L I (i), (iD); TV (a), (b); V (i), (i), (iii)(a), (b), (¢), (iv), (), (vi) (@), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xV)
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(i) Appraisal means the detailed scrutiny by the Expert Appraisal Committee or State Level
Expert Appraisal Committee of the application and other documents like the Final EIA
report, outcome of the public consultations including public hearing proceedings,
submitted by the applicant to the regulatory authority concerned for grant of
environmental clearance. This appraisal shall be made by Expert Appraisal Committee or
State Level Expert Appraisal Committee concerned in a transparent manner in a
proceeding to which the applicant shall be invited for furnishing necessary clarifications
in person or through an authorized representative. On conclusion of this proceeding, the
Expert Appraisal Committee or State Level Expert Appraisal Committee concerned shall
make categorical recommendations to the regulatory authority concerned either for grant
of prior environmental clearance on stipulated terms and conditions, or rejection of the

application for prior environmental clearance, together with reasons for the same.

(i) The appraisal of all projects or activities which are not required to undergo public
consultation, or submit an Environment Impact Assessment report, shall be carried out
on the basis of the prescribed application Form 1 and Form 1A as applicable, any other
relevant validated information available and the site visit wherever the same is
considered as necessary by the Expert Appraisal Committee or State Level Expert

Appraisal Committee concerned.

(iiiy The appraisal of an application be shall be completed by the Expert Appraisal Committee
or State Level Expert Appraisal Committee concerned within sixty days of the receipt of
the final Environment Impact Assessment report and other documents or the receipt of
Form 1 and Form 1 A, where public consultation is not necessary and the
recommendations of the Expert Appraisal Committee or State Level Expert Appraisal
Committee shall be placed before the competent authority for a final decision within the
next fifteen days .The prescribed procedure for appraisal is given in Appendix V ;

7(ii). Prior Environmental Clearance (EC) process for Expansion or Modernization or

Change of product mix in existing projects:

All applications seeking prior environmental clearance for expansion with increase in the
production capacity beyond the capacity for which prior environmental clearance has been
granted under this notification or with increase in either lease area or production capacity

in the case of mining projects or for the modernization of an existing unit with increase in

I; 1L; I (i), (iD); IV (a), (b); V (i), (ii), (iii)(a), (b), (¢), (iv), (V), (VD) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xV)
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the total production capacity beyond the threshold limit prescribed in the Schedule to this
notification through change in process and or technology or involving a change in the
product —mix shall be made in Form | and they shall be considered by the concerned
Expert Appraisal Committee or State Level Expert Appraisal Committee within sixty days,
who will decide on the due diligence necessary including preparation of EIA and public
consultations and the application shall be appraised accordingly for grant of environmental

clearance.

Grant or Rejection of Prior Environmental Clearance (EC):

The regulatory authority shall consider the recommendations of the EAC or SEAC
concerned and convey its decision to the applicant within forty five days of the receipt of
the recommendations of the Expert Appraisal Committee or State Level Expert Appraisal
Committee concerned or in other words within one hundred and five days of the receipt of
the final Environment Impact Assessment Report, and where Environment Impact
Assessment is not required, within one hundred and five days of the receipt of the

complete application with requisite documents, except as provided below.

The regulatory authority shall normally accept the recommendations of the Expert
Appraisal Committee or State Level Expert Appraisal Committee concerned. In cases
where it disagrees with the recommendations of the Expert Appraisal Committee or State
Level Expert Appraisal Committee concerned, the regulatory authority shall request
reconsideration by the Expert Appraisal Committee or State Level Expert Appraisal
Committee concerned within forty five days of the receipt of the recommendations of the
Expert Appraisal Committee or State Level Expert Appraisal Committee concerned while
stating the reasons for the disagreement. An intimation of this decision shall be
simultaneously conveyed to the applicant. The Expert Appraisal Committee or State Level
Expert Appraisal Committee concerned, in turn, shall consider the observations of the
regulatory authority and furnish its views on the same within a further period of sixty days.
The decision of the regulatory authority after considering the views of the Expert Appraisal
Committee or State Level Expert Appraisal Committee concerned shall be final and

conveyed to the applicant by the regulatory authority concerned within the next thirty days.

In the event that the decision of the regulatory authority is not communicated to the

applicant within the period specified in sub-paragraphs (i) or (ii) above, as applicable, the
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applicant may proceed as if the environment clearance sought for has been granted or
denied by the regulatory authority in terms of the final recommendations of the Expert

Appraisal Committee or State Level Expert Appraisal Committee concerned.

(iv) On expiry of the period specified for decision by the regulatory authority under paragraph
(i) and (ii) above, as applicable, the decision of the regulatory authority, and the final
recommendations of the Expert Appraisal Committee or State Level Expert Appraisal

Committee concerned shall be public documents.

(v) Clearances from other regulatory bodies or authorities shall not be required prior to
receipt of applications for prior environmental clearance of projects or activities, or
screening, or scoping, or appraisal, or decision by the regulatory authority concerned,
unless any of these is sequentially dependent on such clearance either due to a

requirement of law, or for necessary technical reasons.

(vi) Deliberate concealment and/or submission of false or misleading information or data
which is material to screening or scoping or appraisal or decision on the application shall
make the application liable for rejection, and cancellation of prior environmental clearance
granted on that basis. Rejection of an application or cancellation of a prior environmental
clearance already granted, on such ground, shall be decided by the regulatory authority,
after giving a personal hearing to the applicant, and following the principles of natural

justice.

9. Validity of Environmental Clearance (EC):

The “Validity of Environmental Clearance” is meant the period from which a prior
environmental clearance is granted by the regulatory authority, or may be presumed by the
applicant to have been granted under sub paragraph (iv) of paragraph 7 above, to the start
of production operations by the project or activity, or completion of all construction
operations in case of construction projects (item 8 of the Schedule), to which the
application for prior environmental clearance refers. The prior environmental clearance
granted for a project or activity shall be valid for a period of ten years in the case of River
Valley projects (item 1(c) of the Schedule), project life as estimated by Expert Appraisal
Committee or State Level Expert Appraisal Committee subject to a maximum of thirty
years for mining projects and five years in the case of all other projects and activities.

However, in the case of Area Development projects and Townships [item 8(b)], the validity

I; 1L; I (i), (iD); IV (a), (b); V (i), (ii), (iii)(a), (b), (¢), (iv), (V), (VD) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xV)
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period shall be limited only to such activities as may be the responsibility of the applicant
as a developer. This period of validity may be extended by the regulatory authority
concerned by a maximum period of five years provided an application is made to the
regulatory authority by the applicant within the validity period, together with an updated
Form 1, and Supplementary Form 1A, for Construction projects or activities (item 8 of the
Schedule). In this regard the regulatory authority may also consult the Expert Appraisal

Committee or State Level Expert Appraisal Committee as the case may be.

Post Environmental Clearance Monitoring:

V«i)@) In respect of Category ‘A’ project, it shall be mandatory for the project proponent to

v (”)

make public the environment clearance granted for their project along with the
environmental conditions and safeguards at their cost by prominently advertising it at
least in two local newspapers of the district or State where the project is located and in
addition, this shall also be displayed in the project proponent’s website permanently.

(b) In respect of Category ‘B’ projects, irrespective of its clearance by MoEF / SEIAA, the
project proponent shall prominently advertise in the newspapers indicating that the
project has been accorded environment clearance and the details of the MoEF website
where it is displayed.

(c) The Ministry of Environment and Forests and the State/Union Territory Level
Environmental Impact Assessment Authorities (SEIAAs), as the case may be, shall also
place the environmental clearance in the public domain on Governmental portal.

(d) The copies of the environmental clearance shall be submitted by the project
proponents to the Heads of local bodies, Panchayats and Municipal Bodies in addition to
the relevant offices of the Government who in turn has to display the same for 30 days

from the date of receipt.”;

It shall be mandatory for the project management to submit half-yearly compliance
reports in respect of the stipulated prior environmental clearance terms and conditions in
hard and soft copies to the regulatory authority concerned, on 1st June and 1st December

of each calendar year.

V(i) All such compliance reports submitted by the project management shall be public

documents. Copies of the same shall be given to any person on application to the

L 115
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concerned regulatory authority. The latest such compliance report shall also be displayed

on the web site of the concerned regulatory authority.

Transferability of Environmental Clearance (EC):
A prior environmental clearance granted for a specific project or activity to an applicant

may be transferred during its validity to another legal person entitled to undertake the
project or activity on application by the transferor, or by the transferee with a written “no
objection” by the transferor, to, and by the regulatory authority concerned, on the same
terms and conditions under which the prior environmental clearance was initially granted,
and for the same validity period. No reference to the Expert Appraisal Committee or State

Level Expert Appraisal Committee concerned is necessary in such cases.

Operation of EIA Notification, 1994, till disposal of pending cases:

From the date of final publication of this notification the Environment Impact Assessment
(EIA) notification number S.0.60 (E) dated 27w January, 1994 is hereby superseded,
except in suppression of the things done or omitted to be done before such suppression to
the extent that in case of all or some types of applications made for prior environmental
clearance and pending on the date of final publication of this notification, the Central
Government may relax any one or all provisions of this notification except the list of the
projects or activities requiring prior environmental clearance in Schedule | , or continue
operation of some or all provisions of the said notification, for a period not exceeding one

year from the date of issue of this notification.
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SCHEDULE

(See paragraph 2 and 7)

LIST OF PROJECTS OR ACTIVITIES REQUIRING PRIOR ENVIRONMENTAL CLEARANCE

662

Project or Activity Category with threshold limit Conditions if any
A B
1 Mining, extraction of natural resources and power generation (for
a specified production capacity)
1) (2) (3) (4) (5)
“1(a) | (i) Mining of minerals. | > 50 ha. of mining lease | <50 ha > 5 ha .of General Condition
area in respect of non- mining lease area in shall apply
coal mine lease. respect of non-coal Note:
mine lease. Mineral prospecting
> 150 ha of mining Is exempted.”;
lease area in respect of | <150 ha > 5 ha of
coal mine lease. mining lease area in
respect of coal mine
Asbestos mining lease.
irrespective of
mining area
(ii) Slurry pipelines
(coal lignite and other | All projects.
ores) passing through
national parks /
sanctuaries / coral
reefs, ecologically
sensitive areas.
1(b) Offshore and All projects Note
onshore oil and gas Exploration Surveys
exploration, (not involving drilling)
development & are exempted provided
production the concession areas
have got previous
clearance for physical
survey
1(c) River Valley (i) > 50 MW (i) < 50 MW > 25 MW V “General Condition
pojects hydroelectric hydroelectric shall apply.

power generation;
(ii) > 10,000 ha. of
culturable
command area

power generation;
(ii) < 10,000 ha. of
culturable command
area

Note: Irrigation projects
not involving
submergence or inter-
state domain shall be
appraised by the SEIAA
as Category ‘B’
Projects.”;

I 1L I (i), (iD); TV (a), (b); V (i), (i), (iii)(a), (b), (¢), (iv), (), (vi) (@), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xV)
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(1) (2) (3) (4) (5)
1(d) Thermal Power V">500 MW (coal / <500 MW (coal / V“General Condition
Plants lignite / naphtha lignite / naphtha & shall apply.
& gas based); gas based); Note:
> 50 MW (Pet coke <50 MW > 5MW (Pet (i) Power plant up to 15
diesel and coke, diesel and all MW, based on biomass
all other fuels including | other fuels including | and using auxiliary fuel
refinery residual oil refinery residual oil such as coal / lignite /
waste except biomass); | waste except petroleum products up
>20 MW (based on biomass); to 15% are exempt.
biomass or non >20 MW > 15 MW (ii) Power plant up to 15
hazardous municipal (based on biomass or | MW, based on non-
waste as fuel).”; non hazardous hazardous municipal
municipal waste as waste and using
fuel).”; auxiliary fuel such as
coal / lignite / petroleum
products up to 15% are
exempt.
(iii) Power plants using
waste heat boiler
without any auxiliary
fuel are exempt.”;
1(e) Nuclear power All projects
projects and
processing of
nuclear fuel
2 Primary Processing
2(a) Coal washeries > 1 million ton/annum <1million ton/annum General Condition shall
throughput of coal throughput of coal apply
(If located within mining
area the proposal shall
be
appraised together with
the mining proposal)
2 (b) Mineral > 0.1million ton/annum | < 0.1million General Condition shall
beneficiation mineral throughput ton/annum apply

mineral throughput

(Mining proposal with
Mineral beneficiation
shall

be appraised together
for grant of clearance)
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3 Materials Production
(1) (2) (3) (4) (5)
3(a) Metallurgical a)Primary metallurgical V “General condition
industries (ferrous industry shall apply.
& non ferrous) Note:
All projects (i) The recycling
industrial units
b) Sponge iron Sponge iron registered under the
manufacturing manufacturing HSM Rules, are
>200TPD <200TPD exempted.
(ii) In case of secondary
c) Secondary Secondary metallurgical
metallurgical metallurgical processing industrial
processing industry processing industry units, those projects
involving operation of
i.)All toxic furnaces only such as
All toxic and heavy and heavy metal induction and electrical
metal producing units producing units arc furnace, submerged
> 20,000 tonnes <20,000 tonnes arc furnace, and cupola
lannum fannum with capacity more than
30,000 tonnes per
ii.)All other non —toxic | annum (TPA) would
secondary require environmental
metallurgical clearance.
processing industries | (iii) Plant / units other
than power plants
>5000 tonnes/annum | (given against entry no.
1(d) of the schedule),
based on municipal
solid waste (non-
hazardous) are
exempted.”
3(b) Cement plants > 1.0 million <1.0 million General Condition shall
tonnes/annum tonnes/annum apply
production capacity production capacity.
All Stand alone
grinding units
4 Materials Processing
(1) (2) (3) (4) (5)
4(a) Petroleum refining All projects - -
industry
4(b) Coke oven plants >2,50,000 <2,50,000 & >25,000 V “General Condition
tonnes/annum tonnes/annum shall apply.”
4(c) Asbestos milling All projects - -

and asbestos based
products

I 1L I (i), (iD); TV (a), (b); V (i), (i), (iii)(a), (b), (¢), (iv), (), (vi) (@), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xV)
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(1) (2) (3) (4) (5)
4(d) Chlor-alkali >300 TPD production vV %(i) All projects V“General as well as
industry Capacity or a unit irrespective of the specific condition shall
located out side the size, if located in a apply.
notified industrial area/ | Notified Industrial No new Mercury Cell
estate Areal/ Estate. based plants will be
(ii) <300 tonnes per permitted and existing
day (TPD) units converting to
and located outside a | membrane cell
Notified Industrial technology
Areal Estate.” are exempted from this
notification.”

4(e) Soda ash Industry All projects - -

4(f) Leather/skin/hide New projects outside All new or expansion | ¥ “General as well as
processing the industrial area or of specific condition shall
industry expansion of existing projects located apply.”

units out side the within a notified
industrial area industrial area/
estate

5 Manufacturing / Fabrication

5(a) Chemical fertilizers V' «All projects except vV “Single Super

Single Super Phosphate.”
Phosphate.”

5(b) Pesticides industry All units producing -
and pesticide technical grade
specific pesticides
intermediates
(excluding
formulations)

5(c) Petro-chemical All projects -
complexes -

(industries based
on processing of
petroleum
fractions & natural
gas and/or
reforming to
aromatics)

5(d) Manmade fibers Rayon Others General Condition shall
manufacturing apply

5(e) Petrochemical Located out side the Located in a notified V“General as well as

based processing
(processes other
than cracking &
reformation and
not covered under
the complexes)

notified industrial area/
estate

industrial area/ estate

specific condition shall
apply.”
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(1) (2) (3) (4) (5)
5(f) Synthetic organic Located out side the Located in a notified V“General as well as
chemicals industry notified industrial area/ | industrial area/ estate | specific condition shall
(dyes & dye estate apply.”
intermediates; bulk
drugs and
intermediates
excluding drug
formulations;
synthetic rubbers;
basic organic
chemicals, other
synthetic organic
chemicals and
chemical
intermediates)
5(g) Distilleries (i)All Molasses based All Cane juice / non- General Condition shall
distilleries molasses apply
(ii) All Cane juice/ based distilleries
non-molasses based -
distilleries >30 KLD <30 KLD
5(h) Integrated paint - All projects General Condition shall
industry apply
5(i) Pulp & paper Pulp manufacturing Paper manufacturing | General Condition shall
industry excluding and industry without pulp | apply
manufacturing of Pulp& Paper manufacturing
paper from waste manufacturing industry
paper and
manufacture of
paper from ready
pulp with out
bleaching
5(j) Sugar Industry - >5000 tcd cane General Condition shall
crushing capacity apply
5(k) v Omitted
6 Service Sectors
6(a) Oil & gas All projects -

transportation pipe
line (crude and
refinery/
petrochemical
products), passing
through national
parks / sanctuaries
Icoral reefs /
ecologically
sensitive areas
including LNG
Terminal

I; 1L; I (i), (iD); IV (a), (b); V (i), (ii), (iii)(a), (b), (¢), (iv), (V), (VD) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xV)
(@), (b). (v @), (b, (xvid: VI (@), (0): VIT& VI 0416 Notification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-1I, and

Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006
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(1) (2) (3) (4) (5)
6(b) Isolated storage & - All projects General Condition shall
handling of apply
hazardous chemicals
(As per
threshold planning
quantity indicated
in column 3 of
schedule 2 & 3 of
MSIHC Rules
1989 amended
2000)
7 Physical Infrastructure including Environmental Services
7(a) Air ports vV “All projects - V“Note:
including airstrips, Air strips, which do not
which are for involve bunkering/
commercial use.” refueling facility and or
Air Traffic Control, are
exempted.”
7(b) All ship breaking All projects - -
yards including
ship breaking units
7© Industrial estates/ If at least one industry Industrial estates V “Genral as well as
parks/ complexes/ in the proposed housing at least one special conditions shall
areas, export industrial estate falls Category B apply.
processing Zones under the Category A, industry and area
(EPZs), Special entire industrial area <500 ha. Note:
Economic Zones shall be treated as 1. Industrial Estate of
(SEZs), Biotech Category A, area below 500 ha. and
Parks, Leather irrespective of the area. not housing any
Complexes. industry of
Industrial estates with Industrial estates of Category ‘A’ or ‘B’ does
area greater than 500 area> 500 ha. and not | not require clearance.
ha. and housing at least | housing any industry | 2. If the area is less
one Category B belonging to Category | than 500 ha. but
industry. AorB. contains building and
construction projects >
20,000 Sq. mts. And or
development area more
than 50 ha it will be
treated as activity listed
at serial no. 8(a) or 8(b)
in the Schedule, as the
case may be.”
7(d) Common All integrated facilities All facilities having General Condition shall

hazardous waste
treatment, storage
and disposal
facilities (TSDFs)

having incineration
&landfill or
incineration alone

land fill only

apply

I; 1L; I (i), (iD); IV (a), (b); V (i), (ii), (iii)(a), (b), (¢), (iv), (V), (VD) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xV)
(@), (b). (v @), (b, (xvid: VI (@), (0): VIT& VI 0416 Notification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-1I, and

Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006
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(1) (2) (3) (4) (5)
7(e) V' “Ports, harbours, > 5 million TPA of < 5 million TPA of V' “General Condition
break waters, cargo handling cargo handling shall apply.
dredging.” capacity (excluding capacity and/or Note:
fishing harbours) ports/ harbours 1. Capital dredging
>10,000 TPA of fish inside and outside the
handling ports or harbors and
capacity channels are included;
2. Maintenance
dredging is exempt
provided it formed part
of the original proposal
for which Environment
Management Plan
(EMP) was prepared
and environmental
clearance obtained.”
7(f) Highways i) New National High Vi) All State General Condition shall
ways; and Highway Project; apply.
ii) Expansion of and Note:
National High ways ii) State Highway Highways include
greater than 30 KM, expansion projects in | expressways.”
involving additional hilly terrain (above
right of way greater 1,000 m AMSL) and or
than 20m involving ecologically sensitive
land acquisition and areas.”
passing through more
than one State.
7(9) Aerial ropeways Vi@l «(j) Al projects Vb)Y « Al projects General Condition shall
located at altitude of except those covered | apply
1,000 mtr. And above. in column (3).”
(ii) All projects located
in notified ecologically
sensitive areas.”
7(h) Common Effluent All projects General Condition shall
Treatment Plants apply
(CETPs)
7(i) Common All projects General Condition shall
Municipal Solid apply
Waste Management
Facility
(CMSWMF)
8 Building /Construction projects/Area Development projects and
Townships
8(a) Building and 220000 sq.mtrs and #(built up area for
Construction <1,50,000 sq.mtrs. of covered construction;
projects built-up area# in the case of facilities
open to the sky, it
will be the activity area)
8(b) Townships and Covering an area 2 50 | ++All projects under

Area Development
projects.

ha and or built up
area
21,50,000 sq .mtrs ++

Item

8(b) shall be appraised
as

Category B1

I 1L I (i), (iD); TV (a), (b); V (i), (i), (iii)(a), (b), (¢), (iv), (), (vi) (@), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xV)

(@), (b). (v @), (b, (xvid: VI (@), (0): VIT& VI 0416 Notification, S.0. 3067(E) dated 01.12.2009 of the

Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-1I, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006
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Vi) «General Condition (GC):

Any project or activity specified in Category ‘B’ will be treated as Category A, if located in
whole or in part within 10 km from the boundary of: (i) Protected Areas notified under the Wild
Life (Protection) Act, 1972, (ii) Critically Polluted areas as identified by the Central Pollution
Control Board from time to time, (iii) Eco-sensitive areas as notified under section 3 of the
Environment (Protection) Act, 1986, such as, Mahabaleshwar Panchgani, Matheran,
Pachmarhi, Dahanu, Doon Valley, and (iv) inter-State boundaries and international

boundaries:

Provided that the requirement regarding distance of 10 km of the inter-State boundaries
can be reduced or completely done away with by an agreement between the respective States
or U.Ts sharing the common boundary in case the activity does not fall within 10 kilometres of

the areas mentioned at item (i), (ii) and (iii) above.”

Specific Condition (SC):
If any Industrial Estate/Complex / Export processing Zones /Special Economic Zones/Biotech

Parks / Leather Complex with homogeneous type of industries such as Items 4(d), 4(f), 5(e),
5(f), or those Industrial estates with pre —defined set of activities (not necessarily
homogeneous, obtains prior environmental clearance, individual industries including proposed
industrial housing within such estates /complexes will not be required to take prior
environmental clearance, so long as the Terms and Conditions for the industrial
estate/complex are complied with (Such estates/complexes must have a clearly identified
management with the legal responsibility of ensuring adherence to the Terms and Conditions
of prior environmental clearance, who may be held responsible for violation of the same
throughout the life of the complex/estate).

[No. J-11013/56/2004-1A-11 (I)]

(R.CHANDRAMOHAN)
JOINT SECRETARY TO THE GOVERNMENT OF INDIA

I 1L I (i), (iD); TV (a), (b); V (i), (i), (iii)(a), (b), (¢), (iv), (), (vi) (@), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xV)

(@), (b). (v @), (b, (xvid: VI (@), (0): VIT& VI 0416 Notification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-1I, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006
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APPENDIX |
(See paragraph — 6)
FORM 1

(I) Basic Information

Serial
Number

ltem

Details

1.

Name of the project/s

2.

S. No. in schedule

3.

Proposed capacity/area/length/tonnage to be
handled/command area/lease area/number of
wells to be drilled

New/Expansion/Modernization

Existing Capacity/Area etc.

Category of Projecti.e. ‘A’ or ‘B’

N0~

Does it attract the general condition? If Yes,
please specify.

©

Does it attract the specific condition? If Yes,
please specify.

Location

Plot/Survey/Khasra No.

Village

Tehsil

District

State

10.

Nearest railway station/airport along with
distance in kms.

1.

Nearest Town, city, District Headquarters along
with distance in kms.

12.

Village Panchayats, Zilla Parishad, Municipal
Corporation, Local body (complete postal
addresses with telephone nos. to be given)

13.

Name of the applicant

14.

Registered Address

15.

Address for correspondence:

Name

Designation (Owner/Partner/CEQ)

Address

Pin Code

E-mail

Telephone No.

Fax No.

16

Details of Alternative Sites examined, if any.
Location of these sites should be shown on a
topo sheet.

Village-District-State
1.
2.
3.

17.

Interlinked Projects

18

Whether separate application of interlinked
project has been submitted?

I 1L I (i), (iD); TV (a), (b); V (i), (i), (iii)(a), (b), (¢), (iv), (), (vi) (@), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xV)

(@), (b). (v @), (b, (xvid: VI (@), (0): VIT& VI 0416 Notification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC

notification S.0.1533(E) dated 14.09.2006
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19. If yes, date of submission
20. If no, reason
21. Whether the proposal involves approval/

clearance under: If yes, details of the same and
their status to be given.
(a) The Forest (Conservation) Act, 1980 ?
(b) The Wildlife (Protection) Act, 1972 ?
(c) The C.R.Z. Notification, 1991 ?

22. Whether there is any Government Order/Policy
relevant/ relating to the site ?

23. Forest land involved (hectares)

24. Whether there is any litigation pending against

the project and/or land in which the project is
propose to be set up ?
(a) Name of the Court.
(b) Case No.
(c) Orders/directions of the Court, if any and
its relevance with the proposed project.

()  Activity
1. Construction, operation or decommissioning of the Project involving
actions, which will cause physical changes in the locality (topography, land
use, changes in water bodies, etc.)

S.No. | Information/Checklist Yes/No Details thereof (with
confirmation approximate quantities /rates,
wherever possible) with source
of information data

1.1 Permanent or temporary change
in land use, land cover or
topography including increase in
intensity of land use (with respect
to local land use plan)

1.2 Clearance of existing land,
vegetation and
buildings?

1.3 Creation of new land uses?

1.4 Pre-construction investigations
e.g. bore

houses, soil testing?
Construction works?

Demolition works?

Temporary sites used for
construction works or

housing of construction workers?
1.8 Above ground buildings,
structures or earthworks
including linear structures, cut
And fill or excavations

alala
N[O |

I; 1L; I (i), (iD); IV (a), (b); V (i), (ii), (iii)(a), (b), (¢), (iv), (V), (VD) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xV)
(@), (b). (v @), (b, (xvid: VI (@), (0): VIT& VI 0416 Notification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-1I, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006
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Underground works including
mining or tunneling?

.10

Reclamation works?

1

Dredging?

A2

Offshore structures?

A3

Production and manufacturing
processes?

1.14

Facilities for storage of goods or
materials?

1.15

Facilities for treatment or
disposal of solid waste or liquid
effluents?

1.16

Facilities for long term housing of
operational workers?

New road, rail or sea traffic
during construction or operation?

1.18

New road, rail, air waterborne or
other transport infrastructure
including new or altered routes
and stations, ports, airports etc?

Closure or diversion of existing
transport routes or infrastructure
leading to changes in traffic
movements?

1.20

New or diverted transmission
lines or pipelines?

1.21

Impoundment, damming,
culverting, realignment or other
changes to the ydrology of
watercourses or aquifers?

1.22

Stream crossings?

1.23

Abstraction or transfers of water
form ground or surface waters?

1.24

Changes in water bodies or the
land surface affecting drainage
or run-off?

1.25

Transport of personnel or
materials for construction,
operation or decommissioning?

1.26

Long-term dismantling or
decommissioning
or restoration works?

1.27

Ongoing activity during
decommissioning which could
have an impact on the
environment?

1.28

Influx of people to an area in
either temporarily or
permanently?

1.29

Introduction of alien species?

I 1L I (i), (iD); TV (a), (b); V (i), (i), (iii)(a), (b), (¢), (iv), (), (vi) (@), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xV)

(@), (b). (v @), (b, (xvid: VI (@), (0): VIT& VI 0416 Notification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006
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1.30 | Loss of native species or genetic
diversity?
1.31 | Any other actions?

2. Use of Natural resources for construction or operation of the Project (such as
land, water, materials or energy, especially any resources which are non-
renewable or in short supply):

Details thereof (with approximate
quantities /rates, wherever possible)
with source of information data

S.No. | Information/Checklist Yes/No
confirmation

Land especially undeveloped or
agricultural land (ha)
29 Water (expected source &

) competing users) unit: KLD
2.3 Minerals (MT)
Construction material — stone,
24 aggregates, sand / soil
(expected source — MT)
Forests and timber (source —
MT)
Energy including electricity and
2.6 fuels (source, competing users)
Unit: fuel (MT), energy (MW)
Any other natural resources (use

2.1

25

2.7 appropriate standard units)

3. Use, storage, transport, handling or production of substances or materials,
which could be harmful to human health or the environment or raise concerns
about actual or perceived risks to human health.

S.No. | Information/Checklist Yes/No Details thereof (with approximate

quantities /rates, wherever possible)

confirmation with source of information data

Use of substances or materials,
which are hazardous (as per

3.1 MSIHC rules) to human health or
the environment (flora, fauna,
and water supplies)

Changes in occurrence of
disease or affect disease vectors

32 (e.g. insect or water borne
diseases)
Affect the welfare of people e.g.
3.3 B "
by changing living conditions?
Vulnerable groups of people who
34 could be affected by the project

e.g. hospital patients, children,
the elderly etc.,
3.5 Any other causes

I; 1L; I (i), (iD); IV (a), (b); V (i), (ii), (iii)(a), (b), (¢), (iv), (V), (VD) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xV)
(@), (b). (v @), (b, (xvid: VI (@), (0): VIT& VI 0416 Notification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-1I, and

Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006
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4. Production of solid wastes during construction or operation or
decommissioning (MT/month)

Details thereof (with
S.No. | Information/Checklist appro_x!mate
. . Yes/No quantities/rates, wherever
confirmation . .
possible) with source of
information data
4.1 Spoil, overburden or mine
) wastes
4.2 Municipal waste (domestic and
) or commercial wastes)
Hazardous wastes (as per
4.3 Hazardous Waste Management
Rules)
4.4 Other industrial process wastes
4.5 Surplus product
4.6 Sewage sludge or other sludge
from effluent treatment.
4.7 Construction or demolition
) wastes
48 Redundant machinery or
) equipment
4.9 Contaminated soils or other
) materials
4.10 | Agricultural wastes
4.11 Other solid wastes

5. Release of pollutants or any hazardous, toxic or noxious substances to air
(Kg/hr)

Details thereof (with
approximate

Yes/No quantities/rates, wherever
possible) with source of
information data

S.No. | Information/Checklist
confirmation

Emissions from combustion of
5.1 fossil fuels from stationary or
mobile sources.

Emissions from production
processes

5.2

Emissions from materials
5.3 handling including
storage or transport

Emissions from construction

5.4 activities including plant and
equipment
Dust or odours from handling of
5.5 materials including construction

materials, sewage and waste

I; 1L; I (i), (iD); IV (a), (b); V (i), (ii), (iii)(a), (b), (¢), (iv), (V), (VD) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xV)
(@), (b). (v @), (b, (xvid: VI (@), (0): VIT& VI 0416 Notification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-1I, and

Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006
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Emissions from incineration of
waste

Emissions from burning of waste
5.7 in open air (e.g. slash materials,
construction debris)

Emissions from any other
sources

5.6

5.8

6. Generation of Noise and Vibration, and Emissions of Light and Heat:

S.No. | Information/Checklist Yes/No Details thereof (with
confirmation approximate
quantities/rates, wherever
possible) with source of
information data

From operation of equipment

6.1 e.g. engines, ventilation plant,
crushers

6.2 From industrial or similar
processes

6.3 From construction or demolition

6.4 From blasting or piling
From construction or operational

6.5 .

traffic
6.6 From lighting or cooling systems
6.7 From any other sources

7. Risks of contamination of land or water from releases of pollutants into the ground
or into sewers, surface waters, groundwater, coastal waters or the sea:

S.No. | Information/Checklist Yes/No | Details thereof (with
confirmation approximate
quantities/rates, wherever
possible) with source of
information data

From handling, storage, use or
spillage of hazardous materials
From discharge of sewage or other
effluents to water or the land
(expected mode and place of
discharge)
73 By deposition of pollutants emitted
' to air into the land or into water
7.4 From any other sources
Is there a risk of long term build up
7.5 of pollutants in the environment
from these sources?

7.1

7.2

I; 1L; I (i), (iD); IV (a), (b); V (i), (ii), (iii)(a), (b), (¢), (iv), (V), (VD) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xV)
(@), (b). (v @), (b, (xvid: VI (@), (0): VIT& VI 0416 Notification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-1I, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006



8. Risk of accidents during construction or operation of the Project, which could affect

human health or the environment

315

S.No.

Information/Checklist
confirmation

Yes/No

Details thereof (with
approximate
quantities/rates, wherever
possible) with source of
information data

8.1

From explosions, spillages, fires
etc from storage, handling, use or
production of hazardous
substances

8.2

From any other causes

8.3

Could the project be affected by
natural disasters causing
environmental damage (e.g.
floods, earthquakes, landslides,
cloudburst etc)?

9. Factors which should be considered (such as consequential development) which
could lead to environmental effects or the potential for cumulative impacts with other

existing or planned activities in the locality

S.No.

Information/Checklist
confirmation

Yes/No

Details thereof (with
approximate
quantities/rates, wherever
possible) with source of
information data

9.1

Lead to development of
supporting. lities, ancillary
development or development
stimulated by the project which
could have impact on the
environment e.g.:

 Supporting infrastructure (roads,
power supply, waste or waste
water treatment, etc.)

* housing development

+ extractive industries

* supply industries

» other

9.2

Lead to after-use of the site, which
could have an impact on the
environment

9.3

Set a precedent for later
developments

9.4

Have cumulative effects due to
proximity to other

existing or planned projects with
similar effects

I 1L I (i), (iD); TV (a), (b); V (i), (i), (iii)(a), (b), (¢), (iv), (), (vi) (@), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xV)

(@), (b). (v @), (b, (xvid: VI (@), (0): VIT& VI 0416 Notification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-1I, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC

notification S.0.1533(E) dated 14.09.2006
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(lll) Environmental Sensitivity

Areas Name/ Aerial distance (within 15
S.No. Identity | km.) Proposed project
location boundary

Areas protected under
international conventions,

1 national or local legislation for their
ecological, landscape, cultural or
other related value

Areas which are important or
sensitive for ecological reasons -
2 Wetlands, watercourses or

other water bodies, coastal zone,
biospheres, mountains, forests
Areas used by protected,
important or sensitive species of
3 flora or fauna for breeding, esting,
foraging, resting, over wintering,
migration

Inland, coastal, marine or
underground waters

State, National boundaries
Routes or facilities used by the

6 public for access to recreation or
other tourist, pilgrim areas

7 Defence installations

8 Densely populated or built-up area
Areas occupied by sensitive man-

9 made land uses (hospitals,

schools, places of worship,
community facilities)

Areas containing important, high
quality or scarce Resources

10 (ground water resources, surface
resources, forestry, agriculture,
fisheries, tourism, minerals)
Areas already subjected to
pollution or environmental

11 damage. (those where existing
legal environmental standards are
exceeded)

Areas susceptible to natural
hazard which could cause the
project to present environmental
12 Problems (earthquakes,
subsidence, landslides, erosion,
Flooding or extreme or adverse
climatic conditions)

I; 1L; I (i), (iD); IV (a), (b); V (i), (ii), (iii)(a), (b), (¢), (iv), (V), (VD) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xV)
(@), (b). (v @), (b, (xvid: VI (@), (0): VIT& VI 0416 Notification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-1I, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006
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(IV). Proposed Terms of Reference for EIA studies

Vi) «| hereby given undertaking that the data and information given in the application

and enclosures are true to the best of my knowledge and belief and | am aware that if any part
of the data and information submitted is found to be false or misleading at any stage, the
project will be rejected and clearance give, if any to the project will be revoked at our risk and

cost.”
Date:
Place:
Signature of the applicant
With Name and Full Address
(Project Proponent/Authorised Signatory)
NOTE:
1. The projects involving clearance under Coastal Regulation Zone Notification, 1991

3.

shall submit with the application a C.R.Z. map duly demarcated by one of the
authorized agencies, showing the project activities, w.r.t. C.R.Z. (at the stage of TOR)
and the recommendations of the State Coastal Zone Management Authority (at the
stage of EC). Sinmultaneous action shall also be taken to obtain the requisite
clearance under the provisions of the C.R.Z. Notification, 1991 for the activities to be
located in the CRZ.

The projects to be located within 10 km of the National Prks, Sancturies, Biosphere
Reserves, Migratory Corridors of Wile Animals, the project proponenet shall submit the
map duly authenticated by Chief Wildlife Warden showing these features vis-a-vis the
project location and the recommendations or comments of the Chief Wildlife Warden
thereon (at the stage of EC).”

All correspondence with the Ministry of Environment & Forests including aubmission of
application for TOR/Environmental Clearance, subsequent clarifications, as may be
required from time to time, participation in the EAC Meeting on behalf of the project
proponent shall be made by the authorized signatory only. The authorized signatory
should also submit a document in support of his claim of being and authorized
signatory for the specific project.”

I; 1L; I (i), (iD); IV (a), (b); V (i), (ii), (iii)(a), (b), (¢), (iv), (V), (VD) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xV)
(@), (b). (v @), (b, (xvid: VI (@), (0): VIT& VI 0416 Notification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-1I, and

Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006
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APPENDIX Il
(See paragraph 6)

FORM-1 A (only for construction projects listed under item 8 of the Schedule)
CHECK LIST OF ENVIRONMENTAL IMPACTS

(Project proponents are required to provide full information and wherever necessary
attach explanatory notes with the Form and submit along with proposed environmental
management plan & monitoring programme)

1. LAND ENVIRONMENT
(Attach panoramic view of the project site and the vicinity)

1.1.  Will the existing landuse get significantly altered from the project that is not consistent
with the surroundings? (Proposed landuse must conform to the approved Master Plan /
Development Plan of the area. Change of landuse if any and the statutory approval from
the competent authority be submitted). Attach Maps of (i) site location, (ii) surrounding
features of the proposed site (within 500 meters) and (iii) the site (indicating levels &
contours) to appropriate scales. If not available attach only conceptual plans.

1.2.  List out all the major project requirements in terms of the land area, built up area, water
consumption, power requirement, connectivity, community facilities, parking needs etc.

1.3.  What are the likely impacts of the proposed activity on the existing facilities adjacent to
the proposed site? (Such as open spaces, community facilities, details of the existing
landuse, disturbance to the local ecology).

1.4.  Will there be any significant land disturbance resulting in erosion, subsidence &
instability? (Details of soil type, slope analysis, vulnerability to subsidence, seismicity etc
may be given).

1.5.  Will the proposal involve alteration of natural drainage systems? (Give details on a
contour map showing the natural drainage near the proposed project site)

1.6.  What are the quantities of earthwork involved in the construction activity-cutting, filling,
reclamation etc. (Give details of the quantities of earthwork involved, transport of fill
materials from outside the site etc.)

I 1L I (i), (iD); TV (a), (b); V (i), (i), (iii)(a), (b), (¢), (iv), (), (vi) (@), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xV)

(@), (b). (v @), (b, (xvid: VI (@), (0): VIT& VI 0416 Notification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-1I, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006
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2.1.

2.2.

2.3.
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2.5.

2.6.

2.7.

2.8.
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Give details regarding water supply, waste handling etc during the construction period.

Will the low lying areas & wetlands get altered? (Provide details of how low lying and
wetlands are getting modified from the proposed activity)

Whether construction debris & waste during construction cause health hazard? (Give
quantities of various types of wastes generated during construction including the
construction labour and the means of disposal)

WATER ENVIRONMENT

Give the total quantity of water requirement for the proposed project with the breakup of
requirements for various uses. How will the water requirement met? State the sources &
quantities and furnish a water balance statement.

What is the capacity (dependable flow or yield) of the proposed source of water?

What is the quality of water required, in case, the supply is not from a municipal source?
(Provide physical, chemical, biological characteristics with class of water quality)

How much of the water requirement can be met from the recycling of treated
wastewater? (Give the details of quantities, sources and usage)

Will there be diversion of water from other users? (Please assess the impacts of the
project on other existing uses and quantities of consumption)

What is the incremental pollution load from wastewater generated from the proposed
activity? (Give details of the quantities and composition of wastewater generated from the
proposed activity)

Give details of the water requirements met from water harvesting? Furnish details of the
facilities created.

What would be the impact of the land use changes occurring due to the proposed project
on the runoff characteristics (quantitative as well as qualitative) of the area in the post
construction phase on a long term basis? Would it aggravate the problems of flooding or
water logging in any way?

I 1L I (i), (iD); TV (a), (b); V (i), (i), (iii)(a), (b), (¢), (iv), (), (vi) (@), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xV)

(@), (b). (v @), (b, (xvid: VI (@), (0): VIT& VI 0416 Notification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-1I, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006
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2.9.  What are the impacts of the proposal on the ground water? (Will there be tapping of
ground water; give the details of ground water table, recharging capacity, and approvals
obtained from competent authority, if any)

2.10. What precautions/measures are taken to prevent the run-off from construction activities
polluting land & aquifers? (Give details of quantities and the measures taken to avoid the
adverse impacts)

2.11. How is the storm water from within the site managed?(State the provisions made to
avoid flooding of the area, details of the drainage facilities provided along with a site
layout indication contour levels)

2.12.  Will the deployment of construction labourers particularly in the peak period lead to
unsanitary conditions around the project site (Justify with proper explanation)

2.13. What on-site facilities are provided for the collection, treatment & safe disposal of
sewage? (Give details of the quantities of wastewater generation, treatment capacities
with technology & facilities for recycling and disposal)

2.14. Give details of dual plumbing system if treated waste used is used for flushing of toilets or
any other use.

3. VEGETATION

3.1.  Is there any threat of the project to the biodiversity? (Give a description of the local
ecosystem with it's unique features, if any)

3.2. Wil the construction involve extensive clearing or modification of vegetation? (Provide a
detailed account of the trees & vegetation affected by the project)

3.3.  What are the measures proposed to be taken to minimize the likely impacts on important
site features (Give details of proposal for tree plantation, landscaping, creation of water
bodies etc along with a layout plan to an appropriate scale)

4, FAUNA

4.1. s there likely to be any displacement of fauna- both terrestrial and aquatic or creation of
barriers for their movement? Provide the details.

I; 1L; I (i), (iD); IV (a), (b); V (i), (ii), (iii)(a), (b), (¢), (iv), (V), (VD) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xV)
(@), (b). (v @), (b, (xvid: VI (@), (0): VIT& VI 0416 Notification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-1I, and

Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006



4.2.

4.3.

5.1.

5.2.

5.3.
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6.3.

6.4.
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Any direct or indirect impacts on the avifauna of the area? Provide details.

Prescribe measures such as corridors, fish ladders etc to mitigate adverse impacts on
fauna

AIR ENVIRONMENT

Will the project increase atmospheric concentration of gases & result in heat islands?
(Give details of background air quality levels with predicted values based on dispersion
models taking into account the increased traffic generation as a result of the proposed
constructions)

What are the impacts on generation of dust, smoke, odorous fumes or other hazardous
gases? Give details in relation to all the meteorological parameters.

Will the proposal create shortage of parking space for vehicles? Furnish details of the
present level of transport infrastructure and measures proposed for improvement
including the traffic management at the entry & exit to the project site.

Provide details of the movement patterns with internal roads, bicycle tracks, pedestrian
pathways, footpaths etc., with areas under each category.

Will there be significant increase in traffic noise & vibrations? Give details of the
sources and the measures proposed for mitigation of the above.

What will be the impact of DG sets & other equipment on noise levels & vibration in &
ambient air quality around the project site? Provide details.

AESTHETICS

Will the proposed constructions in any way result in the obstruction of a view, scenic
amenity or landscapes? Are these considerations taken into account by the proponents?

Will there be any adverse impacts from new constructions on the existing structures?
What are the considerations taken into account?

Whether there are any local considerations of urban form & urban design influencing the
design criteria? They may be explicitly spelt out.

Are there any anthropological or archaeological sites or artefacts nearby? State if any
other significant features in the vicinity of the proposed site have been considered.

SOCIO-ECONOMIC ASPECTS

Will the proposal result in any changes to the demographic structure of local
population? Provide the details.

I; 1L; I (i), (iD); IV (a), (b); V (i), (ii), (iii)(a), (b), (¢), (iv), (V), (VD) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xV)
(@), (b). (v @), (b, (xvid: VI (@), (0): VIT& VI 0416 Notification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-1I, and

Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
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7.2.  Give details of the existing social infrastructure around the proposed project.

7.3.  Will the project cause adverse effects on local communities, disturbance to sacred sites
or other cultural values? What are the safeguards proposed?

8. BUILDING MATERIALS

8.1. May involve the use of building materials with high-embodied energy. Are the
construction materials produced with energy efficient processes? (Give details of
energy conservation measures in the selection of building materials and their energy
efficiency)

8.2. Transport and handling of materials during construction may result in pollution, noise
& public nuisance. What measures are taken to minimize the impacts?

8.3.  Are recycled materials used in roads and structures? State the extent of savings
achieved?

8.4. Give details of the methods of collection, segregation & disposal of the garbage
generated during the operation phases of the project.

9. ENERGY CONSERVATION

9.1. Give details of the power requirements, source of supply, backup source etc. What is
the energy consumption assumed per square foot of built-up area? How have you
tried to minimize energy consumption?

9.2. What type of, and capacity of, power back-up to you plan to provide?

9.3. What are the characteristics of the glass you plan to use? Provide specifications of its
characteristics related to both short wave and long wave radiation?

9.4. What passive solar architectural features are being used in the building? Illustrate the
applications made in the proposed project.

9.5. Does the layout of streets & buildings maximise the potential for solar energy
devices? Have you considered the use of street lighting, emergency lighting and solar
hot water systems for use in the building complex? Substantiate with details.

9.6. Is shading effectively used to reduce cooling/heating loads? What principles have
been used to maximize the shading of Walls on the East and the West and the Roof?
How much energy saving has been effected?

9.7. Do the structures use energy-efficient space conditioning, lighting and mechanical
systems? Provide technical details. Provide details of the transformers and motor
efficiencies, lighting intensity and air-conditioning load assumptions? Are you using
CFC and HCFC free chillers? Provide specifications.

9.8. What are the likely effects of the building activity in altering the micro-climates?
Provide a self assessment on the likely impacts of the proposed construction on

I 1L I (i), (iD); TV (a), (b); V (i), (i), (iii)(a), (b), (¢), (iv), (), (vi) (@), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xV)

(@), (b). (v @), (b, (xvid: VI (@), (0): VIT& VI 0416 Notification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-1I, and
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creation of heat island & inversion effects?

What are the thermal characteristics of the building envelope? (a) roof; (b) external
walls; and (c) fenestration? Give details of the material used and the U-values or the
R values of the individual components.

What precautions & safety measures are proposed against fire hazards? Furnish
details of emergency plans.

If you are using glass as wall material provides details and specifications including
emissivity and thermal characteristics.

What is the rate of air infiltration into the building? Provide details of how you are
mitigating the effects of infiltration.

To what extent the non-conventional energy technologies are utilised in the overall
energy consumption? Provide details of the renewable energy technologies used.

Environment Management Plan

The Environment Management Plan would consist of all mitigation measures for each
item wise activity to be undertaken during the construction, operation and the entire
life cycle to minimize adverse environmental impacts as a result of the activities of the
project. It would also delineate the environmental monitoring plan for compliance of
various environmental regulations. It will state the steps to be taken in case of
emergency such as accidents at the site including fire.

I; 1L; I (i), (iD); IV (a), (b); V (i), (ii), (iii)(a), (b), (¢), (iv), (V), (VD) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xV)
(@), (b). (v @), (b, (xvid: VI (@), (0): VIT& VI 0416 Notification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-1I, and

Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006



685 324

APPENDIX 1lI
(See paragraph 7

GENERIC STRUCTURE OF ENVIRONMENTAL IMPACT ASSESSENT DOCUMENT

S.NO | EIA STRUCTURE CONTENTS

1. Introduction * Purpose of the report
» Identification of project & project proponent

* Brief description of nature, size, location of the project
and its importance to the country, region

» Scope of the study — details of regulatory scoping
carried out (As per Terms of Reference)

2. Project Description » Condensed description of those aspects of the project
(based on project feasibility study), likely to cause
environmental effects. Details should be provided to give
clear picture of the following:

* Type of project
* Need for the project

* Location (maps showing general location, specific
location, project boundary & project site layout)

* Size or magnitude of operation (incl. Associated
activities required by or for the project

* Proposed schedule for approval and implementation
» Technology and process description

* Project description. Including drawings showing project
layout, components of project etc. Schematic
representations of the feasibility drawings which give
information important for EIA purpose

* Description of mitigation measures incorporated into
the project to meet environmental standards,
environmental operating conditions, or other EIA
requirements (as required by the scope)

» Assessment of New & untested technology for the risk
of technological failure

I 1L I (i), (iD); TV (a), (b); V (i), (i), (iii)(a), (b), (¢), (iv), (), (vi) (@), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xV)

(@), (b). (v @), (b, (xvid: VI (@), (0): VIT& VI 0416 Notification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-1I, and
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Description of the
Environment

* Study area, period, components & methodology

« Establishment of baseline for valued environmental
components, as identified in the scope

» Base maps of all environmental components

Anticipated
Environmental Impacts
& Mitigation Measures

* Details of Investigated Environmental impacts due to
project location, possible accidents, project design,
project construction, regular operations, final
decommissioning or rehabilitation of a completed project

» Measures for minimizing and / or offsetting adverse
impacts identified

* Irreversible and Irretrievable commitments of
environmental components

» Assessment of significance of impacts (Criteria for
determining significance, Assigning significance)

 Mitigation measures

Analysis of Alternatives
(Technology & Site)

* In case, the scoping exercise results in need for
alternatives:

* Description of each alternative
» Summary of adverse impacts of each alternative
 Mitigation measures proposed for each alternative and

 Selection of alternative

Environmental
Monitoring Program

* Technical aspects of monitoring the effectiveness of
mitigation measures (incl. Measurement methodologies,
frequency, location, data analysis, reporting schedules,
emergency procedures, detailed budget & procurement
schedules)

Additional Studies

 Public Consultation
* Risk assessment

* Social Impact Assessment. R&R Action Plans

Project Benefits

» Improvements in the physical infrastructure

» Improvements in the social infrastructure

I 1L I (i), (iD); TV (a), (b); V (i), (i), (iii)(a), (b), (¢), (iv), (), (vi) (@), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xV)

(@), (b). (v @), (b, (xvid: VI (@), (0): VIT& VI 0416 Notification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-1I, and
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» Employment potential —skilled; semi-skilled and
unskilled
» Other tangible benefits

9. Environmental Cost If recommended at the Scoping stage
Benefit Analysis
10. EMP * Description of the administrative aspects of ensuring

that mitigative measures are implemented and their
effectiveness monitored, after approval of the EIA

11 Summary & Conclusion » Overall justification for implementation of the project
(This will constitute the
summary of the EIA + Explanation of how, adverse effects have been
Report ) mitigated

12. Disclosure of * The names of the Consultants engaged with their
Consultants engaged brief resume and nature of Consultancy rendered

APPENDIX Il A
(See paragraph 7)

CONTENTS OF SUMMARY ENVIRONMENTAL IMPACT ASSESSMENT

The Summary EIA shall be a summary of the full EIA Report condensed to ten A-4
size pages at the maximum. It should necessarily cover in brief the following Chapters of the
full EIA Report: -

. Project Description

. Description of the Environment

. Anticipated Environmental impacts and mitigation measures
. Environmental Monitoring Programme

. Additional Studies

. Project Benefits

N OO OB~ WwN -

. Environment Management Plan

I; 1L; I (i), (iD); IV (a), (b); V (i), (ii), (iii)(a), (b), (¢), (iv), (V), (VD) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xV)
(@), (b). (v @), (b, (xvid: VI (@), (0): VIT& VI 0416 Notification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-1I, and
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APPENDIX IV
(See paragraph 7)
PROCEDURE FOR CONDUCT OF PUBLIC HEARING

1.0  The Public Hearing shall be arranged in a systematic, time bound and

transparent manner ensuring widest possible public participation at the project site(s) or in its
close proximity District -wise, by the concerned State Pollution Control Board (SPCB) or the
Union Territory Pollution Control Committee (UTPCC).

2.0 The Process:

2.1 The Applicant shall make a request through a simple letter to the Member

Secretary of the SPCB or Union Territory Pollution Control Committee, in whose

jurisdiction the project is located, to arrange the public hearing within the prescribed

statutory period. In case the project site is covering more than one District or State or Union
Territory, the public hearing is mandated in each District, State or Union Territory in which the
project is located and the applicant shall make separate requests to each concerned SPCB or
UTPCC for holding the public hearing as per this procedure.

2.2 The Applicant shall enclose with the letter of request, at least 10 hard copies

and an equivalent number of soft (electronic) copies of the draft EIA Report with the generic
structure given in Appendix Ill including the Summary Environment Impact Assessment
report in English and in the official languageof the state/local language, prepared strictly in
accordance with the Terms of

Reference communicated after Scoping (Stage-2). Simultaneously the applicant shall arrange
to forward copies, one hard and one soft, of the above draft EIA Report along with the
Summary EIA report to the following authorities or offices, within whose jurisdiction the project
will be located:

(a) District Magistrate/District collector/Deputy commissioner/s

(b) Zila Parishad or Municipal Corporation or Panchayats Union

(c) District Industries Office

(d) Urban Local Bodies (ULBs) / PRIs Concerned / Development authorities.
(d) Concerned Regional Office of the Ministry of Environment and Forests

2.3 On receiving the draft Environmental Impact Assessment report, the abovementioned
authorities except the Regional Office of MoEF, shall arrange to widely publicize it within their
respective jurisdictions requesting the interested persons to send their comments to the
concerned regulatory authorities. They shall also make available the draft EIA Report for
inspection electronically or otherwise to the public during normal office hours till the Public
Hearing is over.

2.4  The SPCB or UTPCC concerned shall also make similar arrangements for
giving publicity about the project within the State/Union Territory and make available the
Summary of the draft Environmental Impact Assessment report (Appendix Il A) for

I 1L I (i), (iD); TV (a), (b); V (i), (i), (iii)(a), (b), (¢), (iv), (), (vi) (@), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xV)

(@), (b). (v @), (b, (xvid: VI (@), (0): VIT& VI 0416 Notification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-1I, and
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inspection in select offices or public libraries or any other suitable location etc. They shall also
additionally make available a copy of the draft Environmental Impact Assessment report to the
above five authorities/offices as given in para 2.2.

3.0 Notice of Public Hearing:

3.1  The Member-Secretary of the concerned SPCB or UTPCC shall finalize the date,

time and exact venue for the conduct of public hearing within 7(seven) days of the date of
receipt of the draft Environmental Impact Assessment report from the project proponent, and
advertise the same in one major National Daily and one Regional vernacular Daily / Official
State Language. A minimum notice period of 30(thirty) days shall be provided to the public for
furnishing their responses;

3.2  The advertisement shall also inform the public about the places or offices where

the public could access the draft Environmental Impact Assessment report and the Summary
Environmental Impact Assessment report before the public hearing. In places where the
newspapers do not reach, the Competent Authority should arrange to inform the local public
about the public hearing by other means such as by way of beating of drums as well as
advertisement / announcement on radio / television.

3.3  No postponement of the date, time, venue of the public hearing shall be undertaken,
unless some untoward emergency situation occurs and then only on the recommendation of
the concerned District Magistrate/District collector/Deputy Commissioner, the postponement
shall be notified to the public through the same National and Regional vernacular dailies and
also prominently displayed at all the identified offices by the concerned SPCB or Union
Territory Pollution Control Committee;

3.4 In the above exceptional circumstances, fresh date, time and venue for the public
consultation shall be decided by the Member — Secretary of the concerned SPCB or UTPCC
only in consultation with the District Magistrate/District collector/Deputy Commissioner and
notified afresh as per procedure under 3.1 above.

4.0 Supervision and Presiding over the Hearing:

41 The District Magistrate/District collector/Deputy Commissioner or his or her
representative not below the rank of an Additional District Magistrate assisted by a
representative of SPCB or UTPCC, shall Supervise and preside over the entire public hearing
process.

5.0 Videography

5.1 The SPCB or UTPCC shall arrange to video film the entire proceedings. A copy

of the videotape or a CD shall be enclosed with the public hearing proceedings while
Forwarding it to the Regulatory Authority concerned.

6.0 Proceedings

6.1 The attendance of all those who are present at the venue shall be noted and
annexed with the final proceedings.

I 1L I (i), (iD); TV (a), (b); V (i), (i), (iii)(a), (b), (¢), (iv), (), (vi) (@), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xV)

(@), (b). (v @), (b, (xvid: VI (@), (0): VIT& VI 0416 Notification, S.0. 3067(E) dated 01.12.2009 of the
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6.2  There shall be no quorum required for attendance for starting the proceedings.

6.3 A representative of the applicant shall initiate the proceedings with a presentation
on the project and the Summary EIA report.

6.4  Persons present at the venue shall be granted the opportunity to seek information or
clarifications on the project from the Applicant. The summary of the public

hearing proceedings accurately reflecting all the views and concerns expressed shall be
recorded by the representative of the SPCB or UTPCC and read over to the audience at the
end of the proceedings explaining the contents in the local/vernacular language and the
agreed minutes shall be signed by the District Magistrate/District collector/Deputy
Commissioner or his or her representative on the same day and forwarded to the
SPCB/UTPCC concerned.

6.5 A Statement of the issues raised by the public and the comments of the Applicant shall
also be prepared in the local language or the Official State language, as the case may be, and
in English and annexed to the proceedings:

6.6  The proceedings of the public hearing shall be conspicuously displayed at the

office of the Panchyats within whose jurisdiction the project is located, office of the
concerned Zila Parishad, District Magistrate/District collector/Deputy Commissioner, and the
SPCB or UTPCC . The SPCB or

UTPCC shall also display the proceedings on its website for general information. Comments,
if any, on the proceedings which may be sent directly to the concerned regulatory authorities
and the applicant concerned.

7.0 Time period for completion of public hearing

71 The public hearing shall be completed within a period of 45 (forty five) days from

date of receipt of the request letter from the Applicant. Thereafter the SPCB or UTPCC
concerned shall sent the public hearing proceedings to the concerned regulatory authority
within 8(eight) days of the completion of the public hearing.Simultaneously, a copy will also be
provided to the project proponent.The applicant may also directly forward a copy of the
approved public hearing proceedings to the regulatory authority concerned along with the final
Environmental Impact Assessment report or supplementary report to the draft EIA report
prepared after the public hearing and public consultations incorporating the concerns
expressed in the public hearing along with action plan and financial allocation, item-wise, to
address those concerns.”.

7.2 If the SPCB or UTPCC fails to hold the public hearing within the stipulated

45(forty five) days, the Central Government in Ministry of Environment and Forests for
Category ‘A’ project or activity and the State Government or Union Territory Administration
for Category ‘B’ project or activity at the request of the SEIAA, shall engage any other
agency or authority to complete the process, as per procedure laid down in this notification.

APPENDIX -V

I; 1L; I (i), (iD); IV (a), (b); V (i), (ii), (iii)(a), (b), (¢), (iv), (V), (VD) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xV)
(@), (b). (v @), (b, (xvid: VI (@), (0): VIT& VI 0416 Notification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-1I, and

Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006
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(See paragraph 7)
PROCEDURE PRESCRIBED FOR APPRAISAL

1. The applicant shall apply to the concerned regulatory authority through a simple
communication enclosing the following documents where public consultations are mandatory:

. Final Environment Impact Assessment Report [20(twenty) hard copies and 1 (one) soft
copy)]
. A copy of the video tape or CD of the public hearing proceedings

. A copy of final layout plan (20 copies)
. A copy of the project feasibility report (1 copy)

2. The Final EIA Report and the other relevant documents submitted by the applicant
shall be scrutinized in office within 30 days from the date of its receipt by the concerned
Regulatory Authority strictly with reference to the TOR and the inadequacies noted shall be
communicated electronically or otherwise in a single set to the Members of the EAC /SEAC
enclosing a copy each of the Final EIA Report including the public hearing proceedings and
other public responses received along with a copy of Form -1or Form 1A and scheduled date
of the EAC /SEAC meeting for considering the proposal.

3. Where a public consultation is not mandatory, the appraisal shall be made on the basis
of the prescribed application Form 1 and EIA report, in the case of all projects and activities
other than Item 8 of the Schedule. In the case of Item 8 of the Schedule, considering its
unique project cycle, the EAC or SEAC concerned shall appraise all Category B projects or
activities on the basis of Form 1, Form 1A and the conceptual plan and make
recommendations on the project regarding grant of environmental clearance or otherwise and
also stipulate the conditions for environmental clearance.”

4, Every application shall be placed before the EAC/SEAC and its appraisal completed
within 60 days of its receipt with requisite documents / details in the prescribed manner.

5. The applicant shall be informed at least 15 (fifteen) days prior to the scheduled date of
the EAC /SEAC meeting for considering the project proposal.

6. The minutes of the EAC /SEAC meeting shall be finalised within 5 working days of the
meeting and displayed on the website of the concerned regulatory authority. In case the
project or activity is recommended for grant of EC, then the minutes shall clearly list out the
specific environmental safeguards and conditions. In case the recommendations are for
rejection, the reasons for the same shall also be explicitly stated.

Note: The principal rules were published in the Gazette of India, Extraordinary, Part |l, Section

3, Sub-section (ii) vide notification number S.0. 1533 (E), dated 14™ September, 2006
and amended vide S.0. 1737 (E), dated the 11" October, 2007.

APPENDIX VI

(See paragraph 5)

I; 1L; I (i), (iD); IV (a), (b); V (i), (ii), (iii)(a), (b), (¢), (iv), (V), (VD) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xV)
(@), (b). (v @), (b, (xvid: VI (@), (0): VIT& VI 0416 Notification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-1I, and

Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006
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COMPOSITION OF THE SECTOR/ PROJECT SPECIFIC EXPERT APPRAISAL
COMMITTEE (EAC) FOR CATEGORY A PROJECTS AND THE STATE/UT LEVEL EXPERT
APPRAISAL COMMITTEES (SEACs) FOR CATEGORY B PROJECTS TO BE
CONSTITUTED BY THE CENTRAL GOVERNMENT *

1. The Expert Appraisal Committees (EAC(s) and the State/UT Level Expert Appraisal
Committees (SEACs) shall consist of only professionals and experts fulfilling the following
eligibility criteria:

Professional: The person should have at least (i) 5 years of formal University training in the
concerned discipline leading to a MA/MSc Degree, or (i) in case of Engineering
/Technology/Architecture disciplines, 4 years formal training in a professional training course
together with prescribed practical training in the field leading to a B.Tech/B.E./B.Arch. Degree,
or (iii) Other professional degree (e.g. Law) involving a total of 5 years of formal University
training and prescribed practical training, or (iv) Prescribed apprenticeship/article ship and
pass examinations conducted by the concerned professional association (e.g. Chartered
Accountancy ),or (v) a University degree , followed by 2 years of formal training in a University
or Service Academy (e.g. MBA/IAS/IFS). In selecting the individual professionals, experience
gained by them in their respective fields will be taken note of.

Expert: A professional fulfilling the above eligibility criteria with at least 15 years of relevant
experience in the field, or with an advanced degree (e.g. Ph.D.) in a concerned field and at
least 10 years of relevant experience.

Age: Below 70 years. However, in the event of the non-availability of /paucity of experts in a
given field, the maximum age of a member of the Expert Appraisal Committee may be allowed
up to 75 years

2. The Members of the EAC shall be Experts with the requisite expertise and experience
in the following fields /disciplines. In the event that persons fulfilling the criteria of “Experts” are
not available, Professionals in the same field with sufficient experience may be considered:

. Environment Quality Experts: Experts in measurement/monitoring, analysis and
interpretation of data in relation to environmental quality

. Sectoral Experts in Project Management: Experts in Project Management or
Management of Process/Operations/Facilities in the relevant sectors.

. Environmental Impact Assessment Process Experts: Experts in conducting and
carrying out Environmental Impact Assessments (EIAs) and preparation of Environmental
Management Plans (EMPs) and other Management plans and who have wide expertise and
knowledge of predictive techniques and tools used in the EIA process

. Risk Assessment Experts
. Life Science Experts in floral and faunal management
. Forestry and Wildlife Experts

I 1L I (i), (iD); TV (a), (b); V (i), (i), (iii)(a), (b), (¢), (iv), (), (vi) (@), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xV)

(@), (b). (v @), (b, (xvid: VI (@), (0): VIT& VI 0416 Notification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-1I, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006
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. Environmental Economics Expert with experience in project appraisal

3. The Membership of the EAC shall not exceed 15 (fifteen) regular Members. However
the Chairperson may co-opt an expert as a Member in a relevant field for a particular meeting
of the Committee.

4, The Chairperson shall be an outstanding and experienced environmental policy expert
or expert in management or public administration with wide experience in the relevant
development sector.

5. The Chairperson shall nominate one of the Members as the Vice Chairperson who
shall

preside over the EAC in the absence of the Chairman /Chairperson.

6. A representative of the Ministry of Environment and Forests shall assist the Committee
as its Secretary.

7. The maximum tenure of a Member, including Chairperson, shall be for 2 (two) terms of
3 (three) years each.

8. The Chairman / Members may not be removed prior to expiry of the tenure without

cause and proper enquiry.

I; 1L; I (i), (iD); IV (a), (b); V (i), (ii), (iii)(a), (b), (¢), (iv), (V), (VD) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xV)
(@), (b). (v @), (b, (xvid: VI (@), (0): VIT& VI 0416 Notification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-1I, and

Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006
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To

'

Date: 20.10.2021

Stat i
X € Environmenta) Impact Assessment Authority,
ays No. 55 - 58, ParyatanBhawan,

15t floor, Sector - 2, Panchkula, Haryana.

Subject: Request for consideration ofamendment in EC and EC validity extension
for M/s ]SM Foods Private Limited located at MandoliGhaggar East Block / YNR B-
3 over an area of 20.18 Ha. in District Yamuna Nagar, Haryanaproposed by JSM
Food Private Limited.

Reference:

1. EC Letter No SEIAA/HR/2016/989 Dated: 21.12.2016
2. DMG/HY/CONT/M.G. EAST BLOCK/YNR B-3/2015/516 dated 05.02.2021
Dear Sir,

We, M/s. JSM Foods Pvt. Ltd.,, have been granted the Letter of Intent(LOI) by the

Director General, Mines and Geology departmentHaryanavide letter no

DMG/HY/CONT/M.G.EAST BLOCK/YNR B-3/2015/3915 dated 19.06.2015 for the
mineral sand.

Mining plan for the mineral sand has been approved by the Department of Mines and

Geology, Haryana vide letter no DMG/HY/M/YNR B-3/2015 454-455 dated 08.01.2016
for production of 08,50,000 MTPA of sand mineral.

M/s JSM Foods Private Limited obtained Environmental Clearance fromState
Environment Impact Assessment Authority (SEIAA) for Mining of Sand (Minor Mineral)
only for five years (valid upto 21.12.2021)at MandoliGhaggar East Block / YNR B-3
over an area of 20.18 Ha. in District Yamuna Nagar, Haryana vide Letter
No:SEIAA/HR/2016/989 Dated 21.12.2016 for the production capacity of 08,50,000

MT per annum, afterobtaining Consent to Operate from the Haryana State Pollution
ControlBoard mining operation was commenced on 18.06.2017.

M/s P.S. Buildtech having their mining lease on the downstream side of the contractor
firm namely M/s JSM Foods Private Limited informed that the mining area also has
Boulder and Gravel along with Sand and sought permission for the grant of mineral
concession for said newly discovered mineral for which they will pay all applicable
dues/ royalty i.e. for mining and disposal of boulder and gravel mineral.

Upon seeking detailed reports about the availability of new mineral (whichwas not part
of existing LOI granted) by a team of officers, it was revealed thatmixed material/
Boulder, Gravel and Sand (BGS) was found in the lease area (MandoliGhaggar (East)
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691‘?0(15 ;))V(i s;l;i cgntractor.aswell as in the nearby upstream mining area of M/s jsy
ol inMandoliGhaggar(West) Block 4.In case of mines in thevillage
) : aggar [MandoliGhaggar (West) Block-4 and ManaoJiGhaggar [East) Bloc.k- ;
was found that Boulder/Gravel was 27.45 % ofoverallmineral. |

?)NTEOW cause notice has been issued by the Mining department vide letter no
/HY./CONT./M.G. East Block/YNR B-3/2015 for M/s JSM Food Pvt. Ltd. and asked
to submit the reply for misuse of e-Rawaana by sale of sand to the processing unit

(screeningplant/stone crusher as the processing unit not required sand as the raw
material).

M/s JSM Foods Private Limited, vide letter dated 25.09.2020 submittedapplication for
the grant of LOI for the additional mineral as per the Mineral Concession Rule for the
said newly discoveredmineral, for which they will pay all applicable dues/ royalty i.e.
for the miningand disposal of boulder and gravel mineral.

The mining department has been considered the fact as per the rule 56 (17) and 56 (19)
of Rules, 2012 i.e.“any mineral concession holder finds any other minor mineral not
granted under said concession, the discovery of same shall be reported without any
delay to the Director or an officer authorized by him and shall not win or dispose of
the same without obtaining a separate mineral concession from the Director'Rule
56 (19) further“provides that where the newly discovered minor mineral is not
available in sufficient quantity and the grant of a separate mining lease/ contract is
not found justified, the Director may allow the lessee/ contractor to excavate and
dispose of such newly discovered mineral by issuing a separate permit in Form
'PIM-B' on payment of advance royalty at the rates prescribed in the First Schedule.
The royalty payable for the newly discovered minor mineral and prorated
contribution to the R & R Fund shall be in addition to the dead rent/ con.tract
money/ contribution to the R & R Fund for the mineral already gran-ted on mining
lease/ contract/ permit. The mineral concession holder shall :f:.'so be liable to pay all
other sums as prescribed for disposal of the mineral as if the same had been
allowed under a regular mineral concession "."l?he contractor ?as beengre.mted t.he
permission/ mining contractwith additional condltlons‘ for the p.erjlod Dco-termmusl v::th
contract of existing mining contract granted for sand mineral (Mining Department letter

is attached).

There will be no change in the production capacity, mining methodology, lease area,
'e'ng machinery etc for which environment clearance has been granted by SEIAA
mini S

Haryana.

N M/s JSM Foods Private Limitedrequesting you to please consider the case for EC
ow,

amendment and validity extension.

For M/s JSM Foods Pri:rgtﬁkﬁted
(Authori d Signatory
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Date: 11.11.2021
To,
The Member Secretary,
State Environment Impact Assessment Authority,
Bays No.:-55-58, Paryatan Bhawan,
1¥ Floor, Sector-2, Panchkula Haryana

Sub: Demand Draft for the Scrutiny fees for Proposed “Amendment in EC and EC validity
extension for the Sand mine of M/s JSM Foods Private Limited located at Mandoli
Ghaggar East Block / YNR B-3” situated at Village- Mandolai Ghaggar East Block

YNR B-3, Tehsil- Chhachroli District- Yamunanagar,, Haryana over an area of 20.18
ha proposed by M/s JSM Foods Private Limited.

Ref: Haryana Government Gazette Notification dated 14.10.2021.
Dear Sir,

In regards to the above mentioned subject and reference we are submitting the Demand
draft of the scrutiny fees for Proposed * Amendmenl in:EC and EC validity extension for
the Sand mine of M/s JSM Foods Private meed Ioca_te.d :at Mandoli Ghaggar East Block /
YNR B-3” situated at Village- Mandolai Ghaggar East Block' YNR B-3, Tehsil-
Chhachroli District- Yamunanagar,, Haryana over an area of 20:18 ha proposed by M/s
JSM Foods Private Limited, The estimate cost of our project is INR 3.0 Cr. Hence, we are

submitting Demand draﬂ t_)f Rs., 1.50 lakh _(R_t!p_ees One Lakh Fifty Only). Demand Draft
(original) dated 02.11.2021 vide DD No. 000663 is enclosed as Annexure.

We request you to kindly process our application for issuance Amendment and Extension of
validity Environment Clearance for our above mentioned project at the earliest

oosPVP
for JSUFO%°

M/s JSM Foods Private Limited

(Authorized Signatory)
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~JSM FOODS PRIVATE LIMITED
.+ WZ-932/16, Ground Floor, Near MCD School, Village Basal
Da_ra_pu_l_, W_(‘El I')[‘Ihl,_NP_\-v .[)th' 110015 |

CO_F ) == e - - —
To, RR. ADD. : 676, Sector-13, Urban Estate, Karnal (Hr.) I 32001
Ref. No
~0 The Chairman [_:,m‘2$’/12/9”2!
SEIAA, Haryana

Bays No. 55-58, Ist Floor,
Sector-02, Paryatan Bhawan,
Panchkula, Haryana

Subject- Issuance of Corrigendum in the subject for already issued},et dated-
21/12/2016in the respect of J.SM. Foods Pvt. Ltd.- Mandoli Gagghar East
Reference: EC Letter No. SEIAA/ HR/2016/989 dated 21.12.

Respected Sir,

| wish to submit that your good self was kind enough for issuing the EC. to
the subject mention project vide SEIAA office letter SEIAA/HR/2016 /989 Date
21.12.2016. The under signed was issued leasg, by way of E auction for mining of Minor
Minerals in Block no. YNR B-3 Yamuna Naga?/
Due to some oversight (may be at our Jevel) the words of Bolder & Gravel stood missed. It 1s
pertinent to submit that Bolder, Gravel & Sand is covered under the definition of minor
minerals as stood reflected in the MMRD. It is further inti\ryk’l that the under signed has
been given mining contract for the block no YNR B-3, for extraction of minor minerals
keeping in view the above and cited details it is humbly requested that the words &
expression “Bolder & Gravel” need to be incorporated besides sand being all are covered
under the definition of minor minerals. It is again humbly submitted to issue a needful
corrigendum for adding Bolder & Gravel besides Sand in the existing EC.
Needful may kindly be done at the earliest. Thanking you in anticipation of a positive
response.
yours Faithfu iy,

For JSM Foods Pri:;::e/ﬂ@d

Authorized S gnatory

7 e o
i\ VTS }

Enclosure:

E-Auction Notice

Lol

C Letter )
l;:DMG Letter for Addition of Boulder & Gravel

Somn e
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| JSM FOODS PRIVATE LIMITE

Rei. No.

[) 698

R T S (AT Y Basai,
‘Regd. Off. : WZz-932/16, Ground Floor, Near MCD School, Village
Darapur, West Delhi, New Delhi 110015 . -

AR Al m—— " 32001
CORR. ADD. : 676, Sector-13, Urban Estate, Karnal (Hr.) 1
oate. /0 J0l /) 202~

To,

The Chairman

SEIAA, Haryana

Bays No. 55-58, IstFloor,
Sector-02, Paryatan Bhawan,
Panchkula, Haryana

r Issuance of Corrigendum in the subject for

ect-Revised lication fo
Subj evised App e

already issued E.C. dated-21/12/2016 in the respect of |.S
Pvt. Ltd.- MandoliGaggharWest :

Reference: EC Letter No. SEIAA/HR/2016/985 dated 21.12.2016

Respected Sir,

I wish to submit that your good self was kind enough for issuing the
E.C. to the subject mention project vide SEIAA office letter SEIAA/HR/2016/985
Date 21.12.2016. The under signed was issued lease by way of E auction for mining
of Minor Minerals in Block no. YNR B-4Yamuna Nagar.

Due to some oversight (may be at our level) the words of Bolder & Gravel
stood missed. It is pertinent to submit that Bolder, Gravel & Sand is covered under
the definition of minor minerals as stood reflected in the MMRD. It is further
intimated that the under signed has been given mining contract for the block no YNR
B-4, for extraction of minor minerals keeping in view the above and cited details it is
humbly requested that the words & expression “Bolder & Gravel“need to be
incorporated besides sand being all are covered under the definition of minor

minerals.It is again humbly submitted to issue a needful corrigendum for adding
Bolder & Gravel besides Sand in the existing EC. oot
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Needful may kindly be done at the earliest. Thanking you in anticipation of a
positive response.

YoursFaithfully, ‘ B
For JSM Foods Private lmsn?nted o

\\ Py

Authorized Signatory

Enclosure:

1. E-Auction Notice vide memo number DMG/HY/e Auction/YNR/2015/2150
Dated:27th April, 2015
2. LOlissued by DMG vide memo no.DMG/HY/Cont./ MG West Block/ YNR B4
/2015/3918 Dated: 19,06.2015
3. EC Letterissued by SE1AA Haryana vide letter no. SEIAA/HR /2016 /985, Dated:
21.12.2016
4. DMG Letter for Addition of Boulder & Gravel issued by DMG vide memo no.
DMG/HY/Cont./MG West Block/ YNR B-4/2015/145Dated:05.01.2022
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Date: 17.02.2022

To,

The Member Secretary,

State Environmental Impact Assessment Authority (SEIAA),
Bays No.: -55-58, Paryatan Bhawan,

1st Floor, Sector-2, Panchkula Haryana

Subject: - Application for Corrigendum in Environmental Clearance (EC) for
“Addition of (minor mineral) Boulder and Gravel” as per the DMG
letter at Mandoli Ghaggar East Block YNR B-3, over an area of
20.18 Ha in Village- Mandoli Ghaggar, Tehsil- Chhachroli, District-
Yamunanagar, Haryana proposed by M/s JSM Food Private
Limited.

Reference: EC Letter No. SEIAA/HR/2016 /989 dated 21.12.2016
Dear Sir,

In regards to the above-mentioned subject, the project has been granted
Environmental Clearance vide letter no. SEIAA/HR/2016/989 on dated
21.12.2016. Now, we are applying for corrigendum in Environmental Clearance
(EC) for “Addition of (minor mineral) boulder and gravel as per the DMG
letter no. DMG/ HY/Cont. /MG East Block/YNR B-3/2015/142 dated
05/01/2022 over an area measuring 20.18 ha proposed by M/s JSM Food
Private Limited.

Due to some oversight (may be at our level) the words of Bolder & Gravel
stood missed. It is pertinent to submit that Bolder, Gravel & Sand is covered
under the definition of minor minerals as stood reflected in the MMRD. It is
further intimated that the under signed has been given mining contract for the
block no YNR B-3, for extraction of minor minerals keeping in view the above and
cited details it is humbly requested that the words & expression “Bolder &
Gravel” need to be incorporated besides sand being all are covered under the

definition of minor minerals. It is again humbly submitted to issue a nele{(dﬁ'tl K_L\P v

corrigendum for adding Bolder & Gravel besides Sand in the existing EC. f
v b

ak

; \(b\e

W\
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State Environment Impact Assessment Authority, Haryana,
Bays No.55-58, PrayatanBhawan, Sector-2 Panchkula.

Tel: 0172- 2565232 4043956
E-mail Id: sciaa- Whry.gov.ii

Memo No: SEIAA/HR/2022/ [ 57| Date: 04|/ /2¢3)

To

M/s JSM Foods Pvt. Ltd.
WZ/932, Basie Darapur, 1st floor,
Near Senior Secondary school, New Delhi -110015

Subject: EC for Boulder, Gravel and Sand Minor Mineral Project located at

Mandoli Ghaggar East Block / YNR B-3 located at Village Mandoli
Ghaggar east Tehsil Chhachhrauli District Yamuna Nagar, Haryana
over an area of 20.18 Ha. With production capacity of 08,50,000 TPA
— Regarding addition_of Boulder & Gravel in the earlier EC and
Extension of validity of Environment Clearance (EC).

This has reference to your Proposals No. SIA/HR/MIN/257342/2022 dated
08.03.2022 and SIA/HR/MIN/276004/2022 dated 02.06.2022 for obtaining
addition of Boulder & Gravel in the earlier EC and Extension of validity of EC
along with submission of required Scrutiny Fee amounting of Rs.1,50,000/- vide
DD No. 000454 Dated 22.06.2022 & Rs. 1,50,000/- bearing No. 000663 dated
02.11.2021 in compliance of Haryana Government, Environment & Climate Change
Notification No. DE&CCH/3060 dated 14™ October, 2021. The proposal has been
appraised as per prescribed procedure in the light of provisions under the EIA
Notification, 2006 on the basis of the mandatory documents enclosed with the
application viz. Replenishment Study Report, Approved Mining Plan and additional
clarifications furnished in response to the observations of the State Expert Appraisal
Committee (SEAC) constituted by MoEF& CC, Gol vide their Notification dated
21.02.2022, in its meeting held on 29.06.2022, 25.07.2022, 23.08.2022 &
30.08.2022.

[t is inter-alia, noted that the project involves the addition of Boulder & Gravel in
the earlier EC and Extension of validity of Environment Clearance (EC) for the
project located at Mandoli Ghaggar East Block / YNR B-3 located at Village
Mandoli Ghaggar East, Tehsil Chhachhrauli District Yamuna Nagar, Haryana over
an area of 20.18 Ha. With production capacity of 08,50,000 TPA.

The State Expert Appraisal Committee, Haryana after due consideration of the

relevant documents submitted by the project proponent and additional clarification
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furnished in response to its observations, have recommended proposals for
Addition of (minor mineral) Boulder And Gravel” in earlier Environmental
Clearance and for grant od Extension of validity in EC as per Director
General, Mines and Geology Department letter No. DMG/ HY/Cont. /MG East
Block/YNR B-3/2015/142 dated 05.01.2022 subject to the outcome of the
decision of Hon’ble Punjab and Haryana High Court in CWP No. 10595 of
2022 as well as Hon’ble NGT in OA No. 423 of 2022 as well as any Court of
Law and Hon’ble NGT.

The recommendations of SEAC were taken up in the | 46" meeting of SEIAA held
on 20.09.2022; The Authority after perusal of relevant record & examination of
facts, arrived at the conclusion that the project proponent to be granted extension
of validity in the earlier Environment Clearance (dated 21.12.2016) as per the
approved and accepted mining plan by DMG Haryana.

It is pertinent to mention that one year Zero period conveyed by MoEF vide

Notification No. S.0.221 (E) dated 18' " January, 2021 for the Covid Period

concession also stands included/covered.

Therefore, the Authority decided to extend the validity of the existing EC upto
20.12.2026 i.e. as per the approved Mining Plan dated 12.10.2021 issued by Mines
& Geology Department, Haryana.

It is further relevant to place on the record that the Authority in its 145"
Meeting held on 09.09.2022 in respect of Item No. 18, decided to allow addition of
Boulder & Gravel in the EC dated 21.12.2016 of the Project Proponent, in
pursuance to the letter dated 12.10.2021 & 05.01.2022 issued by Mines & Geology
Department, Haryana and the recommendation made by SEAC in its 246™ Meeting
held on 23.08.2022.

Although, the decision of the Authority was uploaded on PARIVESH Web
Portal, but letter for the same could not be issued till 13.09.2022 (process was under
way), when Hon’ble Punjab & Haryana High Court in CWP No. 10588 of 2022

titled as M/s Ganga Yamuna Mining Co. V/s State of Haryana & Ors made certain

observations vide order dated 13.09.2022 in regard to Mining of Boulders & Gravels at

the site being used for Sand Mining by the Project Proponent.

In view of the above, The Authority decided to list again the Item No. 18 of
145" Meeting in its 146" Meeting held on 20.09.2022 to take a holistic &

comprehensive view of the facts mentioned above.

The Authority keeping in view, the recommendations of the SEAC and
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observation of Hon’ble Punjab & Haryana High Court in the above mentioned case
alongwith perusal of record, details received from Mines & Geology Department,

Haryana decided as under:

1. Proposal for the extension of validity of EC dated 21.12.2016 allowed to be
extended till 20.12.2026 as per the approved Mining Plan issued by Mines &
Geology Department, Haryana.

2. Decision to add Boulders & Gravels as allowed in 145" Meeting will stand

allowed with the conditions as made in the CWP No. 10588 of 2022 titled as

M/s Ganga Yamuna Mining Co. V/s State of Haryana & Ors made certain

observations vide order dated 13.09.2022.
Order dated 13.09.2022 is reproduced for the information & strict

compliance of the Project Proponent:

CM-14169-CWP-2022 in/& CWP-10588-2022
M/S GANGA YAMUNA MINING CO. V/S STATE OF HARYANA & ORS

On the asking of the Court, Mr. Deepak Bhardwaj, DAG, Haryana,
accepts notice on behalf of the State of Haryana. Counsel for the State
submits that in the light of the order passed by the National Green
Tribunal, dated 31.05.2022, the contractors have been restrained from
mining boulders and gravel in the three contact areas. They are, therefore,
now required to extract only sand.

This fact is disputed by the learned senior counsel for the applicant —
petitioner.

To put the things to rest especially in the light of the order passed by the
National Green Tribunal, dated 31.05.2022, mining of boulders and gravel
from the three contract sites shall remain stayed till further orders.
Application stands disposed of accordingly.

CWP-10588-2022

Reply to the writ petition be filed within a period of four weeks with a
copy in advance to the counsel for the petitioner. '

Counsel for the petitioner has not file the process fee and therefore,
respondents No.4 and 5 could not be served. Process dasti only to effect
service upon the said respondents for 03.11.2022.

It is made clear that in case the private respondents are not served for
the next date of hearing, the Court would consider vacating the stay

granted today.
13.09.2022 (AUGUSTINE GEORGE MASIH)
JUDGE
(ALOK JAIN)
JUDGE

In view of the above, Project Proponent is directed to ensure strict compliance
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of the directions made above without any exception, till the final outcome of the

pending proceedings in the Hon’ble NGT & Hon’ble Punjab & Haryana High Court.

NOTE: The Authority deem it appropriate to again to clarify that the project
proponent shall not undertake mining of Boulder & Gravel in the allotted mining
areas, despite the facts that extension of validity in the earlier EC dated 21.12.2016 &

addition of these items have been allowed by SEIAA to the Project Proponent.

0

"
(Pardeep Kumar, IAS)
Member Secretary,
State Level Environment Impact
¢/, Assessment Authority, Haryana, Panchkula.

- A
g_hc‘.S.h No & \SEIM’HH ]JL.QL, 1ISFL- 1S 2y 'D’l"t"'l o] 262)
A copy of the above is forwarded to the following:

1. Director (IA Division), MoEF & CC, Gol, Indira Paryavaran Bhavan, Zor bagh
Road-New Delhi-110003.

2. Chairman, State Environment Impact Assessment Authority, Bay No. 55-38,
Prayatan Bhawan, Sector-2, Panchkula, Haryana

3. Chairman, Haryana State Pollution Control Board, C-11, Sector-6, Panchkula.

4. Director, Environment & Climate Change Department, Haryana, Bay No. 55-38,
Prayatan Bhawan, Sector-2, Panchkula, Haryana

5. Director General, Mines & Geology Department, Haryana

6. Regional Office, Ministry of Environment, Forests & Climate Change, Govt. of
India, Bay’s No. 24-25, Sector 31-A, Dakshin Marg, Chandigarh-160013.

7. Concerned File/ Office Copy
A
\

(Pa rdeeﬁ)l?lfl mar, [AS)
Member Secretary,

State Level Environment Impact
Assessment Authority, Haryana, Panchkula.

—

|
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State Environment Impact Assessment Authority, Haryana,
Bays No.55-58, PrayatanBhawan, Sector-2 Panchkula.

Tel: 0172-2565232, 4043956
E-mail Id: seiaa-21.envichry.gov.in

Memo No: SEIAA/HR/2022/ | $&9 Date: C—-‘-H o) 2= 2)

To

M/s JSM Foods Pvt. Ltd.
WZ/932, Basie Darapur, 1st floor,
Near Senior Secondary school, New Delhi -110015

Subject:  EC for Boulder, Gravel and Sand Minor Mineral Project located at

Mandoli Ghaggar West Block / YNR B-4 at Village Mandoli Ghaggar
west Tehsil Chhachhrauli District YamunaNagar, Haryana over an
area of 25.56 Ha With production capacity of 11,91,000 TPA - —
Regarding addition of Boulder & Gravel in the earlier EC and
Extension of validity of Environment Clearance (EC).

This has reference to your Proposals No. SIA/HR/MIN/276111/2022 dated
02.06.2022 & SIA/ HR/MIN/258316/2022 dated 08.03.2022 for obtaining addition
of Boulder & Gravel in the earlier EC and Extension of validity of EC under
category I(a) of EIA Notification dated 14.09.2006 along with submission of
required Scrutiny Fee amounting of Rs.1,50,000/- vide DD No. 000455 Dated
22.06.2022 & Rs. 1,50,000/- bearing No. 000664 dated 02.11.2021 in compliance of
Haryana Government, Environment & Climate Change Notification No.
DE&CCH/3060 dated 14™ October, 2021. The proposal has been appraised as per
prescribed procedure in the light of provisions under the EIA Notification, 2006 on
the basis of the mandatory documents enclosed with the application viz.
Replenishment Study Report, Approved Mining Plan and additional clarifications
furnished in response to the observations of the State Expert Appraisal Committee
(SEAC) constituted by MoEF& CC, Gol vide their Notification dated 21.02.2022, in
its meeting held on 29.06.2022, 25.07.2022, 23.08.2022 & 30.08.2022.

It is inter-alia, noted that the project involves the addition of Boulder & Gravel in
the earlier EC and Extension of validity of Environment Clearance (EC) for the
project located at Mandoli Ghaggar West Block / YNR B-4 at Village Mandoli
Ghaggar West Tehsil Chhachhrauli District Yamuna Nagar, Haryana over an area of
25.56 Ha With production capacity of 11,91,000 TPA..

The State Expert Appraisal Committee, Haryana after due consideration of the
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relevant documents submitted by the project proponent and additional clarification
furnished in response to its observations, have recommended proposals for
Addition of (minor mineral) Boulder And Gravel” in earlier Environmental
Clearance and for grant od Extension of validity in EC as per Director
General, Mines and Geology Department letter No. DMG/ HY/Cont. /MG West
Block/YNR B-4/2015/145 dated 05.01.2022 subject to the outcome of the
decision of Hon’ble Punjab and Haryana High Court in CWP No. 10595 of
2022 as well as Hon’ble NGT in OA No. 423 of 2022 as well as any Court of
Law and Hon’ble NGT

The recommendations of SEAC were taken up in the 146" meeting of SEIAA held
on 20.09.2022; The Authority after perusal of relevant record & examination of
facts, arrived at the conclusion that the project proponent to be granted extension
of validity in the earlier Environment Clearance (dated 21.12.2016) as per the
approved and accepted mining plan by DMG Haryana.

It is pertinent to mention that one year Zero period conveyed by MoEF vide

Notification No. S.0.221 (E) dated 18" January, 2021 for the Covid Period

concession also stands included/covered.

Therefore, the Authority decided to extend the validity of the existing EC upto
20.12.2026 i.e. as per the approved Mining Plan dated 12.10.2021 issued by Mines
& Geology Department, Haryana.

It is further relevant to place on the record that the Authority in its 145"
Meeting held on 09.09.2022 in respect of Item No. 19, decided to allow addition of
Boulder & Gravel in the EC dated 21.12.2016 of the Project Proponent, in
pursuance to the letter dated 12.10.2021 & 05.01.2022 issued by Mines & Geology
Department, Haryana and the recommendation made by SEAC in its 246 " Meeting
held on 23.08.2022.

Although, the decision of the Authority was uploaded on PARIVESH Web
Portal, but letter for the same could not be issued till 13.09.2022 (process was under
way), when Hon’ble Punjab & Haryana High Court in CWP No. 10588 of 2022

titled as M/s Ganga Yamuna Mining Co. V/s State of Haryana & Ors made certain

observations vide order dated 13.09.2022 in regard to Mining of Boulders & Gravels at

the site being used for Sand Mining by the Project Proponent.

In view of the above, The Authority decided to list again the Item No. 18 of
145" Meeting in its 146" Meeting held on 20.09.2022 to take a holistic &

comprehensive view of the facts mentioned above.
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The Authority keeping in view, the recommendations of the SEAC and
observation of Hon’ble Punjab & Haryana High Court in the above mentioned case
alongwith perusal of record, details received from Mines & Geology Department,

Haryana decided as under:

1. Proposal for the extension of validity of EC dated 21.12.2016 allowed to be
extended till 20.12.2026 as per the approved Mining Plan issued by Mines &
Geology Department, Haryana.

2. Decision to add Boulders & Gravels as allowed in 145" Meeting will stand

allowed with the conditions as made in the CWP No. 10588 of 2022 titled as

M/s Ganga Yamuna Mining Co. V/s State of Haryana & Ors made certain
observations vide order dated 13.09.2022.

Order dated 13.09.2022 is reproduced for the information & strict

compliance of the Project Proponent:

CM-14169-CWP-2022 in/& CWP-10588-2022
M/S GANGA YAMUNA MINING CO. V/S STATE OF HARYANA & ORS

On the asking of the Court, Mr. Deepak Bhardwaj, DAG, Haryana,
accepts notice on behalf of the State of Haryana. Counsel for the State
submits that in the light of the order passed by the National Green
Tribunal, dated 31.05.2022, the contractors have been restrained from
mining boulders and gravel in the three contact areas. They are, therefore,
now required to extract only sand.

This fact is disputed by the learned senior counsel for the applicant —
petitioner.

To put the things to rest especially in the light of the order passed by the
National Green Tribunal, dated 31.05.2022, mining of boulders and gravel
from the three contract sites shall remain stayed till further orders.

Application stands disposed of accordingly.

CWP-10588-2022

Reply to the writ petition be filed within a period of four weeks with a
copy in advance to the counsel for the petitioner.

Counsel for the petitioner has not file the process fee and therefore,
respondents No.4 and 5 could not be served. Process dasti only fo effect
service upon the said respondents for 03.11.2022.

It is made clear that in case the private respondents are not served for
the next date of hearing, the Court would consider vacating the stay

granted today.
13.09.2022 (AUGUSTINE GEORGE MASIH)
: JUDGE
(ALOK JAIN)

JUDGE
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In view of the above, Project Proponent is directed to ensure strict compliance
of the directions made above without any exception, till the final outcome of the

pending proceedings in the Hon’ble NGT & Hon’ble Punjab & Haryana High Court.

NOTE: The Authority deem it appropriate to again to clarify that the project
proponent shall not undertake mining of Boulder & Gravel in the allotted mining
areas, despite the facts that extension of validity in the earlier EC dated 21.12.2016 &

addition of these items have been allowed by SEIAA to the Project Proponent.

4

(Pardeep %mar, IAS)
Member Secretary,
State Level Environment Impact
«(, Assessment Authority, Haryana, Panchkulfiaz;

Chdsh Not SETMINR) 222) 1S90-159¢ N - et/
A copy of the above is forwarded to the following:

1. Director (IA Division), MoEF & CC, Gol, Indira Paryavaran Bhavan, Zor bagh
Road-New Delhi-110003.

2. Chairman, State Environment Impact Assessment Authority, Bay No. 55-58,
Prayatan Bhawan, Sector-2, Panchkula, Haryana

3. Chairman, Haryana State Pollution Control Board, C-11, Sector-6, Panchkula.

4. Director, Environment & Climate Change Department, Haryana, Bay No. 55-58,
Prayatan Bhawan, Sector-2, Panchkula, Haryana

5. Director General, Mines & Geology Department, Haryana

6. Regional Office, Ministry of Environment, Forests & Climate Change, Govt. of
India, Bay’s No. 24-25, Sector 31-A, Dakshin Marg, Chandigarh-160018.

7. Concerned File/ Office Copy
q

(Pardeep Kﬁ%r, IAS)
Member Secretary,
State Level Environment Impact

Assessment Authority, Haryana, Panchkula.
ele .
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MINING SITE- VILLAGE MANDOLI GAGG A S3PQRIAVTE LIMITED.

EAST AND wesT TEHSIL JAGADHRI, YAMUNA NAGAR.

Date30] 05|20 1L
To,

The Chairman

HWRA

Sector 6 Panchkula (HR) 134109
subject: Reply of Notice.

peference: Notice via Email dated 28,03 2022

Respected Sir,

With above reference to your notice dated 28.03.2022 regarding obtaining
permission/NOC for abstraction of ground water used in mining activity for Mandoli
Ghaggar East Block YNR/B-3. As per Environment clearance (Copy enclosed) issued by State
Environment Impact Assessment Authority, Haryana (SEIAA) on dated 21.12.2016 we are
required 52.82 KLD Water for three different activities mentioned in environment clearance.
Also clearly mentioned in copy of environment clearance we have to obtained respective
water through Tankers only. As followed by the conditions of EC we have hired tankers for
obtaining water. As not using Borewell for obtaining water. As per E Form by your
department we have to fill maximum information regarding Borewell so what we can filled

in this form.
We hereby request you to please issue a NOC as soon as possible.
Thanking You

F patetimited.
or ISM Foods\!;gyﬁ9| e

A
N
“/

rd

Authorized Signatory f’
2@ I



M/S ISM FOODS3PRIAVTE LIMITED.

MINING SITE- VILLAGE MANDOLI GHAGGAR EAST AND WEST TEHSIL JAGADHRI, YAMUNA NAGAR.

Date.3¢)05[2022

To,
The Chairman

HWRA

Sector 6 Panchkula (HR) 134109
Subject: Reply of Notice.

Reference: Notice via Email dated 28.03.2022
Respected Sir,

With above reference to your notice dated 28.03.2022 regarding obtaining
permission/NOC for abstraction of ground water used in mining activity for Mandoli
Ghaggar West Block YNR/B-4. As per Environment clearance (Copy enclosed) issued by
State Environment Impact Assessment Authority, Haryana (SEIAA) on dated 21.12.2016 we
are required 18.77 KLD Water for three different activities mentioned in environment
clearance. Also clearly mentioned in copy of environment clearance we have to obtained
respective water through Tankers only. As followed by the conditions of EC we have hired
tankers for obtaining water. As not using Borewell for obtaining water. As per E Form by

your department we have to fill maximum information regarding Borewell so what we can

filled in this form.

We hereby request you to please issue a NOC as soon as possible.

Thanking You

For JSM Foods gfivate Limited.

Authorized Signatory



